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LOK SABHA

Friday, May 3, 1968/ Vaisakha 13, 1890
(Saka)

The Lok Sabha met ar Eleven of the
Clock.

[Mr. Speaker in the Chair]
MEMBER SWORN

SHRI NAVAL KISHORE SHARMA
(Dausa)—

MR. SPEAKER : Mr. Beni Shaoker

Sharma ...

.. SHRI BENI SHANKER SHARMA :
“No. 1617

‘MR. SPEAKER : Questions 1617 and
1618..can be taken up together. The hon.
.#lnislﬂ' may read the answers to both.

”,
¥
+* ORAL ANSWERS TO QUESTIONS

Expenditure on Ministers

*1617. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state : :

‘{a) the cost of maintaining a Minister,
Minister of State and a Deputy Minister,
respectively including his remuneration,
perquisites, allowances and the office
establishment ; and

(b) the scale of travelling charges and

- allowances for each category of Minister
and the amount of average travelling ex-
-penses charged or .incorred by each cate.
gory in a year, igcluding foreign toyrs ?

= ™
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) A statement
containing the requisite informatioa is laid
on the Table of the House. [Placed in
Library. See No. LT 1151/68].

(b) The scale of travelling charges and
allowances is contained in the Salaries
and Allowances of Ministers Act, 1952 and
the Ministers" (Allowances, Medical Treat-
ment and other Privileges) Rules, 1957,
Information about the average travelling
expenses incurred on each category of
Ministers is not available but on the basis
of the budget provision for the year 1968-
69, the average comes to about Rs. 30,000
per annum for a Minister (including a
Deputy Minister).

- Minister’s Tours

*1618. SHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of days for which the
Central Ministers of the Cabinet, Ministers
of State and Deputy Ministers remained
on tour in the country and abroad during
1967-68 ;

{b) the expenses incurred on T.A. of
the Ministers ; -

(c) the expenses . otherwise incurred
during the tours ; and

(d) the foreign exchange expended by
each Minister ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
K. S. RAMASWAMY) : (a) to (d). In-
‘formation is being collected and will be
laid on the Table of the House.

»t A siwe wwi : wrEAlg W s
Far wiws Y § w7 ¥ afemgi oF
wer wfeat & wwal v oarer 7,800
wy w1 § qarar ww 4 Afer F
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gweaT § e arame 7T ¥ 77 e 7,800
Y A IS T Em w gy
wiwy af) feaf &) 78 aavd § 1 waww
TH T wer # N frafewee W2
fr or dagagewm o weR ¥ ¥R,
WS W s gfaam # wrE aar
FTOE R | W gEA § @y T F1 48
n 2 fe W H orfow fagaar #1 @
fear @ | R SR @ WA -
HETATH| AR A 991 FT AT
fear 1 frrg wiasht ¥ ov wgEa 3
W fafom gz 1w & 70 e
Fag wma wm@ g R I e
weedl Wi Afert & 9 3 g0 3G
wiws A& 2, sofaq sa & T, Wl
mifs § oY fremar &, AT Ig SN T
T ST Fiferw F 1

SHRI K. S. RAMASWAMY : The
salaries of Ministers have been fixed by an
Act of Parliament and the rules framed
under that Act. The Members’
have also been fixed likewise. I do not
know whether the hon. Member wants the
emoluments of the Members (o0 be
increased. Anpyway, it is the will of the
House that prevails in this matier.

st A s awi : A wERT A
ag wrea g fF gmt ase frar agren
TieY ¥ SEEaT-SIfa § 9@ ag wieEraT
fear a1 fF g @9 TsorAl Y weraTE
a1 faarerat % afafea £33 1w el
Hoaga ¥ @ g &, o argel § wemd
ot REANT I W WY feEV #
fenfadl wiT weqresl A Far wEew
&, Iw # ¥ ey e e
TFa1 § | gER g § gAr el o
o i aran ¥ 87 aravagfha Ffsn
¥egA &) & ag wwAr wgar g e oam
ol W@ FW A ww Ao wifsal wY
feenfadi & fad el & ®9 & yedwye
v ¥
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T-Sg WA ¥ oeg Re (s
feorermr gww) : & 78 w7 A% A€
aear fe A9t W 98 wow & 9
st Sfsdi ¥ @y &1 ot w9 ¥ W
gfeoe oF Ty safem #1 &y oy =g,
o FeFrd 77 F §, ¥aw gAY
gfaeng wfagt w1 & anedt § 1 R @™
# agFg faege w=a § 5wt o
fFel qvg & @ d Y § a1
gfaag 33 §, o 7g% a4 =fgh

SHRI UMANATH The recent
AICC session held in Hyderabad was att-
ended bysome of the Ministers of the
Union Cabinet. 1 understand that, while
their journey was mainly to attend the ses-
sion, certain name-sake official functions
were arranged so as to claim T.A. 1 would
like to know from the hon. Minister
whether any such Ministers who aiteaded
the AICC session had claimed T.A. for
that journey, and secondly, whether there
is any procedure with regard to claiming
of TA. under the said circumstances, and
if npot, whether Government propose to
lay down any procedure.

SHRI VIDYA CHARAN SHUKLA:
I think, this question has once been replied
to in this House. 1do not have the in-
formation at present. If the hon. Member
wants, I can collect the information.

SHRI UMANATH: He has not
replied to the second part of my question,
namely, whether there is any procedure
with regard to that.

MR. SPEAKER : He says he does
not have the information now, and if the
hon. Member wants, he will collect it.

" SHRI UMANATH : T wanted to know
whether there is any procedure with regard
to that,

SHR1 VIDYA CHARAN SHUKLA :
There is no such procedure.

S_Hal HEM BARUA : My question
psrtaing to !s]s—-Migistgn' tours abroad,
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London has become the Mecca for
Indian Minisiers who go there whenever
they find an opportunity to go there in the
same gluttonous fashion @s children pick
up black berries. In the context of that,
may I knmow whether it isa fact that the
hon. Minister of State in the Ministry of
Home Affairs, Shri Vidya Charan Shukla,
visited London during the last October to
study matters of crime detection at the
Scotland Yard Police Station in London,
and if so, may | know the extent to which
the crime has gone down or the crime has
been detected in this country after he
has come back from London, fully educated
in Scotland Yard.

SHRI VIDYA CHARAN SHUKLA :
1 received an invitation from the Govern-
ment of the United Kingdom for a visit.
It was npot specifically to study crime
detection and all that. When this invita-
tion came, this was accepted by me with
the concurrence of the Prime Minister.
They asked me what | would like to see
and I gave them certain items of my
interest, and 1 am glad to say that the
hon. Member, who asked this question,
was also in London at that time. [had a
round here and there...(/aterruptions)

MR. SPEAKER : If both of them
were invited, there was nothing wrong.

SHRI HEM BARUA : Just a perso-
pal explanatioa. 1 was also in London at
that time but 1 did not go te London to
learn crime detection matters in Scotland
Yard, which the Minister did. I was only
interested in knowing the extent to which

crime has been detected in this country .

after he had come back from London.

ﬁin ATe gﬂu‘anﬁhﬁ
whrdi Wi dag-agwl w1 o JuA, A
wix owr gfrerd faadt §, @ A wa
¥ gaX qWaifaE el ¥ qEEa ¥ EW

& ar warar 7

o faureen gew :ag s fafa-
wi & e § §) e wIEl B
geTars g & gt w9 freen § s
FEi ouTn, TEEY AN € GWG FER
e TR
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t FWTW W WA §EE A
Afagi & S F o qur & W wEeT
Tar ¥ f gEt ¥ € g ¥ AR
wifwal wY w9 firerar & av wwmRT

St wee aw A ¢ fegdt fafrees
T §3fgas sqwed=, A Wy wew
fog, it 3a il 2% fRw-arm &
fog o 71 g AYyITE W
fer & wf =afemmm aw TEF g
g § 1 w7 ag W & ooy & o
g% fafredt s ferie & w<fate @)
fast ot ok ag T T F @
T T T; IEF Tz fAfd W
fig & g% ad<w frar 7 s
wE1ET & wiw 4g {EAT AGT g, Ay §r
g WAk ¥ EEd 5% a7 a1
g w33 ?

st faorrm g @ # g
T9 %7 AL W TEF
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it waT W g o WA wEEy
T FH Fargw P It is a very

important thing.

SHRI VIDYA CHARAN SHUKLA :
We shall definitely find out.

MR. SPEAKER : Next Question... ...
Mr. Patodia... ...
SHRI D. N. PATODJA : One supple-
mentary in this.
MR. SPEAKER : No, po. Next
Question.
Growth Rate of Population

* *1619. SHRI D. N. PATODIA : Wil
the Mipister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the news-item appearing in
National Herald of the 25th March, 1968
that the growlh rate of population in most
States in the Norith Zone is higher than’
All India average ; : ‘
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(b} if 40, whether Government have
studied the causes of the same ; and

(c) if so, the m'ult thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) to (c)
Government are aware of the news item,
The natural growth rate of population, in
effect, is the difference between the birth
rate and death rate. In most of the
Northern Zone States even the 1961 Census
results showed higher birth rate and lower
death rate than the All India average dur-
ing the period 1951-60. Consequently
these States had a higher natural growth
rate.

The Census Organisation undertook
population projections during the inter-
censal period. These were done on the
basis of the birth and death rates observed
during the preceding census and by apply-
ing cerlain assumplions regarding changes
in these rates expected during the inter-
censal period.

SHRI D. N. PATODIA : 1In these six
northern States, as compared to 1961, in
1967-68, the population has gone up by
9.6 million which works out to be slightly
more than 3 per cent annually. May 1
know from Government what according to
them is the normal ideal rate of growth
per year, and how this rate compares with
that normal ideal rate of growth 7

SHRI K. 5. RAMASWAMY : We are
adoptiog family planning methods, and 1
do not think that we have come to any
conclusion yet about the normal growth
rate of population in this country,

SHRI D. N. PATODIA : I wanted to
konow the normal ideal rate of growth.

SHRI K.S. RAMASWAMY : It is

only a comparative thing. Nobody can
say what the normal ideal is.
SHRI HEM BARUA : It scems the

loop has failed in north India.

SHRI D. N, PATODIA : What is the
growth rate in the southern and eastern
States as compared to that in the northern
States during the same period. Before
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1951, the growth rate in north India was
lower compared to the growth rate in the
eastern and southern regions. May 1 know
what the specific reasons are in the opinion
of the Government, which have contributed
toa higher growth rate in the northern
States as compared to that in the south in
the course of the last fifteen years 7

SHRI K. 3. RAMASWAMY : In the
southern States also the rate of growth is
as much as in the northern States and there
is not much difference because it is more
than the all-India average. In a npumber
of States like Assam, Gujarat, Kerala,
Maharashtra, Mysore and West Bengal,
the growth rate observed was higher than
the all-India average.

SHRI D. N. PATODIA :
was it ?

How much

SHRI K. S. RAMASWAMY : | have
got a long table giving the figures for each

State. I can place it on the Table of the
House,
SHRI SRADHAKAR SUPAKAR:

Apart from the increase in the birth-rate,
may | know whether migration from Pakis-
tan as well as the southern States to these
northern States also contributes to the
increase in the population and if so, by
what percentage ?

SHRI K. S. RAMASWAMY : In the
calculation of these figures, we have not
taken into account the migration of popu-
lation ; except perhaps in Delhi where the
percentage of growth is very high, in other
places, it has not been taken into conside-
ration.

SHRI S.S. KOTHARI: The birth-
rate is increasing and the death-rate is de-
clining, and as a consequence, the popula-
tion has a tendency to grow. In veiw of
this, may I know whether Government
would consider legalising abortion ?

SHRI K. 5. RAMASWAMY :
for the Health Minlstry to answer.

That is

SHRI PILOO MODY : ltisa perso-

pal question ; such persopal questions
should not be answered.
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SHRI D. N. TIWARY : It has been
acknowledged that the population of those
places which are very backward and poor
grows at a higher rate than in those places
which are more affluent. So, is it a fact
that the northern States are poorer than
the other States in India and, therefore,
the rate of growth is more there ?

SHRI K.S5. RAMASWAMY : With
regard to this rate, | want to place before
you our projection of the population for
the next ten years. The rise is due to the
fact that the death-rate is expected to fall
faster thap the birth-rate during this
period. The growth-rate would progressi-
vely decline and would be 23.8 per thousand
per annum for the period 197)-75 and 19.5
per thousand per annum for the period
1976-80. These are the assumptions of
the expert committee set up by the Plann-
ing Commission.

SHRI S. KANDAPPAN : What is the
incentive that the Centre is giving for the
effective implementation of family planning
in the various States? So far, the atti-
tude of the Centre acts rather as a disin-
centive for the States that are effectively

.implementing the family planning pro-
grammes.

MR. SPEAKER :

Now, Shri A. Sree-
dharan, .

SHRI S. KANDAPPAN :
tion has not been replied to.

My ques-

MR. SPEAKER : [ think he has no

answer to that guestion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : We are
only handling the census part of this ope-
ration. The family plenning part is handl-
ed by some other Ministry.

SHRI A. SREEDHARAN : Is there
any State in the Union where the growth
of the female population is more than the
growth of the male population, and if so,
what steps are being taken by Government
to equalise the population so as to avoid
the creation of a lopsided soclety ?

SHRI K, 5. RAMASWAMY : 1 have
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got the all-India average. 1 do not have

the figures for each State.

Use of Forcign Money in Geperal
Elections

+

SHXI P. GOPALAN :
SHRI UMANATH :
SHRI A. K. GOPALAN :
SHRI K. RAMANI :
SHRI T. P. SHAH :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starred Questions No. 379 and No. 934 on
the Ist March, 1968 and 29th March, 1968
respactively and siate :

(a) when Government have received
the CBl report in respect of the use of
foreign money both during the Jast General
Elections and for other purposes ;

(b) whether Government have complet-
ed the examination of the report ;

(c) if not, the reasons therefor ; and

(d) when the examination is likely 1o
be completed ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (d). The
report of the Intelligence Bureau is still
under examination. As there are a number
of important issues involved, the examina-
tion will take some more time.

*1620.

SHRI P. GOPALAN : Recently it has
been disclosed by Government themselves
that a number of institutes, organisations
and even individuals in India have received
CIA money which was chanoelled through
the Asia Foundation, and at last Govern-
ment have taken the decision to wind up
the activities of this Foundation for the
crime of having accepted CIA money.

In this coonection, I would like to
know from the hon. Minister whether
Government have made any inquiry into
the various aspects of the activities of the
institutes, organisations and individuals
which have received CIA money through
this organisation in India.

Moreover, I would like to know from
the hon. Minister whether Government
have tried to find out the nature of the
intelligence activities that some of these
organisations are indulging in and whether
Government would agree to comstitute a
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parliamentary committee to go into the
activities of these institutes and organisa-
tions and individuals. Lastly, what
guarantee can Government give that even
after the lermination of the activities of
this Foundation the CIA money will not
flow into the hands of some of the indivi-
duals and organisations in India which is
more harmful to the interests of the
country ?

SHRI Y. B. CHAVAN : 1 think this
question was thoroughly discussed here and
1 had given all the facts. '

As far as the Asia Foundation is con-
cerned, it was found out that they had
received money from the CIA, and that
was ground enough for us, ..

SHRI PILOO MODY : Directly ?

SHRI Y. B. CHAVAN : At least once
ora few times they had explained that
they had received without their knowledge
money from the CIA. But that was ground
enough for us to discontinue the activities
of the Asia Foundation. But it is not our
information that the mopey that came was
used for any espionage purposes. Most of
the projects that were undertaken by the
Asia Foundation were undertaken after
examination by the Education Ministry,
and, therefore, there is no question of
making any further inquiries about it.

As far as the Foundation itself is con-
cerped, [ think they are in the final stages
of winding up their operations here and
there is no question of further pursuing
the matter in that case.

It is not the intention of Government
to appoint any parliamentary commitiee
in this matter.

SHRI P. GOPALAN : T would like to
put a specific question to the hon. Minis-
ter, expecting a categorical reply.

Some time back, there was a report in
a Marathi weekly called Bharar Jyoti that
some 50,000 dollar bills in cash and two
transmitter sets were recovered by the
police from the Hind Mazdoor Sabha’s
office in Bombay. There had been an
earlier question put on this by our group,
and the Home Minister had answered that
Government were investigaling into that
affair. Afier the lapse of s0 many months,
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now 1 would like to know from the hon.
Minister what the results of those investi-
gations are, whether Government have
come to any conclusion that those trams-
mitter sets were utilised for giving informa-
tion to some foreign countries. [ would
like to have a categorical reply from the
hon. Minister to this guestion.

SHRI Y. B. CHAVAN : | do not re-
member to have replied like that. If he
gives me notice, | will certainly give all the
information. '

SHRI UMANATH : It is now admit-
ted on all sides that the World Assembly
of Youth has been receiving CIA money
through the Asia Foundation 'We know
that it has got branches and these branches
propose 1o construct some buildings. It
has got a trust of which our Deputy Prime
Minister admitted last year he was the
Chairman. During question hour, the
Deputy Prime Minister made a definite

promise in these terms :

“1 asked the managing trustee to find
out from those bodies™....

that is, the foreign bodies which have
given this trust some funds.... .

“*whether they had received money
from the CIA. That correspondencs is
going on. 1 also instructed the manag-
ing trustee that if he finds that the
money has come from CIA, it should
be returned to them™.

The Deputy Prime Minister finally said :

“The managing trustee is Shri Rama-
krishna Bajaj™. ’

Now that it has been established that
the Asia Foundation has been receiving
CIA money and that the Foundation has
been giving money to this particular trust,
and I also find from the records that in
answer to an unstarred question here, they
have given the names of organisations
which have returned the money, and I find
there that only one organisation has return-
ed the money, that is, the Press Institute
or some such body-— which means that
Shri Ramakrishna Bajaj has not returned
the money—and now in view of the fact
that it is found out that the money is CIA
mopey and that Shri Bajaj is still interested
in keeping it, ] would like to know from
the hon, Home Minister whether be has
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made an inquiry as to how he has not
returned the money even after the promise
made by the Deputy Prime Minister. And
what for did he receive that CIA money ?

SHRI Y. B. CHAVAN: 1 do not
have all this information here just now.
But I know this particular matter of this
Institute was gone into. They were allow-
ed to carry on further activities ; I think
it was proved thatit has received no
money as such ...

SHR1I UMANATH: No, no. [ am
asking about what the Deputy Prime Minis-
ter said. '

SHRI Y. B. CHAVAN : If the Deputy
Prime Minister has said so, he will do
s0

SHRI UMANATH: -The Asia Founda-
tion is one of the contributors to this
trust...

SHRI Y. B. CHAVAN: Asl have
said, money given by the Asia Foundation
is mot objectionable.

SHR1 UMANATH : The Deputy
Prime Minister said that it will be return-
. ed.

SHRI Y, B. CHAYAN : -NO, no,

SHRI UMANATH : - It is here.

SHRI Y.B. CHAVAN : It was not
about the money given by the Asia Founda-
tion. He had said that if they had receiv-
ed money from the CIA, it would be
returned.

SHRI UMANATH :
organisations.

From any of the

SHRI Y. B. CHAVAN : No, no.
Every money that is given by the Asia
Foundation is not CIA money.

SHRI UMANATH : Here he has said
clearly that correspondence is going om
with the foreign bodies to find out whether
they received any CIA money because
those bodies get money from CIA. Now it
js foynd that the Asia Foundation, ong of
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the contributors to this trust, has been
receiving CIA money.

SHRI Y. B. CHAVAN : That is why
action was taken againt the Asia Founda-
tion.

SHRL UMANATH : Whbether this
money received by the trust from the Asia
Foundation which is CIA money has been
returned, that is what 1 want to know,

SHRI Y. B. CHAVAN : No, no. If
I understood what the Deputy Prime
Minister has said, it is not that whatever
was given by the Foundation was CIA
money.

SHRI SHIVAJIRAO S. DESHMUKH :
Has Government's attention been drawn to
a statement made by the Deputy Consul
of the US Embassy at Hyderabad to the
effect that the entire PL 480 funds in India
for the purpose of the American people are
completely written off, and nobody in
authority or in politics in America expects
that this rupee equivalent of the PL 480
funds would be paid to the US Govern-
ment ?  In this background, may I know
if it is a fact that the American Adminis-
tration has written off the entire PL 480
funds, and if so, if Goveroment are aware
of the danger it constitutes namely, of
PL 480 funds being increasingly used in
espionage and political corruption in this
country 7 :

SHRIY. B. CHAVAN : [ thiok it is
a very incorrect assessment of things to say
that PL 480 fund expenditure has anything
to do with espionage. It is normully
expended with the consent of the
Government.

About the other dstails, a question may
be put to the Finince Minister,

SHRI J. M BISWAS: Isit out of
sheer affection that it is given ?

=t AECW AN W o ¥ oW
737 & H=T qga aR T4 g & wk i
T fa7 gq w77z Famr war fr 53
g ot #1 freran @ s gg ged

R P @ AR g frfew @



.1'99! Oral Answers

T TETT F7 A7 fada A dw ¥ wvw w7
@I eI IS AwaT 0N waw @
o wad argara @ N G,
TortfaF sffa s amrfas s #
Wt gaFT W @ 2, A o 5 g w6
@y gu, & s Smgan § B e R
FToqr e § ford WA @
fasht == &1 A 7 @ A AW
a7 fadfaal & gra § ¥fza 7 & fmer
fo ¥ T § 7

TR 7g fF gat 7w A ATy o
gwa faan war a1 fr g% R & 8w
w1E 9w o AW wromw afe T
arl ag 9% 2 91 M A9-AO9 Ay
qIAN 54 &, T (6d 9 §, A5 ATy
qE GHA W AT AT AT IHE At W
WY $1E €T6€ ARATHA 0 7

SHRI Y.B. CHAVAN: 1 have ex-
plained this before and I wonld like to
repeat it now. 1 think it is a very incor-
rect assessment of the situation to say
that if we appoint some committee, the
whole matter will end. The best
guarantee for this is a very - strong public
opinion in this country. Unless we create
that public opinion against such activities,
there is no likelihood of our succeeding
in our objective. Also there should be
the determination of all political parties,
either on the right or left or ceatre or
whatever direction, to treat foreign money
as sin. This should be the main idea.
Because it is not through some cheque that
the money is paid;itis given in many
subtle ways. According to me, the best
guarantee against it is a strong public
opinion against it in this country.

As far as the Foreign Exchange Regu-

. lations are concerned, they will have to be

strictly enforced. [ think the Finance

Ministry is takiog necessary steps in this
direction.

SHRI CHENGALRAYA NAIDU : We
all know that foreign money has been spent
during elections for defeating important
candidates,
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MR. SPEAKER : This question has
been amswered so many times.

SHRI CHENGALRAYA NAIDU:
Everybody 1is raising questions about
American money only. Bat we kmow that
Chinese and Russian money is also being
spent on  elections. Have Government
inquired into the flow of Russian and
Chinese money into this country during
elections, and if so, how it has been spent?

MR. SPEAKER : Russia and China
are also foreign countries.

SHRI CHENGALRAYA NAIDU :
Because so many people are putting
questions only about CIA money Govern-
ment are thinking only of CIA money and
not Russian and Chinese money.

SHRI Y. B. CHAVAN : ‘Foreign
money’ does include Chinese and Russian
money.

SHRI H. N. MUKERIJEE : The Home
Minister may not be unware that out of
PL 480 funds the expenses of the US
Embassy in India and its branches amount
to a great deal more than the budget
expenditure of the Ministry of External
Affairs and the expenses of the US Infor- -
mition Servize here amount to more than
the budget of the Ministry of Information
(excluding Broadcasting).” In view of this,
is the Home Minister not impelled to
make a very special study as to how the
different agenzies of the US Embassy here
operate when they spend mcneys preter-
naturally excessive of the requirements of
a normil diplomatic agency ?

SHRIY. B. CHAVAN : 1Itisa very
interesting suggestion he has made ; 1 will
certainly take it into account.

SHRI BAEKAR ALI MIRZA : After
a great deal of questions, it has come to
light that foreign money is used in our
elections. The Home Minister has said
that the best guarantee against this abuse
or misuse is a strong public opinion against
it. When Parliameat finds it difficult to
get this information, how is the public to
get it ? Has there been any discussion
with the Election Commission to devise
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some ways by which. candidates elected by
use of foreign money, regardless of the

source from which it comes, whether east
or west or centre, will be disqualified ?

Ora) Answers

I think this
worth

SHRI Y. B. CHAVAN :
is also another  suggestion
considering.

SHRI PILOO MODY : The first time
this question was raised on the floor of
the House, the Home Minister promised
an inquiry. After having made the inquiry,
he has not reported to the House the out
come of it. Is it true that in the process
of making the inquiry, the Home Minister
knowingly otherwise unearthed atlot of
other ioformation, particularly regarding
moneys spent by the KGB during the last
elections ? If so, why has he not put his
full report to the House 7

AN HON. MEMBER : What is KGB ?

MR. SPEAKER : Eilhe_r the questioner
or the Home Minister must give
information.

SHRI PILOO MODY : 1 know that
the Home Minister has as much diflculty
in getting up as I have.

SHRI Y. B. CHAVAN : I cannot
afford to comlpete with him in that
respect. The point is that it is exictly
this attitude which is responsible for this
sort of feeling in this country, one side
trying to make allegations against the
other about the CIA and KGB and we
are trying to make it some sort of an
issue of cold war propaganda ..
(Interruptionsy KGB is the Russian
counterpart of the American CIA.

MR. SPEAKER :
to the nmext question.

I thiok we can go

SHRI PILOO MODY : Has he got
information ?

" SHRI'Y. B. CHAVAN : No, Sir.
qifesaml gais
*1621. off TRAIGI JEATN 4T
qE-wTd #AY OF q@ & g e e
(%) Far ag g% § fi qoraa 99
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wwafed an @ §; Wk

(=) afz g, af ¥ A F aORC Y
1 Figang w1 g 7

e-wd Wt (st gwew T

W) ¢ (F) W (F). EOE §WR
¥ T AT ¥ WA ey & Ay #
754 aifsgart wfegs § 1 wsw g
T 3% froed ¥ fau goge sEad
Frar W E I gAY wUT §, I
gaT @A aqr Iy wAraify freew &
fA% wew WX @ W FIH IO
™ £

o TR T ¢ S AR
#vg g & Ga¥ ¥ awwa wr gd
FWF wiy ft 7zt < §, afz g, at wel
T# q1a1% # 73 5000 TifFeart Taifsy
I A AqTh F $3 agt A @k ?
%@ ¥ =fifaa ag s=g & ¥y, #iwd,
agad, s qify caAl ¥ o7 F wAw
Fr gaar qwE K 67 frefr o gaar
frax & g7 fe frdr e
f&r 17, frad gte i 7 o framl ot
dfeafemmar vt ag e ma 99 o7
T Fq7 Hacar § 7

SHRI Y.B. CHAVAN : I can give
the hon. Member necessary information
about the 754 persons. Some cases are
pending against 99 persons. Some of them
are under going imprisonment. Some are
in the process of deportation—nearly 12 or
so. Some of them have applied for citi-
zenship also. They are from some of the

minerity communities in Pakistan. Some
are absconding.

st TAqIE . WA : SEqE
warzw, = nifear qadfeal ara o
wwg ¥ 537 frar 7qr w7 4 77 <Y 28
Arere gt 7€ of 39 w7 w4r fegqr war
e sfafq 9q1 # %3 "Ry @
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arfireanft & s §efr wrk s W
% s g ¥ ey fagr, oft og @
g ar woe 3 99 gfemrdt & frex v
wrdagy % g ?

SHRI Y. B, CHAVAN : Some boats
were attached and forfeited also from
among them. Most of the people were
prosecuted in the court of law. Some of
them are still undergoing imprisoament
while some had been repatriated after com-
letion of their imprisonment. Some persons
are absconding. It is quite possible that
some of them might have gone back and
others must be haviog some sort of protec-
tion from the local people. The State
Government is pursuing the matter ensrge-
tically and that is exactly what [ said.

ot T Tt A A A
wE a2 waew R ar v & freg
waT Sy FYAEE ¢

s owas v w99 § fAg
FTHATEY &Y AT @Y

oft TroTiYeTR WA AT FTAATEY
gt & ag & wra g § 7

<} TR X qW R WA
g9 A § | WO AT G q0EA
a‘tﬁmﬁ:&mﬁml

sft gwmn Wi @Tedt W g
W SqIH HaT EIERN ¥ GEATIEET & 99
FHI F W TG g A IEY ARETY
et ¥ e fear & fr arfeeea ¥ oF
AoRg a0% A T AW FT WA
Famr W @ & R daw guua ¥
uftg oiffeam & A gan A W@
fogar ot &y 299 Fawt wamH
aifeemdt qadfsy A ard e @ w
gwer frdrg wUET W @ A &
wifd Poe @ 9 #1C *Y afafefagt €1 s
for @91 3 T AR e
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firsht & site 3aa dwum ) SRR
ZEeqT WY g ?

SHRI Y. B. CHAVAN : We have got
good experience of the armed infiltration
by Pakistan. We know what they did in
Rajasthan last time as also in Kashmir.
Naturally we have to be very vigilant about
it. [ can assure the House that we are
keeping a close watch on the situation
there. We have to keep the same watch in
Assam Tripura and other places also,

SHRI HEM BARUA : At that time
you were the Dzfence Minister. Now you
are the Home Minister. Do you keep the
same vigilance ?

SHRI Y. B. CHAVAN :
kept by the Home Ministry.

Vigilance is

SHRI MANIBHAI J. PATEL : Last
time when the question came up, the hon.
Minister was pleased to reply that soms
persons were arrested and they were being
interrogated. Recently, there was a report
in the newspapers that 24 or 25 boats
which ware captured were released as a
goodwill gesture. Now that the Mipister
says that they were released, is it a fact
that they were also released as a goodwill
gesture ?

SHRI Y. B. CHAVAN : Not a good-
will gesture. But I have no detailed infor-
mation and so [ do not want to answer
this question. 1 have not got information
about the boats.

wresETiawar w1 gATe fear e
+
*1622. =it wiwre wre ey -
o wrgAT A

T AF-HTE AAY I q@A K FIT
wh fF:

(¥) 71 9T A Arewarfowar
g1 7 & AT a9 Tadfaw gwi w
qgraar w4

(=) aft &f, @ a9 owifrs qa’fih‘
m ;o
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() swwr wreET § 7

THE MINISTER OF HOME AFFAIRS
(SHRI'Y. B. CHAVAN) : (a)to (2). All
the political parties represented in Parlia-
ment have been requested to participate
in the Mational Integration Council which
is expected to review problems also poied
by recrudescence of Communalism and to
make appropriate recommendations.

ot wfwTT o™ AT | A AT,
Bow @ A Hag e g
‘g ¥ e gesfos z=T
tw ¥ mErEar ®ir @ a1 99 &1 9 w
war AET & wafe gz & 7o 9 wAw
®T G IAX AAC P

geaw Wgleq : fax # whififes
w77 aret @t oifedt # gEmaT T

st gise aw ¥ FlAE
aadtfas mfzat w & arfas § 7 s
I § gHrag-e-gean fgge fag
wgr @ S gfeww o A anfew § ?
ng FAt WG A TAATA 7wz WL f
w3 fr, feg asifas ordf &1 g@
wrr &% & fag gemar 3 7

SHRI Y. B. CHAVAN : The infor-
mation that I have got from the Prime
Migister’s Secretariat is that all the politi-
cal parties recognised in Parliament have
been invited.
. it WieTT W™ A0 - 9% @ g
w1 A & e gz ¥ wfafafe &
iy @t Terifae zE ¥ wgOe fear
mh ? R we Al ¥ A e
et % art ¥ q@r § 9w A qrfeat
WX gETE Y AT ALY | WA e
W g o & AAwI@E 2
e ot %y cifeew qar gar @ SE
o g ? '

SHRI Y. B. CHAVAN : Whatever

political parties are reeognised in Parlia-
mlent werd invited. . :
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@ wtere w e : wfaE-ae-
guary fgrr, forg werewn Wi ghaw
dm ot g atfar qo § mfae §
a1 7} 7g wY St qeg !
SHRI Y. B. CHAVAN :
lo get that information.

ot wiwTT wT™ AT R LIS
HETHEIF] BT ATH AHL FeAAfawar &
WY T Wl JgEET § I I
forsdierd 7 S AR § 9F TN AR
URIER & 7% g1 9w qg wgi
ag grewEfas w8 A & agr Tl
g g1 & SrAaT wgar g fF oAy |/ow-
Tifaw ¥ werHErE W § a1 agEerw
7@ § AR oz W maw fasit @ e
Ta¥ faq weqEerw freNR ¥ & Far
THTT IEEFT FIT FUA FT wifew w60
fr ag Meawens IwE qEIRfAT SETST
w7 & forw foredrare ¥ ar wdY ?

1 will have

SHRI Y. B. CHAVAN : The enquiry
commission is looking into the communal
incidents. But it is wrong to say that only
the mioorities start the trouble; it is very
unfair to say so.

st wiery ww awwr: fEa W
gr & 97 ¥ ag W wrveTdr Wt ¥

weaw g st gl e

SHRI INDRAJIT GUPTA . It is
beyond controversy that communalism,
wherever and whichever quarter it may
come from is something which everyome
should condemn. A few days ago a con
ference of parliameotarians took place in
Delhi against communulism and certain
remarks were made by Mr. V. C, Shukla
and they were reported in the Press. In
view of those remarks | want to know
from the Home Minister categorically
whether it is the Government’s view or net
though communalism wherever it may
come from should be condemned, nevarthe-
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less communalism = pafctised and preched
by the majority community is the main
danger at the moment. In view of the con-
fusion created br Mr. Shukla's remarks, |
watt to know whether it is the view of
the Government.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME -AFFAIRS (SHRI
VIDYA CHARAN SHUKLA' : Sir, since
a reference has been made to my speech
there, 1 may say that while speaking at
that convention 1 stated that certain politi-
cal parties including my own at times enter-
ed into alliances with communal parties
in this country and this has given them a
mark of some respectability and an oppor-
tunity to infiltrate into the ranks of public
servants. This is somethting which is not
correct and this is against the interests of
the country. And this, I said only as an
additional point. 1 gid not say that this
was the only thing that was responsible
for such a thing, but this was one of the
factors which led to the spreading of
communal atmosphere in the country.

SHRI INDRAJIT GUPTA : Sir, this
is not a reply to my question. 1 wanted
to know whether it was the Government
of India's, or the Home Minisiry’s view or
not.

SHRI VIDYA CHARAN SHUKLA :
I have clarified my part of the speech.

SHRI Y.B. CHAVAN: 1 did not
answer the question directly because I
thought Shri Shukla should clarify it. Now,
1 quite agree with the hon. Member that
communalism, wherever it exists, needs to
be condemned certainly. It is the respon-
sibility of the majority community to see
that they do not suffer from communalism,
because that is the most dangerous part of
jt. This is exactly what Shri Indrajit
Gupta wants to emphaise, and 1 agree with
it

SHRI P. VENKATASUBBAIAH :
Since communal disturbance or the com-
munal virus that is spreading among the
various ¢ ities has d d the
very integrity of our country, may 1 know
whetber the hon. Home Minister will be
able to tell us that this communal virus is
peing taken advantage of by certain politi-
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cal parties and this has erupted into chauvi-
nism of the worst type, and in this connec-
tion, may | know whether the hon. Home
Minister has considered the desirability of

banning the communal parties in this
country 7
SHRI Y. B. CHAVAN: If it is

necessary to ban any political party, cer-
tainly Goveroment will have to think of it
at that time, but personally 1 do not think

in terms of banning political parties.
(Interruption)
SHRI P, VENKATASUBBAIAH :

Not only nomenclature but in content.

SHRI Y. B. CHAYAN : It is merely
nomenclature; if he wants to ban them,
then the nomenclature can easily be chan-
ged. It is not pnomenclature that matters;
it is really the programme of the political
party that matters.

AN HON. MEMBER ;
heart that matters.

In is the

SHRI Y. B. CHAVAN : Yes; at
present there is no question of banning .
any political party. If it comes to that
certainly Government will not hesitate,

SHRI JYOTIRMOY BASU : It view
of the fact most of the communal riots
during the last one year —and these politi-
cal riots—have been engineered by the
majority communities and in particular, by
the two political parties, namely, the RSS
and the Jan Sangh, to do atrocities on the
minority communities, may | know what
steps Mr. Chavan proposes to take to pro-
tect the interests of the minority communi«
ties and ensure security inthe country ?

{ Interruptions)

sft TreritqTe WA TEE B0
weness(STERA), ..., SHREIR H firw A
&t & ?

ot wfee A o - st A
04T |

SHRI Y. B. CHAVAN : 1 think Shri.

Jyorimoy Basu—1 am afraid—is treading
on very dapgerous ground. ({nlerrupiion)
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Let us all take the position that it is wrong
to ban political parties.

S gesht | W § s g
g o ¥a1 §0RTT & W gwat W g A
frar & e g ot w1 SlaE §
fag & difafers qef S X Hdmq 7
wlammgg w1 61€ wE g fF &
w1 @ qidf svgEw oidfa § 7 afe @ A
4 ¥ w17 H19 & qdfa § 7

SHRI Y. B. CHAVAN : It is not a
question of Government keeping record.
You can judge a political party’s commu-
nalism by other ways —by its programme,
propaganda and its actions. I do mot keep
a list like that.

SHRI RAMAVATAR SHASTRI—rose

MR. SPEAKER : You must wait for
your chance. By shouting, it is not possi-
ble. Everybody must get an opportunity;
not only you. The others also are Mem-
bers.

SHRI N. K. SOMANI : About a
month ago, I had brought to the attention
of the hon. Education Minister certain
very disturbing developments in the campus
of the Baparas Hindu WUniversity and I
had also brought a specific instance to the
notice of the Education Minister thata
Muslim student, according to the best of
my information, was nol only lynched but
murdered in cold blood, and asked whether
any information was available with the
Government of India, He had promised
at that tim: that the matter would be
referred to the Home Minister. May I
know whether the Government has taken
apny action not only to investigate this
matter but to take effective steps so that
this demon of communalism at least does
not afflict our young students ?

SHRI Y. B. CHAVAN : Yes, Sir. The
Education Minister has forwarded it to
me —the letter written by the hon. Member
and I am baving enquiries made about it.

SHRI N. K. SOMANI : One month
for investigation into a case of murder. It
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has tuken one month for getting the answer
from the hon. Education Minister; he
said about a month ago that he was look-
ing into the matter. Why does it take
several months 1o look into such matters ?

SHRI Y. B. CHAVAN : According
to you also the whole thing was not gone
into for three months. 1 must first of all
find out whether it is a fact, and therefore
it is certainly taking time.

ot $oT AT g ;. WYAT  T4EH
sigh oY &f o fow & wfr &, w1y =:®
aeAfEdl FgfE @ g ar dwrfer
sHEA A &, 3 T Y aifed, W
g ¥ L TF AT #) 9T B F2A
wear 41fgy, WX ga? meag faw R
W g9 war § 99 9 IqfEaT F@r g |
FTHE W Ao THe THo FA Aol &
freame af F0 s gad s wrE
ot 7l @ 1 97 N A mew
AT TER N TG Y A amar
& oo @1t #r Awfar 78 fst §
a0 3 ¥ 55 MR §, fow & qog ¥
AT TEEH Y § 1 ag o SRR
fir feeft #1 Asfat w7 faelt § @1 o1
uwrAfaEsl 4%59€ 8, 99 1 4§ wa@w
aff & fF wgaa Taew 38 ¢ § 54
7oy A E e § fr v A Wy
Fonfdr wegfrdt & g s st
wegfadt & &, ag OF 90 7 99 o ag
¥z T 92, @ ¥ 7 g e S
w <@t §, it g fear o, o
F faa #vé S a7 @ 2 ? ww A
aar @ g8 &1 W qfaferw #fea
T § | 9 79T 1A & W W F gL
| & W@ N W F AT WO A
2

SHRI Y. B. CHAVAN: The hon.
Member has expressed his view; he has
not asked any question.

i amge: Fyqarar fs
®TE S R AT W g 7



1608 Oral Anawets
SHRI Y. B. CHAVAN : When we try
to go aboutit you say you do not agree to
it. It may also be that the minority com-
munpity may not have a feeling that they
are properly treated and have a grievance
that they are not properly represented in
the services; we have (o think about it.

SHRI KANWAR LAL GUPTA : What
about the relevancy to the communal riots?

SHRI Y. B. CHAVAN : It is a
question of having a feeling of content-
ment. That sometimes gives a wrong

feeling.

SHRI BADRUDDUJA : | want a
calegorical answer from the Home Minis-
ter 1o my question. In view of the seri-
ous disturbances that have taken place all
over the country affecting especially and
mainly the minority communities all over
India, what effective steps does the Home
Minister propose to take to deal with the
situation, not merely to prevent the recur-
rence of these communal disturbances but
to mete out punishment to the miscreants,
both official and pon-official alike, and to
find out who are responsible for the seri-
ous airocities endangering the lives and
properties, honour and liberty of the Mus-
salmans of India ?

SHRI Y. B. CHAVAN : [ bave
explained all the steps we propose to take.
We have given necessary instructions to
the State Governments giving suggestions
aboul it, and the investigations of cases
have been very vigorously undertaken and
the concerned people are punished.

SHRI BADRUDDUJA : Are you
having judicial imvestigation into the dis-
turbances in Allahabad, Meerut and other
places 7

SHRI Y. B. CHAVAN : Even in the
case of Karimganj they have themselves
started an enguiry. It is not necessary for
us to start an enguiry.

ot oA el ¢ Wl AT A
aaema fe fgges § awwafawar w
e ¥ A & g o T & WA
w0t g€ & | Ufer qu® Ay IR
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s i@ e oema @
Froitgg g ey gmi v WA ¥
G gaen o wy A fag wfan, |
GRS, A ST AT F qTET =7 N
ATQQ X A9 /9§ FIL qg  wAtarmw
ars @A ar fE 983 ugEE @™ )
wa: & aaAr g ¢ fL L

AN HON. MEMBER : Sir, the hon.
Member there is mimicking Shri Ramava-
tar Shastri.

SHRI RAMAVATAR SHASTRI : Sir,
he should be pulled up. It is wrong; 1
protest. He should stand up amd say,

"“Excus¢ me.””. This is not parliamentary.

‘What is this ?

SHRI MANUBHAL PATEL : S8ir, it
is wrong. Such a thing should not be
allowed.

*ft TR Tee ;g9 A<z @ faar
At awx &) A0 qwE wyw D g
21 o 9w ¥ fgma &) Y ¥ geTAr
FT 1 59 A ¥ w0 W wAp

MR. SPEAKER : You need not be
sorry. The person who did it must be
sorry and he must regret it. Do not take
note of it. He will himselfl regret it. 1 am
really sorry.

DR. RANEN SEN: This has come
to our notice more than once that when-
ever Mr. Shastri gets up, because he has
some physical disability, certain gentleman
from this side cuts joke at him. This is
very unfair and below the dignity of a
Member of Parliament. It should be treat-
ed with contempt.

MR. SPEAKER @ 1 entirely agree.
That is what 1 also said. 1 asked Mr.
Shastri not to take note of it. The people
who tried to imitate him will.themselves
feel sorry.

=it T el : e e & A
FOE @e & &€ wmdly gaEdt T awge)
T ¥efae wwnn sk § o e Ev |
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i wea & fagqgare 7

SHRI Y. B. CHAVAN ; When allega-
tions are. made by any political party
. against another political party, I expect
that political party to answer that.

DR. RANEN SEN: What is this
answer, Sir 7 We want to know whether he

will make any enquiry into this,

SHRI BAL RAJ MADHOK : This
question of communalism is comiog up
again and again. | suggested earlier also,
let us discuss what constitutes communa-
lism, who is communal, etc. This word
is bandied about like anything. In this
country there are various groups—social
groups, economic groups, religious groups,
etc. There is a bigger group—the natio-
nal group. He is communal who places
his loyalty toa lower group above the
nation. Those people must be condemned
outright. [ challenge anybody to prove
whether Jan Sangh keeps the interests of
the party above the country. For us the
pation is uppermost. We are the only
true nationalist party, [ can claim.
(Interruptions)

MR. SPEAKER : On the floor of the
House, we canpot decide this question
of one party making allegations against
another party, particularly during question
time, in a supplementary. It will lead us

nowhere.

ot 7y formd : fEcdaraT et waEt
¥ A ¥ o oty w4S @ wdga da1
a7 | Ia¥t e woft aF g Ak @ @
4t AT 1@ FAL 1 oG ¥ wEX
fr ogt agt wwT N Fgla & aw
Zh gq §, ¥ g ¥ god, whnaw
Hge &1 Aawry A wgwa< ¥ g €,
frrw Wi deelt ¥ gu & Wk amme &
WA E RN AT WG ¥ AgQ
s e wagst & @

se ? oY & frare g § S s
oF ¥z oo 2, &rw wrw wAwd < &
21 &, 8 A ¥ gE o3, T
o3, wfaal & A% 9x, €2 g7 ) A
7 g w gy Wk gw
I TE T F a7y Arfee! FagAra ¥
U $¥ QAwar 9ifgd, Tar aqd at F
medfrear & frare s ¥ fog ag smave
N wrf 5% gAEN o A wr WA F
arg ?

SHRI Y. B. CHAVAN: [ have
explained it at length, but I will repeat it,
The Dayal Commission is looking imto
nearly half a dozen communal incidents.
Government do not propose to add any
more to that, because to that extent, the
report will be delayed. The scope of the
enquiry is enough at present. The con-
clusions they would draw certainly be
carefully studied and discussed with the
Chicf Ministers. 1| am not waiting for
that report to call a conference of Chief
Ministers. | am calling an conference of
Chief Ministers this mo th. to discuss
with them the problem of communal ism,
Harijans, etc.

Theft of Idols

*1623. SHRIR. BARUA : Wil the
Minister of HOME AFFAIRS be pleased to
state

fa) whether any account is available
about the thelt of valuable idols from the
temples all over lodia during the last five
years viz, 1962 to 1967 ;

(b) if so, the number of cases detected
and recoveries made ; and

(c) whether behind these theft there is
an organised gang to trade in such idols ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : (a) to (¢},
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A statement is laid on the Table of the
House, [Placed in Library. See WNo. LT-
1152/68).

SHRI R. BARUA : May I know
whether there is a big, organised inter-
State gang trading in stolen idolsfrom all
over India and whether the Government
have been able to trace this gang ?

SHRI VIDYA CHARAN SHUKLA :
We wrote to various State Governments
and the replies so far received from them
do not indicate that there is any regular
gang which is undertaking this kind of
theft. But certain people have been found
out who were doing it. They have been

arrested and proceeded against under the
law.

SHRI R. BARUA : I[sita fact that
there is a good market in some of the rich
countries outside India for these idols and

a regular racket is going on between the
two ?

SHRI VIDYA CHARAN SHUKLA :
It is a fact that there is a good market for
such racketeers abroad. That is why this
kind of activity is going on.

Saspension of Air Service to India by
Foreign Airlines

*1624. SHRI K. P. SINGH DEO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware that
some foreign Airlines propose to suspend
air services in India ;

(b) if so, the reasons therefor ; and

(c) the reaction of
thereto 7

Government

THE MINISTER OF TOURISM. AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). At present 31 foreign airlines
are operating scheduled air services to/
through India. So far as the Government
of India is aware, none of these airlines
has given any notice to suspend services
tofthrough India.

SHRI K. P. SINGH DEO: May I
know (a) whether India and Britain have
gntered into any agreement under IATA
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regulations for introduction of concessianal
fares of Indian immigrants to Britain, (b)
the wisdom of entering into such am
agreement and (c) whether there has been
any protest from any of the middle-cast
airlines against this ?

DR. KARAN SINGH: India and
Britain have entered into an agreement
for a special emigrant fare of £100 from
Dslhi-Bombay to London. This is under
a certain clause of IATA. Agaiost this,
certain protests were received from a.
number of West Asian airlines.

SHRI K. P. SINGH DEO: May |
know whether these IATA regulations are
being violated im this country by some
foreign airlines and whether some unautho-
rised travel agents are underselling the
tickets and also helping the ignorant
passengers in fGlling up their passport
forms and P forms, taking some charge ?

DR. KARAN SINGH : There is a
suspicion that some such activity is afoot
and the Enforcement Directorate of the
Finance Ministry is looking into it.

DR. RANEN SEN : 1Is it a fact that
a few days back, Middle-east Airways
officials had some talk with the officials
of the Indiam air authorities and in the
midst of that, the representatives of the
Middle-cast Airways walked out of the
meeling because certain searches were
conducted by the police in Bombay
and other places in connection with some
irregularity in the issus of air tickets ?
If so, what are the actual facts and what is
the position ?

DR. KARAN SINGH : It is true
that negotiations were afoot in Beirut as
a result of this emigrant fare which we
introduced. As 1 said, certain protests
were received from the Middle-east
Airlines and they in turn denounced the
entire IATA fare structure. In order to
follow that up, a delegation went from
here to Beirut and was having talks with
them. Meanwhile, not at all concerned
with these talks directly, the Enforcement
Directorate was moving against certain
airlines and certain searches took place.
At that time, they threatened to suspend
the services, but no such notice of uspea-
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sion has actually been received. In fact,
as a result of these talks, the present
situation is likely to contiune for at least
six months, after which further- negotiations
will take place.

SHR1 NARENDRA SINGH MAHIDA:
Sir, immigrants are being cheated or are
given certain facilties by these unautho-
rised or authorised agents selling tickets
at cheaper rates thereby causing loss of
foreign exchange to our Government. May
1 know whether he has assessed the loss ;
if so, what is the amount involved in this
loss of foreign exchange ?

DR. KARAN SINGH: Asit is an
illegal tranmsaction it is not really possible
for us to have any direct or accurate
picture of the amount involved. ButI
would like to say we are gravely concerned
about this and the Finance Ministry is
taking active steps to see that this sort of
leakage is plugged.

SHORT NOTICE QUESTION

Disruption of Tele-Communication
links of Bihar

SNQ. 30. SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that tele-
communication links of Bihar with outside
get disrupted very often ;

{b) if so, the reasons therefore ; and

(c) the steps being taken to remove
the same ?
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g fag) @ (v) fage & ewwl aar
FEd €di & v gra=TT araEE) w7
T AT GHVGAAE &7 § TqAT AT
t, moft s ft-wft meafeni st g §

(&) gzar ¥ 7 fewht, worwer, w19-
g%, W TGT A AFATY  ¥ET ®
fag e afcqdl &Y sraeqr  wggdT

#aw ware &Y g g At TE g
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MR SPEAKER: If both of you could
have discussed this matter outside the time
of the House could have been saved.

st WY Wt Ao wdRT swoA
fosprdt R e q st RE
wR ag w9 e &1 faer fagre e
AR E, o & sran wan @ B fagie &
weg weft 3w fredardr &7 frw

WRITTEN ANSWERS TO QUESTIONS
West Beogal Government Employees
*1625. SHRI MOHAMMAD
ISMAIL :

SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that employees
of the West Bengal Government submitted
a memorandum to Government of their
demands on 20-3-1968 ;

(b} if so, the nature of their demands ;
and

(c) the steps taken by the Government
to settle the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT—
1153/68].

Foundation Day of Azad Hind Government

*1626. SHRI SAMAR GUHA : Will
the Minister of EDUCATION be pleased
to state :

(a) the steps Government are taking
towards the Silver Jubilee celebrations of
the foundation day of the Azad Hind
Government set up by Netsji Subhash
Chandra Bose being observed on the 21st
October this year ; and

(b) whether Government propose to
negotiate with the Government of Singa-
pore to allow the Government of India to
re-erect the histotic 1. N..A. Martyrs
Memorial set up by Netaji in 1945 byt
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subsequently demolished by the British
Government after reoccupation of the is-
land ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) The matter
is under consideration.

(b) No, Sir.
armet oy faerw Tt § e
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Development of Rural Roads

*1629. SHRI KAMESHWAR
SINGH :
SHRI A. SREEDHARAN :

Will the Minister of TRANSPORT
AND SHIPPING be pleased fo state :

(a) whether Government have received
any request from any State Government
for financial assistance for the development
of rural roads during the years 1967-68 and
1968-69 ;

(b) if so, the States which have asked
for such assistance ; and

(c) the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTERY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) to {c). No request has so far been
received from any State Government for
financial assistance for rural roads 1967-68
and 1968-69.

Demarcation of Functions Between the
Union Government apd Delhi
Administration

*1630. SHRI TENNETI
VISWANATHAM :
'SHRI MANIBHAI
J. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there is no
clear .demarcation of functions between the
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Delhi Administration and the Union
Government ;

(b) whether interference by the Upion
Government ioto the affairs of Delhi has
been alleged in the Delhi Metropolitan
Council ;

(c) whether the Council has passed a
Resolution asking the Union Government
to revoke the notification under which
certain items were decldared as reserved sub-
jects ; and

(d) whether a copy of the Resolution
has since been received and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Yes, Sir.

(c) Yes, Sir.

(d) Copy of the resolution with the
comments of Delhi Administration has not
yet been reccived by the Central Govern-
ment.

Admission in Delhi University

*1631. SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION be
pleased to state :

{a) whether Government have made
arrangements for the admission of all
eligible students in Deihi University in the
coming year ; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The matter
is being examined through a working Group
which has been appointed.

(b) Does not arise.
Crime Situation

#1532. SHRI K. LAKKAFFA :
SHRI RAMAVATAR
SHASTRI :

Wil the Minister of HOME AFFAIRS
be pleased to state : _

(a) whether it is a fact that crime wave
{n the country appears to have shown an
upward swing this year ;

{b) if so, the reasons therefor ; and

MAY 3, 1968
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(c} the steps taken to check the growth
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The figures of crime for the current year
are not readily available and are being
collected from the State Governments,

Political Situation in Kashmir

*|633. SHRI S. M. BANERJEE:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the political situation in
Kashmir has deteriorated further after the
recent visit of Sheikh Abdullah ;

(b) whether Sheikh Abdullab is allow-
ed to speak freely about his own ideas
regarding independent Kashmir ;

(c) whether this has encouraged
Pakistan to reomew its trade of propaganda
against India ; and

(d) if so, the steps taken by Govern-
ment ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) It is wrong and objectionable for
any citizen of India to say anything that
challenges the sovereigaty and iotegrity
of the country. Government's views to
this effect have been publicly stated.

(c) and (d). Government are aware
that Pakistan is uysing Sheikh Abdullah’s
peeches for propaganda against India but
do not consider that any special steps are
called for at present.

Dry Docking Facilities at Bombay Port

*1634. SHRI RAM SWARUP
VIDYARTHI : Will the Minister of
TRANSPORT AND SHIPPING be pleased
to state :

(a) whether it is a fact that a Com-
mittee has been constituted to study the
problem of dry docking facilities at Bombay
Port ; and

(b) if so, the likely date by which the
report is expected to be recevsed ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V, RAO):
(a) and (b). A small co-ordination Com-
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mittee was set up by the Bombay Port
Trust in 1966 consisting of the representa-
tives of the Port Trust, ship-owners and
ship-repairers to ensure the best possible
utilisation of the existing ship-repair faci-
lities at the Port Trust Drv Docks and 1o
make recommendations for their improve-
ment. The Committee has held several
periodical meetings and various recommen-
dations to the Port Trust. In the light of
the recommendations made by the Com-
mittee, the Port Trust Board has approved
in principle the provision of additional
facilities such as compressed air plants,
oxy-acetylene plants, electric supply, shore
lighting etc. at the Port Trust Dry Docks.
The Port Trust Board are at present
engaged in prepariog detailed plans and
estimates for getting Government sanction
for the same.

Bombay-Agra Road

*1635. SHRI BABURAO PATEL :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government are aware
that the National Highway, called Bombay-
Agra Road is not only too narrow but is
also in a dangerously bad condition bet-
ween Indore and Nasik ;

(b) the number of road accideats which
occurred last year on this Highway ;

(c) whether Goveroment are also
aware that this Highway is not only used
mostly by heavy commercial traffic but also
by Indian and foreign tourisls ; and

(b) if s0, the steps Government pro-
pose to take not only to repair the High-
way but also to widea it sufficiently to
accommodate two-way traffic ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes Sir. The Government are aware
that a major portion of the Indore-Nasik
section of the National Highway is narrow,
but it is not in a dapgerously bad condi-
tion.

(b) and (c). The requisite information
has been called for from the Governments
of Maharashtra and Madhya. Pradesh and
will be laid on the Table of the Sabha,
when received. ’

(d) Proposals to improve and widen
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the Highway for (wo-way movement in
some sections, subjecied to heavy traffic,
are under consideration. These proposals
will be finalised. when allocation under the
Fourth Five-Year Plan for National High-
ways are known.

Aunti-Corruption Case against Shri Nqn.rnla
of Gujarat Government

*1636. SHRI MADHU LIMAYE:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that an anti-
corruption case against Shri Nagarwala, an
Oﬁccr of the Gujarat Government was
referred to a Commission of Inquiry ;

(b) whether the Commission of Inquiry
has submitted its report ;

(c} whether the opinion of the U.P.S.C.
has been sought in the matter ;

(d) how much time bas elapsed since
the matter was referred to this Commission;
and

(e) when the opinion of the Commis-
sion is expecied to be received by Govern-
ment and when Government propose (o
take action in the matter 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). Yes,
Sir.

(d) and (e). The matter was referred
to the Union Public Service Commission
in February 1967. They have stated that
thelr advice is likely to be communicated
to the Government by the middle of May
1968. It may be mentioned that the records
of the case are voluminous and the Inquiry
Commission’s report runs into 1088 pages.
Government will take further action on
receipt of the advice of the Commission.

Mational Integration Council

*1637. SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the composition of the
National Integration Council has been
finalized ;

.. (b) if so, the details thereof ; and

(c) if not, the reasons therefor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

{b} A statement is laid on the Table
of the House. [Placed in Library. See No.
LT—1155/68].

(c) Does not arise.

Hunger Strikes by Haryapa Goyernment
Employees

*1638. SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some
leaders of the Haryana Subordinate
Services Federation has resorled to hunger
strikes for an indefinite period at Chandi-
garh and other places in the State against
their victimization for staging a strike on
the 8th and 9th February, 1968 ; and

(b) if so, the steps taken by Govern-
ment to save the lives of the fasting
leaders ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). A statement is laid on the “Table
of the House. [Placed in Library. See No.
LT—1156/68).
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Development of Road in NEFA

*i641. SHRI HIMATSINGKA : will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) how far the plan for roads develop-
ment in N, E. E. A. for 1967-68 has been
implemented and how far it remained to
be implemented at the end of the year; and

(b) the total allocation for the scheme
and the actual expenditure incurred there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
Necessary information is being collected
from the N. E. F. A. Administration and
will be laid on the Table of the Sabha in
due course.

(b) Originally, a provision of Rs. 46
lakhs was made for Capital works in the
Budget Estimates for 1967-68; but it was
finally raised to Rs. 66.61 lakhs. Informa-
tion regarding the actual expenditure incur-
red is also being collected from the N. E.
F. A. Administration and will be laid on
the Table of the Sabha when received.
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Reservation ine Services for Scheduled
Castes and Scheduled Tribes

SHRI P. R. THAKUR : Will
HOME AFFAIRS be

*1642.
the Minister of
pleased to refer
Unstarred Question No. 3340 on the 8th
March, 1968 and state :

(a) the purpose for which orders were
issued requiring each appointing authority
to maintain rosters for giving effect to
reservations for Scheduled Castes and
Tribes in Services;

(b) how that objective is fulfilied and
whether the Commissioner for Scheduled
Castes and Scheduled Tribes has made any
recommendations in this regard; if so, the
action taken thereon so far;

(c) the details of the procedure laid
down in this regard to ensure proper repre-
sentation of
Tribes; and

(d) whether Government propose to
lay the orders regarding the maintenance
of rosters-and submission of annual retur-
ns on the Table ?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) to (d). A
statement is placed on. the Table of -the

House. [Placed in Library. See No. LT—
1157/68).
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Gallaptry Award for Fire Fighters

*|644, SHRI BEDABRATA BARUA:
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether Government have a plan
to Institute Special Gallantry Award for
the fire fighters and would start funds for
the welfare of families of those firemen
who get disabled; and '

(b) if so, when the final decision is
likely to be announced in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S RAMASWAMY) : (ajand(b). A
suggestion to institute awards for Fire
Services for gallantry and meritorious ser-
vice as also for long service and good
conduct is being considered by the Stand-
ing Fire Advisory Committee. The consi-
deration is still in a preliminary stage and
the Committee may take sometimc to for-
mulate its recommendations.

It was suggested to the State Govern-
ments and Administrations of Union Térri-
tories that as a part of observance of Fire
Services Day on the 14th April, 1968, they
might collect funds for the bepgfit of firgs
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men and their families by sale of flags.
There is no proposal for constituting a
fund as such by the Central Government.

Implementation of Resolution on Language
Policy

*1645. SHRI 8. C. SAMANTA :
SHRI MARASOLI

MARAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the steps taken to implement the
resolution on the language policy which
was passed by Parliament along with the
Official Languages (Amendment) Act ;

{b) whether Government propose to
convene a Conference of the Chief Minis-
ters to discuss the language policy with a
view to equalise the burden imposed on a
section of the people as a result of the
said Act and the resolution ; and

(¢} if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Brie-
fly, the present position regarding the
steps taken for the implementation of the
Resolution is as under : —

Paras : 1 and 2—The Ministries of
Education, Law and Information and
Broadcasting have been requested to pre-
pare programmes for the spread and deve-
lopment of Hindi and other languages
meationed in the Eighth Schedule to the
Constitution. The Ministry of Home
Affairs will shortly take steps to prepare a
programme for the use of Hindi for official
purposes of the Union.

Para : 3—Progress made in the imple-
mentation of the three-language formula
is periodically assessed and where neces-
sary the State Governments are requested
to take further necessary measures.

Para : 4 (a)—Various suggestions for
the equalisation of burden are under consi-
deration.

Para : 4 (b)—The Union Public Service
Commission are engaged in examining the
various practical aspects involved in the
introduction of the additional media for
the Combined Compstitive Examination,
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(b) No such decision has yet been
taken,

(c) Does not arise.

Explosives found near Chharra Air-strip
Purulia

*1646. SHR1 HEM BARUA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that eleven
wooden boxes containing high explosives
were found sometime back near Chharra
airstrip, about four miles from Purulia ;

(b) whether it is also a fact that explo-
sives were found in different parts of
Calcutta and elsewhere in the country
during tbe last three months ; and

(c) if so, the details of these discoveries
and the measures taken by Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFrAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Information has so far been received only
from some State Governments/Union Ad-
ministrations which is given io the state-
ment placed on the Table of the House.
[Statement Placed in Librayy. See No. LT—
1158/68;. Information in respect of the
remaining States/Union  Administrations
will be laid on the Table of the House as
soon as received.

Delay in . A. C. Services

. 9395. SHRI MURASOLI MARAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether departure of Indian Air-
lines Corporation’s Delhi-bound Caravelle
was delayed at Madras on the 2nd April,
1968 for some hours because of puncture in
the nose-wheel tyre ;

(b) whether it is a fact that spare tyre
was brought from Calcutta for replace-
ment ;

(c) if so, the reasons for not  keeping °
spare-tyres at Madras ;

(d) the list of spare-parts which were
not available at Madras on that day but
were available at Culcutta ;

(¢) the reascns for met ucpin' thg
Jame at Madras ; and '
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(f) the arrangements for keeping such
important spare-parts at Madras in future ?

THE MINISTER OF TOURJISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir.

(c) Two =spare nose-wheel assemblies
for Caravelle aircraft are normally available
at such stations as are linked by Caravelle
Service including Madras. On account of
a delay in the receipt of a consignment of
nose wheel tyres from abroad, however, an
acute shortage of this item was experienced
at the main Caravelle base at Bombay. In
order to meet the requirement of the base
at Bombay the Corporation decided on 31st
March, 1968 to withdraw one nose-wheel
assembiy from each night halt station and
both the nose-wheel assemblies from the
transit stations. Both the nose-wheel
assemblies held as spare at Madras which
is a transist station, were, therefore, with-
drawn. Oae nose-wheel assembly held as
spare at Calcutta, which is a night halt
station, was flown to Madras by the first
connecting Caravelle service.

(d) and (e). This information is mnot
readily available. ’

(f) Arrangements do exist for keepiog
important spare parts at various centres,
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including Madras, according to require-
ments and consistant with the need to keep
the inventory level reasonably new.

Theft of Cars and Scooter in Delhi

9396. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cars and scooters
stolen in Delhi during the last year and
the number recovered and the condition in
which they were recovered :

(b) the names of persons who were
caught red-handed while stealing the vehi-
cles and their ages ;

(c) whether it is a fact that cars stolen
in Delhi are disposed of in Jabalpur by
some inter-State car gangs posing as army
officers and businessmen and forging docu-
ments ;

(d) if so, how many such cars have
been sold in this manner and to whom ;
and

(e} the precise steps taken by Govern-
ment to prevent car thefts 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :

(a) Classification Stolen Recovered Recovered

of vehicles during intact with parts
1967 missing

Cars 139 72 58
Scooters 155 80 46

(b) Names of the persons arrested Age
1. Bachan Singh about 40/45 years.
2. Amar Singh » 30 years.
3. Jasbir Singh » 25  years.
4. Surinder Kumar w  25/30 years.
5. Bachhitter Singh w 30 years:
6. Bhushan Kumar w 25 years.

{c) and (d). It is reported that an inter-
State gang of car liftors had allegedly dis-
posed of seven cars stolea in D:lhi ian
Tabalpyr with the help of forged dogus

ments. The leader of the gang is alleged
to have posed as a dealer in second hand

cars.
Qf the 7 cars, § have beem revoverdd
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with tempered engine and chassis numbers,
They were sold to the following persons :

(1) Shri O. P. Sethi, rfo Jabalpur.
(2) Shri Ashok Jha, rfo Jabalpur.

(3) Shri Jai Ram, rfo District Jabal-
pur.

(4) Shri R. Chakravarti of Gwalior.
(5) Shri Jwala Prasad, rfo Jabalpur,

(e) Car thefts in Delhi are investigated
by a special squad in the C.1.D. Branch
of Delhi Police. Special steps are taken
to keep surveillance in the affected areas.
Alist of known car lifters is maintained
and their activities are watched. Periodic
Special drives are also launched to increase
the vigilance maintained on such areas. A
watchful eye is kept on the car market for
collecting intelligence regarding dealings in
second hand parts of motor cars and
scooters.
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Letters Patent Appeals

9401. SHRI SADHU RAM: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether none of the letters Patent
Appeals have been taken up for hearing as
regular matters in the High Court of Delhi
for the last few months ; and

(b) if so,the steps taken to ensure that
their disposal is not delayed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
competent authority to decide upon the
priority to be accorded to a case or a class
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of cases is the Chief Justice of the High
Court. However, it is not correct to say
that none of the pending Letters Patent
Appeals has been taken up for hearing in
the Delhi High Court as a regular matter
in the last few months.

(b) Consistently with the need to dis-
pose of urgent matters, efforts are being
made to clear the arrears in accordance
with their priorities.

Grants to Madras State

9402. SHRI KIRUTTINAN : Will
the Minister of EDUCATION be pleased
10 state :

(a) whether any grants have been givea
by the Union Government 1o the Thami-
zhaga Arasu (Government of Madras) for
cultural schemes during 1967-68 ;

(b) if 50, the details thereof ; and

(c) the amount proposed to be given to
Tamil MNadu (Madras State) during 1968-
69 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) The details of the grants are as
under :

(i) A sum of Rs.2.0 lakhs for
construction of a building for
the Connemara Public Library,
Madras.

(ii) An allocation of Rs. 10,000/-
was made for this under the
scheme for the development of
Re-organisation of Museums but
no grant was released to the
Government of Madras during
1967-68.

(iii) Rs. 15,037.85 under the scheme
‘Inter-state exchaoge of Cultural
troupes’.

(iv} Rs. 4,000/~ under the scheme
‘Exchange of outstandiog artists’
amongst the Zones of India.

(c) The allocation of funds under the
proposed schemes has not yet been decid-
ed.
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Polytechnics in Madras

9403. SHRI KIRUTTINAN : Will

the Minister of EDUCATION be pleased

to state ;

(a) the total number of polytechnics
for boys and girls with location of each,
functioning at the end of December, 1967
in Madras ;

(b) whether there is any proposal to
increase this number during 1968-69 : and
() if so, the details thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) :

(a) Polytechnics for boys ... 29
Polytechnics for girls ... 3

Polytechnics for boys :

1. Government Polytechnic, Coimlbs-
tore,

2. Central Polytechnic, Madras.

3. Tamilnad Polytechnic, Madurai.

4. Institute of Textile Technology,
Madras,

5. Government Polytechnic, Nager-
coil.

6. Government Polytechnic, Vellore.

7. Government Polytechnic, Thuva-
kudi, Tiruchirapalli.

8. Government Polytechnic, Tuti-
corin.

9, Institute of Leather Technology,
Madras. ’

10. Regional School of Printing,
Madras.

11. Imstitute of Chemical Technology,
‘Madras. )

12. Muthiah Polytechnic, Annamalai-
nagar.

13. P. T. Lee Chengalvaraya Nickers'
Technical Institute, Vepery,
Madras.

14. Ramakrishna Mission Technical
Institute, Madras.

P. S. C. Polytechnic, Coimbatore.

16. Seshasayee Institute of Technology,
" Tiruchirapalli.

17. Alagappa Polytechnic, Karaikudi.
18. Annamalai Polytechnic, Chettinad.
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19. Murugappa Chettiar Memorial
Polytechinic, Avadi, Madras.

20. Nachimuthu Polytechnic, Pollachi.
21. Valivalam Dasikar
Nagapattinam.

22, Virudhunagar S. Vellaichamy

Nadar Polytechnic, Virudhunagar.

23. Sankar Institute of Polytechnie,
Sankarnagar, Talaiyuthu.

Polytechnic,

24. Thiagarajar Polytechnic, Salem.

25. Bhaktavatsalam Polytechnic,
Kancheepuram.

26. Rajagopal Polytechnic, Gudiyat-
tam.

27. Srinivasa Subbaraya Polytechnic,
Puttur (Sirkali), Tanjare Dist.

28. Coimbatore Institute of Techoo-
logy, Sandwich Polytechnic, Coim-
batore.

29. P. A. C. Ramaswamy Raja Poly-
technic, Rajapalayam.

Polytechnics for Girls :

1. Government Polytechnic  for
Women, Madras.
2. Government Polytechnic  for
Women, Madurai.
3. Government Polytechnic  for
Women Coimbatore.
(b) and (c). Establishment of two

more polytechnics to conduct? sandwich
courses under the State Plan institutions
has been approved in principle. The
details of industrial collaboration, courses
and estimates are being worked out.

Madural-Dhanushkodi National Highway

9404. SHRI KIRUTTINAN :~ will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state ®

(a) whether Government are aware that
the Madurai-Dhanushkodi National High-
way road is narrow and some bridges on
this road are very old;

(b) whether it is a fact- that this road
is experiencing a heavy traffic; and

(c) if so, the steps taken to improve
this road and widen the bridges 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHR1 BHAKT DARSHAN) : (a)
Yes, Sir; excepting a stretch of 7 miles, the
entire road has a single lane carriageway.
Some mioor bridges and culverts are also
old and narrow.

(b) Information is being collected from
the State Government and will be laid on
the table of the Sabha, when received.

(c) It is proposed to construct bye-
passes at Manamadurai and Parthibanur.
Estimates for land acquisition for these bye
passes have been sanctioned and land
acquired. Three minor bridges were re-
constructed at a cost of Rs. 5,37,450/-during
the previous plan periods. Other improve-
ment works and reconstruction of narrow
culverts and bridges will gradually be taken
up, as and when the financial position per-
mits.

Written Answers

Missiopary School, Simla

9405. SHRI M. L. SONDHI : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that six Indian
employees of a Missionary School in Simla
have been dismissed because they are
Indians; and

(b) if so, the action Government pro-
pose to take in the matter.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The information is beiog collected and
will be laid omn the table of the Sabha in
due course.

Dr. Tanveer
9406. SHRI MAHANT DIGVUAI
NATH : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether it is a fact that in a house
of Dr. Taoveer, who is under invsstigation
in connection with Deen Dayal Upadhya’s
murder case, a badge bearing inscription
“Volunteer for the FPakistani Minority
Conference” was found;

(b) whether it is a fact that some other
important clues of Dr. Tanveer's associa-
tion with Pakistan and China have also
been found;
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(c) whether Government have made
some moae arrests in thls regard ; and
(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (d) .
Facts are being ascertained from the State
Government .

Written Answers
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Financial difficulties of Colleges
in the Capital
9408. SHRI D. N. PATODIA :

SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that four Colle-
ges in the capital are running into financial

difficulties and are not able to run them .

ae economically viable units;

(b) whether it is also a fact that all
these colleges are getting adequate assist-
ance from the University Grants Commis-
ston;

(c) whether any enquiry into the finan-
cial administration of two of these colleges
has been made and if so, the resuit there-
of; and

(d) the action taken in the matter ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir, it
is a fact that four colleges in Delhi are
facing financial difficulties.

(b) Yes, Sir, the grants due to them
are being paid folly.

(¢) Some irregularities, including un-
authorised use of teachers’ provident fund
and students’ fund bave been reporied by
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the Inspection Committee appomled by the
Delhi University.

(d) The matter is under consideration
of the University Grants Commission.

Central Intelligence Bureau in Ta nil Nad

9409. SHRI G. KUCHELAR : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the copies
of reports of Central Intelligence Bureau
in Tamil Nad have not been given to the
Chief Minister of Madras State :

(b) if so, whether it is not the practice
to send copies of reports to the Chiel
Ministers ; and

(c) if so, why copies of such reports
have not been sent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
It is not the practice of Intelligence Bureau
to send any report directly to the Chief
Minister of a State. Close liaison is
maintained at all levels and information on
matters of interest to the States is furnished
to thé State C.I.D.
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Arrest of Proprietors of M/s Radha .
Krishpa Vimal Kumar

9411. SHRI RAM CHARAN : Wil
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that proprietors
‘of M/s Radha Krishna Vimal Kumar were
arrested under Section 3/7 Essential Com-
moditids Act Under Section 420/120 of
I. P. C. on 14th December, 1967 and under
Defence of India Rules ;

(b) whether it is also a fact that the
District Supply Officer/Police Authorities
of District Bulandshahar are trying to
withdraw the case ; and

(c) if not, the steps Government have
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Government of U. P. -have reported that
the proprietors of the said firm were not
arrested. However. two employees of the
firm were arrested for allegedly maintaining
false and incarrect stock registers. The
third accused surrendered in the court.
A case has been registered under the said
sections and is under investigation.

(b) No, Sir.

(c) Apart from the investigation of the
case registered by the local police, the
District Supply Offizer has also requested
M/s Radha Krishoa Vimal Kumar to
furnish their explanation for the irregu-
larities detected during checking, appro-
priate action wiil' be taken by U. P.
Goveroment in the matter, on receipt of
their explanation.

Firing in Cordite Factory, Aruvankadu

SHRI NAMBIAR :
SHRI K. RAMANI :
SHRI UMANATH :
SHRI P. RAMAMURTI :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whgther Government have received

9412,
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any report of police firing on the workers,
of the Cordite Factory at Aruvankadu,
Madras ;

(b) if so, details of the report ; and

(c) the reasons for firing ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A report has been received from the
Government of Madras about the incident
in which police opeped fire at about
5.00 P. M. on 1st March 1968 in front of
Aruvankadu police station resulting in the
death of four individuals and injuries to
a number of persons. The State Govern-
ment have appointed .a Commission of
enquiry consisting of a member of the
judiciary of the cadre of District and
Sessions Judges 1o enquire into the
circumstances under which the police had
to open fire in the above incident.

National Service Corps

9413. SHRI K. P. SINGH DEO:
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that Govern-
ment have finalised a scheme to introduce
National Szrvice Corps and National Sports

" Organisation for degree students in colleges

and universities ;
(b) if so, the details thereof ; and

(c) the object of introducing such a
schéme ?

THE MINISTER OF STATE IN THE
MINISTRY OQF EDUCATIOM (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.
The Scheme is under consideration.

(b) Details have noj yet been finalized.

(c) The object of the scheme is to
promote national consciousness and a sense
of social responsibility and to inculcate a
sense of discipline and dignity of labour.

Collaboration with Hiltons

9414. SHRI N. K. SANGHI : Will
the Mipister of TOURISM AND CIVIL
AVIATION be pleased to state the spacific
points of divergence between the Goyern-
ment of  India and the private party
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regarding the collaboration with Hiltons
for setting up hotels in the country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : Since the matter is still under
negotiation, it will not be appropriate to
specify the points of divergence at this
stage until a final decision is taken.

fer swwm & wfgwifad w0 faaw
arag

9416. =it ;i qEA AT T
feremr s 3g Fary N FO FO 7

(%) faer sfex oF ag & et
X AT FT ATAT F E, qar A
gfg ¥ wOaT FTEATT GEATER & qEETS
A AR swdE f feadr aroarn
Ll HL 15

(=) st afea 1 AT §H J
wrqt T Y fraet T fadm ¥ & aar
az feadt a fRat & Frea foerd
iR E?

fown wht (wo fog &) © (%)
wic (@) faer afew groad § A9
w1 feadt &< &1 fegr arar @, wEa
gen fafewa 7&f &1 30 wiw, 1968
a%, 3% qE-ATQ ¥ Sifgw feay 98 o
gifeq &, WA 92 F FEAK § IA
st 12 g7, 1060 ¥ 20 siw, 1968 T
AT & 20, wAQF w7 ¢F weq qfward
Fur ST W & 8 AR ey ¥ W
¥20 O ¥ ¥ 16 M A F ¥, gl
T e & e A1 AR oW
gfafod} 1 4291 ¥ 716 J47 AT 1 IS
gra ey o gw 29 Y F ¥y wrw
e 7 9% 2¢ A wr @, g
A TET Y daw 6 A w1 & W
agt fom ar) aiw ae R fedel
qQfed ¥ frmar @ 53R 6

qgwﬁrﬁﬂ'm
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FeeT  waa/ft grar s/t
qe fgt & geamae fel an

9416, st gate Tag e ¥
TR-eT0 AAY qg q@IA H FO F 6

{(F) g s@wR & foerda
fafirer gwargt /1% fwmi ¥ 16 5794,
1968 ¥ 3l wAgQ 1968 aw fray
Fqd #X 391 97 gEaTeT Rl

(=) 3% firgd FUT AR 3% ey
¥ ; Wk ' ,

() rerararet wfafas F goast
& Agak AW FUN AR 3 F R
T 9 T JAIT & A9 ?

TEwW  AATEm § g welr (o
frararr gw) (%) SRk (/). @
qrA FY gEfAT FF H Y gwm qa
T FANT Ag A Y o afewEt ¥
Tea T g

() wwwrar  (seew)  wfafag
1967 % Ivaesl ¥ s@taqw & foo
saraf® wRT fad ad fF57 o
73 & | 68 F A WA g & frdr-
i wwafaal s faae feedt it st
AT Al 1 98§ R 36 F
faw g& T EH

P.D. Act in,West Bengal

9417. DR. RANEN SEN: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the number of Political workers
still detained in West Bengal jails under
the Preventive Detention Act ; and

(b) whether Government have taken
any decision regarding their release ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
are 36 Political workers in deteption in
YWest Bengal at present,
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(b) Their release is not under cobsi-
Geration at present.

Assault on Supreme Court Judge

9418. SHRI D. C. SHARMA : Wil
the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the inquiry into the alleged
attempt to murder Mr. . Justice A. N.
Grover by Man Mohan Das in the Supreme
Court on the 13th March, 1968 has been
completed ;

(b) if so, the findiogs thereof ; and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The investigation into this case has since
been finalised. The accused has been
challaned and the case has been put up in
the Court on 29.3,1968.

Science Talent Search

9419, SHRI N. R. DEOGHARE : Will
the Minister of EDUCATION be pleased
to state :

{a) whether Government have reviewed
the cases of those candidates who have
fared satisfactorily in the Science Talenot
Search Examination (Senior) held in 1967
but missed the selection to give them
incentives to develop their science talent
in view of the large number of scholarships
that go abegging duc to selected students
opting for other courses ; and

(b) if so, the result thereof ?

THE MINISTER OF EDUCATION
(SHRI TRIGUNA SEN): (a) and (b).
The Advisory Board for the National
Talent Search Schems has expressed the
view that selection of 350 candidates for
scholarships out of 6,000 candidates appear-
ing for the Tast is in itself on the high
side considering the need for a strict
standard for selection. The views of the
Advisory Board are under consideration,

Development of Ports

9420. SHRI D. N. PATODIA : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the reply
given 10 Starred Question No. 937 on the
20th March, 1968 and state :

(a) whether the lntwqat!ml ports o,!d

VAISAKHA 13, 1890 (SAKA)
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Harbour Experts who surveyed the Indjgn
ports with a view to suggesting improve-
ments have submitted their report ; and *

(b) if so, by what time the report will
be made available to Government ?7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
{a) No, sir.

(b) The Report
received shortly,

is expected to be

Abolition of the Post of Safety Zona]
Commissioner

9421, SHR] K. LAKKAPPA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is & fact that the post
of Safety Zonal Commissioner has since
been abolished ; and

{b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) There are no posts of
“Safety Zonal Commissioner” in the Com-
mission of Railway Safety. There are
five posts of Additional Commissioner of
Railway Safety, apart from a post of Com-
missioner, in the Commission and there is
no proposal to reduce the number.

(b) Does not arise.
Foe waw ¥ Areege ford § eww

9422, st wieg wanx : ¥ur ofeagm
aqt Atagn 7N IF WA W FO e
fw :

(%) frget @7 doadfs Gt
# wafadl # Mage ¥ § aard w%
AT %% T I 924 g ¥ feaer
fa &< ;"%

(@) wrrage frx & ShdY gy
et €1 wafw § s sl 6@
wesi qx AT w14 wew Y W0
frare & WX 94 ¥ 5AF TFF X
fererar @ T 7 S R 7
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sfcegn a1 Ategw sAvew § 9w
Wl (sht W aw) - (%) WK (W)
SO MW AT 9 W F A
owfa # o7 W | W aur-awg aar
qE 9T @ & I |

wfm i

9423. st Tgdw fag sed : ET
qu' TR qa1 wdfaw ggwgw WA g q@n
& F1 F4 F

(%) Fa1 o 1 AT W wATAR
N o famar T 2 fF owwdwT &
wEr Afew o g d7 § phrw aud
¥ Faw ¥ frofie o7 & v fer ar
Y

(=) 7ar gTF & wwdar 6 W
gt ¥ fedr w2 ¥ 9o w1 wsgae
fear 3 oifs ga%T W ® wvw Sean
ar a%; "1

(w) afr adff, @1 % w1 Fraw
g7

W aur  wafvw SEema s
(w10 wx fax) : (F). oY, i

(=) o, &

{mr) gwa adf 93ar
¥ e g eege aw ddfeaw, o

9424, &t wgraw fay wwat ¢ v
faren 5o 77 qa N g O fF

(F) #r gfemn g W
TRferaw, g Aot ¥ AW F g
qar demies w@m §% At de g
g

(&) 71 €& SEqT Y TGT ¥ g
A ¥ g0 Fur ANAINE ST &
frwe ¥ o = e & WX

{rr) gf3 qg_‘j,aﬁgq% wrlﬁrmg?
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fenr sl (31 famm @) @ (%)
Y, &t |

(=) ofr, 7

() ifema TeegE me Tfean
WUFT F oA Fax A 17 wugay,
1959 #t gf o=t favraw & fo% #
faare fear a1 sk fremw fea
T oar fF o odewr s wag #
erfaa fear sar snfey fe 33 g
wE ¥ A dmfrs.aar SyafEg
wFET w1 far @ % s g
saraTy wgHaE &1 s ¥ fag
sgi sed g, eqrfaa s &% 0

W Hedr & Rgaga § wyfeq fey
M & A9 q91 wrHfaw g w@w A
I F AgEegW adr gfgww geaw &
qrEEq F qOEE § F1W FE A Aaw
gfear it 21

Scholarships for Scheduled Castes
Students io Delhi

9425. SHRI KANWAR LAL GUPTA :
Will the Minister of EDUCATION be
pleased to state :

(a) the number of Scheduled Castes
students in Delhi at present and the total
amount given to them as Scholarship dur-
ing 1967-68 ;

(b) whether it is a fact that mo child
of any sweeper who is working in the
Delhi Municipal Corporation or in the
Government Department drawing more than
Rs. 125 per month gets any scholarship ;
and

(c) if so, the reasons therefor and - the
steps Government propose to take in the
matter ?

THE MINISTER OF STATE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) The num-
ber, according to information supplied by
Delhi Administration is, 80,417.

(b) and (c). At present a stipend is ad-
missible to those Scheduled Caste students
Whose parent/guardian’s incoms iy below

IN THE
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Rs. 1,500 per annum. However, the Delhi
Administration have proposed raising the
income limit of parents/guardian’s of
Scheduled Caste students in Delhi from
Rs. 1,500 to Rs. 2.400 per annum, and the
proposal is under consideration,

yewTe-arsinetn qvw qv fainft oot
wt nfafafaat

9427. Y T AT VAT : FAT
9g-erd Wt ag aay g wA v

(%) mragaad f EFHTE-ATHT-
VT qgw T a9 JaT A< T & g R
FifE 3 & # fa2IEr avmsl, T 6
fa) &l &Y afafafoat @ 1§ & W

(=) afz i, &Y €& A¥F 9T 7T
Tiq & gis sareA & fag @@ A
¥q7 FHAATE FE ?

Tg-®Td AeATEa ¥ I9-we (s &
qEe TWrEaTHY) ¢ (F) SFE-aniRaTEi
AT qT 26 14, W 5 A5 w, 1968 F
19 39 & 7 # fafirs midt & franfad
& dI9 Ty WIET E A F FT a9
gfag a1 W W § grEEe W
TEY AT IR ¥

(&) @%® o< as7 A F fag w4
FraTaTa #1 gNEE ¥ way & fag
w% gfere wifwat earfrm s @ m€ ¥

WA &1 ARy

9428, st UW TgTR  WTEATY :
w1 foen weft gz @@ FOFA FLT
fiF :

(%) w7 gewre 3w w HAT a9
Tl WAy Tew SW ]W AT OF
qrafeT 3T 92 O &

(wr) afx 2f, & v FXEE 1 T
gw amfay & svwa & o v falw
sfafe figwe s w1 &; Wi
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() afz s W (%) Wk (@)
FT ITAC AFTLAT &Y, a1 g T o
Zhez # way gu, & sheiwr, auf S@
TAF T FATY HATHT 9T o & A B
faamaaer @1 wifas s & ffew =T
BEmasA I emeam &7

fimn wwem § T WAt (W
AR W WWE) o (F) W@ q9qr
frsreadf 20t ®1 oF A9ET, oF ¥ 40
M Fagae ¥ MR w®, C9TE F
gaew” grar 1962 ¥ geifm fear o
% 8, fomit ¥ dart § S afa-
qA FT AT TEY T AW AYT AT A
Fr dime foard mE aAa ¥ AW
Ferw A wfaai gag gEwwd &
a1 @ § 112,500,000 (F@W W,
1962) 4RTY 9T W F1 F AT d97
WY ‘e & wEer” gru wEIwa fear
w3, fored 3w @ wadrm @t €
drar fead € & e AT A gl
N qag qEaswa # i TG g |

(=) == (). s 7g¥ <& |

Taking over of Private Colleges by
Delhi Uaiversity

9429. SHRI HIMATSINGKA : Will
the Minister of EDUCATION be pleased
to state ©

(a) whetheér it is a fact that some mem-
bers of the Academic Couacil of Delhi
University have demanded taking over of
certain private colleges in the capital by
the Delhi University on grounds of serious
irregularities as per report in the Hindustan
Times of the 30th March, 1968;

(d) if so, whether Government have
nsidered this proposal in the propet per-
spective; and
{c) Government's reation in this regard?
THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) and (c). Do not arise, -
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feralt & drenfest & fa@ aw o
' fama=

9430. sht frgre fag : w1 fawm
T 22 AT, 19068 & waATU.HE W
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7z AT FY FAT FLA 5
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fag armafasi «F sy, quw Qe
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(m) 1062 % wy ¥ weaw TS
# o Al ) wf a9 e TR
T fwaat saa fagn war; @ik

(w) facir aw’ 1968-60 § ¥ w4)-
a7 & fay fradt gaufs frag o o
g?

T-EW weAE § Iow wen (s
frareza gew) : (F) ®aw R &
IT AN & AT €417 F  @-TET
&7 =07 &9 %1 #faq fafw & fegr smar
&1 weg mrael ¥ 0| syg gEfid 9w
ar §7 ST T F gEEQ qra fEar
T & 1 )

(/) s 7dl v&an

() stX (w). &7 1966 & ) faeelt
& mfafrgzr 1 S9mqnE w1 o7
faan v 41 | |/ 1966-67 W1 1967-68

# g% sy framm sg ax fwar mm

T T AEIC R '
1968-87 %o 54,660
1967-68 %o 1,48,548

a7 69 1968-69 % Ay W' IRW &
o 50 1,86,280 &Y wir frge #r af

g
Defecting Legislators

9432, SHR1 HEM BARUA: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that since the

lust General Elections 213 legislators, and
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some of them more than once, have defect-
ed from one parly to another; ane

(b} how many of these 213 have be-
come Ministers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b) . According to available information
no less tham 220 legislators defected from
one party to another after the last General
Elections. Out of them 115 held office as
Ministers, Ministers of State and Deputy
Ministers.

¥tT AR & AT

9433, oft TrATAATT TTEA ¢ 74T OB-
w1 ueEt gg @A # FO O fF

(%) ¥y g & WA wAW
feay TTfag g1 weafE sWErd
wIH FT W@ E;

(w) s gheaat aar wifz-arfagi
% g faast &

(7) ¥ aEc ¥ agd St ¥
7 feaq s §; W

(7) va% zfems  aar afemnat
srfepl & gear fea-fradt & 7

J5-o1d qewrag ¥ Tow Wt (o
freec gww) (%) ¥ (%)
1.1, 1967 F1 FT g ¥ o gr—I
¥ sTapr—1v (frdi # gawx) % ¥
fafaer & fodi & wdwrfal. # g
aa1 Ia# wggles afaal qar wgafaa
mfgw aifadi & saofudl w1 gen
wore ferew # & w1 Swdwa fafe
W FARY qegfra auT SUsaa ¥ 99
gq% §eaT oiver gowew gt & 1 fee Wt
ga L gur S@W—U0 § sderd
qraTaa: et 1
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fawTa

qU g Rl ggafaa wgafaa
1 G wife  wrfew

wfa

o Y- 22,206 425 74
o -1 35,418 1,055 87
saft-in 11,36,475 1,02,590 13,490

sat-iv 11,863,503 212003 41,627

(sfrai #y
argw)
Jadavpur University
-9435. SHRI SAMAR GUHA : Will

the Minister of EDUCATION be pleased
to state :

(a) whether Governmet propose to
grant a status of Central University 1o the
Jadavpur Ubiversity, the Oldest educatio-
nal institution founded by the nalional
leaders for propagation of national educa-
tion at the time of freedom struggle;

(b) if so, when ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN); (a) and (b) .
No such proposal is under consideration
of the Government.

Selection of National Professorship

9436. . SHR1 SAMAR GUHA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether selection of National Pro-
fessorship is made by his Ministry or by a
Committee of experts;

(b) the basis on which an eminent
educationist or a scientist is honoured as a
Mational Professor; and

(c) whether Gevernment propose lo
honour some eminent historians and Sans-

“krit Scholars this year by enlarging the

list of National Professors ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) In the
beginning, appointments to National Profe-
ssorships were approved by the Minister
incharge, and Prime Minister and then the
concurrence of the Ministry of Finance
was obtained. The present procedure is
that appointments to the Professorships
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are made with the approval of the Appoint-
ments Commitiee of the Cabinet and with
the concurrence of the Ministry of Fina-
nce.

(b) The eminence of the individuals
concerned in their “fields of speciality is
generally the basis of selection.

(c) There is no such proposal at pre-
sent.

fadm @ arer forbz AT wY fadsit g

9437, st swsT rwA:
lﬂ’fﬂotofﬂ!:

Fm faen ot ag a2 Fa FA
fw;
(%) fada @i avelt frve Y &Y
a9 1961 ¥ w1x aF 9-a7% fean fadam
gy g

(@) #a1 a8 &5 w7 I fear
 waar faenfedt 3 o1 Q1 & famgw
FT A

() afz s9ea & AT gRT qgA
fFmTmrg Yo% wafe ¥ s #
et uf &< &1 7

foer wwrem A Trew s (s
mad W wem) ¢ (F) 8 @

feedl fadet X & fag afe #if
afim fReY g & v & & sEw
Fau o fadelt g7 & faeg o< far
I § 1

(@ eTNATNNRF WTI@
forar o & waar wdra fede fra
o AT 99 ¥ FAT oFA @ IEr
wmar g

() g &Y IaT

Delhi-Magpur Air Service

9438. SHRI1 DEORAO PATIL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Indian Airlines have
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discontinued the Delhi-Nagpur service from
the 15th April, 1968,

(b) if so, the reasons therefor ; and

(c) the allernative urrangements mude
by Government for the persons travelling
by the said service ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) A separate day-service between
Delhi and Nagpur is considered by Indian
Airlines to be uneconomic.

(c) The Indian Airlines to introduce a
passenger-cum-night mail Viscount service
between Delhi and Nagpur by July 1968.
In the meantime, air passengers from
Nagpur to Delhi can travel via Bombay at
a specially reduced rate equivalent to the
earlier direct fare of Rs. 200. The connec-
tion at Bombay is almost immediate.

T A W @ frs g

9439. wit gww w7 wgaw : 741 fwn
Tt 7z T N F7 0 5 N An
F fgl o A9 /99 ¥ 9 & fon
Ty 1961 & A 3F -1 frr-frasft
Fadeft gz 1 d ? ’

fow wvwew ¥ T weR (s
A W WR) ¢ wifes guer w
THT e

FH qEar saf| wwa R
qE W H
1. 1961-656 T TE |
2. 1966 800/ qtoz
3. 1087 570/- gtz
4. 1968 AT aF w1 N
T agi frag g

IGH WA ¥, gfaarf ok aife-
ferm A1 H g & AR W gEe
Tra am ¥ ¥ fac wiedlr mfafees
deqr #1 & 7§ FRM g enfwer A
(& ’
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AAgT aqy Avmeey  agifeal § swe
& g ¥ /% sl o gaen

9440. =it vy Fag wreet @ F
TE-H1q 7Y qg FAT9 &1 U w00 fw
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#2 qzifeqi # ge& &1 FAQW FC TN
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¢ gare AEY gaT 1
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e frd # gfers ard

9441, st WYwg WO : T JEETE
wAY ag o &1 F9r S0 fn

(%) SoT w37 & Memgr oy &
sa® gfrg o1 § T 1966-67 % sfa
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TZ-FT0 AeMTE g § T At (0 faer
=W geE) : (%) & (7). wifem g=em
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foraar gwa aar afessw @i 8 @R
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FAT W2 W OwdAw w1 q|@ w7 A"
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() vt w2 ¥ 97 o grf
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AT G FAAMAT B ALY TS F
sl & gl F garT daT adf
fear @mar ;
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w9 @ § 9 a9 ewe §
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saasi #1 fagw andy fea , o sAea
srRarfea &1, faeg g4t dvmar &
graTT 9% T g fagifa  Faawel
& wgare a4 Ag) foar mr 3, qaeet
qqTE ¥ 9% Faq # a@wmr iy &
goa rar fFar ar ; #

() afz 72, @t ™ @ § &%
frasgumanm P aa g7

firet wemeg & T we (S ww-
o W mrnE) ¢ (F) ¥ (7). g OF-
forer & o7 &Y ¥ F9T gEA F @WT-OEH 0

TqT 99 T &7 FTUAT |
Ungualified Persons in CS.1.R.

9444, SHRI C. DASS :

SHRI SRADHAKAR

SUPAKAR :

SHRIMATI TARA SAPRE :

Will the Minister of EDUCATION be
pleased to state :

(a) the number of Scientists working in
the C. 8. I. R. without post-graduate or
research qualifications ; and

{b) the number out of them who draw
an emolument of Rs. 1000 and above ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). In-

formation is being collected and will be

laid on the Table of the House.

Jamuna Barragc Bridge Near 1.P. Power
House, Delhi

9445. SHRI HARDAYAL DEVGUN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the likely date when Jamuna Bar-
rage bridge near 1. P. Power House Delhi
will be opened to traffic ;

(b} whether the approach roads have
been completed ; and

(¢} if not, the reasons for the dealy in
the completion of approach roads ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) ;
(a) August, 1968,
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(b) No, Sir; but arrangements have
been made to construct temporary appreach
roads so that traffic can use the bridge
from August 1968 itself.

(c) Mainly difficulties have been ex-
perienced in acquiring some land required
for the construction of the approaches due
to court injunctions and delay caused by
fltoods doring the last monsoons.

TR wHwfwl % fang wiw

9446. it gww W wgwm : wT
yg-wrd Y 13 femwaw, 1967 & wam<i-
fra  wsT gear 4060 & IOT F gEw
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gTT gt i % g oy
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moERT WEEA & gumfaal d
gfeard & ot
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(w) afz g, @ W =arEicEw
gfeawrd (ant asiv gfeawrs) & 5o a5
swifira &Y M7 FY geArer 27

'R qur wafaw Jewaa wR (o
w fag) @ (%) @ (). @ wfsi
ger s FE dant & wfawe oF
gifaq wien st fafgs o w6
A # wwifad st R oo wwew
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feeq Y ot wfas 9737 7 Tar Avar
¥ gfg F ¥ waeA ey aE®

Pakistani Flag hoisted in Cachar District

9450. SHRI KAMESHWAR SINGH :
SHRI HEM BARUA :
SHRI A. SREEDHARAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that some citi-
zens of a certain village in the Cachar
District in Assam hoisted Pakistani Flag in
the village recently ; and

(b) if so, whether Government have
enquired into the matter, if so, the findings
of the enquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

Training of Officers and Ratings of

Merchant Navy
9451. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :
Will the Minister of TRANSPORT

AND SHIPPING be pleased to state :

(a) whether it is a fact that arrange-
ments made for the training of Officers and
ratings of Marchant Navy in India are
inadequate ; and

(b) if so, the steps taken to improve
and expand the drrangements for training ?

« THE MINISTER OF TRANSPQRT
AND SHIPPING (DR. V. K. R. V. RAO):
(») and (b). As against one training in-
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stitution in the pre-Indzpendence days,
there are at present six Marchant Navy
Training  Institutions—three each for
officers and ratings. The arrangements
made in these institutions are quite ade-
quate excepling for training of ratings for
Saloon Department. A limited number of
boys are trained on T. §. Bhadra for em-
ployment as Bhandari cooks and on
T. 8. Dufferin for employment as saloon
ratings. A scheme for starting refresher
course for senior saloon ratings is also
under active consideration of the Govern-
ment. The requirements of trained Mer-
chant Navy personoel and the system of
their training in the Merchant Navy Train-
ing Institutions are constantly under re-
view, in consultation with the WNational
Shipping Board and the Merchant Navy
Training Board, with a view to effecting
improvements wherever necessary and also
to expand the existing training facilities to
meet future requirements. A decision has
already been taken to replace the existing
Training Ship ‘Dufferin’ with a modern
ship capable of training 125 boys per annum
as against the present intake of 80.

All India Service

9452. SHRI HEM BARUA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
constitute All India Service Cadres for
education, Forests and Health ;

(b) if so, whether the r=actions of the
State Governments have been sought ;
and

(c) if so, their reactions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. The Indian Forests Service has al-
ready been constituted from 1.7.1966. The
other new All India Services proposed to
be constituted are ;: —

(i) Todian Service of Engineers
(ii) Indian Medical and Health
Service o
(iii) Indian Educational Service.
(iv) Indian Agricultural Servigq,
(P Yes, §ir.
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(c) All the State Governments had
carlier agreed, in principle, to the creation
of the above - mentioned new All India
Services. But recently the Goveroment of
Madras have expressed themselves against
the new All India®Services  altogether and
so also in a more general way, have the
Government of Kerala. Besides the
Governments of Andhra Pradesh, Rajas-
than and Mysore have indicated that they
do not wish to participate in the Indian
Educational Service.

Delhi Police

9454. SHRI TENNETI VISWANA-

THAM :
SHRI MANIBHAIL J. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that about 500
factories’in Delhi remained closed on the
5th April as a protest against the high-
handedness of the Delhi Police;

(b) if so, the details of the incident
and the reaction of Government thereto;
and

(c) whether Government have also
been approached by the factory owners ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (c) . Do not arise.

faxuit §qr§ a4 qwrw
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WITd gigd w1 Wy faar o a1, 99
FgeqTIw Y |

fo & warewl # W § sgA
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Saggestion for a Federal Set-up
in Kashmir

9456. SHRI K. LAKKAPPA : Wil
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether Government's attention
has been drawn to the press report that a
memorandum-was submitted to the Gajen-
dragadkar Commission by Jammu Autono-
my Forum suggesting federal set-up within
Kashmir; and

(b) if so, the reaction of Government
thereto and the implication of the sugges-
tion 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SNUKLA) : (a)
Government have seen the press report.

(b) The memorandum submilted to the
Gajendragadkar Commission is a matter
for them to consider.

Mourder of Pandit Dio Dayal Upadhyaya

9457. SHRI 8. C. SAMANTA : Will

* the Minister of HOME AFFAIRS be plea-

sed to state :

(a) the stage at which the investigations
are being carried on by the Central intelli-
gence and the U. P. State investigation
agencies on the alleged murder of Pandit
Din Dayal Upadhyaya; and

(b) who are the perpons apprehended
so far and what disclosures have come
from them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Investi-
gation was taken over by the Central
Bureau of Investigation from the State
Police and is now practically complete. The
meterial collected is being examined and it
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is expected that the case would be put up
for trail very soon.

(b) 11 persons have been arrested. A
list showing their names is laid on the
Table of the House. [Pleaced in library
See. No. LT—1161/68] Since  statements
made in the course of investigation will
figure in the trial, it would oot be in the
interests of justice to indicate the details of
such statements.

Development of Tourism

9458. SHRI 5. C. SAMANTA :  Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the steps taken for the development
of tourism,;

(b) the places which are being develo-

ped as centres for tourists and the costs .

required for the purpose; and

(c) whether free port facilities will also
be available for tourists at places which
are or may be situated in port towns 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b) . Development of ceoters of
tourist improtance, increase of Hotel
accommodation and provision of transport
facilities are some of the steps taken to
develop tourism, Plans for further develop-
‘ment during the Fourth Plan period with
estimates of cost thereof are at present
under preparation.

(c) No such proposal is under the con-
sideration of the Government at Present.
However, duty free shops are functioning
at Delhi airport and are proposed to be
introduced at the other international air-
ports.

Wage Board for Teachers

9454. SHRI S. M. BANERIJEE : Will
the Minister of EDUCATION be pleased
10 state :

(a) whether Government is consider-
ins appointment of a Wage Board or Pay
to rationalise and revise the
wages and workiog coudition of Higher
Secondary and Primary School teachers ;
and

(b) if so, when a decision is likely to be
taken 7 '
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.
(b) Does not arise.
National Science Policy
9460. SHRI RABI RAY : Will the

Minister of EDUCATION be pleased to
state :

{a) whether he is aware that a demand
that scientists enter the political area to
exert pressure on Government to formulate
a sound national science policy, was made
at a meeting of the Association of Scienti-
fic Workers of India in Delhi organised as
a part of the Science Week to commemo-
rate the 20th anniversary ; and

(b) if so, Government’s reaction there-
to ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) According
to the reports that have appeared in the
press, the Association of Scientific Workers
seem to have made such a plea.

(b) As for scientists working in govern-
ment and government-sponsored organisa-
tions, their political activities are governed
by their service rules and regulations.

Cases of [hefts and Pilferage in Various
Docks

9461. SHRI R. S. VIDYARTHI:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the num-
ber of cases of thefts and piferage in
various Docks is increasing day by day ;

(b) if so, the anti-pilferage measures
proposed to be adopted ; and

(c) the number of such cases registered

during the year 1966-67 and the amount
iovolved ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) No, Sir.

(b) The major Port authorities are
constantly tightening their security arrange-
ments with a view to climinate, the inci-
dence of pilferage. The anti-pilferage
measures are looked after by the Port
Police and the Watch and Ward
staff.  Anti-pilferage measures include
permit systems for regulating entry into
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the port areas, raising the height of the
perimeter walls, strengthening of lock.fasts
in transit sheds, improving lighting in the
docks, jetties and yards and operation of
mobile squards etc.

Anti-pilferage Committees function
regularly at most of the Ports to keep a
watch on the position and devise new
measures where necessary.

In Bombay a separats Magisterial Court
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has been functioniog near the Docks from
1.2.1966 10 try cases of crime arising in the
port area with a view to expedite disposal
of cases of pilferage. A separate Police
Station has been set up at Wadala from
1.2.1968 and armed police escorts are being
provided for trains between Wadala and
the Docks and police vigilance on the port
railway has been intensified.

(c) The position as reported by the
port authoritigs is as follows :—

Name of the No. of Amount Remarks
Port cases involved
Calcutta 980 Not The values of goods pilfered have
available not been furnished by Calcutta
Port as these particulars are not
available with them. However,
they paid Rs. 95,722 in 1966-67
on account of claims due to pil-
ferage.
Bombay 308 Rs. 6,42,501 Out of this, goods worth Rs. 5,68,101
were recovered.
Madras 207 Rs. 59,161
Kandla 3 Rs. 4,438
Vishakhapatnam 230 Rs. 4,197 Out of this goods worth Rs. 3,780
) were recovered.
Cochin Not Rs. 6,870
available
Mormugao Not available but the
extent of pilferage is
negligible.
Paradip B | | | IS —

Teach ers under Directorate of Education
Delhi

9462. SHRI R. S. VIDYARTHI:
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that there is a
ban on the promotion of trained Graduate
teachers working under the Directorate of
Education, Delhi ; and

(b) if so, the reasons
whether government are
remove this ban ?

therefor and
considering to

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.

(b) Does mnot arise.

Communal Harmony

9463. SHRI PREM CHAND VERMA :
SHRI SHEOPUDAN SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some educationists of the
country have presented a plan to Govern-
ment for communal harmony ; and

(b) if so, whether it has received the
consideration of Government and whether
it has been found acceptable,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government have received suggestions from
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some educalionists regarding measures to

be taken to eliminate communal distur-
bances,

(b) Some suggestions such as the
received for adequate and immediate
action against the rioters and imposition
of punitive fines have already been accepted
by the Government. The other suggestions
are under consideration.

Delhi Teachers’ Demands

9464. SHRI PREM CHAND VERMA:

Will the Minister of EDUCATION be
pleased to state :

(a) whether since the unconditional
withdrawal of agitation by the Delhi
Teachers, the demands made by the
Teachers have been considered by him ;

(b) which of the demands of the
Teachers have been found genuine and
acceptable to Government amnd which of
them Government do not consider feasi-
ble ; and ’

(c) when a final decision is to be
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The main demands of Delhi Teachers
were —

(i) Revision of pay scales,

(ii) Unified Control of education,

(iii) Parity in service conditions.

The pay scales of the Delhi School
Teachers bave already been revised. For
the other two demands the Delhi Adminis-
tration and the local bodies, who are
primarily concerned, have to consider and
come to an agreed decision, in the first
instance.

Manufacture of Hand made Paper from
Cotton Wastes

9465 .
Will the Minister of EDUCATION be
-pleased to state :

(a) whether it is a fact that the
C.S. L. R. have developed a technique to
manufacture special hand-made paper from
cotton wastes like cotton rags, tailor-
cuttings, hoisery cuttings and cotton
linters ;
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(b) if so, whether any processing
technique 'has been evolved and the kind
of paper that can be manufactured from
these raw materials ;

(c) whether it is expected that the final
products will be produced at economic
prices ; and

(d) whether any assessment of the
possible production has been made and if
so, how much paper is likely to be produced
from these raw materials ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Regional
Rescarch Laboratory, Hyderabad, has
developed processes to produce special
types of paper from cotton tailor cuttings,
hoisery cuttings and cotton linters.

(b) Process know-how for the following
kinds of paper are available :

(i) Creamtoned document paper ;
(ii) High bursting-sirength paper ;
(iii) Special drawing paper ;

(iv) Thick bond paper ;

(v) Medium bond paper ;

(vi) Filter paper ; and
(vii) “Afshan” paper with gold and ’

silver dots (produced only by the
Laboratory).
(c) Yes, Sir, the laboratory expects so.
(d) No, Sir.

1. A. C. Booking office, New Delhi

9466. SHR1 BABURAO PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether itis a fact that on the
occasion of the opening of the renovated
Booking Office of Indian Airlines in
Connaught Place, New Delhi on the
16th December, 1967, liquor worth Rs, 2500
was served to the guests ;

(b) if so, the reasons, therefor ; and

(c) the names and designations of
officers who decided to serve liquor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (). Liguor, cold drinks and soacks
etc. worth Rs. 2,557.50 were served on the
occasion of the opening of the renovated
Booking Office of the Indian Airlines in
Connaught Place, New Delhi on 16.9.1967.
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The liquor was served after obtaining the
necessary permit from the concerned Excise
authority. Serving of liguor at such
functions is a normal practive obtaining in
the airline industry.

Indian Frontier Administrative Service

9467. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) when the Indian Frontier Adminis-
trative Service was brought into existence
and what was its aim ;

(b) whether it is a fact that Govern-
ment had decided to amalgamate it with
the I. A. S. cadre but the idea has now
been given up ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Indian Frontier Administrative Service
was formally constituted in 1956 to fill
certain administrative posts in forward
areas like the North East Frontier Agency,
Naga'and, Manipur, Tripura etc. where

* conditions of living are difficult and
communications poor. A special cadre was
considered necessary, as experienced
officers with correct outlook were required
for service in the tribal areas.

Because of difficulties encountered in
the administration of a cadre meant
exclusively for these difficult areas it was
decided to integrate the cadre with the
I. A. 8. cadre for Union territories. The
idea has not been given up.

Population of Am;m

9468. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the names and number of tribes
with different languages and culture inha-
biting the hills and plains of Assam along
with their population, religion-wise ;

(b) whether the demand for a separate
Hill State has been made by all the bhill-
tribes joined together or only by some of
them and the names of such tribes ; and

(c) whether it is a fact that this de-
mand for a sopargte Hill State has ity
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origin only amongst the Christian section
of the tribes backed by the foreign missions
and the Hindu section of the same is quite
apposed to it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A
statement is laid on the Table of the House
[Picced in Library. Ses No. LT-1162/68]

(b) and {(c). The demand has not
been made in the name of any particular
hill-tribe or tribes. It is a regional de-
mand which has its crigin in the desire of
a section of the people of the Hill areas
for greater autonomy.

Pakistani Nationals Employed in Ships
and Boats, West Bengal

9469, SHRI BENI SHANKER
SHARMA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) the number of Pakistani national
employed in ships and boats owned by
Government as well as private individuals,
firms and companies in West Bengal ;

(b) whether the said Pakistani nationals
are allowed to transfer any portion of their
earnings to Pakistan; and

(c) if so, the am>unt s tranifacred or
remitted by them to Pakistan during the
last five years ?

THE MINISTER OF TRANSPORT
AND SHIPPING (D:r. V. K. R. V. RAOD) :
{a) to (c). The information is being collected
and will be laid on the Table of the Sabha
in due course.

fagre § grat § wife ¥
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ATER F W 1967 ¥ 5= ¥ v q%
HTATHY- €Y forer &1 wisww v fraw B

(@) =1 q@ o ww i o agt &
framdt feey e 9 & w0 fE
STATHY Ay ST AT TE R
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T q4T FTHATEY &1 o7 @Y ; AR

(@) FAE AT A § R A
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e WAeE W T s (s
foor wxw qww) : (F) & (7). Fwr H
foretr & wreqn ¥ we7 o< faww sfeamgai
graq ®wrg § &7 1954 g% fasw w0
ATSAH WETHY AR 9 | weg 1954 H
gfrardt fesr & gare arg & € faw
¥ oaadt @ & qE fren w1 wremw
fe=t <ar mar | gw® S i FfEAEar
o9+ g& of qar 1959 # wrard F @
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Hreqw aaTan A+ ’fr afafe 7 faega
®TH 54 95T ¥ w5qqq fHAT 91 a9
1065 ¥ ST Y ATAFT AT T THATHT
5@ ¥ ¥1% fFreafafag fewfar o1 oF -

(i) =wawn sread @7 oz faren
T WTSAN T THA-AET AT & F
aYfeat g=aradt €Y efic ¥ aga wiasfog
g qur 3wy S fafeqs MR ad g =
wTaTel} W AW @O A A ¥ owg
fadre @ &Y T | WA AT gATEw
1 @ AT F g 1 DR s
&1 tar mfgw

(i) A®r & wewd WX awr SR
FT ¥ wAY el § fgar w7 qmeqw 3w
o U AFIAT ST Aqrar #§ e =g

() o wrer ®F gAT TSEER
ATsafis &reaw Ay g iR |
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~ (iv) o=t ar araEt wE & Framh
T AT F WER G GF AAG AT
ar ol xferw faog & w7 § soaw
# mi€ o wwat 3

2. §@RA ¥ fawifar eftvr &<
St o waa § arf a1 WY § ) wmw
ofarm a5 fasr a1 fe s, -
Tt el § ot -NT 1066 F, F
 agafa § faey & foe & Ao @@
€
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Development of Ladakh

%7,
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is . a fact that Ladakh
faces certain difficulties in its economic
developmeant ;.

{b) if so, the nature thereof and the
steps taken by Government to overcome
them; and .

{c) the specific achievements made in
Ladakh in the agricultural, industrial and
educational fields since the bocmnlnt of the
First Five Year Plan 7

- THE MINISTER OF HOME AFFAIRS

(SHRI Y.B. CHAVAN) (a} to (c).
On account of its geographical position,
altitude, physical features etc. there are

inherent dificulties in the development of
Ladakh. The Central Govt. are finanzing
a special programme for the development
of Ladakh since 1960, As regards the
progress so far, attention is invited to
chapter VIII of the report of the Ministry
of Home Affairs for 1957-68.

Central Porensic Laboratorles

9474, SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state -

(a) whether it is a fact that the Central
Forensic S:ience Laboratories have not yet
started functioning ;

(b) if so, the reasons therefor; and

(c) if mot, the success achieved so far
by them, including that of st Calcutta 7. -

VAISAKHA 13, 18%0 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : (a) to (c).
A statement is laid on the Table of the
House. [Placed in Library. See. No. LT-1163
[68.] )

Uaiformity in teaching carricajum
upto high school stage

9475. SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government propose to
bring uniformity in curriculum in the tea-
ching of subjects upto high school stage
throughout the country;

(b) if so, by when and in what ways;
and

(c) if mot, the reasons thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The National
Council of Educational Research and Train-
ing is preparing model curricala text books,
teachers, guides in different subjects for all
stages of school education for adoption or
adaption by State Go\remmanla and other
authorities.

{b) and (c). No precise time-limit
has been set for the completion of the
project, but every effort is being made to
complete it as early as passible. -

Help to Sanskrit scholars

9476, SHRI SHIVA CHANDRA JHA :
Wil the Minister of EDUCATION be
pleased 1o state :

(a) whether Governmeat
scheme to help Sinskrit scholars;

(b) if so, the details thereof;

(c) the amount of financial assistance
given State'wise s0 far; and

(d) if the reply to p.lﬁ (a) above be in
the negative, the reasons thercofl ?

have any

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) and (c). A Statement is laid on
the Table of the House, [placed in library,
See. No. LT—1164/68) -

(d) Doss 9ot aviss.



1617 Wrirren Answers MAY 3, 1968 Written Answers 1678
Rest Restriction Act for Chandigarh by local Life Insurance Corporation
employees on 5th April, 1968 in response
9477. SHRI SHRI CHAND GOEL : (g the call of their Centra! body to pro-

Will the Minister of HOME AFFAIRS be
pleased to state :

‘(a) whether Government are contempla-
ting to enforce the Rent Restriction Act
in Chandigarh; .

(b) whether Government have received
some representations in this behalf; and

(c) if so th= action taken therson ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKEA): (a) No,
Sir.

(b) Yes 3ir.

(c) The matter has been carefully con-
sidered but it has been decided not to
apply the Rent Restriction Act in Chandi-
garh for the present.

Local body for Chandigarh Union Territory

9478. SHRI SHRI CHAND GOEL:
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether Government are contempla-
ting to set up some clected local body for
Chandigarh Union Territory; and

(b) if s0, the steps taken in that direc-
tion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
Sir.

(b) Does oot arise

Cases Against Trade Union Workers of
L. 1 C.in Chandigarh.

9479. SHR1 SHRICHAND GOEL :
Will the Minister of HOME AFFAIRS be
pleased to state ©

(a) whether it is a fact that the Chandi-
garh Administration has instituted criminal
cases against the Trade Union workers of
the life Insurance Corporation ; and-

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA -CHARAN SHUKLA): (a) and
(b) . Qne day's token strike was abserygd

test against the introduction of automation
in the Corporation. Some of the striking
employees in the evening of 5. 4. 1968 are
reported to have gone to the houses of
various non-striking employees and alleged
to have committed trespass, threatened the
inmates with serious consequences for
having refused to join them in the strike.
As a result, on a complaint received from
the local officers of the Life Insurance
Corporation, a case under Sections 506/147
I. P. C. was registered at the Police Station
West Chandigarh. Seven employees were
arrested and have béen released on bail.

Memorisl to Bhagat Sisgh, Rajgura and
Sukhdevy

9480. SHRI M. L. SONDHI : Will the

 Minister of EDUCATION be pleased to

state :

(a) whether Government propose to
acquire a hoase at Toori Bazar. Ferozepur
where the revolutionaries ¥z, Bhagat Singh,
Rajguru and Sukhdev worked and lived ;
and

(b) whether Government propose to
build a befitting memorial there in
deference to the public demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
There are no such proposals under con-
sideration of the Government at the
present

Road Accidents in Delhi

9481. SHRI M. L. SONDHI : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that in the last
75 days there were as many as B0 deaths
out of 1680 road accidents in Delhi; and

(b) if so, the steps taken to educate
the persons in traffic rules and progress so
far made in these efforts by the Traffic
Police ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
end (b). The required information s
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being collected from the Delhi Administra-
tion and will be laid on the Table of the
House, when received.

Posts of Assistant Engineers Consultants,
Roads and Bridges in the Ministry

of Transport
9482. SHRIM L. SONDHI: Wil
Minister of TRANSPORT AND SHIP-

PING be pleased to state :

(a) whether it is a fact that 48 posts of
Assistant Enpgineers Consultants, Roads
and Bridges in the Ministry of Transport
were advertised by the U.P. 5. C. in
February, 1966 ; )

(b} whether any one has been selected
and offered appointment ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER I[N THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
{a) Yes, Sir.

(b) No, Sir.

{c) The Staff Inspection Unit of the
Ministry of Finance started a review of the
staff requirements of the Roads Wing of
this Ministry soon after the recommenda-
tions of the U.P.S.C. were received. That
Unit has recommended a reduction in the
existing technical gazetted staff of the
Roads Wing. It has, therefore, not been
possible to send offers of appointment to
any of the 48 candidates recommended by
the Commission.

mﬁwﬁmmi‘i “faog ¥’

9483, sit AT fag Tredt o oW
qg-ww gl 9g 99§ § OS4r
fir : .
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ot “fawrg d=1” gafea | &

(&) &0 ox 7 &1 @ TR
aq1 x-aeHTd dqvei ¥ Acamiaai
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(7) aft g, & 50 q¥es § A1
%1 g7 wfafwar & 7

TEeTd wewtew ¥ yo-Awr (st
%o qwo Ymrerwt) : (%) ¥ (7). gEAT
s #t o1 W g AR EEA & W
=R o T & S

Frgean § wfgen wriw

9484. off vauiy fag wredt : T
forwr 7=ft g7 qar Sy For F3H

(%) v gL *Y av § 6 @I
Hafgar dEX T A F Frw J@gt A
aefrat w1 faen mife & fadr sfafew
feelt waa mfqqmag amr # aft w=6-
ATE & GIRAT HAT T84T &; AT

(w) afzgr, dt waragi &7 § #n
uF Al AW GWA K OFWT 7
faae B ?

foren woht (e Frga &) @ (w)
sk (@). 39 &1 § ¢v wg-faar fedt
w1 98 & ¥ faerwrT §1.1968-69 %
2R, oot & g6y &% ¥ au s@w
" & 9 9%, g & wfgar s@a 0
i 8, eeslt samed a0 Frges #rd-
T4 qo g1y f=re fear .

New Nationai Highways

9485. SHRI G. C. DIXIT : Will the
Minister of TRANSPORT AND SHib-
PING be pleased to state :

(a) whether the Government of Madhya
Pradesh have proposed the construction
of any New National highways, major
bridges and improvement of the existing
ones which need urgent attention ; and

(b) if so, the action taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). Yes, Sir. Presumably the
Member has in mind proposals for Natioe



1681 Written Answers

nal Highways made by the Government of
Madhva Pradesh in regard to the Fourth
Five-Year Plan. These proposals await
finalisation of the allocations under the
Fourth Plan.

w_mﬁmmitfuan
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T s wit gfaw €7 far s
g1

Olympic Games

9490. SHRI D. C. SHARMA : Will
the Minister of EDUCATION be pleased
to refer to the reply given to Starred
Question No. 1103 on the 5th April, 1968
and state the final decision taken by
Government in the matter of joining the
Olympic Games to be held in Mexico 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): Now that
South Africa is not allowed to participate
in the Mexico Olympics, India will partici-
pate in the Games. .

Fire Accident in Karol Bagh. New Delhi

9491. SHRID. C. SHARMA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a large stock of - wasle
cotton was destroyed in the storsyard of a
factory in Karol Bagh, New Delhi on the
10th April, 1968 ;

(b) if so, the estimated loss ; and

(c) the cause of the fire and the action
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). A fire broke out in cotton bales
stored in a factory in Karol Bigh on 10th
April, 1968 causing a loss of approximately
Rs. 6,000 to 10,000.

(c) The probable cause of the fire is
supposed to be dropped light. As soon as
the message was received by the Delhi
Fire Service on the 10th April, 1968, two
fire units from Shankar Road Pire BStation
were turned out. 3 more fire units from
J.R. Road Fire Station were also turned
out as further reinforcement. The firc was
controlled in about one hour and was
completely extinguished within four hours.

Unemployment Allowances for Geologists
apd Geophysicists

9492. SHRI HIMATSINGKA : Will
the Minister of EDUCATION be pleased
to stale : .

{(a) whether Government bave decided
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to give any unemployment allowance to
the unemployed geologists and Geophy-
sicists : and

(b) if so, the monthly amount pro-
posed to be paid to them ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No such pro-
posal'is under consideration.

(b) Does not arise.
All India Engineering Service
9493,

SHRI HIMATSINGKA :
SHRI RABI RAY ;

Will the Minister of HOME AFFAIRS
be pleased 1o state :

(a) whether it is a fact that the scheme
to constitute an All-India Epgineering
Service is held up ;

(b) which of the Siates are not in
favour of this scheme and their grounds for
Opposition ; and

{c) the steps taken up-to-date to consti-
tute the Service at an early date ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Com-
menis from some State Governments on
the draft Cadre and Recruitment Rules
relating to this Service are still awaited.

(b) The Government of Madras have
intimated that they do not intend to parti-
cipate in new All India Services which
relate to subjects strictly within the pur-
view of the States. The Government of
Kerala have expressed in a more general
way their dissent from the policy of creat-
ing new All India Sesvices on the ground
that the creation of such Services encroaches
vpon the autonomy of the State Govern-
ment.

(c) The remaining State Governments
are being requested to expedite their
comments,

Visas for Toarists

9494, SHRI KAMESHWAR SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

{2) whether it is a fact that the foreig-
ners willing to visit India to see the old
historical towns with a view to acquaint
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themselves with old Indiao civilisation are
not issued wisas by Indian Missions
abroad ;

(b) if so. the reasons therefor ; and

(c) whether tourism iz affected by not
giving visas to foreigners 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
ViDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (c). Do not arise.

Home Guards

9495. SHRI P. R. THAKUR : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Star-
red Question No. 945 on the 29th March,
1968 and staie :

(a) whether there is any scheme for the
creation of a border .wing of the Home
Guards in the border districts of West
Bengal and Assam ;

(b} if so, the details thereof and when
it is likely to be approved ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir.

(b) Does not arise.

(¢) The State Governments concerned
are of the opinion that an organisation of
the type of Border Wing Home Guards is
not suited to their security requirements.

AT U™ & At
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Boycott of New Budhists by Villagers
im Avrangabad Distt.

9505. SHRI DEORAO PATIL : Will
the Minister of HOME AFFAIRS be
pleased to state :

. (a) whether it is a fact that in the first
week of April all the new Budhists of
Gunju Village in Aurangabad District of
Maharashtra have been boycotted by the
villagers ;

(b) whether it is also a fact that new
Budhists have to leave the village ; and

(c) if so, the action taken in the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFA!RS (SHRI
K. S. RAMASWAMY) : (a) to (c). In-
formation is being collected and will be
laid on the Table of the House.

Demand for Fresh Elections in Kashmir
by Sheikh Abdullah

9506. SHRI BEDABRATA BARUA :
SHRI N. K. SANGHI :
SHRI VIRBHADRA SINGH :

(a) whether it is a fact that the follo-
wers of Sheikh Abdullah have circulated a
note among the M.Ps. outlining certain
tentative proposals for the conduct of fresh
elections in Kashmir ;

(b) whether Government have also
received any communication from Sheikh
Abdullah or his followers in this regard ;
and

(c) if so, the reaction of Government
thereto 7 )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA. CHARAN SHUKLA) : (a) Such
a note is understood to have been circula-
ted.

{b) No, Sir.
(c) Does mnot arise,
ety fervafirare/onfen faforar w |
9507. st THMIATR  STEATY ;A4
v 5=t ag at N T T i : R

(%) vy Fervefeara s fiey
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International Copyright

9510. SHRI 8. C. SAMANTA : Wil
the Mibister of EDUCATION be pleased
to state :

(a) the progress made in achieving for
lndia freedom from International Copyright
at least for a limited period ;

(b) the main hurdles in the way and
how they aré 10 be overcome : and )

“(c) how lgpg it will take to gchipvy thy
obijectiyp ? .
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THE MINISTER OF STATE IN THE
MINISTRY QF EDUCATION (SHRI
BHAGWAT JHA AZAD) {a) The
Government of India are watching the
reactibn of the developed countries such
as U. K. eic. to the revised text of the
Berne Convention adopted at Stockholm

Written Answers

in 1967. No final decision has so far been
taken.
{b) and (¢). Do not arise.
Brackish Water
95H. SHRIS. C. BAMANTA : Will

the Minister of EDUCATION be pleased
to state :

(a) whether any casy and practical
method has been evolved for the treatment
of brackish water to make it fit for drink-
ing and agricultural use ;

(b} if so, where it has been experi-
mented ;

(c) what would be the expenditure in-
volved for such method of treaiment ;
and

(d) what are the materials necessary
for this purpose and whether the are all
indigenously available ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Two pro-
cesses based oa ion exchaoge techniques
are available for the treatment of brackish
water.

(b) Field trials were conducted at
Morvi io Saurashtra and Lunkaransar in
Rajastben.

{c) For desalting brackish water con-
taining 1500 ppm dissolved solids the cost
is estimated as Rs. 6.70 per 1000 gallons
and from brackish water containing 5000
ppm dissolved solids the cost works out {o
Rs. 8.00 per 1000 gallons.

(d) The main materials necessary flor
this purpose are ion exchange resins and ion
exchapge membranes. Both are indigenous-
Iy available.

Calcutta Port
5512. SHRI §. K. TAPURIAH :
SHRI C. CHITTYBABU :
SHRI SUBRAVELU :
SHE! DEIVEEKAN :
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SHRI MAYAVAN :
SHRI KAMALANATHAN :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

{a) whether it is a fact that in spite of
having the highest port charges in the
country, the Calcuita Port- loses meney in
its operation ;

(b) whether it is also a fact that high
charges have led to a trend of diversion of
traffic from Calcutta port ; and

(c) if so, the steps Government have
taken to modernise the port and to reduce
its operational expenditure ?

THE MINISTER OF TRKANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) The working results of the Calcutta
Port have been showing deficits since 1965-
66. This is mainly due to a fall in the
traffic handled and a sharp rise in expendi-
ture as a result of increases in Dearness
Allowance and other concessions given to
staff.

(b)Y Port charges are oaly one of several
factors which iofluence the flow of trafic
through particular ports. Port charges on
different services have been increased onmly
after making an assessment in cach case of
the effect of the additional burden. Accord-
ing to the Calcutta Port Commissioners,
such diversion of traffic as may have taken
place is only marginal and the decline is
maisly due to other factors.

(c) As already explained, the increase
in operatiomal expenditure arises from
causes other than lack of modernisation.
Such increases can be neutralised if the
yield from traffic is maintaind at a level at
which the expenditure on the maintepance
and upkeep of the port, the bulk of which
is in the npature of fixed or standing
charges, can be covered.

Government have appointed a Ope-
man Committee consisting of Shri P. C. !
Bhatttacharya to report on the finances of *
the port of Calcutta and the rmednl
weasures to improve them.

Memgrandam to P, M. from Andamag -
Nagrik Samaj

205 %~

9513. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be B-

" pleased to state :

{a) whether the Prime Minister was t
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presented with 2 memorandum by the
President of the Andaman Nagrik Samaf,
Port Blair during her recent visit to the
Andaman and Micobar Islands ;

(b) whether Government have given
any consideration to the wvarious issues
raised in the memorandum ; and

(c) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Yes, Sir.

{c) A statement of the demands of the
Samaj, as contained in the m@morandum
and the action taken by the Government
of India thereon is laid on the table of the
House. [Placed in Library. See No. LT-
1165/68]

Release Orders of Copvicted Persons
in FEDCO Case

9514, SHRI GEORGE FERNANDES:
Will the Minpister of HOME AFFAIRS be
pleased to stage :

(a) whether his attention has been
drawn to the action of the Maharastra
Government ordering the release of the
persons  convicted to various terms of
imprisonment by the Supreme Court of
India in what is known as the FEDCO
case ;

(b) whetherany consultations had taken
place between the Government of Maha-
rashtra and the Union Government in this
matter at any state ;

(c) whether Government approve of
the decisions of the Maharashtra Govern-
ment ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a} No,
Sir,

(b) No, Sir.

(c) and (d). Do not arise as the appro-
priate authority to take decision in the
matter is the Maharashtra Government.

Scaling of Passes on Borders

9515, SHRI KARTIK ORAON:
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether the sealing up of the Passes
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between India-China and India-Pakistan
would relieve the expenditure on the border
security forces ; and

(b) if so, (i) the number of India-China
and India-Pakistan passes, (ii) the total
expenditure on the border security forces
per year, and (iii) the total expenditure
likely to be incurred for sealing up of these
passes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

Reserved Posts for Scheduled Tribes

9516. SHRI KARTIK ORAON : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
90 per cent of the posts, reserved for
members of Scheduled Tribes both in the
State and Central Government, including
Class I posts, are filled up by those who
have been converted to Christianity ;

(b) whether the Government are aware
that those who have been converted to
Christianity from only 10 per cent of the
tribal population ; and

(c) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). The
Scheduled Tribes have been specified by
the Presidential Orders under Article 342
of the Constitution. The Scheduled Tribes
may belong to any religion. Information
separately in regard to Scheduled Tribes
belonging to Christian religion and those
belonging lo other religions, recruited to
Central Services, is not collected and is,
therefore, not available. As regards State
Services, reservation for Scheduled Castes
and Scheduled Tribes in State Services is
the concern of respective State Govern-
ments, vide Article 335, read with Articles
16(4) and 12, of the Constitution.

(c) Does not arise.

Unemployed Graduates

9517. SHRI KARTIK ORAON:
Will the Minister of EDUCATION be
pleased to state :

(a) the total number of students study -
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ing for graduation in various universities
at present ; .

(b) the total number of graduates who
are still unemployed in different States and
Union Territories ; and

(c) the total pumber of graduates who
are members of Scheduled Castes and
Scheduled Tribes in various States and
Union Territories 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The available
information in respect of students studying
for degree in various universities is as
under : —

1966-67—B.A., B.Sc. and
B. Com.

1963-64— A1l degrees (including
professional degrees)

6.70,622

1,22,929

(b) This information is not available.
However, the number of graduates who are
on the Live Registers of the Employm!u
Exchanges as on 31-12-1967 is given in
Annexure I laid on the Table of the House,
[Placed in Library. Ser No. LT-1166/68]

{c} The total number of graduates who
are members of Scheduled Castes and
Scheduled Tribes is not available.
However, the number of graduates of
- Scheduled Castes and Scheduled Tribes in
various States and Union Territories in
urban areas in 1961 is given in Annexure
Il laid on the Table of the House.
[Placed in Library. See No. LT-1166/68]

Gandhi Yug Puran

9518. SHRI ONKAR SINGH : will
the Minister of EDUCATION be pleased
to state :

(a) the total amount of grant given by
Government for Gandhi Yug Puran ;

(b) the staff employed in the project
and the emoluments given to them ;

(c) whether an Officer of the Com-
mission for Scientific and Technical
Terminology is receiving a sum of Rs. 1.3)!)
p. m. out of the grants sanctioned for this
pro ject ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) No grant
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has been given by the Government for
Gandhi Yug Puran.

(b) Does not arise.

(c) No, Sir. However an Officer of
the Commission for Scientific and Technical
Terminology is the co-author of ‘Gandhi
Yug Puran® along with Seth Govind Dass.
The book is being written under the
supervision of an editorial board. The
Officer is neither in receipt of any
remuneration or consideration for his work
por is he taking any royalty out of the
proceeds of the publication.

(d) Does not arise.

Bibliographies printed by the Commission
for Scientific & Technical Terminology

9519. SHRI JAGANNATH RAO
JOSHI : Will the Minister of EDUCA-
TION be pleased 1o state :

(a) the number of bibliographies prin-
ted by the Commission for Scientific and
Technical Terminology for the Vice-Chan-

cellors’ Conference held at Banaras in
February, 1968;
(b) whether it is a fact that they

abound in mistakes and that a substantial
material in all of them is common;

(c) whether composing charges for all
such common meterial were paid for all
the fourteen bibliographies; and

(d) if so, the action taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The Commission brought out a catalogue
of university- level books in Hindi on the
occasion of the Vice-Chancellors® Confe-
rence held at Banaras in February, 1968.
No bibliography was brought out on the
occasion.

200 re-prints with cover and title each
of the 16 subject-wise catalogues included
in the main catalogue were also made
available separately for the use of the
Conference.

Since the job of preparation and prin-
ting of the catalogue had to be completed
within a fortnight, some errors naturally
crept into printing.

No extra composing expenditure was
incurred on the re-printing of the 16 sub-
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ject-wise catalogues as this was part of
the printing of main catalogue.

(d) The question does not arise.

Temporary occupation of Mizo areas
by Chinese troops

9520. SHRI C. MUTHUSAMY :

SHRI S. S. KOTHARI:

SHR1 KARTIK ORAON :

SHRI R. K. AMIN :

SHRI GIRRAJ SARAN

SINGH :

SHRI HEM BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether attention of Government
has been invited to a press report in the
“Staresman™ of the 13th April, 1968 regar-
ding decision of the Mizo National Front
agreeing to the temporary occupation of
Mizo areas by Chinese troops;

(b) if so, the reaction Government
thereto; and

(c) whether any report has been recei-
ved from local authorities and whether a
copy thereof would be laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir. '

(b} and (c). There is no other infor-
mation to confirm the press report.

Tdel thieves

9522. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be plea-
sod to state :

(a) whother Government's attention
has been drawn to the news-item appearing
in the Times of India of the 10th April,
1968 that Delhi is the nerve centre of the
idol thieves;

(b) whether it is a fact ¢hat the idol
thicves arc opemating from a residemtial
colony of South Delhi ;

(c) whether dstails wbout the activities
of these elements are well within the
kpowledge of police; and

id) if so, why no arrests have been
made se far and why the inmter-Btate racket
eperating from Dethi could mot be smashed?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) to (d). No such instance has
come to the notice of the Delhi Police.
However, during investigation of a case of
theft of idols in Utlar Pradesh, the Uttar
Pradesh Police made searches in the go-
downs of two persons in Delhi and recovered
13 idols. The case is under iovestigation.

Hotel accommodation in India

9523. SHRI D. N. PATODIA :  Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the Direc-
tor of Tourism is reported to have stated
as reported in the Hindustun Times of the
3rd April, 1968 that a large number of poten-
tial tourists had to cancel their trips to
India due to non-availability of hotel
accommodation in India;

(b} whether Government have statistics
to show the annual loss in foreign exchange
that is suffered every year on this account;.

(c) whether the total demand for hotel
accommodation for the tourisis vis-a.vis
their demand has been assessed for the
Fourth Plan and if so, what is the short-
fall; and

(d) the steps proposed to be taken in
this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The Director General
of Tourism in his speech delivered
at the 8th Annual Convention of Hoteliers
at Madras referred to the inadeqoate hotel
accommodation as one of the factors deter-
rent to the promotion of tourist traffic to
I'ndia.

(b) Mo, Sir.

(c) This aspect is being examined by
the Hotel Review and Survey Committee
recentty sot up by the Government.

(d) Several incentives have been offered
to the private sector to encourage the
growth of hotel accommodation, which
include tax and fiscal reliefs, sale of Gevern-
ment-owned 1and in the Dethi ama on
ooncessional terms and financial assimance
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in the shape of interest bearing loans from
a special scheme sanctioned for this pur-
pose by the Government. The India Tour-
‘ism Development Corporation, a Public
Sector Undertaking, also has a programme
for the construction of hotels at key tourist
centres.

X “Tamil Army""

9524, SHRI S. R. DAMANI :

SHRIMATI TARKESHWARI
SINHA :

Will the Minister of HOME AFFA]RS
be pleased to state :

(a) whether Government are aware
that a “Tamil Army™ has been formed at
Madurai;

(b) whether it is a fact that its object
is to be responsible for the “welfare of
the people of Tumil origin in and out-
side India™;

(c) whether it has threatened ‘‘direct
action”, if Government fail to safeguard
the interests of the Tamils; and

(d) if so, what action Government
propose to take in the matter?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLAY): (a) Yes, Sir.

(b) According to the information
received from the State Goveroment the
Tamil Army seems to have been formed
with the view to protect the interests of
Tamilians. .

(¢} Facts are being ascertained.

(d) Government are keeping a close
waich on the developments. If the acti-
vities of the Tamil Army are found to in-

. fringe any provision of law, appropriate
action would be taken.

lodastry Commission

9525, SHRI 5. R. DAMANI :

SHRI HARDAYAL DEVGUN :

SHRIMATI TARKESHWARI
SINHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Working Group of the Administrative Re-
forms Commission bas suggested the
I_G“ill.‘ up of an Indqatr‘y Commission;

VAISAKHA 13, 1890 (S4KA)

Written Answers 1704
(b) whether this Group has also recom-
mended the total disbandment of the Steel
and Coal Controller's Organisation and
the reorganisation of 1he Directorate
General of Technical Development; and

(¢) if so, the action Goveroment pro-
pose to take in this regard?

THE MINISTER OF STJ_\TE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Working Group on ‘Developmental
Control and Regulatory Organisations’
appeinted by the Administrative Reforms
Commission has submitted its report to
the Commission, copy of which has been
placed in the Parliament Library. The
recommendations contained in the report
are for the Commission to consider. The
Commission has yet to submit its recom-
mendations on the subject to the Govern-
ment. The question of any action being
taken by the Government does not arise
at this stage.

Assistance to States for Development of
Tourism

9526. SHRI D. N. DEB :

SHRI R. R. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the details of assistance extended
by the Central Government for the dewvelop-
ment of tourism in the various States state-
wise ;

(b) the details of assistance extended
by the Central Goveroment to the State of
Orissa for the purpose ;

(c) whether the Central Government
have been in a “position to meet the-
rzquirements of the Orissa Governmeot ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A statement
giving the detaiis of the assistance given to
State Governments, including Orissa, during
the last 12 years (since the beginning of
Second Five Year Plan) is laid on the
Table of the House. [Placed in Library. See
No. LT—1167/68].

(c) The requirements of Orissa have
becn met to the extent possible within the
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resources available, and depending upon
the ability of the State Government to
utilize the funds.

(d) Does not arise.

foeelt ¥ @T ot qEmt @ &3 w1 gfew
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gferm & o ¥ feelt Y qemelt 7Y
51T 3% g faar; s

() = aTere A 4t A frwra
fast 2 f5 gfm 7 99 a7 @
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2.3.1968 ¥ freet gfag #1 afaw fear
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&1 qF Far aF I a1 fod g
¥ 1 oferm g AW EE ¥ ARAOE
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Tax &t qoeae A g Ry s
w1 ®rf wg-wyardt €Y av ) fee A 9"
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Jur g9 wwfe a9t geE g
o A 9T I %S AT XW
WY 4g MR WA 9 FET PAT & )
s # woft aEneTa € o W ¥

(w) s &, T | fwra
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Syliabus for Eagineering Course

9528, SHRI G. S. MISHRA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the syllabus
prescribed for engineering course in India
has become outdated and does not account
for the latest developments in wvarious
engineering disciplines ;

(b) if so, the steps being taken by
Government to reorient the prescribed
syllabus ;

(c) whether it is aiso a fact that in
many of the technical institutions the
laboratory and workshop equipments and
their spares are not adequately provided ;
and

(d) ifso, the details of provision in
the current financial year ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b) . The
All India Council for Technical Education
with the assistance of its Board of Engi-
neering Studies is revising periodically the
syllabii and curricula of engineering cours-
es, bringing them in line with latest deve-

lopments, and advising technical institu-
tions.

{c) No, Sir. The laboratories and
other instructional facilities are being pro-
vided generally according to the standards
laid down by All-India Council for Techni-
cal Education.

(d) In the current financial year, a total
provision (Plan) of Rs. 22.14 crores has
been made in the Central budget for techni-
cal education. Of this amount, about
Rs. 4.19 crores is for equipment. The
State Governments also have made similar
provision in their respective budget, but
the precise details are pot readily avail-
able.

Theft in Sapreme Court Building

9529. SHRI MAHANT DIGVIJAL
NATH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that & theft way
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committed in the Supreme Court premises
on the 15th April, 1968 ;

(b) if so, the details of the theft ;

(c) whether some arrests have been
made in this regard ; and ]

(d) the steps which Government are
taking to safeguard the public property ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
It was reported to Delhi Police on 15.4.1968
by an Advocate of the Supreme Court that
a typewriter, a ceiling fan and a black coat
were missing from his chamber. An office
bearer of the Supreme Court Bar Associa-
tion also reported the missing of brass
strips of the latches attached to outer
windows of a block. An engquiry was insti-
tuted by Delhi Police in the matter. Oae
person was arrested and property worth
Rs. 250/- has been recovered. The investi-
gation of the case is in progress.

2. Recently the security arrangements
at the premises of the Supreme Court have
been strengthened and additional guards
posted.

Arrest of Khajuraho Idol Lifters

9530. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether itis a fact that a gang of
idol lifters of the famous Khajuraho tem-
ple has been arrested at Jhansi on the 15th
April, 1968;

(b) if so, whether some more arrests
-are likely as a result of interrogation;

(c) whether this gang isa part of
Internationalthiel gang; and

(d) if so, the steps which Government
" propose to take to check such thefis ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) to (d).
The Madhya Pradesh Government have
reported that no gang of idol lifters of the
Khajuraho temple has come to their notice,
However, on 11.4.1968 six men visited a
shop’in Khajuraho io a car. One of them
purchdsed some clay images but left without
making payments. A report was lodged
with the local police who informed the
pfficers at Maurapipur (Jhansi). The cas
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in which they were driving was stopped
and the clay images were recovered from
their possession. The six occupants of
the car were arrested and were later relea-
scd on bail. The case is under investiga-
tion.

Ioformation is also being collected from
the Government of Uttar Pradesh and will
be laid on the Table of the House when
received.

Democratic National Conference JEK

9531. SHRI MAHANT DIGVIJAL
NATH : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Demo-
cratic National Conferencs of Jammu and
Kashmir has passed a confidential resolutions
to switch over to Naxalbari line in Kashmir;

(b) whether it is also a fact that there
is a collaborated band of China-Pakistan
in such a step; and

(¢) if so, how Government
to face such a situation ?

propose

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Government have no such information.

(c) Government are vigilant in the
matter.

Hindustan Shipyard

9532, SHRI TENNETI VISWANA-
THAM : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether it is a fact that the Hindus-
tan Shipyard staff have sent to Govern-
ment a number of representations drawing
their attenlion to the fact that the statu-
tory rate of Provident Fund has not been
credited to their accoonts in full ;

(b) the period during which it has not
been done and the reasons therefor; and
(c) the total amount outstanding ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. VK.R.V. RAO) :
(a) Yes Sir.

(b) The periods for which the Em-
ployees’ Unions demanded contributions to
be payable by the employess 35 well ay
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employer, were 1.1.63 to 28 266 in respect
of staff and 1.1.63 to 31.8.66 in respect of
workers. According to the Hindustan
Shipyard, under Section 17 of the Em-
ployees Provident Fund Act, the Yard is an
exempted factory from 1952 onwards and
the enhanced statutory rate of 8%, does not
apply to the employees of fhe Shipyard.
The Régional Provident Fund Commissioner,
Andhra Pradesh had asked the Manage-
ment of the Hindustan Shipyard to deposit
contributions of both the employer’s and
employees’ to the Provident Fund. The
matter has been discussed by the represen-
tative of the Shipyard with the Central
Provident Fund Commissioner, Delhi and
the Regional Provident Fund Commissioner,
Hydérabad. The tmatter rests with the
Central  Providemt Fdnd Commissioner
whose orders aré awaited.

(c}) The total amount outstanding, if
any, will be determined in the light of the
detision of the Central Provident Fund
Commissioner.

Statc Quota fer | AS. In Central
Secretariat

993, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleaséd to state :

(4) the staté-wise' quota of 1. A. S.
Officers fixed for manning the Central
Secretariat and other Central Government
Offices;

(b) the number actudlly drawn from
cach State out of the above quota; and
~ (c) thesteps taken to have officers as per
fited quota and to send back exdess number
to Btates which are over-represented dnd
to get officers from States which are under-
fepresented 1

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
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(b). A statement is laid on the Table of
the House [Placed in Library See No. LT—
1168/68]

(c) the actual utilisation of the central
deputation of quota depends on the number
of officers actually borne on a State Cadre,
the willingness of the State Government to
spar¢ soitable officers for appointments
under the Central Goveroment, and the
saitability of officers to hold any particular
post under the Central Government avail-
able at the time of consideration. Subject
to these limitations, the attempt always
is to utilise the Central depulatipn quota
to the fall extent.

Cabin Ciass Shipping Fare for Andaman

9534 SHRI K. R. GANESH: Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to refer to the reply
given to Unstarred Question No. 6586 on
the Sth April, 1968, regarding the cabin
class shipping fare for Andaman and state :

(a) the fares of the varlous classes of
the saloon class after the 50 per cent in-
crease;

(b) the fare charged by the Indian Air
Lines Skymaster service;

(c) whether Government are awdre that
in practice the losses will be more in  view
of the diversion of passengers to the Air-
lines; and

(d) whether this will not causé hardship
to about 500 passengers annually who travel

on their account without substantial in-
crease in income 7

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V. K. R. ¥V. RAQ).:
(a) The revised fares are as follows :

Class of Accommoda tion

Passage fare (without food) Diet charges
Rs.

‘A’ (Deluxe) Cabins 354 Rs. 36.50 per
adult per voy:

‘A’ Grade Cabini/2 -

berth cabins 260 —O—

‘B 1' Grade Cabins U Rs. 36.50 per
adult per v

‘B' Grade Cabins and Tt

# and 6 berth cabin bivg] o =

‘¢ Qrade [Poop Deck) 129 —do—

ftate room No. 1 —do—

i




#n

4{b) L A. C. Skymaster fare is Rs. 250/-
per passenger and baggage charge in excess
of 20 Kilogeams is Rs. 2.75 per every addi-
tional Kilogram.

(c) No diversion of passengers from
the surface route to the air route is anti-
cipatod for thve following reasons :—

(I} Imdiam Air Lines .operate weekly

service between Calcutta and Port
Blair only.
Of fhe total passengers travdiling
‘between mainland ynd Andamans
about 509, relate to Madras/port
Blair sector and no reduction in
passenger traffic is anticipated in
this sector as there is no direct air
service.

%) Even in Calcutta/Port Blair sector
no shift in traffic is anticipated
since all saloon passengers inva-
riably carry ‘heavy luggage due to
allowance grant of liberal free
baggageof upto 227 Kilograms.
Only baggage in excess of this is
charged at Rs. 16/--per 100 kilo-
grams whereas the Indian Air Lines
Corporation charges Rs. 2.75 per
every Kilogram in .excess of 20
kilograms .free .allowance.

The capacity of the cabin classes
for avhich -the fare is higher than
air fare is only 22.29 of the total
‘capacity -of all cabin classes.

)

4)

td) Those passengers who travel in
cabin classes at their own expense
(ie. other than on Government
account) will naturally the feal the
impact of the increase in fares. But
this could not ‘be helped as :the
passenger fares in the Andamans/
mainland service were low amd
upeconomic. - Gowernmont :there-
‘fore decided to increase only
Sallon fares by 50% and leave
lower class fares undisturbed so
that poorer sections of the traffic
mmay not be hit.

C. C.S. (C. & A} Rules, 1965

9535, SHRI S. M. JOSHI : ‘Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) whether under Raule 15 (1) of C. .C.
§.(C. & A.) Rules 1965 the disciplinary
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authority is compeiant to cenduct de-pow
enquiry when word ‘further enquiry’ has
been used mnder these Rules; and

{b) #f wot, whether ardar for degawp
enquiries by disciplinary authorities are not
against the rules?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). RulelI5(1) of the C.C.S. (C. &
A.) Rules, 1965, provides that the discipli-
nary authority may for reasons to be re-
corded by.it in writing temit the case to
the inquiry authority for further inquiry
aud report, and the inguiring =authority
shall thereupon proceed to hold the further
inquiry according to the provisions of rile
14 of the said Rules, as far as may be.
The question whether ‘further inquiry’ in-
cludes.de poap inquiry dsia matter of inter-
pretation of the Rule. As far as is known
there is no judicial pronouncement of the
Supreme ‘Court on this matter.

T ¥ W

9536. = Wiwx A AT WU
*T F97 F39 fF ¢

(%) xropegrT # 4% Gran goEA
E gt AT FmA gE M
fraiar firar ;

() Y 1967 W Braet frkelt v
LGRS

() waT Twr T ft o g H
feeme ¢ o

(w) 4fx &, @ wvm e W)
fraft st g f wf 7

T Au qEAE TEFAT WAt (wro
wut fag) (%) s&@t faare @ e
I @ g, fay s v 'l
frar a1, SO A ARY W@ T
fawre forw w1 & oY fF 0% g
HrwmIaa i

:(®) 1867 &YW &H Fed GH
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@Y wfwg fadat ger 260/- T WK
22/- oz Y | AfFT fewi ¥ wiwww
fasii w1 AT i gEr & fiear st
@ s graw @ oaf ufy ¥ e
qEr & wa feaAT a1 g fgEm 99-
o TE

(m) o, 7

() et o e

e #e « fedr aficrgw

9537. st wiwrT A" WA : AT
afcaga aar Ataga w9 77 TR A}
50 fir : :

(%) 7 e w T AX F
JrA Ty Ay w ofeagT & @A §
Tt sfemeal 1 aEwd d ;W)

(&) afz &, & s7 sfeeal =
T FAF Y s ¥ sEan
§qE?

afcage am At wwrew & @
st (st W TEiA) (%) S g

(=) sfemmmal MR+ & fadr
IO WU I §OR 7 A wHag
Fg:—

(1) gfF sximme #t g5 a0
¢ vt 99 o TR g@AmT & g
& wa: -ToT gORIC A arfaal #t gl
&1 frere @@ g mfedt & srare
¥ far “IT erxfan’ (smavme )
faifa &< far &1

(2) fafemr d= wafei & avf a3
e W) B 11 At gt @ ¥
fae wgr o @ @1 R fawd & A
Tequl & wwia & wifgar Avi § e A
5 | : _

(3) 7 ghtfma & Ffag
¥ AT 9¢ @fw a6 O e 99 W@
¢, wearg oxfee o fod A & wmr
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# 3= Afy woart o &1 frewg feag
T § 1 STEAT afcagd sy w1 WAy
TE # As SR adAT F g H
Wt s A AT W
TFIX UG a9 JNF ENFG AT FEER
¥ A% FEdary @ S9 aw, W
aifadt Y SEiws § 3w aged w@
WEAEAT AGE 9 | §aw o af@ew
wifEl & @ Anf 9T frafue Wi g3@
JAT A AT FA A HAEHAL T
v fear mar § s oo W fawg W
qul §gE w1 AEwEE far 1

(4) mfedi #1 I H Y aW J AW
& fau, @l 9T wgeAg@ A H a9
afcagT fmt g1 g8 awAry e
dma fed 11 &, o mfgdi ¥ gifw @R
< AF g &1 frdaw s 1 migE
&F IFL A I[ A I3 A, g9rEE iy
&, dvfers misal Y sqren &@ &
faq ofga ®ofadi 7 s sfafafa
afafrgss s eftere s far )
Hindi Conference

9538. SHRI N. 5. SHARMA : Wil
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that at the
Conference held under the Chairmanship
of the Hindi Adviser on the 12th May,
1967, it was stated that all the letters
received in Hindi in his Ministry are dealt
with in Hindi at all stages and that where
the texts of the replies are prepared in
English, they are translated into Hindi ;
and

(b) if so, the names and number of
such sections in which the letters received
in Hindi are dealt with in Hindi at all
stages 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION  (SHRI
SHER SINGH): (a) No, Sir. It was
stated at the Conference that much work

in the Ministry is being done in Hindi and

that letters received in Hindi are not
translated into English,
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(b) Sanskrit and Hindi Sections are
doing work at all the stages in Hindi.
The Hindi Translation Unit in the Ministry
assists the other Sections in Hindi work,
where necessary.

fas weaTem ¥ wgwa @ur wgaw e
HATEEIT

9530. sit oUW ey Wi
sur faen ®N @@ s@w W FO
w0 fF .

(%) %m1 gz €9 & 5 wA% WA
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s ¥ w0 ¥ age fowr gEmEsTU/EgR
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ST H TET T 911 9B qg A YR
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(7) 7= @ T wr€ wene fa=ra-
A2

() Frgferat ar afewfal & g
Hoafcgds ot e oy § o s 3o
fea ¥ wraeaw & |
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gwTd WA ag AT N & e
(w) 7 sgEw g fr ¥ wiw
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¢
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() wT FhT TR F o wTET
fet arft weadl ¥ ferm ¥ ww o
WO wE AW WA ¥ @ @
Wik

(%) afz gt, & w1 qg-v1d werry
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¥ wRw o el S ?
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faaracw qoww) ¢ (%) 1961 # fwry
™ wRe ¥ag sw o g fe fey
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0 ven AN A ot fred &
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Overseas Scholarships to Scheduled Castes
«and Scheduled Tribes Scholars

‘9442, SHRIP. R. THAKLUR : Wil
the Minister of EDUCATION be pleased
to state :

‘ta) the yeur-wise numsber-of scholars/
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students sent abread till to-date stnoe 1950
under the various Government of lndia
Schemos of Overseas studies, the Cemmon-
wealth Scholarships and Fellowships Plan
and Commonwealth  Education -and
Co-operation Scheme, and on scholarships
offored by foreign Governmensts, -institutioas
and organizations ;

(b) the corresponding number of
Scheduled Caste and Scheduled Tribe
scholars/students therein, except under the
Overseas  Scholarships Scheme for
Scheduled Castes and Scheduled Tribes
during the same period ;

fc) whether it is-a fact that the Union
Public Bervice Commission s entrusted
with the job .of selecling scholars onmly
under thre scheme of overseas scholarships
for Scheduled Castes and Scheduled Tribes,
and not under other schemes ; and

.[d} if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): .(a) and (b).
The information in respect of scholarship
schemes administered by the Ministry of
Education for the last 5 years is given below :

Year Total No. of No. of Scheduled Castes No. of Saheduled Tribes

scholarships candidates selected for candidates selected for
.awarded acholarships scholarships

1963-64 369 nil 1

96485 35 2 -nil

G566 995 ail nil

1966-67 417 1 nil

196768 293 nil nil

It is not possible to give information
for ecarlfer years as most of the relevanat
records have already been destroyed.

{c) aod.(d). Yes, Sir, the .sclection i?f
scholars under the Government of India
‘scheme of Overscas Stholamships -to
Soheduled Castes, Scheduled Tribes wetc.
was made by the Union Public Service
Commission upto the mtp?l:?if; fln
the year 1964-65, the Uninn Public Service
x:on:mch .dedlined *to  undeiake this
work owing to their pre-occupation with
ihe other pressing work. Since then lélerf-
“tion of condidates -under this ~scheme is

made by a duly -eonstituted Selection
Committee as in respect of other scholar-
ships schemes administered by the Ministry
of -Bducatinn,

S5.C. & 8.T. in Judicial Bervice

9543. SHRI P. R. THAKUR : ‘Will
the Minister of HOME AFFAIRS be
ploasxd to stake :

(a) the present authorised and actual
strength of +whe Judicisl Sewice, oo civil
and criminal sides separately for each of
the Union Territories along-with their
wlass-wise or grade-wize bereak-yps ;
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(b) the comparative figures of the
Judicial Service in 1950 and the year-to-year
increase in the service till to-date ; and

(c) the representation of Scheduled
Castes and Tribes separately in the Judicial
Service in various grades/classes from year
te yoar simce 1950 in each of the Union
Territories ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
is no regularly constituted Judicial Service
in any of the Union Territories at present.

(b) and (c). Question do not arise.
S.C. & 5. T. in Chvil Police

9544, SHRI P. R. THAKUR : Will
the Minister of HOME AFFAIRS be
pleased to state : :

(a) the prasent authorised and actual
strength of the Civil Police Force scpara-
tely for each of the Union Territorias and
under the Central control with their class-
wise or grade-wise break-ups ;

(b} the comparative figures of the
Police Force in 1950 and the year to year
increase In the service till todate ; and

(c) the representation of Scheduled
Castes and Scheduled Tribes separately in
the police Service in various grades /classes
from year to year since 1950 in each of the
Union Territories and at the Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The information so far received in respect
of the Union Territories of Andaman &
Nicobar Islands, Chandigarh, Delhi,
Laccadive & Minicoy Islands, Manipur is
enclosed in the statements laid on the Table
of the House. [Placed in Library. See No.
LT-1169/68]. Separate figures about the
representation of Scheduled Castes and
Scheduled Tribes in these Police Forces are
being collected and will be laid on the
Table of the House alongwith the other
information sought.

Aerodrome Near Jalgaon

9545. SHRI SAYEED ALI: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) whether the scheme to construct
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an aerodrome near Jalgaon, District Jalgaon
in Maharashtra State has mot materialised ;
and

tb) if so, the reasems therefor and
when the work will begin and completed ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b). There is at present
no  proposal under consideration for
construction of an acrodrome at or near
Jalgaon, in Maharashtra State.

Fat siw # gfew gror ow Fwrt
farg

9546. TTWEXW : FT TE-HTE AT
7g ITF T ¥ AN fE

(%) #ar ag 5= § & gmr &= 3,
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&7 7€ #R 90F e ¥ art § Jiw w3
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TE-wv™ WA ¥ Tew Wt
(st frer wTw qw) © IR MW
grere ¥ dfra fear & fv &g 1967
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gfgar #1307 F Wl 659 WAl
392 T 7 TE a9 IAR AT wr g
¥ ¥ 5o1F e F e ¥ oaiw g F
ST AT | AT TAT TeT T T
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India as a Tourist Destination

9548. SHRI S. R. DAMANI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) whether it is a fact that the surveys
conducted by the Stanford Research Insti-
tute, California and Travel Research, Inter-
national have revealed that India, as a
tourist destination, suffers from serious
drawbacks, though it has a high tourism
potential; and

(b) if so, the measures Government
propose to improve the tourist trade ?

THE MINISTER OF TbUR[SH AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) Yes, Sir.

(b} The overseas Tourist Offices, parti-
cularly in the U. S. A,, are being allocated
larger amounts for advertising and public
relations. The strategy of the advertising
in this area will be to remove some of the
unfavourable factors which have been
highlighted in the Stanford Institute Re-
search Survey and the Pacific Visitors
Survey prepard by Travel Research Ioter-
national. Furthermore, the Department
will be “producing publicity literature on
new ‘themes such a wild tife in India,
fishing in India, Yoga, Buddhist Shrines,
Sea Resorts of India etc. which will help
to project recreational and other interests
available in this country. The media of
films and exhibitions will be utilized exten-
gively. It is also proposed to invite a larger
pumbgr of travel writers and members of
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the travel trade to India to
them to have first-hand information of
the tourist facilities available in this
country so that on their return, they could
belp in dispelling some of the wrong impres-
sions about India.

enable

The Fourth Five Year Plan on Tourism,
which is under preparation, will include
measures to improve and augument the
tourist infrastructure, the deficiency in
respect of which is adversely affecting the
flow of tourist traffic to this country.
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All India Convention of State Administrative
Seryice Association

9552. SHRI HARDAYAL DEVGUN :
‘Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that certain
demands were made by the All India Con-
vention of State Administrative Services
Association held on the 13th April, 1968
in Madhya Pradesh in regard to the service
matters of Government employees;

(b) if so, the details thereof; and

(c) the reaction of the Government in
regard thereto.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The Conovention has demanded
improvement of the service conditions like
the pay-scales, promotion prospects, emp-
loyment under the Central Government
etc. of the State Civil/Administrative
Service officers.

{c) The resolutions passed by the Con-
vention have come to the notice of this
Ministry very recently and thus have not
been examined so far.

Ghlﬂll-l!_liri Motor Road

9553. SHRI S. M. BANERIJEE : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that Ghansali-
Bhiri Motor Road in District Tehri Garh-
wal, U, P., was constructed sometime in
1962;

(b) whether it is also a fact that Gove-
rmment had fixed compensation for the
land so acquired and promised to pay it
early to the owners;

(c) if so, the amount of compensation
paid individually to the villagers of villago
BUDANA; and

VAISAKHA 13, 1890 (SAKA)

Written Answers 1724

(d) the names of owners who have not
been paid the compensation so far, the
reasons for the delay and the date by which
the amount of compensation is likely to
be paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
construction of this road is still in pro-
gress.

ib) to (d). The Uttar Pradesh Govern-
ment have been addressed for the desired
information which will be placed on the
table of the House, when received.

Captomment Towns

9554. SHRI K. P. SINGH DEO : Will
the Minister of HOME AFFAIRS be
pleaged to state :

(a) whether it is a fact that the Admi-
nistrative Reforms Commission has made
certain proposals in regard to the unres-
tricted growth of civil population and
housing estates in the Cantonment towns
and border area Cantonments ;

(b) if so, the details thereof ;

(c) whether Government have regard
to the proposals made by the Administra-
tive Reforms Commission ; and

{d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) to (d). Do not arise.

Permission to Government Servants to
Broadcast in Foreign Radio
Services

SHRI SUBRAVELU :

SHRI DHANDAPANI :
SHRI MAYAVAN .

SHRI KAMALANATHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have issued
permission to some Government servants
to contribute and translate features and
talks of scientific, cultural and literary
content, for broadcast by foreign radio
organisations like B.B.C. Voice of America,
Radio Ceylon ;

9555.



1725 Written Answers

(b) if so, the terms and conditions, if
any, under which such permission is given ;
and

(c) whether Government servants are
permitted to receive remuneration for the
literary work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
No information is readily available about
permission which may have been given to
Government servanis to contribute or trans-
late features for broadcast by foreign or-
ganisations. No permission from Govern.
ment is, however, necessary for a Govern-
ment servant either undertake occasional
work of a literary, artistic or scientific
character without detriment to his official
duties or to accept temuneration therefor.
Government, however, has the right to
direct a Government servant not to under-
take or to discontinue such work, if consi-
dered necessary.

Meteerological Observatories

9556. SHRI KAMALANATHAN :
SHRI SUBRAVELU :
SHRI MAYAVAN :
SHRI DEIVEEKAN :
SHRI NARAYANAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of Meteorological Ob-
servatories in India where solar research
activities are being carried ; and

(b) the basis of selecting observatories
for such research activities ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Solar research activities are carried out
only at the Astrophysical Observatory,
Kodaikanal.

{b) The observatory has been located
at Kodaikanal because of its proximity to
the magnetic equator, favourable climatic
conditions for most part of the year and
its altitude of 2,343 metres above mean sea
level which is above the level of haze and
dust of the surrounding plains.

Kodaikanal Observatory

9557. SHRI SUBRAVELU :
SHRI KAMALANATHAN ;
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SHR1 DEIVEEKAN :
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI NARAYANAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is a proposal to shift
the Kodaikanal Observatory to Hyderabad
or to some other place ; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.

(b) Does not arise.
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Foreign Financed News Features Syndicates

9559, SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been
drawn to a letter of one Shri W. Wolf of
11, Basanta Bose Road, Calcutta-26 publish-
ed in the !'National Herald” dated the
10th April, 1968 ;

(b) whether any Indian citizen or alien
national named W. Wolf really resides at
this particular Calcutta address;

(c) whether this particular house in
Calcutta accommodates two foreiga-financ-
ed and operated news and feature syndicates
and if so who are the people behind them ;
and

(d) whether a number of foreign mis-
sions posted in this country are employing
letter-writers to publicize their own views
and propaganda angles in the Indian news-
papers 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c). Facts are being ascer-
tained.

(d) Government have no such informa-
tion.

I. A. S. PFrom West Bengal Civil Service

JYOTIRMOY BASU :
AFFAIRS be

9560. SHRI
Will the Minister of HOME
pleased to state :

(a) the number of persons from West
Bengal Civil Service taken into 1. A. S.
during last ten years ;

(b) the number of such persons who
were considered ; and

(c) the number of such persons who
‘have been superseded ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA): fa) to
{c) . The information is fusnished in the
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statement laid on the Table of the House.
[Placed in Library. See No. LT— 1171/68)
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Letter Publisbed in “Organiser”’

9562. SHRI GADILINGANA GOWD :
SHRI N. K. SOMANT :
SHRI S. K. TAPURIAH :
Will the Minister of HOME AFFAIRS
be pleased to state :
{a) whether attention of Gover
has been drawn to a letter published in
the “Organizer” dated the 3lIst March,
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1968, pronouncing India as a Muslim India;

and

(b) if so, the reaetion of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) There is no organisation known as
Amir Muslim League in Mahagaon, dis-
trict Allahabad. However, one Hamid
Islam Jafri, who styles himself as Amir,
Muslim League, Mahagaon, Allahabad, uses
the words ‘Muslim India’ in his letters and
envelopes, etc. He is reported to bea
maz of unsound mind. A case under
Section 61 of the Post Office Act has been
registered against him on the basis of a
report made by the Director, Postal
Servicem Uttar Pradesh. The investigation
is in progress.

Teachers Employed in Privately Managed
Schools in the Unlon Territory of

Chandigarh

SHRI ESWARA REDDY :
SHRI RAMAVATAR
SHASTRI :

‘Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the teachers
employed in privately managed (recognised)
schools in the Union Territory of Chandi-
garh have been making repeated demands
for parity of treatment in the matter of pay-
scales with their counterparts in the
Punjab ;

(b) whether it is a fact that the Kothari
Commission grades of pay-scales are given
to the teachers working in Government
schools in the Union Territory of Chandi-
garh ;

(c) if so, the steps being taken to give
the Kothari Commission pay-scales to
teachers in the privately managed schools ;
and

(d) whether the administration of
Union Territory of Chandigarh had given
an assurance to the Teachers Union of
Privately managed recognised schools that
the Kothari Commission grades would be
implemented in the Union Territory of

9563.
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done in

Chandigarh as and when it is
Punjab ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d). The
Chandigarh Administration has revised the
pay scales of Government School teachers
on the basis of the revised pay scales of
the Punjab teachers ; the question of ex-
tending the revised pay scales to the
teachers of privately managed recognised
schools is under consideration.

Personnel Security Guards to the
Member of P.D.F. of West Bengal

9564. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether personnel s=curity guards
are provided to soms of the members of
the Progressive Democratic Front of West
Bengal ;

(b) whether the same is also provided
to any member of Parliament connected
with the said Organisation ; and

(c) if so, the details thereof ?

THE MINISTER OF  STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) (a) Following threat to the

safety of Dr. P. C. Ghosh, certain security
arrangements have been made for his
protection. No other member of the P.D.F.
is at present provided with security guards.

(B) No Member of Parliament of the
Progressive Domocratic Front is at present
provided with security guard.

(c) Dwoes not arise.

Tourist Centres

9565, SHRI K.P. SINGH DEO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the tourist centres selected by
Government for developmznt during the
year 1967-68 ;

(b) the centres which were developed
during this period ;

(c) the expenditure incurred thereon H
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(d) whether any survey was conducted
in the State of Orissa to select and develop
a tourist centre during 1967-68 ; and

(¢) if not, whether Government pro-
pose to conduct such a survey during
1968-69 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH]) (a) to (c). A statement showing
the list of tourist schemes and the expendi-
ture incurred by the Government of India
on each scheme for the provision of tourist
facilities at wvarious centres during the
year 1967-68 is laid on the table of the
House. [Placed in Library. See. No- LT—
1172/68]

(d) No. Sir.
(e) A gemeral assessment of tourist
potential of the wvarious States in

the country is already in progress in
connection with the formulation of the
Fourth Five Year Plan which will com-
mence from April 1969. The assessment
of tourist potential of Orissa will also be
made as a part of this survey.

Indian Economic Service Examination

9566. SHRI RANJIT SINGH : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the result of Indian Eco-
nomic Service Examination conducted by
the U.P.S.C. in November, 1967 bhas not
been declared so far ;

(b) if so, the reasons therefor ; and

{c) when it is likely to be announced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) Yes, Sir.
The result has not been declared so far.

(b) and (¢). The final results are ex-
pected to be announced by the and_ of
August, 1968 accordinog to the time
s chedule for the Examination.

Attack on a Boy in Delhi
9567. SHRI VIDYA DHAR

BAJPAI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that one young
boy was severely assaulted by some
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goondas in broad day-light on a public
street in Lajpat Nagar IV on the 4th
April, 1968, the Police took charge’of the
unconscious boy profusely bleeding and
got him admitted in Safdarjung Hospital ;
and

(b) if so, the action the police has
taken so far against the culprits ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) It is reported that a young man of
Lajpat Nagar was allegedly assaulted by a
resident of Subzi Mandi, Delhi, on 4th
April, 1968 at Lajpat Nagar. The injured
person was bleeding but was not uncons-
cious. He was sent to Safdarjung Hospital
by the Police.

(b) A case ufs 324 IPC was registered
at the local Police Station. The person
who was alleged to have assaulted has been
arrested and the case is under investigation.
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Promatee Queta for 1.A.S.

9569. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Madhya Pradesh Govern-
ment bave sought permission to increase
the State Service Promotee guota to [L.A.S.
and 1.P.S. from 25 to 80 per cent ; and

(b) if so, Governments reaction there
1o ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA} : (a) Yes, Sir.
We have recently received a proposal from
the Government of Madhya Pradesh in this
regard.

(b) No decision has yet been taken on
-fhe prepesal.
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Air-India Plane Accident at Santacruz,
Bembay

Writen Answars

9571. SHRI M. L. SONDHI :
SHRI MADHU LIMAYE :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government's attention has
been drawn to the accident at Santa Cruz,
Bombay on the 28th March, 1968 in which
an Air India Boeing and TWA Boeing were
involved ;

(b} if so, the damage ca_used ; and
(c) the cause of the accident 7
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

{b) The port wing tip of Air-India
Boeing and the nose section containing the
Radar nose dome of the TWA Boeing were
damaged.

{c) The accident is under investigation.
Delbi Technical Education Directorate
Scholarships

9573. SHRI 1. B. SINGH : Will the
Minister of EDUCATION be pleased to
state :

(a) whetere is is a fact that Technical
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Education Director, Delhi hat approached
Government for delegating the power of
granting scholarships to Technical Educa-
tion Directorate ; and

(b) if so, the action taken thereon and
the time by which this power will be dele-
gated to the Technical Education Direc-
torate ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) Does not arise.

Khosla Commission

9575. SHRIMATI SUSHILA ROHA-
TGI : Will the Minister of HOME
AFFAIRS be pleased 1o state :

(a) whether Government have studied
the recommendations of the Khosla Com-
mission Report on the Delhi Police ; and

(b} if so, the main obstacles in their
implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFPAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Khosla Commission submittesd its
final Report on 15th April, 1968. The
Report is being studied by Government.

Gruesome Marder in Jullandur

9576. SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased to
siate :

(a) whether he has received a memeo-
randum on behalf of Shrimati Sudershna
Kumari, wife of the Late Rajendra Sharma
of Jullundur City, urging the investigation,
by the Central Bureau of Investigation, into
the gruesome murder of her husband
Rajendra Sharma, whose dead body is
reported to have been found near the
premises of M/s. Amin Chand Bhola Nath
of Jullundur city and in which premises the
said Rajendra Sharma is alleged to have
been tortured to death; and

(b) if so, the steps
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.

(b) The Governmsat of Punjab have
been requested to fyrnish the facts of the

ca,

taken in the
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Firing By Kuki And Mizo Hostiles

9577. SHRI K. P. SINGH DEO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a gang of
Kuki and Mizo hostiles recently opened
fire near Chalwa on imphal Tamenglong
road killing some army men;

(b) if so, the number of army men
and others killed as a result thereof; and

(c) the steps taken by Government to
strengthen the security arrangements 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (c). Infor-
mation is being collected and will be laid
on the Table of the House.

Dejhi-Belgaum Flights

9578. SHRI 5. A. AGADI : Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether any representations have
been received for the adjustment of schedu-
les of flights between Delhi and Belgaum
via Bombay avoiding Bombay night-halis ;
and

(b) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes Sir.

(b) Night halts at Bombay are not
necessary for journeys from Belgaum to
Delhi, but they are at present necessary for

journeys in the reverse direstion from
Delhi to Belgaum. It is mot possible to
avoid this by adj of schedules of

flights without giving rise 10 other difficul-
lies, e. g. to postal and newspaper traffic.
With the night service from Delhi to
Bombay */@ Nagpur however, which the
Indian Airlines propose Lo introduce shortly,
passengers from Deiki will be able to
proceed to Baigaum without a long wait at
Bombay.

Rest Houses in Mysore
9579. SHRI 5. A. AGADI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
(a) whethet there is any proposal for
gonstructing  Tourists' Home or Rest
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Houses near places of Archaeological impor-
tance like Iohole, Pattadkal, Lakhundi,
Itagi Mahadeva Temple of Bijapur and
Dharwar District of Mysore state ;

(b} whether amy representation has
also been received in this regard; and

(c) if so, the action taken by Govern-
ment ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) During the Second and Third Plan
period Tourist Bungalows were constructed
at Bijapur, Aiholi and Badami. In the
Fourth Plan it is proposed to develop
additional tourist facilities in this area,
Details are being worked out.

(b} No, Sir.
(c) Does not arise.

Dethi Police Non-Gazetted Karamchari

. Sangh
" 580. SHRI SHIVA KUMAR
R SHASTRI :

SHRI A. SREEDHARAN :

SHRI SEZHIYAN :

SHRI BHOGENDRA JHA :

SHRI LATAFAT ALI KHAN :

SHRI GUNANAND THAKUR:

SHRI SATYA NARAIN
SINGH :

JHRI GEORGE

FERNANDES :

SHRI RAMAVATAR
SHASTRI :

SHRI K. M. MADHUKAR

SHRI KIKAR SINGH :

SHRI ONKAR LAL BERWA 1

SHRI D. R. PARMAR :

SHRI R. K. AMIN :

SHRI RAMACHANDRA J.
AMIN :

SHRI P. N. SOLANKI :

SHR1 KAMESHWAR SINGH :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI CHITTARANJAN ROY :

SHRI S. M. BANERIJEE :

SHRI P. RAMAMURTI :

SHRI SURAJ BHAN :

SHRI YASHPAL SINGH :

SHRI UMANATH :

SHRI DEVEN SEN :

SHRI MAHARAJ SINGH

BHARATI :
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SHRI ARJUN SINGH
BHADORIA :

SHRI K. LAKKAPPA :

SHRI SAMAR GUHA :

SHRI S. KUNDU :

SHRI O. P. TYAGI :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether it is a fact that Shri
Bhagwan Das Shastri, the President of the
Delhi Police Non-Gazetted Karamchari
Sangh, is on hunger strike ;

(b) if so, since when, where and the
reasons therefor ;

(c) whether the Delhi Administration
appointed the Magistrates to try the cases
arising out of the Delhi Police agitation in
utter disregard and in contravention of the
orders of the Supreme Court of India and
the said Magistrates were ordered to be
removed by the Supreme Court of India ;
and

(d) if so, the action proposed to be
taken against the officers for violating the
orders of the Supreme Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). It is reported that Shri Bhagwan Das
Shastri, ex-Head Constable of Delhi Police
commenced a 72 hour hunger strike out-
side the North Block, from the morning
of April 16, 1968. As per reports available,
the maia demands put forth by Shri Shastri
are that cases against those members of
the Delhi Police who took part in the
police agitation last year be withdrawn and
all of them re.instated in service and that
the Khosla Commission report be imple-
mented.

(c) No, Sir.

(d) Does not arise,

12,06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Shortage of Drinking Water in Rama-
krishaaparam and other Colonles for
Government Emyloyees in Delhi

st weowm AW (sfaw faeEh) ¢
weas AT, ¥ wirerdly diw g



1739 Waer Shoriage in

% freafafea fog & i< @, fe
TR frite aar ol fyere wolt
w1 & fawrar g W adm WA g
T[EAR T & Faa { —

“feeelt § goETd HAIfE & fAg
THTSYH 97 077 afeqdi & AT &

qrT #Y seafes A 1"

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT "(SHRI SATYA
NARAYAN SINHA) : Sir, there are seve-
ral colonies for Government servants

located in various parts of Delhi and there
is no shortage of drinking water in most
of them. Soms shortage of water is, how-
ever, felt in the following colonies.
1. Quarters located in certain Sectors
of Ramakrishnapuram.

2. Quarters located in Timarpur
Area.

3. Quarters located in Sewa MNagar
Area.

In Sectors 3 and 4 and also 8 and 9 of
Ramakrishnapuram, shortage of water is
felt at times because this area is at a higher
elevation. To provide relief there, a
booster pumping station has already been
established. As a permanent measure, the
entire distribution system of this area has
been taken Iato account in the future
planning of the Kailash Reservoir Scheme
being executed for South Delhi arca at a
cost of Rs. 1.33 crores and is expected to
be completed in March, 1970.

In Timarpur and Sewa Nagar areas,
there is shortage of water because the old
distribution system, which was laid several
years ago, has become outmoded and there
too much pressure on it. The question of
remodelling of the distribution system and
provision of sumps, booster pumps and
overhead tanks, wherever necessary, has
been taken up by the Delhi Water Supply,
and Sewage Disposal Undertaking with the
C.P.W.D. in March, 1968,

Supply of water to about 1,200 quarters
constructed by C.P.W.D. in Sectors 8 and 9
of Ramakrishaapuram was commenced in
November, 1967, by the Delhi Municipal
Corporation. Two underground reservoirs
of 50,000 gallogs capacity gach have been
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provided in the area. Aboyt 1.5 lack
gallons of water is being supplied daily to
these quarters. About 6,000 persons are
estimated to be living in these quarters
and the rate of water supplied comes to
25 gallons per copita per day. Duriog
summer morths, the demand of water goes
up and for the quarters located in Sectors
8 and 9 this is the first summer season.
On 29.4.1968 shortage of water was felt for
the first time in these Sectors, and soon
after the Delhi Water Supply and Sewage
Disposals Undertaking took suitable steps
to improve the situation. The supply
position is now reported to be fairly under
control.

River Yamuna which is the major
source of water supply to Delbi has plenty
of water above Wazirabad except duriag the
months of March to Jupe. To meet the
shortage during this period, arrangement
has been made with the Government of
Haryana State for delivery of 325 cusecs
from the Bhakra reservoir through Western
Yamuna Canal. The shortage of supply
in River Yamupa is thus made good by
the supply from Bhakra during this period
of the year.

The position of raw water in the River
Yamuna at Wazirabad is so far satisfactory
and the Delhi Water Supply and Sewage
Disposal Undertaking did not have to get’
any supplies from the Canal Water in River
Yamuna yet this year. There is, in fact,
no shortage of water supply at present in
most of the areas excepting complaints of
low pressure in certain areas. A close
watch is, however, being kept on river
position .at Wazirabad and as soon as its
discharge goes down, the Canal Water will
be released to boost water supply in the
river. Advance intimation about this has
already been given by the Delhi Water
Supply and Sewage Disposal Undertaking
to the Superintending Engineer, Western
Yamuna Canal. There is thus no likeli-
hood of curtailment of water supply to
Delhi during the current summer season.

It might be mentioned that as against
the daily average supply of B8.10 million
gallons of water duripg 1963-64, the present
supply is [46.80 million gallons per day
almost double. Steps to augment the
water supply of Delhi are also in hand,



1741 Water Shortage in
sft avo™ wEYE : wsaE wEET, I
SR E 9% ggw =, =T
TRgH, W ST T gE 8, dfe ag am
wEfF 1970 a5 wavg g ol
feoeft & oAy 1947 F qiw A o,
@fea e T 40 W @, wrEnEr Js
T 9 W e, SuF gEHEA ¥ A @
goaTd aga ww &t @ | o ow gfrad
sTagEar §, Sifs wgasq faedr =rfgd |
qTt §T a8 FfeATE suETaT 99 afeaal
g orafad §, guar @EC A T
BIZT 9T &7 T@ T &, g ATEET 91
5t 7€ afeal &, ¥ gy ffacitas
o aficrat €, g9 werd wEwfal &
afat § g9 ¥ afa § N @A A
¥, & s w8 T §, @ )
o fegfar a3 @ % age & T wmil &
atqrt 24 w2 frrar 2, @ ¥ AR
W, gEi g T AR Fg i e
+ft €Y faerar & | 3% gwTETd AR T
Tg guToETey grar , formd arey s
qa TE 2 0

Wl 9% UAFWIH 1 gaw g A
OF AEAT gHT @ T S 7oA
O &=t 91 W) w71 91 F 3@t w
Tt 7Y fawraa g | TR gR T@mEr
a7 fF w5’ a% qIAY FT G779 & AT,
afFa s @ aoff ge g€, =i 9T O
N wfeard gE &Y 7€ | 25 wiw 1 9,10
9T 12 90 ¥ fa® wmer w=r qEr
foer sz 28-28 w91 At famraw &Y
a7 g T, UF 998 A 981 9 gEER
7 A7l -5 T KT AT F oqrEr &
aer fawr 1 agi R oF @ gd, fawd
7 ©g FWT-AATHG Y a1 99 & 41
%g waw" goT | w5y € fF @ o gex
Y & g¢ &, dfe oAt agi ag 9
Tifa AT & oF aww TwEAg™
i %zt 1377 gi<F @A E M 9
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afad wrdd a¥ gu & awr &) ot
Tél qd=an, afew for e F @A T
wzi wE wfs v §, s gwEe
A A ¢, T 24 w2 AR agErd )
o M agafyen aemi #§ @A o=
Twar 3, sfe gadt "1 e o
aret 7 e — o fodr & ae ¥ qu
e # 9 e wed arw el @ e g,
wafad agi ox ag F4Y g g g, ar
T AW ITATF A QA Y §,
T FHI F AL TAAA AT FX
a7 I AT FI, A TF AT G0

arg 7 @Y, 7@t 9% arft gy FTA
Y sgeedy Fa 7

FE—ar g feedt ¥ @ @
&1 ga7 401 fF 97 a5 @t Fv FA
g, a a% ardt faedt & QY &1 @wF
wq ¥ faaam &Y ? ot F1 aEe ot
foret, TmT 7 8 fr oF g Gt @AY 24
w2 |1 § SR g W wier 9 &
fordr oY qrt =Y famran 21

frat W@ a% ¥ AT sqgqearq AEY
grdr &, FaT g a9 a% 98 9 9T
& &Fd #t ¥ FT A S AT IIH
FUAM ?

|19 - 47 A7 =T A g A FC
agl @) feafa #1 2&% | grit-gamd el
q FTH ALY =TT, WG W qG &G oq7
# 2§ fr agi 1 feafs s 7

st arewa faegn @ AT GTE
J ST w21 - & WA g fr feest ¥
arT #Y ferwrae &, dfe oo ¥ adf &
% gl ¥ ag fowrge we it @Y
o o fresht # qEt wRd ¥ g
It F aR-Afrer wewmw e B,
ST 7z & Y @, wawenr ¥ agi @,
Ft § 7Y 1 ag fondd & T 2,
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# oy e aFF § 1 Afew 3@ A gEno
waaa 78 2......

&t a® T WNIE : JO wA 9%
#fer wryrma ¥ F1E graw T @@
g1 omwr 600 WA ® smy gnm,
gate 4g & % 710 18T 79 @) feaar 2
RE?

it weq momw ey AT w7 e
Faft-arat &1 seaww A fear —1058-
69 ¥ 62 fafeg= Tam ot &1 FTwwET
a1, 9w agd agn 146 fafeas dww
& § —ar{ IAT 4 AT} | 1965-66
¥ ag 106 fafwaw dew a1 «@fen ar=
146 fafega daw & To7 W@ A
wgr § fF—

SY-STH FLAT F2T AT, I FAA
Ffq ®q feamar 1 faaw oAt &1 g0 T9-
o F & 9§ Y A1 oagh oW
aT & WY g g & qr F1 wAr @Y
AT &1

dfer & madty qee w1 faEE
femrar g f faaet Y wdl & &vw
Fgard e g, P A ¥ g 1@ &
T ag A @ g Ay ¥R &
yae fem o @ gaEQ # &
=i gwTas a1 g &t g @, 35-36
FT 50 ¥ @t g, 1970 9% @ TN
A arad | EEsgw & 7 A,
TRANFEH @R T AT F
T & g ag 7 @R f5 a1 o
fawras & 7@ o ¥ f@ @ @
AT

T gAY ¥ A FEG &, 9T W G-
@ & fay aw grefor fafeet e
¥ w0 qra & N—AFT O @ arig
wE A § Hm AT F ImE
oy S @, g% T war § 9w fF
%g wrAET # AfEw w713,
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¢ femet wyfafers &3 #1 &, A9-
forew wifrem o1 o feeelt qefafregam
| WX T AR R 9§
a1 & auAY g oF Foa A qqArs,
forady w9 A qar Tww fR oww gl
mama.._

I} #Y wgfee @ @ B,

faom ¥ & T ST A,

o @ a9 @ @ g

A A0 Y fearr 3T AT

ot uy fomd (397) : AT @ R
it A frdrr AT A aga afgm R,
9T &9 ®) ar aEt =il o

stag rwaas: sgag s
fawelt § gfrwrge waifcdw adf ¢ g@
Mar o gaa 2 @ § & aif.
fadt sis 7w &1 w9 Afod 9
FHAGET E, AT A G| A A F
19y FaI 781 KA § - o a% qEr &
FHI R, AT qF T AMEL 9T G W
g faacn &), gal—aw @l
T §¢ § S FT ;@ o F e
fear sma 1 gw &1 o Srfed, wfaar
& fed 1

st w wnw (F feed)
T gk gre F ¥ ffed, gw e & fran
i

it wew Ao feegy o ag @ fan
T WA 5 1 afe-

IR FREIEA W0 FNfreT are
faar mam 1
MR. SPEAKER * May I request the

Health Minister to reply to the specific
questions asked by the hon. Member.
There should be tube-wells and until vou
do that, you should supply water through
lorries.

SHRI BAL RAJ MADHOK :
uniform supply of water.

Also
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ot e AW feegr ¢ AT grefan
fafreex a1gm 7 % samar & fF wwwsw
T & FH A amr o @ §,
dvs 7w W @ §, 9 T Y ¥ aw
a1 At grm, afew ema ok e sl
¥ 99 &1 94N & &war 31 wgi-onai
FEL AT § 9T OgET @ wifer w5
R Fagaman d......

St ¥WOW W gEE faAQr &
aRH?

st aew Aveaa foegy - Gf feeel W
60 faw TRHfeer o A e g,
o o ogEd aTg 41 & | Wi Geew
3 7% # @A §, a7 Y TwT § @y
£, a¥T 9T ©Y A9 @1 §, a9 &) a0
& fear w@ A aga wel awa g,
afeT FwaT it g adl g gai s
e Arge AT §, fvad gt g g,
I & A, gw |0 aT it 60 dEa
g faRr aF @ gar &, % wear
% f agae =< Ry amg, @@y S A
#t quac v faar 9mg, @ Q@ 9
T 0

SHRI D, C. SHARMA (Gurdaspur) :
1 have been touched by the moving state-
ment which the hon. Minister has made,
but 1 want to ask him : (a) How does he
explain that on the one side of the road
water goes up to tht Sevemh storey of a
building and on the other side of the road
it does not get even into the first floor;
(b) how is it that while we have been
making plans about everything, from shoe-
laces up Lo ouler space, we have not made
a ten-year plan for water supply taking
into account the fact that the population
of Delbi is increasing day by day; (c) what
has the Government done all these days in
order that this essential necessity of citi-
zens of Delhi or of any other State should
be under a central authority, for ihstance,
under the Minister of Works, Housing and
Supply or under the Minister of Health;
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have they made any efforts all these years
and, if they have made, why Have they
failed; and (d) when will it be that we shall
bave onme centril authority for water
supply and when we have adequate water
supply in all the areas of Delhi, in the pew
colomics, in old Delhi, in New Délhi and
even in that patt which now constitutes the
Delhi electorate to which some of my hon.
friends are very much attached?

SHRI SATYA NARAYAN SINHA :
Adequate supply of water té all the areas
that my hon. friend has mentioned will take
some time. As 1 have explained, there are
cértain schemes which are under process;
some are being completed and some have
been sanctioned. 1 cannot say that in the
near futuré or in the véry pear future the
emtire problem s going to be solved. We
have to accept that.

As regards the central authority, as [
had explained, politics stands in the way.
1 do not know why this should not have
been done. We are going to take this up
earnestly. With the co-operation of all the
friends here, the Members of this House,
we must have some central authority.
It does not matter where it is, but this
kind of multi authorities working and no-
body having complete control over it must
end. Unless this ends chronic problem will
not be solved.

Then, as he has said, I quite agree that
there has been not so much socarcity of
water in the Ramkrishnapuram area—as he
has pointed out, on the other sid® of the
road there are multi-storeyed tmildings and
walér goes up to the seventh storey; that
is true as of maldistribution. There
is no doubt that this is all due to
maldistribution. We have  discussed
this matter with the Chielf Engi-
neer and other people before comiog to
the House and they have promised, that
the maldistribution would be rectified. I
do not know how far we shall succéed but
they have given the assurance that at least
25 gallons per day Per capita wijll be assured
for Ramakrishnapuram. Of course, the
adjustment of time for supply will be inti-
mated. 1 hope that at least afier this
sumttiér season they have promised in the
month of september they will be able 1o
give more adequate sup ply.
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SHRI TENNETI VISWANATHAM
(Visakhapatnam): We are living on the banks
of the Yamuna whoOse water were touched
by the divine fe¢t of Lord Krishna and
today, 20 years after independence, the
Minisier is saying. that by 1970 we will
give drinking water to the resident of these
places.

SHRI SATYA NARAYAN SiNHA :
Adequate drioking water.

SHR1 TENNETI VISWANATHAM :
He has said, “adequate,”

Is it not a fact that the requirements
of sector 8 in Rathakrishnapurath are
1,60.000 gallons and you are supplyiog only
50,000 gallons ? Is it not a fact that the
requirement of séctor 9 is 1,40,000 galtoms
and you are supplying only 50,000 gallans ?
Is it not a fact that in sector 12 you asked
people to occupy houses and premised
40,000 gallons and you are supplying zero ?
What is the use of talking of 1970 and
talking us all into general averages 7  May
1 ask whether the Minister is not carried
away by the department by going into
generalities 7 Here is a apecific question
raised in this call-attention motion about
. aspecific locality 7 We koow that it is
very easy. [f the Goverament omly tirinks
of constructing some infiltration gallories
in the Yamuna River, they can solve the
whole question. They can tap subséil
water. They did nothing for 20 years. Is
it not a fact that we get notices in summer
that supply is cut. down because of shotiage
of water and in rainy season we get notices
of cutting off supplies because thére is
excess water or because the river has
moved away somewhere, to thie wide or
that side ? Has the Minister realised that
there is some thing very deficient in the
working of the water works engineeridg
department 7 Is the Minister going to take
any particular steps to set right this imba-
lance in particular areas 7 Ther® is no
use talking about general averages of Delhi.
Is it not a fact that in thé muliistoreyed
buildings in sector 13 you supply water all
the 24 hours and in sectors 8 and 9 they
get nothing ? Therefore may I know whe-
ther the Minister will take special care to
set right these things rather than go iito
generalities and lose sight of the problem ?

SHRI SATYA NARAYAN SINHA :
The hon. Mémber is to some extent cornect
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that we are not in a position to meet what-
ever requirement they have in Ramakrish-
napuram. But whatever water they are
getting at present iS going to be augmen-
ted, as [ have said, by puttihg wup hand
pumps not for drinking water but for
bathing. washing clothes and other things.
To that extent this scarcity will be relieved.

About a certain project that he talked
of, it is already in hand. After four or
five years when all these schemes are com-
pleted there will be surplus of water in
Delhi. But for some time you have got to
wait. As I have said, 1 have asked them
to dssure 25 gallons par day Per capita be-
sides the water which they will get out of
the hand pumps. We should be satisfied
for the present. What caomot be cured
must be endured.

12 28 hrs.
RE. QUESTION OF PRIVILEGE

st W W now (faeelt @ET)
weTW AEIXT, & w 2290 & agd, AR
wrew ¥, ow fyfaywr &1 goqvd #aw &
A @Ar argar g 4w 5 ommawy
wrgw § fe gml woy ¥ 9@ fw @
e ...

MR. SPEAKER : You are going into
the Kutch prodlem. If you want to tell
anyibing, teH me about the others.

SHRI KANWAR LAL GUPTA : 1 am
not discussing Kulch. You will not find me
irrelevant.

=3 #1 9@ 7t fix a3
F farrw ¥ oY wearwz W @y, SAA W
waq & fiT wNY gee a@wMdt o
#fgaa ¥ frovard ¥ fag T & ) 9§
gfere & 30 arire A avwT 9 11 A%
firegere far | 9a% = 3w qww oW
oft sfimeft agvaem AN whost W
fog tgrs, @A @ e av are Wy
Yidudwat G qu & 56 fiw
R W @ Yfag gl ¥ v Ower
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[+ Sazam 0o ]
WX 3 v 7 frar Wk ag war
& mad wgT Frawr g v gfee
1 ard # fasw ¥ wraer afrg 03
ST 981 F a1 § avar faenar s 9%
I AT B ITHT AN frEs—afres
Wt owry ¥ Afew Afoe ¥ e dw A
fear  fas A g frew ag sar
F AT YT 60 Wi fr aver g e
e ¥ W fireane fram a1 ik wa g
F g 71 AGF L, wa ww arfaw
o AT |

weqE Wgeq, gml fagsi § ag
sifas § & wae feelt ween Y femare
fear amd, ¥ fear s ar feda e
WA AT I G AT qEITA F A
1fgd s} Heqsr AR IF I R W
39 F qTHY @A £ | WA gl ardE
F1 oF T, 9 fr fefew givd=
qfera, F=g 3 7w ¥ foe a1, F W@
Farat f =t gor yww @i & frwe
frar T g AR AR ¥ gre far mam
afen fefgwe gfimwe= qfwm, *5g 3
ot aret &Y gaey §, oAy 7 ar freward
#t guAr, 1 § s fgrd AN gET A
SE R R

AL qw ag @ew wewre g fod
gl g ¢

ey g faw afafs & A
WY A7 gaT qewil ©F 62 WU &4
YW A W wvg ™ F wAW w Afa-
Ffaw wkw drer W WA w1 frewr
TATAT

F9% gaedl § wAe ¥ OCRY
st wgen A o s frergEa-
TN q9T A5q AW § OFEE §OT 6EE
=it wreafag g 3 am faar

wegs TRy, 18 N I o R
wift T # s § fe ag A= ofea-
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He & a7er oF @ oW & WK o @ dw
% omr ¥ 3gh s+ freeare fear mar
Tz ¥ 9 gre fagr | g W HOR
qaey Ifea 1 Fed 1€ 6-7 wE @
7w & f gy | At s sfaeer
Eo A gro ¥ wrdr vE T fR o #
#rE fest qref &1 gare T &0 3g 9@EA
= watar & ara & A & A @
fr aeHTT &8 o7 A% fade s ) W
HamaFaw s g s w #
frdy 78 grmat R & a7 s
wsm fF 3@ % fads 58 F aw
I famr sma

ot wy fowy © wegw Adew, & &
STT &7 74 g9 &l &1 frowrdy, s
s fag wifs 7 frommd v s
HYaT 9T | g9 W9 T g9 frew-
foi ot o< T8 ¥ & @A gun € T
farwagafamram i a@ g e &
ot Fria< fag 1 Fer ol gf Wk Wi
Fomefamrafi 1A dr Sfema &
kg q @t wrew fag o0 § 1 wwieo @
frceanfat &1 A Wt s F @iy A

MR. SPEAKER :

st WAt wiw e : qg N #9 wE-
are ¥ ¥ qg s aaqran & fe ag agi AIgE
..

MR. SPEAKER : Yours is pending
still. That question has not been decided.

Now, the point is that I did not get
the intimation of the arrest of Shrimati
Shakuntla Nayar. About Shri Bharat Singh
Chauhan, there seems to be some confu-
sion. Some name was mentioned along
with the other name. There is no Member
of that name in this House. Therefore, we
could not announce that name. Anyway,
the telegram that I received on that day
bas been announced. 1 do not know the

Not now.
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arrest of Shrimati Shakuntla Mayar. Nai-
urally, we will find out and let us see at
what stage we get the information if she
has really been arrested.
SHRI KANWAR LAL GUPTA : Itis
a clear violation.

MR. SPEAKER : I must getit. I have
heard one side and 1 must also hear the
other side. I will give them time. I will
find out from them whether Shrimati
Shakuntala Nayar, Member of Parliament
was arrested and, if so, why is it that the
House was not informed about it.

st wg fawd : gfedmA sk b
A AT Tifgw

MR. SPEAKER :
Minister to find out.

1 would request the

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
I will find out.

MR. SPEAKER : If a Member of Parlia-
ment is arrested and we are not informed
about it, itisa clear case of privilege.
They must inform about it.

M AT AR A T AT TR
AT ?

Mr. SPEAKER : Let him find out.

DR. RAM SUBHAG SINGH : 1 will
find out.
SHRI KANWAR LAL GUPTA : Will

it be during this session 7

MR. SPEAKER :
have got still one week.

Yes, naturally, we
Papers to be laid.

12. 38 hrs

PAPERS LAID ON THE TABLE

Reports of University Grants Commission
and Indjan Institute of Management
THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): | beg to lay on
Tablg ;
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(1) A copy of the Annual Report of
the University Grants Commission
for the year 1966-67, under section
18 of the University Grants Com-
mission Act, 1956. [Placed in Library.
See No. LT.1145-68]

(2) A copy of the Report of the Indian
Institute of Management, Calcutta
for the period 1st April, 1964 to 31st
March, 1967. [Placed in Library, See
No. LT. 1146/68).

MNotifications under All Tndia
Services Act.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : On bebalf of Shri
Vidya Charan Shukla, the Minister of State
in the Ministry of Home Affairs, I beg
to lay on the Table a copy each of the
following Notifications under sub-section (2)
of section 3 of the All India Services Act,
1951 : —

(1) G.S. R. 722 published in Gazette

of India dated the 20th April, 1968,
making certain amendments to
Schedule III to the Indian Police
Service (Pay) Rules, 1954,

(2) G. 8. R. 723 published in Gazette
of India dated the 20th April, 1968,
makiog certain amendment to the
Indian Police Service (Fixation of
Cadre Strength) Regulations, 1955,
[Placed in Library. See WNo. LT.
1147/68]

“Post Office Savings Bank
(Amendment) Rules

SHRI JAGANNATH PAHADIA : I beg
to lay on the Table a copy of the Post
Office Savings Bank (Amendment) Rules,
1968, published in Notification No. G.S.R
779 in Gazette of lodia dated the 194
April, 1968, under sub-section (3) of section
15 of the Government Savings Banks Act,
1873.  [Placed in Library, see No, LT.
1148/68]

it TraTEATC SITet (72T) 6 f2A g
qrferariie & 6 vt ¥ faaw qfww sme
qT # 99 @ TAw & way ¥ sfifader
1w g a1 1 @ AP & Sy
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[sf TraTERTT ATet)
oA X W Ta § A ey § fe
aferw aTwy AT 99 agt 9T @t wg
srera<d # Y gdan

MR. SPEAKER :
it like that.

=t Ay formd () reqe wEET, 57
it g sfiferd | sfax 6 afeaniie & dwad
¥ Nfgdw At § RY agde fen
A

You capnot raise

MR. SPEAKER : 1 am allowing
most of the Privilege matters to be
mentioned here. But I will not allow like
this, getting up and shouting. 1f you want
to do it, 1 have no objection. You bring
it to my notice first. But 1 will not hear
at all like this, anybody getting up and
shouting. Ewven if it is brought to my
notice at 10-30 A:M. I am allowing it. If
you want to get up and shout like this, 1
will oot allow.

12.36 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, Government Business in this House
during the week commeacing 6th May,
1968, will cansist of :—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Motion for reference of the Cop-

tract Labour (Regulation gnd
Abolition) Bill, 1967 to a Joint
Committee.

(3) Consideration and passing of :
The Central Laws (Extension to
Jammu and Kashmir) Bill, 1968.
The Indian Coinsge (Amend-
ment) Bill, 1968. -
(4) Motion for refersnce of the
Government (Liability in Tort) Bil]’
1967, to a Joint Commitics,
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(5)

(6)

(M

(8)

&)

(10

(11)

(12)

(13)
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Consideration and passing of the
Estate Puty (Amendment) Bill,
1968.

Motign for reference of the Motor
Vehicles (Amendment) Rill, 1966,
to a Joint Committee.

Further consideration and passing
of the Insecticides Bill, 1966, as
passed by Rajya Sabha,

Consideration and passing of :

The Registration of Births and
Deaths Bill, 1968, as passed by
Rajya Sabha.

The Industrial Disputes
(Amendment) Bill, 1967, as passed
by Rajya Sabha.

Discussion on the Report of the
Road Transport Taxation Enquiry
Committee on a motion to be
moved by the Minister of Trans-
pert and Shipping.

Consideration and passing of the
Maternity Benefit (Amendment)
Bill, 1967, as pawed by Rajya
Sabha. '

Motion for reference of the Foreign
Marriage Bill, 1963 to a Joint
Committee.

Consideration and passing of :

The Rice Milling Industry
(Regulation) Amepdment  Bill,
1968, as passed by Rajya Sabha.

The Centra) Industrial Security
Force Bill, 1968, as passed by
Rajya Sabha.

Consideration of motions for modi-
fication of the following Rules will
be taken up on dates and time
indicated against each :

The Ministers’ Residences
(Amendment) Rules, 1967, given
notice of by Shri Madhu Limaye

on Monday, the 6th May at
6 P. M,
The Goa, Daman and Diu

(Absorbed Employees Conditions
of Service) Amendment Rules,
1967, given nptice of by Shri
Erasmp De Bgqueira on Tuesday,
the 7th May at 5-30 P, M,
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The I'ncome-:at' (Second
Amendment) Rules, 1968, given

* notice of by Shri'S. 8. Kothari
on “Wednesday, the 8th May, at
6P. M.

The Paradip Port Trust (Proce-
dure at Board Meetings) Rules,
1967 given notice of by Shri
Srinibas Misra on Thursday, the
9th May at 6 P. M.

SOME HON. MEMBERS roge—

MR. SPEAKER : This list of business
which he has given, it looks, is not for
one week but it will take a long time.
All the work that is pending he has read.
What | am suggesting is that the Business
Advisory Committee may meet on Monday
and fix the priorities, After, all we are
sitting till 10th or 11th. So, the Business
Advisory Committee will meet on Monday
and fix up the time and the priorities.

SHRI HEM BARUA
You will agree with me 8Sic, thet the hon.
Minister should indicate if the House is

* going to be extended or not so that wé

may fix our programme accordingly.

MR. SPEAKER : On Manday, the
Baosiness Advisory Committee will sit and
decide which are the things we can finish
in the coming week. 1 thought it was the
desire of the House that we adjourn on 10th
or 1ith, Therefore, whatever is possible
to finish we will discuss and finalise it. The
Minister will also be there and all of you
will be there. We will discass and finalise
which things can be finished within a
week.,

it g Awve ; (afaa fredt) -
Tgesgd ot B graw Hoawn ¥ ==
it AN arr 57 af o 37 W RE IWNG
FEi 37 faodg & afl fear )

MR. SPEAKER : All are pendiog.

It is already there.

oft wYewg s (whw wiw) @ AT
¥ oa B w fed Wit Wik w9
o wyt o sy ?

VAISAKHA 13, 1890 (SAFA)
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o qww gERT e () ¢
e 73, §F A A e A A e
Hhger T e EAE N ¥ e
e fageee feerm s ¥ 2 3w
w2 fe qrg 1 & gww g R Rar wow
g wedt | AfFT sy fafree
it ot fasria grew & vt AT § sg
¥ 5-10 fr ar aTr Y AT S A AR
whimmm g @t %= s8¢ on
g% & w7 T SEAT o o fawde
mit 74 wEiRw A geE & amy Ay
fear & 99 gadY qgw 15 o aff 2
faaet e geF & o 957 s fas-
qaT &1 wwa 1@ 7 F ¢ F arfe-
¥z i 3w %) fewrw fpar O s daw
zAH 817 ¥ 9ge Frag g @ AR
# 9 QT G gyl ¥ WL W
T Y AT |
Serifisa Negpnmtr 372 sl ™)
Lot Prlie s puosinnge ¥
Koty oS Lo v 4
JUbsi ozl L P it
et BBy Lo fomone o L
GG L\l Lo b e,
Sevricuo e FEIEIABLS T 40T
£ Gt LS AR s S

LU v Dl snons

MR. SPEAKER : You have vindicated
your point. You also came to me, some
of you, and met me. The point is I did
discuss it with Dr. Ram Subhag Singh also
whether it could be fitted in, whether it
will be desirable. . We will discuss it on
Monday which is to be deleted. Just now
you wrote to me and he saysshe has no
objection. The question is, he also feels
how to sllot time, where is the time.

After you sent me the chit, I consulted
Dr. Ram Subhag Singh about it.

Whether it caa be fitted in is the point.
Dr. Ram Subhag Singh is not sure.

SHR] GULAM MOHAMMAD BAKSHI/
May I make 3 suggestion ?
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MR. SPEAKER':- -Not here, but in
the business Advisory Committes. ! would
request you also,... ) !

GULAM MQOQHAMMAD

SHRI
BAKSHI: Iam nota member of that
Committee. '

MR. SPEAKER : That is why 1

reguest you to come.

»SHRI. H. N. - MUKERIEE (Calcutta
North East) : What I wanted to submit
was that we are leaving too many things
to the Business Advisory Committee. To-
ds7-in the course of the Question Hour
thia matter of communil disturbances came
up very setiously and the Home Minister
made a mention of some idea of having
some kind of conferencé, national ‘integra-
tion or -otherwise, somewhere else. But
Parliament is the patiopal forum where
this issue has to be crucially focussed. 1
do not want.to take the time of the House.
We should make vup our mind without
waiting for the Business Advisory Com-
miltee:10 meet in the afternoon of Monday.
We have also to make our programme in
regard to the session continuing or not
continuing. That is why, at least the
Minister could help you to say that the
ipatter would be discussed and somehow or
other the time would be given.

SHRI MADHU LIMAYE rose—

MR. SPEAKER : May I first reply to
the point raised by Shri Bakshi and Shri
Hiren Mukerjee ?

I did discuss with some others also.
As you all know, even during the Question
Hour, about communalism, as they were
putting supp'ementaries, heat was generat-
ed. While some people came to me and
said that we must discuss this, some
other people came and said that this is
not helping, throwing mud against each
other on the floor of the House,.....,
(Interruptions). ‘Therefore, I thought that,
this way or that way, I should not jump to
conclusions and that I should consult all of
you in the Chamber. Some people said
that we discuss here, throwing mud against
each other, and the people are being......
(nterruptions).  After all, all facts will be
there. 1 do not want to commit tiyself.
This is & gangerous -ground thet } ao-

MAY 3, 1968

B.O1H. 1758
treading. Therefore, on Monday we shall
discuss it. I have no objection either wav.

If you want Dr. Ram Subhag Singh 1o
say something about this, -let. Dr. Ram
Subhag Singh say something about the
discussion of commugalism.

DR. RAM SUBHAG SINGH: You
have already made the position very clear.
I have already read out the Government
business and also some of the motions
which are going to be discussed plus the
Kutch motion about which Mr. Madhok
pointed out. The time that is required is
more than 25 hours for these items. These
are generally priority items.

Over and above these, I have got some
letters : 1 have got a letter from Mr.
Fakhruddin Ali Ahmed, he wams the
Patent Bill to be discussed ; then I have
got a letter from the Home Minister, he
wants the Lok Ayukt and Lok Pal Biil to
bs discussed : then 1 have got a letter
from the Deputy Prime Minister, he wants
the Gold Control Bill to be discussed.
So, these are my diffizulties. [ do not
know whether it will be possible to sit
until 20th...(Inrerruptions), but within the
time limit ...

MR. SPEAKER : The point is
whether it should be discussed in the next
week, and if it is to be discussed, there is
the question of finding time...

DR. RAM SUBHAG SINGH: It
will not be possible for me to accommo-,
date apy time.

st 7y fowmd: weww wERa, &
qraEr e R faw qEe e Wl
off frrw faz & gro Teemgw Afa &
grarg ¥ Y frdga femrmor qr 9@ A
sz #@ar wEA § 1 I A wrew
fa 9T T24.... '

MR. SPEAKER : How does it come
now 7

sit vy fawd : I fam wreae faw
9T a3E AT Ay Y 1 IR gwTw
T F AR 3 g W W ey
Wt fe 3R 12 o 3g fremd Al 07
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T 12 X @ A7 G faw o qgw 1247 bes.

FoRmImE A § ogw wwr e
@R ER T IYogy ward fF
IEM AT TH T CRATEN TYA F qAW
i..

MR SPEAKER : You can raise it.
But how can Ireply ? 1do not want to
reply for either Mr. Dinesh” Singh or
anybody.

ot my formd : g wTd AR oA
ramd g K s EfF o AW W
9T a%9 ¥ fo wwy faww o femwmw
ot faw fag-¥gfed fis odin 129%
T A1 g far ) gw wed et &
AT WX AN F A T AT O
TEX T | FOTT Y 78 AT e A
frest are 3t 13 wrea ) &5 @ar W
/Y gAT gOT | I F At fxA qig DAY
¥ araew dtfa & oo g @ &
WA STRAT § f6 €@ awg e way fea
T ? W E wwr F AR ard
Tl £ T iy W gw W A
AT Iy wod faax wwE SR W
i 5% fay gug famifad ) @ smw-
fewar et wiafcdt Y i ¢ 59 o
qun e wrAT wifgd | awdt g A

sft AT Qe (eT)  wes
wgvew, et Ofw & Ak

MR.SPEAKER : 1 have not allowed
it at all. -

ot TreATe TEAY : WY ITET Y
e wew g vE ¥ o} qrd feafy azm
Wi fad agm fs o
T @ aifr 99 AT &1 wEedlg &
&Y o | ot axe ¥ WA ¥ fawfed
# g% WRiY & wod Isar At 0 L (WwET)

MOTION RE : JOINT COMMITTEE ON

SCHEDULED CASTES AND
SCHEDULED TRIBES
ORDERS (AMENDMENT)

BILL

SHRI ANIL K. CHANDA (Bholpur) :

T beg to move

“That this House do recommend to
Rajya Sabha that Rajya Sabha do ap-
point.a member of Rajya Sabha to the
Joint Committee on the Bill to provide
for the inclusion in, and the exclusion
from, the lists of Scheduled Castes and
Scheduled Tribes, of certain castes and
tribes, for the re-adjustment of repre-
sentation, and re-delimitation of Parlia-
mentary and assembly constituencies in
so far as such re-adjustment and re-
delimitation are necessitated by such
inclusion or exclusion and for matters
connected therewith, in the wvacancy
caused by the resignation of Shri D.
Sanjivayya from the membership of the
said Joint Committee and do communi-
cate to this House the name of the
member 50 appointed by Rajya Sabha
to the Joint Committee.”

MR. SPEAKER @ The question is :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do ap-
point a member of Rajya Sabha to the
Joint Committee on the Bill to provide
for the- inclusion in, and the exclusion
{rom, the lists of Scheduled Castes and
Scheduled Tribes, of certain castes and
tribes, for the re-adjustment of repre-
sentation, and re-delimitation of parlia-
mentary and assembly constituencies in
so far as “such re-adjustment and re-
detimitation - are necessitated by such
inclusion or exctusion and for matters
connected - therewith in the vacancy
cagsed by the resignation of Shri D.
Sanjivayya from the membership of
the said Joint Committee and do com-
mupicate to this House the name of
the member so appointed by Rajya
Sabha to the Joint Committee,”

The motion was adopied
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12.48} bes-

DEMANDS FOR GRANTS (UTTAR
PRADESH), 1968-69 — Convd.

MR. SPEAKER : Now we take up
further discussion and voting on the
Demands for Grants in respect of the
Budget (Uttar Pradesh) for 1968-69. We
have still one hour and fifieen minutes.
At about 2.30 the Minister will reply and

by 3 O'Clock, it will be over...{Interruptions).

SHRI HEM BARUA (Mangaldai) @
Anything about U. P. ghosts 7 1 had
drawn your attention to certain ghosts ap-
pearing in Allahabad.

MR. SPEAKER :
ghost is haunting me,

Mr. Molahu Prasad.

I have no idea ; po

12.48} hrs:
[Mr. Deputy-Speaker in the Chair}

s} Awg werw (T0@ AWT) @ FAOrSAY
qE18q, IO WA FT AFE T AT A
tragmim A e oF aTw ar
wTedrT "fasTT i TAAT ® 74T SEEe
Ired R W W wlewe TE@ 3,
afeT frg oy & foad ot AT & Ty
ag & &1 &), 9 famow @1, W
AT ST F A, TR TAG F1 G, IR
TqAY FFET GCETC & TR 9T ATMAEY
wgay v frar &, 98 uF T faer
FATL |

wTawE g gwr @9 fA A
Fin # dY gF-adty Gl § arfers
w1 ¥ ST 2 FT AT AFAC G AT
4 qewdfa QAT o7 AW F € I9
7 18 af T &, 59 TG FT A T T
SR T aE Y Zo o F AUy
w& won wfgy av ) d@fva 0w &
w17 A ar fear @ 1w FT g
ywal § awe w1 fagww 70 sfrwa a7
sear & WINTT 9% #1% 30 sfre frggar
g7 % W s 2ew far #9
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7T & 4 fR md om g 60 wfawa
fre @ & marr W 50 wfamg
wAEeaT & AR 9T AT gy 1w ¥
IR 9 FT AlwE 79 & awA W
ufaw fawrm g #1& FwaT )

¥ura Hft ¥ oF vt | 7 & qur
war an, arcifed s&A 1665 1 99 ®
FET § wura A F qgemar fe i
wreg, IR, dafan, awh W afaa
o 9 faet #Y q2w oiw wrgur 4. faan
g

% i A ot fir e ¥ wET
gt 3T w3w F Wit fore} ¥ w2 wErT
& fawifeny Y &y frar are afss T
ER o A% 7 fen @ el oAy
W&t # B wmarew § fear §)
iy g fom qig & @wwsr AR
fre@e & seTc ax et ¥ s &
HTAHH T2 F W & 39 qaOF &7
ffada s g 1% aowier g frem
TO% ¥ gere w2 F fawre A€ & qwar
&1 # wrgar § FF 5@ AW s F )

F IF UL 92T H THAC F gra F
e wY AT § 1§ @ qur Hf
g 7 <7 7€ 1068 | wardifeg 99
T 9301 frar ar | Fy qET AT ;-

(%) a1 ST SRT T U AT
i o fxAiw 19 wrEw 1967 ¥ G
sy geqr 303/1-u-8-2 (5)/67 & wq-
gu ¥ mw aurdl & yfq savw a@fg-
faat gru ey aw g2df F X F w@iw
foite wft forer mfesricat & aoe Y
st gt 3, Wi

(=) afz i, & fa=mar g7 &k
g ?

0% I § ofy 770 ¥ §:

(%) 7 (%) . va% W3 wwR ¥
T OFlAT & o @Y & Wl s
g 9T 9T 4T 9T T@ &Y vt |
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¥ g # s g Ty fggET
¢ ot fr g fais 20 w1968 1
2 WF AR YT 9T W@ gwm gA@
‘I AT F FEE qEAE™ §ogan
T oFE aHE & faam ® Sreren”
wh gz Fgrnar & 5 44 o=t &t
wiw @ 9% 3wl gwwr v fagr e
T 3 | afwa ey ford e & @@
gtra T ga=agafear we amare, e,
YT, ¥E, qATAG, AAGT, qAT AW
afasr 2, A< wgA faaco & faeg #rd
Frart 7gF #Y o7 FAr & @ w7 "o Ay
fr gareta fot &t st 1 fed &y 7
gquar< arat &1 faw 1f @ Afww daw
qaedl #t 77 AV & WY B | AWE wIEw
oT Ay W § A1 SR amEr
gt & ardt 21 qg fd fagamr MA@
21 37 A TEET FT AMEA E AR TG A
T T yEET 8, foag a0 ag 99
<t &, g & o w=< fada Fav g
# argar g fis 7z 91 AveaTEY ¥ A3
2 fF qgz g3ed) B AEFA T & g
T HEATT IET &1 T § A /W g
grar =gy 1

TF gawr 9w 4% 2 wEF qaw an
7g W w757 91 | @ET A
£ 9271 7z waT HY grdy oft ¥ Qg 9v
T gt N a7 oA oAy § A Tw o
Y FEAIT &) AFATE | 9T WEr A
sqr W& f2ar waT o, TEE W I

st we fao agaw (faarggg) : ava
AT F1 warr fear snan [fgy

it SYNE ST TR AT T
Foard 1+ & ST § T a8

st o fgo sgw : w0 §F A Y
i a=T

7 goverw gt | & qwwar § fe oy
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gt €1 @eT FT oY AW T o @
ag =g TE 8, wWE A AWy F

sit Aoy steve ¢ oeEy gEwy F aifom
aar g
#3 2 7§ a1 T F gy o § qur an:

(%) faa=aT 1967 & o< 1968 %
%t yafg #§ se@@r wfafagg, 1948 &
JqFI+E1 4T IAF WA 470 70 fAgEy
&7 FoawA H & fan fow faq wrferst
AT yaaF wfasfal o gy 9y
T I A T E,

(@) 39 % ¥ fFay awt ax gqular
fear aur waw safaq & gatw 1 feadt
ufar aga 71 0, 7}

(7) et mfsadi &1 f2 Y  "or
o 7€ qur waAF  =fdd #1 feadr qar
& ¥, frad safer fegr fFd o qar 9%
I qar 9% 40 § 7 94 IUTSgy A=A,
o 39 fF s@ar saT a1 fagr arar &
Tg F7TARL:

(%) ¥ (7). wg qrgar s ¥ @v-
fFdaard 1we mo A fF 26
Tl ¥ IUC RT T qET FE & e
¥ oy & e amAg 50 S e
§ fv gg A9 WU & & AR
¥ mrar &1 gafre 7 swase w1 yam
s wTaEg fFar a1 = oA F
g UF e & frg wew &Y wreen
21w ald w1 9@ s feay e & Ay
ag wgt a% AryAty §, 59 &) w3
qedra sareht w1 W A FE gy @
AR WY A g e 8, s @
& Y farary ar §

T2 9T AZH F g9 ThHA AR e
£ SO 91 T4 o7 | § g g F
ot faava< 1067 %y faey o oYY o
Ty F 9} F wareite e g
3268 qur qr ¢ #7 Y@ TT & G
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[+ sheg sr=]

(%) Zwr & 7a Tl W) ST &4
¥ T T1amdl #1 g e ey

(@) Frammi & ¥ fran sufsm
fasa qar, mmfas o s-arfasr
¥ wgeq § ot e sufs e, s-
ot s sxmmafy §, ok

() sug'sa Wi (5) A (@) #
Sfeafaa ey =safym sy snfadl
ue wgfaa aifen ofaai & &7
TawT Sat faw vt St 7 ag fan
q1 :

(%) wrast fawmr & sAww €39
ez g7 30 fgasa< 1967 ® fRaife
fagt &Y g 27,563,388 Y |

(@) o (7). A g Al
et 1

mifemnfadt st sqyfea wifan-
anfaat & fead A wowe 3% 8, waw
qar ¥ ema § A o ww oy 39 fr
frer frg @%@ % 9w Wi oFP@ s@
gk pd g afasr R gg § § 21
oy @ 1968 %1 Fife graat avw § o
fer gieft 3 1 ¥ad g8 qewr 19 x-ag
g gw & fs ag e 9@ W o
wr 3t @ e feowr & @feq agafen
swfgat- w1 wgafea wrfam afagi & @
fire < W S W §, @ Ay 9T
T AT TGl T qlt & 1 x@ afrer #F
@ w19 famy fewn g @ e Fead
&1 s wro e fe 9§ ¥l § W=
Q&g,-ﬂtm'!tga &1 Sa® T
N T AT E A A g afF wg-
gfea wifew anferdt o fawra fevm g
sz 3 ¥ ¥ feay & AOET & A
§, Y% T@ SORTC ® a1 § AL WA
g\-l u(ﬁ:!ﬁ‘-mflﬂmﬁ !

o e 7 faweare 1067 Yy Ty
Fear af ¥ feor A | T g
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3258 | Tz W "o W W1 WA
¥ qur ar 5 §ATS FEART  AIAATHI
= fafirs A<t § frad) feaet swafa
| oY 7% § | 9% I} # auE-aeary
T wga e oz 9fF wow EeTd
# frderl &, a@ g ag T
AT ON § | ww Wiy 3§ fF Wi
FAW FT JETT T Y H1E Freaqrd
& ag & 1 937 0T Tsgufy w1 qrEA
AT AT &, I9 AT & A ¥ W WK
AT A Y R A o ag ) &Y oy
2159 0% ¥ 79 qTwIT T FEAWA
a9 W BT o) gut RAAQER
ey ot a@ & gwEEEE ad @R
&) o9 age gac ? ey 9w § 1 W9E-
faa anfaral s sqafa mfew anfd
¥ I & o q1a FT Gy & W TG
qgr AT & & feamr qar |9 fean w
IR fFm a A frar mar &, @Y ®F
faaaar € gawr A famr AT R

fergeara & aft wrwel ®) 5@ s
fadmt & corifa w1 werer @ F T
e ¥ g g #) faer o W@ A
e Y fag safea & I @t
fei? oo &)y &, ¥ st ¥ Y § W
e fgrdlt s =Y fem s 20
oA THE | T AT g
T Argw g @ fr o e ¥ Aw
gar A ¥, TE Y AW 1 F ww
gaw, g war § 1 fomz 3 I Tfm-
A ¢ e gt amr &, AW maE
o R0 & A § ¥ g mAw gad A
farod § T 9@ ¥ aregw § R
|ITY X -ATE-F | 7K NI FAT 7AW W
@R A Jor Ry § sfaw ®N
g} ag fear a1 fF 26 sAEdy ot
TIL TN &, ¥ GTHIR H AT FTH FH
Y ¥ aorg fg=y ¥ g o Afew agt
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W AT AT R @t gwmd enfe
gi & 3y £ & wegwc afafy w1
qEE § | T8 @) MA@ WA § ¥ AR
sod) & o m & W @i aw A wa
TR K we T o oA )
7 & Wi A9 ®19 , qwnr & g arAa
2 afww gaar & sgm fF O fergeardt
g, 3% A F7 ¥ &7 WA HGATA HT
st s ifey, wper ¥ sEw
®7AT Fifgd, Aot waAE B aq
g fed, w7 g § =Y dm W
Eav At A s At wre S
o 8 ax ot § A &7 wET w1 §
Hfe serareht a8 &1 § + wa< A5
FT TFAT, IAFT GEAA & €4 T A
W 7E ¥ gwAr Y T T A F
T X gfafz Yy 2ear & wwar
fergmara &Y iy o &7 WYt #Y fazraa
% 2 q sfofess A go & T@a1 wMET
2 AfFq sevart 79 Bt & fag

@3 gu 4 @ 9mEen | A gIESD
FHT AT ¥ ardy fear 3, sEer &

fomr & =mgar §

uw Wi A ¥ geAw & & K
gy sxar g1 A arw W 9,
geg F@ivg, =0 FHAQ GG, AW
HTAAY, FAYY, IAL W, A ;W

ud Ffg w1, W@ @R, W TG T
fard:

"amyasrsrtﬁqamﬁm AT
fewmt ¥ wQ X AW HHEIG T
ftfdi grer # qracgE qE WE W
Yo, A T, araTeTdY, qiv-
arst ey & T gET A T B4 AR
TF IO AW F OO ¥ A AAF AR
srdary W w€ ) feRy Wi N gRan
it g& 1 e ArRg - Aed qfrAE
CECELIEREC L B LU L
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mEd ffer s d gr Y ¥ & @
af & af Wil #! T fzar |
fatrr @1 T &9 ¥ 100 srdwei) 61
A 11712 el 9 1968 |y & faw
q% T I O q@ ggATT A 41 |
firey T TR WEYEA A T A gAare
aZY &Y | qu A frara fraw & s 14
7%, 399 ¥ @A T BElgA 6%
waA} se Aqrifaa oF gdeifas 7y #r
gAY 3 YA A e wGR qd
L4

g ¥Mtaag A ¢ fF
g 997 T2 @ e fam W wroe-
¥ faq feaw 7§ sgew WY,
fag & s1d & owTaEg® FATT A T
qrir "’ ¥ Srzar § fe g A fawm
¥ winfor & aimi 1 a A T

@Rt ¥ |rg & g7 [t Fr a1y
FW@I E 1

13.00 hrs.

The Lok Sabha adjourned for Lunch pill
Fourteen of the Clock.

The Lok Sabha re-assembed afier lunch. at
ten minutes past Forteen of the Clock.

[Mr. Deputy-Speaker in the Chalr:

DEMANDS FOR GRANTS (UTTAR-
PRADESH) —cond,

MR. DEPUTY-SPEAKER : How long
will the Minister take ? 10-15 minutes 7

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : It is entirely up to you, Sir. I
should prefer to give chance to Member.
Ten or fificen minutes would do.

MR. DEPUTY-SPEAKER : [ shall
ity to give chance to as many Membery
ps possible-five .minutes ¢ach,
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st oA §gW (YAAEYR) ¢ WA
A Iareqw oft, § g9 & g« faw w47
ot # asT{ 3 e {1 g, I
R F qAz § gg 7% drowHl ¥k §
T T T g

WM agA fF ¥ 5@ e ¥ gy
% g5 wo frardi w3, & wqw fax
Y qIY 91 Y FF TG F IAd ]
qrgat § 1 i ag w2 5 g faan-
% W F TAAHE WeH F1A AW Swar
Hagr = AT wgdlw & qg AW
facgw A g 1 AV e g 5 ool
ATy I wfemmar g ¢ &
wgFq faumas 29 & g Ed A 8
oaT # T gut Wiz agr Fw 6%
ag @ o fr gfas g3 9 & oW
¥ oY ot Fw fedr, gT Wt gAwar #
for w7& WO oAt #1 fRer e qfsr
FHG MEANE A A AT F g @
dfag TR ¥ 39 @ g9 AW #, I9
FREIGET T K gEr ¥ ogq q99
farar |

TE% WA wowy g1 & fE sl
Foee A fraEt #1 zgEded smA ¥
Y faat S o § @ % owE @
e dfR g & o Hag g2
arfae & & 1€ | gy oF feary 1 25
AT AGT TYAAS A1 A & ok Farorelt
foer wrret oY afer dfag qw@e & @@
s aAy BF 9@ aF gamd w9y A
ax fify g g av fedt femm w1
zgwaw ¥ fod faoret @@l feer aweli o

o% wemaT 4f4 g d adt gt
¥ g aew wY ager 8 Fruml ¥
w3 ¥ gaw, I afvee ¥ ave ¥
wreeT qgA fHaT T AR e age fea
o fie o o wR W w R A
wr | wufay dfag g ww @ ¥
g 51w wrow fren §
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% a9 3gIy 7z N wgr g 8
freci grama o @ E T W &
g @ fFg geT @ av qrar g0
IAE g1 g f® wUE F IEHEEAR
g ¥ wifage Ag g0 ) Afew &
T W @ ¥ fay e 2wn
...(smaem, )

#a) Fgar g fr omq qav 2@ f*
A YT F gl w F@RE A
ot gy fegHl & ga Fr-wn aferar
A E oD A, A At e @ M A
| AT §, 98 WA, GEAAYL ¥ W
& 0t segfaee oidf F1 g gAr A
ararger oM H1E ¥ owea § ol
7% @1 38 @I g 5 wgfwe odff @
uF ot WET FAAGE 7w wfwara
adf gur & e =Y fer ft @

gt a% IAL 9 F IAS FT ATAY
twmamyafams i fF oo mm
& qRF g d FAT g # fora
sarA-RAT A1fET qU-IqAr sy AgY faav
mEiefEwmaayNagag & fF
IULHNIN F FAHear 7-8 FUT
ZHIR 39 &1 92 qqY q27 2@ T 1 W
W & A ¥ 9z« forg I%1T F wqa@n
T wran o1 I9% wr§ g @ gl
g e 3 auAl foE Kz a9
aeefty fam € fe 9w w2w &1 fean
fagra g ifsd ar zaar fawm =20
g =Y N gy faww gwr T
afewdlt fael # a1 Iwd fae & g,
afer off foaefi o1 w0 ot fawre 9@
amawgs |

EERIGLE IR B i
foel &1 faw fvgr 1 w29 sdfwa &
feate & fors w27 g sl wer & o
fom w1 forelY & AR ¥ q2@ www @
F(‘I‘lt'dfraflqi’w'\'maifﬁm aTar
¢ oAy, a=h, dfan, sy, ©@
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far=it &1 gavem fgar war &y oW £ o=
gearag #1 foaw £ @ wrowr aegE
gmfeady ag afewdt foem o
ST & /R A qEf fomr @ wman g,
AT H e gar &, T §9C F A
orar & | gemmAge fadr a wmard) 14
are § AfF gamomg Wi gay awdst
fast ¥ aga smrar BrawE WA A
Far at wa ot afiwdt faef &Y qo
¥ fa & syar famrorar &, gt fasi,
qIEFT FeAAGE T TI6  Fr5 SqTT A
feat mar ) frarer & &l o fasr ¥
¥+ & F{ omg < fafegn avz & af
2, 2oz arz & o€ § Wit #E g )
Y gadr gfawy € 0f § w7 geam-
9 foarm, gt W ¥aq oF @ wfeal
FT TR FTAT &, IAA w1E T @
A7 Grew T8 & | Sad Iy w1 I
agl forar mar ¢

szt % gfg &1 g &, «Ef
TFE STHIT 9T 98 g% & | ZgaNew
1§ Ao T8 fear mar & 1300 &
wfes zgadw @ 1@ § /fFT g
¥ far oF @t gFIAT F1 AT
fear mar & g g d Amd A
geagx 1 2 fegedt § awn FTl R,
fog & a¥s ure § 93 W @R wEd
Ua A §, AfwT e o azi aw g
qe & gaam A8 fFarwar g1 gal &
geaara ot qfygdt faet F fag & fFar
g gl s & fag gt &7 A€ gaew
@f &1 (saawmm)

# amw at = ggAAew F  fag ST
[r wrgar g #ifE geargx  Awfa
fefeere R ot Fai a¢ wawT oo g
qar grar ot 5 73t ¥ Franfaal & fair
w1 & | A g Hoagi o @@ AR
¥ ZgaaeE w7 g i o e |
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1968-69 "
T WAET GEF T A A4 #¥ q9g
¥ gwEw T W w3 § faad Sl
W g7 9y § R fram axaw @
ot 1 %Az w0 & feafadr ¥ o
Fat 9% #1§ e 7€) fear waT 0

wT TEA WX gH ATA w7 A
far ar a3 #7 fTegw ¥awawe F
FaR# oft w21 a1 F wrw fec gasr
QETAT TRATE | geArAgT Herg o
9 @R A § 1 A @rag o
Y dar dar § AT ag g 79 qgar
¥ T AT T o wE G i g
#fpa 39 ™ F7 [ G, mEn
faar g &7 fasr & & 9 &, waf 9<
swawfa, 1593 wYE e
F g I A9 faT § | wwlay Q@
mgar g wgi ofd fasi ¥ fad
AT TN f6ar smar & aar 4T fasi
& fau < g3 frar so 1 EmEET
gearge frar ot 7 oftwdt § wRka
qdf &, IR ATE QA JIIAZ BT AW |
BA IR @t ot g av 43 go &
qE gAMYL AT §, Az w4 @ &, wie
IEA TG W g N wvR qeg ¥
qar 21wt N Rka gy 9w M Y
aals A7y ) F 39y HAT &7 2
frw far o & MY T amg
dR ¥ s §

ot wfawr sare (afwar) @ garsas
agwa, gH A8 AT F A FEAT qEAr
 fF I RT AN ik fdw w5 g%
52 & gt forall, agrdt 34 At grReee
wif @A T AT AT A R
sdYa i Aoy ifed g g
¥ gag ¥ o¥q wfawa ar 91 AfFT 9w
o wram #Y fE wiw @ waA §
Tgr € wE R
ol g% A wEA O §ER
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rfafees 47 ae e W wwf@ gy 1€ T T8 § afe g e

tafen s @9 Y SEw @aEw
& A wrgw Dar & 1 gk faw weR
T ¥ ww e fem ¢ e
I N w7 & e oF  faeger g
R Tha gEwe ¢ afew ag S sl
w31 f5 ag W agh A s¥vae §
goTT wifgd &Y & wzan @ fr m wwe
w¥m & wewfa w1 ama 2wk safa
sax wim ¥ g faei & St ogardy
gaead § Az ¥ A7 WEQ § WK
& agm fr ag g7 ard SEt Wk
FaeaTHT B 3 HT ITHT JOEET FC |
W I ¥ Iy uw A € sk Ay
fra® =l afasfas ol & fag ao=
% I7gFa sifasrr w7 arfe wrr wry AT
agl & FAENT AR I7 g ) Wk
I WA 9T AN YWY FH AN
RATT g I R A g0 D
TqHaT )

gare agl afemr o e agdte §
oF A Freem 4 Ay fogy 13 O
Ao gf }fer 7@ g ARE W
A% a9 TE gEt ¥ WIS IAF ST
s wEf g @ SEEY e € ok
LA
. TRy moEn fr gfaAi &
faw awe# gwAi & fag St mfgas
fegr TaT @ 43 Famms@ ¥ fay @
fear war &1 wiat # Al & A
qFA qAA &1 fawA gw F A g0
Farersd ¥ aftwdf ¥ a&m T F
Fret a9z & A wrfqww fear aar g 94
g gt frf wole ) &, Wi agt A%
aag AT W ¥ SR Al § i ar
gl & ey A T & de
et wifgd wdife sa% wi Swfafes
Fga areht are gard Ay W dA Y
|TC FAFNTY F A€T 3403 § A gH

®Y oY 37 a2 TEE & wrowr mifad
T ;ifgr

9= 9L WAM ¥ S " iy
f aY 78 AT A 7w a7 ¥ fa
Fgrgar 3 4t feT dfag g A SY
T FT frar &) gforl &Y A SR
Jter femard § oW g7 awT § IAAT
wifigs 7 &1 & wgm R gard
a@re At fF W ® gmaAE sgaear
N IET A F o qEag g
gfoml &t mgmar &% 1 a9 § IO
fom saTEs =R w2 |

27 oA agi & o wiraw 5 faw
frmrar 398 IRA & WY W
g %t faar @Y a1 WX i AWl
T g aawrar o1 fF guT IEE T wT
forar & ¥ g8 awe § sEwr fam A
g dfte zage o, Eattw fwfw
fawmm § uF wg 38 UAGT F WX
wtfan &1 A fow & Sfw afamr & 5@
3 wifan #1 for #6Y 7Y § 1 A
¥ iy F@F e F N Q)
T ¢ Wk daga faa @ e fage W)
IR & AT g semgg R F
8 fawm adi &

TIHTA F TG T gAE § TqH
TR ¥ R Fgm & f ogwra wEmer
Fefeat &t faen & wvrw Haga frewr
g g R TE Wk g 23 €=
Fifaw § afes asfeal & fay ff fost
& ot foft sifawadl & Tefedi &
far 3q Td & foult wifewr @ &
faq aoe & waws wsfags s
arfgd

o2t 9% W1 OF WTE & qAA g
T & FeIT AT qUTH AT qH & T
N wrardt ¥ fag wifr gt gk § e

T T IF A g g o
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= ¥ gfomi Y ohd fageans arg
R gfeeEl & foag wem o § e
I T sqear weAr TqlE |

gt aF gfeadi & foy ofede ¥
Frordr & o *®rer s g Ay fEar
T ¢ WX gfmdt w afadq § g
@ fordus 1 ferfagas @
o et & w8 oz e fean s

sfynm, gAR a8t oE A & FHI
¥ fag awz ¥ 1 qar @ET ™I AT
fasger AR ¥ o A AT ¥
T &1 @ W A q@ET AT | TR
@ e ¥ g wwwAl frx a7 § WK
IR Ige@maas g fe o
IUE g AR FT JAAT 1T | AT A
& -3 7139 ¥ wwm ad AfeT faa
Ta AR & wFE A AR AT F
q0E a4 U ¥ A1 A AAG F FIU AW
A ¥ W 3ad fag wrE wifaed
g e owm g wfag e & oaw
H WE 9E M AT 9T #)Y
17 & oy, afean snfx # oda S
¥ oY agi X AW AT G IF § I
& Qg 7o a7 wigw sifaw W
TUT § vy T A |

O g afean & faakd s i
mAde femr alwaam et W g
faad e fraral & ol fasae ok
qa A 9@ # @i gafeg & agw
fe afwar afan aiw vl Fwaa s
WY F g § AR § T W AT
fear o Wi w3 fem g 7 @
w17 |

WGE T O SHATET T q
¥ e e Sfg g T § Y
T q g 4T WA AT F 49T
w19 ¥ ag T wQ-w0T gAA B AL
faer <er & afew & oo sraew wgm e
TR W Yoy wafar oSl

196569 17%
sfea 7 araw @i W gEEd § %
QU FT WX g Fear arfge | fadw
&< Afgar sH=rd o fF gfaw & frere
& wf T A At wARw w9 FA
a1 =ifgy |

w ¥ & o0 ¥ wgr wignr fe @
2 # A gHTOEIE) GHTS K7 Ny ST
ST & Sud frw g T ¥ R afe-
qdT FAT grIr anfe S S @ i
H W aw § Saw ft faww @
g% | it ¥ fawrw w19 fear s Wi
MY w7 El ¥ ag faade #
w0 & w19 | FerET At e
¥ & smiggEaw ¥ fAg eg &
AT qret faoret § @€ @ 9@ 1 gy ot
g @& fawdY o ag ot 7 fawr <&
#) wfaT G ¥ e 7% < Fxav
a1 | & wrgan § R 99 @ W I 90g
frar oma 1 et atg & dwT ofiwT §
T oY 937 g fawdt o, gafad faerdt
q A ag R Ak A I ¥ w0y
fear o | & argm & gewr sifawa
o W

MR. DEPUTY-SPEAKER :
nibas Misra.

Shri gri-
AN HON. MEMBER : He is not from
UP.

SHRI SRINIBAS MISRA (Cuttack) :
‘What my hon. friend says about my not

belonging to UP is correct. We will have to

remember under what circumstances this
budget has come before the House.

. MR. DEPUTY-SPEAKER :

I agree
with you. .
SHR1 SRINIBAS MISRA: It isa

question of my speaking out my mind. After
going through this budget we have got this
opportunity of secing through the hollow-
ness of the administration in UP. To out-
siders, to those who do not belong to UP,
there was some sort of misconception in

=R ETT Tk e T oo
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some quarters that because this sprawling

Stafe with teeming millions is producing

Prme - Minister afier . Prime Minister, it

must be having perhaps satisfaction in its

budget and -its administration.

. MR. DEPUTY-SPEAKER : Not only
Prime Ministers but Finance Minister also.

SHRI SRINIBAS MISRA : Yes, so
many Ministers from there. ’

Shri K. C. Pant : Not too many.

~ SHRI SRINIBAS MISRA : one of us
had that impression. But after going through
the budget we sce that the Stateis ad-
ministered in the 'most miserable ' manner.
The per capita income of this State is
almost equal to the per copita income of
the poorest State from which T come,
namely, Orissa. The idea that we had
about this State, which contains the two
sacred rivers, the Ganga and the Yamuna,
with so many sacred places, which wasa
rosy idea, that has been now set at 'rest
after we had an ‘opportunity of going
through this budget :

The. industerial development of this
sprawlmg State with so many millions is
very poor, as you will see from the budget
jtself. Although the rural population
accounts for 87 per cent, the income from
agriculture is very. unsatisfactory. If you
have travelled in that State, you may have
seen that for every five miles there is tax-
ation for road. As soon as there is a small
town you are stopped and a tax is levied.
But what is the condition of the roads?
The condition of the road is miserable. It
is worse than no road. They are not well-
maintained. :

The agricultural programme is in such a
state that it is reported that the agricultural
universities, which are in charge of selling
improved seeds, are selling old seeds which
are two years old. This is the performance
of dqucational institutions which are entrus-
ted with this task. So, what is the use
of having these top people from that State,
when the poor people of that State do not
get any benefits and- they are mot treated
well ?

SHRI K. C. PANT2
interests of others first.

We look to the

" MAY 3; 1968 ..
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SHRI SRINIBAS MISRA : Good. My
hon. friend is perhaps complacent of feel-
ing that he is showing self-sacrifice. But it
is not self-sacrifice. - You are shining with
borrowed glories of the tax-papers_there.
You are not looking to their interests. If
you look at the bottom, it is the darkest
possible in the whole country.

Everybody knows that there are vast
tracks of forest land in U. P. What is
becoming of it 7 Is it really being wtilized
as it should have been ? It has not been
utilized at all. Then, hill streams which
would generale water power without any
expenditure have not been utilized. And
the way law and order has been tackled
has been dealt with by many bhon. Mem-
bers of this House. From this side to that
side, from the west to the ecast, everywhere
there is the question of law and order
problem.

The hon. Minister will say that some
people are responsible for it ; but who is
is more responsible than the Government
itself for the instability in law and order ?
The policy of the Governmnet is more res-
ponsible than people or parties, whoever
they may be.

Regarding labour, wages in UP are per-
haps the lowest. Only in factory areas,
were there is always agitation because of
recession, retrenchment and unemployment,
you will find that some payment is being
made. But in other areas, where there
are small factories or where only some
labourers are employed, the wage standard
is very, very low.

Going into the Budget itself, the Budget
consists of revenue income of Rs. 156
crores although the total receipt including
loan, deposit etc. is Rs. 1,110 crores. The
Pér capita revenue receipt will thus be Rs.
44 only. What is the amount of the debt ?
The percapita borrowing is Rs. 100.  Al-
though the revenue Pér capita i3 Rs. 44, the
borrowing now standing to the debit of
this Government is Rs. 100 per head inclu--
ding women, children, the unemployed and
everybody., That is how the Budget is
being balanced. ) ’

Of course, when the Budget has been
presented by the Union Finance Minister
and the Deputy Prime Minister, it bears
some stamp of his patchwork here and
some patchwork there. No fupdamental
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orientation of the Budget is there; no fun-
damental policy has been changed to see
that the Budget balances itself and also
improves the living conditions of the
people and the condition of roads, drain-
age, food elc,

Theo, administrative services take 4 per

cent of the total income includiog loans,

+ grants and everything. Social and develop-

mental services together account for 13 per

cent. How can the State expect 10 improve

. when only 13 per cent is being spent on

developmental and social services ? For the

development only 13 per cent is given anc

the rest is goiog down the drain, down the

Yamuna and the Ganges and it does not
make any development.

Then, for irrigation and power the
capital outaly and the revenue expenses
are only 2 per cent ! Although there
is a cry from this end to the other
that there must be more development pro-
jects for irrigation and cheap electricity,
only 2 per cent is being spent on that even
in this Budget. Our Deputy Prime Minis-
ter will say that he is trying to do his best.
He will not concede any demand from this
side. He will not have any change in his
uttitude. He thinks that he has to show
that he is an iron man of adamantine grit
and even if he concedes a reasonable
.demand, he will be lowered in the estima-
tion of the public. That is why he does
not want to change.

MR. DEPUTY-SPEAKER : Already
vou have depicted a very depressing picture.
Leave something for others to say.

SHRI UMANATH (Pudakkottai)
If there is not something else, what can he
do 7

SHRI SRINIBAS MISRA : In this
state of affairs, when the Budget is presented
on behalf of UP by the Finaoce Minister
of the Union, it should have been oriented
in such a way that this huge population of
eight crores and the area of 295,000 square
kilometres at least would have got soms
hope of developing within the coming four
or five years. Some steps should have been
taken. They have not been taken.

So, after reading it as an outsider, | am
thankful to the depressing, unwarranted
and undesirable circumstances that brought
this Budget before this House. At least

19s8:6¢ 1980

those of us who did not know the details
about this administration are thaokful that
we have got an opportunity of looking into
it. Now we hope that the Government
would try at least to administer whatever
has been presented in the Budget; whatever
fund they want should be administered well
so thot nothing goes waste and the people
benefit out of this.

stowy A (d39R) ¢ 99TSA,
AgRT, IOT gIW IR AE ¥ fan
fama T & ag gIw WgA @, SR
gaat warEl feat samr &, weia 9
FUT 98 Ht GIRT AIGH & | T 98 FeAd
# %1€ 919 78 & fF gart 3w ¥ faar
{f gAEqTd &, WA FE Wiy o 9g 9 #
ardt ger-gdw # fasei

JET WY F 47 T AW @Y
& @19 ¥ a% d |mFT Tg @ Iy
TAAT FT F1E g AGH A | aw@r
qg AgH & T8 FA oY fF 72t qe
WL aF 791 F F@I A a7 78F
gt F1z faetan farg mar iR Sfedze
® W@AT | 48 Wt gAR IO N3W &
faa wif atg 9w 78t ¢ wifs 73 Ra
aga frggr g & 1 g 7 g ww
& s wsgafa areT & ol qgi ) ow_w
® W wran §, zafad A wA w1
v faar &1 & ww & Aregw {4 WA
qERA ¥ FAAAT qUgar g 5 g wAw
FY &t AT W G X AATY IR
¥ FqwT §, W IW I qEewg g &
wtat 9q & afkqrw T g, ag &w
"awy weft-wifa agw &

gl aF &dt w1 waw g, § wgAr
agar § f& gt agi 95 sfowa w=-
wwrfa s gifeew &, ¥ 5 sfaws W
ez & fam & wwmfrs w7 o
a&ar & | gafae &7 w1 faiw &7 ¥ aIE
¥ far st It famd =Y sgeqy w3 A1
urasgEar § g I9F A1 919 Hewr-
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g% T Hrga 1 ft wrawgwar g wifs
IATTRW F IR F AR S &G 9T

TR @ § | WH My T N
Y srraEEaT )

ifsi

g% 1§ 719 * I g« ¢ 5 grenfE
garl g it ssfegw arsdfan
qifes 98 W & & N mdders ofk-
e § a8 W I @ a9, afeT
@y J AIGH AT &, W IO TRA H
&t frar o, 5 #FAqR, A< wft @2
g agd ¥ & wwEm § e
qEd 91 @ § | A wAgaws ofa g
JY AT 2 w1 Q@ wrr §, WM
&, 771 I ST FHE e @l A
st & faw w4 Aww ¥ A
sem f5 @ afed §1 8 TR
# geam ofme ot § 3= T A
far s

oot foreli 3 g og  gefegaw wee
qarg wf ¢, 7@ adr fafesdt aM gl g,
s¥gx, aige, afwar, ATE, ¥4 9
afew @@l wiw aw seE F AU g
T & @ 1wt o I fafed
TRt s Ak 3, A qw AT aw A
A ad &1 F faw o ¥ guAT IR E,
fis s g ¥ At 9@ fafeena &)
§ @ frm weaR ¥ 7 WY I9 AHES W
g sl -

gl 9% gfaat §1 qregs §, AHA
U ¥ A AR, GG AT ) ATG IS &
fif ST w3qw § aga wmEn aHE ag R,
wicw § ot At ag T S A freit
git frond feee o & gwwmam
adt fememf et afew & faw
4t ¥ g &g wigm 5 wfex gfeai
) oifawr & a2 § W &t w1 & Fr
& fir gasy 43 frdell, SF SEm Ay
g ! & @ wgAr wrRar § R sl o

MAY 3, 1968

Pes-69 i783
a9 gfiea afeadl &) gvr s Tgd
& at wrewy, Sfer 73 woww gy
T A ST FEW ST | TG W
T HT WA aYE ¥ U gUCETEAT
WK 7% 3 fr 78 e e aft § T
W W TEY AW Fea A @R
g faedmd sxe & 8 wifgdr
o b Agf sOrar @i B gt
2 ¥ gfeadt #r geam 7y g

SEIT 92 TET T T T | wwATY
Fg e ¢ fFow 9o ey & fag
CF wAL A E § W mEA g ¥
I FAS W AAAT 21 IAF qrF Ao
o q@o ¥ WM AN AheA A
TgAY FA AEAr g R IET Az
fa uw am-mifers sA it wifeg o
faa# g8 awo 9o &, Fg wwax &
SR §g AA-ifeas &f 1 w39 a9
Y HALT FATE TE QY 797 FT HAT F
g T AT GHaT £ |

me W wE F O werETE
FAMWEE IR TR A remmE
srafaFarg faeifea 1 a@ef | @ Tsq
Tzt o Swfeg maw A &0 & e
g fr 9ot U & faw qre 90 § #
¥ 7 I T AST AN IALRA F
fag oY AT &9, SEwr wrgAeTgw fear
MY | F AT FAAT HIAT &1 WOy -
fafasi & afed 76wz adh ska @
frgs &9 W ¥ 97 %5 @€ & 1 @ Ay
# guwar § 5 IaT wdw ¥ ey we
o § IAHT Y AT F FrEAAET
F ¥ agy o o wfgd o

AR, FATHE W ST w1 § agr
sfafafae #3a1 1 @F ww@Fr 3 amei-
@ HAM T CF IF AN ST AT FE
qi A i & s fawifar &
NI O a% W sa ) ey ar 0
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R oar 9@ & R v # o SEw
TR Al g ar fRrIeR Ru &
qfiewft fodr & ogt w9 & @@ T
a7 @ § 1 ofewslt ge wBw W g
ag & fr agt ag% wft 97 3o § afe
' gg W frgEr gar w3w & W @g AW
= uw fad 1 Q) A F aizdt & o)
. gt & fau gw # fewfa 0 @
TGN FT IHT B, IG 9T qgeorg AgY &
Tt R gt A A Y qhr aga
fif & gad Gk ¥ =0 w1 W ek
& s ear § fF =@ AT W Q0 wE
#Y q¢% s frar T o

st Tl T (WRATgR) ¢

% wiFEl ¥ Iewmar T

qufegi ¥ &3 gamT ™ §

faret® ¥ &3 agear m@m §

IO NIT FT A9 T 9 32 FAT
" 44 STE 35 ZATT FT &1 w@H & g FOA
#EATE W F genar 3R AT wHwA
. 99, g Far wIer e e s
o fagrg ¥ wamr ww frimw Awe
mEt M ¥&F F 7= anoAt o TwoEw
& I A A g ¥ TN F faw 0
319 w9 I 1A WEd o

A agi 1 qAAT w IR qA A
St ¥ frg faerd & sgaedr, IeT )
Wiz ardl wifs &1 AT aga A€
sfea ga NI« feanal st SFew
w7 ¥ fru 1§ dm w=w adl
qar & 1 W aR o frgd a6t & wifa
tq qd A Tz dare fear aar § Wk
€7 Ay # acw v fad sma A
frqr T & 1 A A faurd @i N
acs o sar wd) fear mar 1 @S
qoge ot §, faad am@ i TR
e T By & NE s@er ) fear
T g1 3 T IR A XY

1890 (SAKA) 1968-69 1784 -
HoX &al #Y faard arER s @ @ §
Ag W ZFaw Afaai § & der agw
frar &1 o fosren o 2, wEwY A=
# gt a= & fagr wrar § o ww S
® fawrd & faq ot it 7 frer qrar
B F s g faart A ey
sraeqr # ar wifgr 0

FuTETE guT & fAw aure & o
A7 § AT MNawi & Ao ¥ ot A g
far 77 § 7% oA ¥ & FAT FY I]g-
qifar g T AT E? 7§,
o, € FAgy, few wwgy, wew
a9gT, ¥t 0y, JaAtN wALR, w7 fogE
Tl qar AT HEUF | IAD FIH ST AGA
T &7 F% FA1AT ATfRd 0K & WhY A
aws faim e foar s sfgo
IEATEAFI H. TAF FW FT AgT AT
a1 femramr wifgd | are & %
o W wfs & @ garenl a9
aife ggaT # fearal § fadw eam
fear st w1fgd ) Fag Aragar g fs
fet & @rq &9 93 wiar #Y sgrd A
oAt § 9rg #t I Trfgg 1 arewarfaw
it Y medt ¥ g@mr wmr Wifgd
g Awfal ¥ gt tfesia
aT §¢ gfwdt Wi gaewEl & |
F1§ Ygwra A8 frar e Tifgy

mi ag A1 fr gfomi a1 & s
It @R ¥ & ¥ FOT 9T 9N AR
¥ fagdr e S &) AT, I TRAWIT
a#f g fRar mar g @@ wgafe
afaat amr frgg aff & fawe & faor
4 0% 31 A& 61 AT 6 {Y AT @
g | E gEEe § Ay 39 fF 9g-
qeA dqr weeq IMT F fag 5 waw
27 A& 5 gATTY &Y ®I4T | TAT
EEFT 916 Ak 9g arar & fF sagfae
wnfadt aar frg® T &1 gea Ay
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[t Tw=Y )
s wafedi & Y w7 wiwr qaw ) 9z
TR AT w2

wgi aw frar & owvaew @, wiw ¥
TEAD ST AT AT qF geir g
A9 gXT § ogi g MY W1 F Ay,
wft § g AT qwa ¥ et A atgid
FT GHEAAT FAT 9247 & | T WO T9IF
& fom gEwx wme & ww g
WTTHT THIRET FT 0% Ha7F HCAT T |

wE q% arEal &1 ae § g qar
nEgd & F941 71 faq # w6 5 QG qur
I, HFET FT FET g2T A7 AifEq
afs gar & w0, Fael SR gfrafedi
# gfeadt sl wogd ¥ ==t & afax
&7 yaeg 78 fFan A &) Y o I
zifgs 4EF @ §, . ITH1 GgrgQr T
aerTe a2 &< feqr 9T =rfge | g
gl e o e wowrd A § W
fiwely sufea fadre gr o fadme & oy
¥ qreq § M g JgWar 4Ied §,
IABT TT6 AT HHT  SqTH AT 165 |
I ¥ wiEsa &g @ § wmtw
FEEdal 4 FR IaT e 7Y f@r amr
& 1 5@ o S Q7 arer wifgy 1 faar
hATaIR # ArErE i, weagI, AT,
zier wife & o W § agi gfot
o aifewr grew gt ad & aTE@ QW
arfgd | agt 9X 9% @A Y WIAH $E
waeqr A 1 qg A & Y AT
wrfgd | a1a @re & ag o Wi T
fr ov =% # wrfe faawg &
e =nfed |

wHgem Hawy Fafas
& W17 WOET | O aF w@f T
% | agl W HESi #t agT AT L)
ST TEY §FE §, O wg W AR ¢ A
W oagi I adt g€ fyar arade
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¥ FATATT AN, 7T A A, A
A, zivl, gEAC BT W, s
) uF ges fardt § oY oew A &
qHrFA g | ag qrafd gEF I 9@
gEd wmw g A% fear qEr
Tifed | g A & @ A s
faem & 1w zier & afamaw, gramgg,
FATHYL AELIL HIF AYT FY UF 95%
fmrat & 1| g W AF Frar strar nfed
AR drd eq MfET ARy & I9E-
qx, faeaTge, weage, TEdgR, WEEm
AT gyl faar 1 eF gIw @t
1 @R atE N AU W wEw
amAr 71fgy | ow WYY gEw averd aw
FF0a @& & frader, mgewr iR,
gt gramg fas & fradt €1 5w
X ager fagd 9 q@w wr frbar &
aga sl & 1 foe & A Aww e
weregx fawter § wgi Afwdi awqw
adf & 1 ziwr & arew 9 Y T @ AR
¥ Tl 9T qF H FATAT qgaA Y .
it

wgt a5 Srafrs faww &1 g
B, SEF 7. AIHT $qrT JrAr Fifgd
ag wfrard & st & g aw ¥ N
Wt Freamn faer dorars ¥ 98 ®@wr
frar @ar &1 gdf wrE & @w a9
oE srCETT vy § Sgre AW &t
T &@ & fag @ur fRar srar =ifgd

T # |ar ved qmEd &
frq aw w#T, wwaR T gfom W,
4 & warf 4T & 1w & fag aeeT,
T € WE 99 F fre, S fF s@Te-
9 #1 §, $1§ agaar 727 4 af § wifs
T e g ooy fawda s 3E fr
I i F g A o wsamEfy
T F R ¥ iR g o
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wegdifaan ada § wRam ¥ fao 3@
@A D 1 gad T X AER
N 5w aw =g s w4 wdfw 0
T 1 W FITEE o g aw W
warfea =Y fearmar @)

HUST ®ATW F &17 § w15 wafa
T gt Taad e A A @
m$ ¢ o T ¥ WK fada 7, gl @
9 EETy ATx g T &1 aw fiEng
frrm wiefraw 1020 % g1 a1 98
9T qwa T fear ar <@r &1 5w wfu-
faaw £ ggex faar smr wifgg sk
T gt ¥ wae ey smAr Tfgd ) are
faamest o smfadas mew w3 far
T =fEd o

wiaf ¥ ¥y wagdf A afert A
qar gz # A Rk gfwAt &t
7o A F faw @il s gwar @ar-
aar & =9 F frar arar Ty

I53740 9T gt ¥ wwer fRar amAr
wifgtr | gfiaa At & fod qu gfem
sfe  TTEr FY @t FwO0gT AT ARy
wR 3% of@x ¥ @@l & W9ER
TR 1 T @ arr afgd

I W3 A 19 I F 92T AT
Taa A I 44 foel § Rormwr gw
T 1 e 256 gAY 825 gEE ¥, TAq
o aF wrelagy &t & 0 1 afferd
& & g ¥ qar A fead ST T
vt &Y f 0k § 99 5 ¥ a0 gfada
ya magd aar gl # & & arht
Tifgd of 1 g T oR ¥ goee
5 Wrs wiowma & Qg w7 sfywa
am gar Y o g el o

o e Al el
wr qifgy
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a9 gg t 39 s far &1l Y wie
it gorg & AT §ITAY wgefw
ngm fam @R % duEm 2§ W
ary g adi g & dar v g 7
# wgar § f5 @ A1 wowr s
AT =18 |

g 5T fow yamm mfge g fe
ghart #1 ¢ srer iz argge oo
wEdE oA fear smar &1 e s
ag +ft & 5 foger o whwa # foe
# ar ad fear onar &) AT W g 7
@A, FP, Fgw, A, Afe,
weAlg, T AE, gfar, wTRIR, AeEmEr
mfg st A § S grew Sl 8 @
¢ fzgm SWTER & gAwT WAl Ay
#r arw 72 gur 31 Iaw fdz wr dan
wifewT aqr «F Jar @ oy § 1 A
T Al & Aogd o g frer g ¥
oY WROEE | A A e ¥
wE wfaETd T AW F TG A
T TOMETAGT A ST AT AH ¥ AGEE
wf AT TEITEAT qeEd 2 AR
ok 3@ w1 O s aaw
i, Ageng S WK FeE fgge awr
¥ F gOATETET 9T g

&t Twias aEw  (JrEa) @ I9-
st wEYEE, WY AT qe, o fee,
N AW AWT § S RO F A ¥
T @Y gAgT I A W@ w@
2 fir goc 2w w1 fewtar fas st @
W @zt & & g feelar 3@ ST gw
A R g, Afew wmiaw 9w kW F
TeqT w1 94w ¥, ¥ 57 ¥ frgwr Wk
e 1% Fa9 uw @ fagw oA
qgm W) & fAzw swW 5 oah
wEYey 99 1 AT ST T )

TUT R FY KA L ¥ TF "qA-
haﬂwﬁmwm fran, fag



(8o D.G. (Uyiar Pradesh),
[ tiidet iy )
g1 war A1 fs qT agh @ TR ST
% gtw § wii, oY wane T ¥ it
wr w< fean qida o ¥ dg e g
fe wodaw & wraT Fr e & W W
o WX 7 & area w1 A g o
& whag &t gres R & Y fe o e
o ¥t e Bt siftea o satw AY AT
¥ e TR e o & BT W6
AT frey 8, GRFR o Sty WREETE
& offth ol g ke F ¥ N A
Wi TRET a7 | S P O
T & W &: e & R w1 e
WTREHT & B S Wt fer W
T W W % & e o SR}
ar ¥ quvkat e Sw ¢ ndw @ e

=y &Y qfr W

& ¥t wived Wy et Adf-avew
FHE HAR N o Rerft e g, A
W Tmt e K6 GuE K e gt R
W ERAT Rt e AT
i & 41 eg e e, wgwy
aefifge, TR i Ao R ¥
§, ot & @ wERd w4 Aare
N ow agdt ¥ gy wg d e o o
THm aga afenr 9 S &, afe
oy ag & Fuifeat, i, @ o
fim oy 1y o fiieh & o
# a7 werk § ot gfte o ot ¥ Reerdy
o gt ¥ 1wl o ek wdeedy &
w1 weut B, P o oh-Ow ST e
¥ g e ot ¥ @ T
wEad & v # ¥ 1 AR o et
Aot ¥ & izw & wfefer ot WA
arre afga sofT 3, ag o & dEER
Ferdan g}

oy 0T 2w & ghadat @ aew
¥ qw AHRaR 9 Ry &) &y W
Efe AW} ST G wer @y, Afe
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ag T I A & a1 @ ) Aww
% ot o ﬁg.aﬁw‘n a9 F
fag &t st @, 98 W TFad HA W
sogafagt v andt § 1 ST W
qAT &, A AT AHET TAET W g3
G ¥Eam §, 9% WS # S
£ 37 % oS A e F 1

qE ARE ¥ 0F AT qEE X
FT 3 AR QFE 75 3 OF g9 G
& A®T @ IO w2 F ge-ImE Ay
AT T4 o, @ IR qF FgiE A
Y 7Y fam qr

T EERT I WU Y AT T
MEqT F | TT TF JULNRT H qUgE
wafgm ®, FELAG qAd @, TW IS
0T G FAT § TS W A FA
£t fifge F, 77 A7 W AR @&
faso ® 9@ FT AWM AR W
sagedt S AWA T FAT KT AN
T FT §F a9 F A @AT T0fEQ 1
fr agi o o Feafr 7 qr Y, R o
uwdt ¥ ®ww 9% 1 gg ard aif fagre
¥ IFT IR W2 aF Aqr9 #1 A 9%
Y s dm W W wEae agat § AR
dtr qm R @ feafy wiardtw
grit oftT 2w & i &Y geem @t ¥
Tr it ¥ ¥ PR wd
¥ arg St &z g gwer ¥ ofdey
2 | o Bty & oY e gT wm
At =tfeEd

fow swww & Tl (@
wF W) IUEH [, gE g
Qdl, "IT IO NAW F qEUC 9 AgH
Tt 7 R wETs fwm @ ¥ gk
g |

ot QuREE wnw oW W] P
i
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st yesm w0 - A g9 af-
feafagt &f gordl, foa & sg9 Faaras
7= #Y gorr fes 7Y 99, 39 WA
W F s 3g frdt W A Eg
sfigra Fraw g1 7€ ] 1 F guw dgow
T W | AfeT Wl awg 3 g W
¥9E 4 g9T | UF WU I W g9 B
g %< gw fr v ot & @A
gEedi 3 f} 39X By F 99E] 9 wuet
wa 4§t o e S aee sl @
o _w & wfy gaggt anfgx Y ) 9w
=Y ¥ oF @ I A dfemm ¥ &
Y g WE

N s e (2199) ¢
FggUA S TRT H g &

afwa

St FOW WY T T W W Fo
o & §E) W WY WL
o a3 @t agw g€, # 9w & arfae A
g gman, #6ife g% weg gar § @A
NT 1 EEwT AW W § ) Wfew s
W s gu, #9 oSW Ed W v
WX TwT W & 9 sfwerd ww gai
T ® o gAR @Y wfwwd §, ama
wET & gAE A MR 9 W e
e pi Mamr s AgEd
T gt T fog wh § weabaa wiewd
T W faw FOX S T WO Fe
w7 ST WK |

¢ AAAIT GEENT A TAHIT GRERPRT
wosm I | {T R R_wF
W%z qeAgy 9, w6 e 4y emafes
97 f& §&% STRT AART 9T W ST A |
e wEd AR & T A d ey
W o, @ agw 3wl & oot
wwar g fs 9 fawre & w90 X SR
¥ g6, Tl & wagm ¥ o waTig WAy
of g € wwd &

Ifrand e oY ag & fr wax g

VAISAKHA 13, 180 (S4K4)
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Ft qTIEwAT W § | §§ WAHEE R

#
fasra #1 afq a8 wi€ &, 3@
oF o, @ R W @ omw fregr
BT 3. Sat AT s o | e &
ﬁﬁfqﬁﬁ"«q wgar F1E AT A A
& fe yfr 3t 53 ® faaly faw
L F A A T RN Y §, W
forn gae sy A wfa Al g oA
BTy AAITEY &
g AP A @ @ asdt  fs %
Ry ¥ ¥ g f 30 v § ama
¥ weq gEal ® qeeitg 0 gIT IER
g fear, 1 FRI7 I W Y T
fraté, Fifs SaT WBW  AEAgar ¥
fadtn @ soft g & ¥ SwT W #
gea ) AR A FIAAT T
1

«t Wty s ;W e T 52w
¥ safy #Y gwr sl SRR

o TRUER wEe ;WO R W
ST Faeg XY W WEA RTRigaT A8
21

oft g wer oo - feR WS
o e w3 w6 6 g
FTE AT 2

0t WEg wew o g gEE Wl
FaT waw & fawrg & Ant ¥ amew §
aY fiesft 9T SR & safi B yara WA
qa1 fear @

o o WR Y W G PR
woe-qet & ¥, Y ww qrer %S
sy sAel & @1 AR AT & g@T WA
wIoe § ) W fag Ay ot swx W
o @ ¢ IWTRRW A AR W
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[ T wwma=T)
®! HGAT WAT g WA W IAT WA
a1R frger #41 A &), 39 ® W T w
ghefF g Ao ag gu g

ot Tweew gy ;o R g
4rE WX Y fwg SR fedt svg w_w
& oufed &1 THE AT T |

oft WoOT WO qR : JUTSE off, T
aEd F13EA F Q) ffewnw &
oA gg M A a8 §, @ 9
I & fag® &%, ag @ ard g, |fFT
g ag g wid e gEt @@ § W
e frgg € dt 13 s gfedim @) A
WIY € a1d ¥ gAY /A7 fF gE W
W § @ fewg R

15hrs.

'SHRI SRINIBAS MISRA : It is not
a question of jealousy or rivalry; it is a
question of emulation-

ot $E0 WE I WT AT ¥R
g N F N ad w7 @
fFsm o srtdftowroadl ¢ 5
gal # geAfa ¥ g faat w0

JUTEqE HEET, TUAT qFEl & ard
¥ HT Y W TN R ) AR AW A R
fig T W & I@AwE w0 AL
g e, a sy § W oW A
wTT | Af6T gE IO JO-ERR 4
®T I, A G, T WY ST S
ferea ¥ WA U § | §7 @4 WOAWT X
a@t mfREr ¥ faw FOm o gnm
Sfe & @@ @@ = 7981 A 5 sfw
#ga T Haww af gt IR
ot arrerd §—& ot g § @ff e
siw & foai & qar g, QA @ H g g
wgt W A 9% WA w6 &t gt
A< @ e § qar—- TR WA @,
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R ), 7w @, I @,
wE AR F qga wvn ES A g
TR A TUEF g

&7
HEEY aray o ¥ fiar, 3 d=n f5

ﬁmﬁqﬂm‘r}q{fa gk g ®t
SIRwE a3 W gL,

ot TRAAE qrEw : AT9%T HT faer-
9 AT /1 AT Far 27

St FOUTWER G : 59 a9 SH A
60 AT\ 7T FT wrQr fear &1 wTowr
g ST T ERA..

ot go0 Wz o ¢ fpsr off A ggt
TR GF a1 FE F Jwe w1 FEE @
foma faar & T wwe ar &
Fr it wriwe FTd § WX AY de
Are s 20wy =,

gfoer 97 13 0% w9, W awe
33 FUT WY F( NEIIT §H a9 §
SIfF g Fe 1 24 wfrwa v &
& 7EY ST S A9 WiwE  wai
fax &1

F9 AT gEEll ¥ e wAw
Fggeaman ¥ a ¥ fead gl
IO AW, wEY TR g gRees
wifaw § &7 w1 saw &far &) F g
TR &7 ¥ WAt g, oI gt IeC w_W
Ft o wedl wAw 0 gEAragE W
form it e @z oft & fiear, gear-
TR AT A oF TEr odwR @IX ww
B ¥ smam st el oW g@)

iz

H - o W
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el I PR g #7 sufea €7
¥ FTR IAFIN & AR T # Frf ¥y
adl 2 f5 = o 9 falw ofcfenfa &,
I 9T 479 [T g W AR X TG A
FE T F TEX qYAT 9FN, TEA &
ot varar AT ¥ ww FTAT g g
IR F IR A AT FW g ], IW
FrarErar s A qe F gar

W QA A @ awdr fs SEx
2w &t sifaw safa 9T at dm a
aifas safy g5 wmsi # fadt &0 9w
SRw Ft Fga WY A wY fRwr an
grar| #ffT s g & faww
7 afy §t #8 F¥ @ @@, §¥ T]@
# graggEaal 1, el w5 g
TR I ERamaReFw ¥ fAn
afe gw ¥z # ggrar F WX WG av
a3 ¥ 73% 2% #1 9 @A g fe IE
AW H A Y gI ¥ feA @A gEy
a1 frgy ael § sae e # faaq
a1 gy O =fgy &, gl awg @
g} g Ay, 9 e &, ¥ QX A gu
qget geadia Q19T ¥ 50 w0 w9 [F
ey o, wfE 11 F42 §997 Ferar @,
gl geFdlT AFAT ¥ 69 FOT 70 &7
wwq a1, fed ¥ 31 ®AT WA JeErr
wqr, dAd qaadia qrzAr # 109 Fg
wIq w1 &g ar, gk & 90 #qzT wqAT
gerar ar—at A9 @A fogEn ¥
WRu 1 AR § wEr w0 o
g § & §aA ¥ Av 59 W winE
TEAT WA g A9 1064-85 ¥ oY
sfsr qowe ST AW F w4 ¥ 10
%o a1, wa f weq AT WA T oow
16 o @r | Tad axg ¥ A1 qrHfrer
Wy 2, 39 & qFEN 7 A 2
dg u, ag W IaT wiw ¥ wW ¥
qZE™ IU AT & faaw @eT g
wfed 7, ¥ 7 e 19 W T FI
¢ fs s §e fraw gwr & 1 wife
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femrans s aeat &1 1 wrEE e
gt &, fawre & fordr amem =y g
frger 9-10 9dY § vux @ ¥ @Y
dfae s <l s@ A M @ A A
sarT AE) faar f amEY &Y sEwmwar
fowre & fordr g1 awdt &) afed S
sitigea @,y fa 3 &4 &
G o1 A1eY ¥, IE A & fa¥ aga
Fifew MR @i aF T g a0 A &
ot §t 1 gg sam 78 fear Be &0 &
& ¥ AT @rg gfx araT T8 ey W,
ar 99 & fawrw & #r7 71 wfg g2 &)
WARTN AN IA qEAT § 9 &
fedr wrow A€l ey 91 FRA 1 W AT
FEiA gt eqr agdf faar o

=9 gt g% 2w § o 57 gar &,
I A AR & AT gl w1 os@
v e 3w @t A€ A v
e s wre g &, AfeT ag oft T
w1 A0 gva fr famgwr Adf gam &
M g9 Qe T g B, w@ W G
¢ e @t o adffa Ao ¥ gff sex
w2w ¥ faxr fadre ai< 9 g9 wgmar
T ot | it agt ) aifed el w5
few g, 38 & qoft g9 fawrfed &
41 39 F AR gdf s R F W
faat - Fafan, TR, TatgT, "reE-
TW— g T T F AR
T GIH & Hgd 9T a7 fay  afar
WR a&f N 99 & ok ae R oman
e ATy Qo & wEd A § =@
& ol 8.5 wT sud Y mermar @
Y 9w affa g ¥ g off et &
ol e ¥ wgrmar @Y e T § A
UG LI KT AT AT q00 I &7
o feem o7 & & fodr g dag
T sgar g fs g M 9w
Tiffq FI9AT G941 g, a7 ¥W A 9%
s fear o e ot fale fed g
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s it A aea ¥ &, 99 & Fw
% for g Y PRy Tmeml &1 raga-
At grt |

qg a7 g9adiy QraAral § 3R F
TG ¥ IO N3y ¥ grgg uF W Fw-
& adt 7y, ¥few fwd 9w affw
AN ¥ gy wrw o §ogfer
wfrhg, NER A 77 FEge § Foft
&7 ¥ oF 39w §1 FREAT T AT
WIE | &% gearag & S araoEr §
oAl fraw AEEifes w1 wEr
T N qgaE s A A R
fie o7 & wd-g1 7 Aot fawdt R,
¥fe a7 3@ ar & f Faw 78 I
¥ o et ¥ sfas fawre et Al
¥ 7E) €Y arar & 1 v W qaw s
wE &Y frara Y & A agt SeeR
FeN-aE) ¥ qfelr € safer wma ¥ A
gfz g€ & - Fra¥ vt &, gt ofy ow
nni F wgt 7-a@ gEw WA AN G
g aftgr o€ &)

Tafay Fec B ¥ ot @ W) g
fir 7zt TC 5T 9E B BT TN wd
Wy e | wrr afedt g e gt
IHT RW AT W7 AW ¥ AT AT GAT €
A wwr oo gt & feoagt 9T @R
2 e wa gy oy § 1 e
Az, ¥ # aga X S W W gu
g1 swem ¥ agt Sk A A oEw @
| T oF foow ¥R O AT R, WY
TTET FTH T Ny vl B, WA X
I9 f7 *t agt & et ¥ agrar

ot fw o (a<d) ;A 8 B0
T W gt faei & el R g @@
T )7 g1 7S F &€ g, I FqH
ot surear T dfay |

ot yor wa ww . ag A Al
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o & F for | 2

s gwa ug fam mar f o
AT & FAd A gET AW K gl
& gg W @) F R § ® OO
wvar g § | Arfe s A SR Q@
a1 7 g AT T W) T PR QT
R w1 3§y wfgh @fE ateEr
AT &1 TIPS 4§ &9 |

U AT WTed 347 iy faEt
¥ gaedl o1 ff gwg §% wlifs g
= w1 e Ay fear A8 @ 2

My aw  Far W ¥
qreT § Adt )

st serg_ s ;T T Y A oE
awré 9% ¥ e 57 6 fawl @ wenan 6K
AR o fiqtgaor A
g&w WA § fawifa o & st ?

o et ww o AT e
sorT wifee w< T R A o ot o
Tot ) frger gom @ g e g ara o
¥ arldts A wwwar ¢ A SEw
& mfww fear o gear @ AfEw 3w
gwa A K #A W, w6 fow
g

a1 &F § wgEa & 1 S an
ifmgwgm % amerg fe
¥ YN If @ sgRa Qaf ag
o SR % g 3 A g A e
wrag 7% & fv Iwe A N ward ;e
=T § 1 &fer qae W diAT G
FwTE €7 AN a1 GETEAT wgdt of § |
ot Sowelfy fwar § 87 wdw  ewT
fem T g dyww § 121 @y e
feay @ st At o & 355 wAT
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wrar fear mar | agft QT ¥ 52 wfa-
Ta.Za0 A § 58 wfawa ok dAed
et ¥ 65wtk o 1 R @ saar
i & Rt O o Semm s X far
e Lok ol il

Q% WA e 2 ol & figw
¥ ¥ gy

o g wr oo : & e vy A
o fonfer ¥ e W @t 4w
agraa At @ ) et e T A0 a3y
oft der qyar & fs wivr e § W
e g d et 2o H A AR RE A
STTIEATS] ®) dw FT &Y qow qwAT
%1 o g wer dese  Jea
Ia% qig § o W aeed § I mft
&Y dmwy qzaT & 1 AR A 3 ST
&1 2 ¥ A Y N w—Fete
wrd @ v Frate w1d WA A 9,
% P wtew e sOR A €
. & &rd i Y sara & AT Har o
afen & ey fr frageht fiw dwedfa
W} ¥, wrardt w1 o deeT d, TR
Fe9 semfor e ¥ s A@
4T, SheT waw Aret gy @y fF
oht fuadln A o dAR gad
wrad ¥ et O Tady qwq R oy
dg ) To wreR Wl weter ot
AT & dwec 7 wafRa et et
ar%Y 30 sfraa wv7 d¥ew v s
grft

it Qe weR 50 Wt e
& fgmm ¥ v @f9d, avt ST e w
HIAET E |

off ety ooy ey : @ EARAT £
X g WK 9T I WA B TR
wpferae firr T |

TUSTY WEISW, W wE a6
a4 Ry v ey A

VAISAKHA 13, 1800 (SAKA)

1968-59 1800

facger Trorfifers ¥, aoe ¥ Twr wrE
@@ wFew Agi ar 1 gred ot A R
wa1 % #aa ¥ gIT Nedr-ox ¥ qare-
FT o qmer ars v ¥ ford fran
a1, IEA wg i 2w Y o ) HhE
¥ 7z wrwmA fean ar Afey dawr o
73Y fear 1 & 3% qaAT SRatg W wed
I A 1 wo qg qerga P A
o g B¢ werwwe AT A A
FIAY AT 19 T THY a5 qgh g
¥ 33 1@ o oft agi ox o A Forw
7 ZAT &, A A ag AR A Ay
gy awar & 1 aar wed sreataA gt foar
qr 7

ot Tow Aww oraw - et mni *
TaTer #t AvC ewrdt o d F wfwai F
A A e ow-fedr

My o o f WA #
e § e wegia e felr st fee
aifrw & forir fpa w7 ST T fs
g I A [T AT Avr-aw  afw
7§f far | ag 7@ Ffeart A am 4t
oo (STEWTA)..,

JITCUY WHET, AW TE 9T fmRer
o TF S A & & sAwr e v
Tz gk dyarar 3

o oA v WY sifEs JET
&1 FaT Afedr 1

=it pe wex o s A gz d
e ore sha Y oy ¥ w4 9w
eoTe WY o R At 4z g fow
T oI w1 77 79 wrew ¥} e o)
geF Tl Iut ¥ a2 ad wilh W)
fis faad wtwre & figr ¥ 1 Aftw arer
dERAT

Iqrsq WEre, foget aeere d ow
FasT e quT R qg 4y 6 g A
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are g € fr g@ axg Y fash gt a1 T ¥ § OF I o v A g

a1 f feedl fagral ox smanfea adi it ooft & dgom a1 a1 9t = AT Wl

AN GG FTFIE G A G Fwar
g1 ... (=aem)...

Fg MANT T J  wvEEfaE
Tael # M qTT FT eqw Fi=Gv 1 ag
amT 7Y & 5 99T w39 ¥ gy I
o= argfas w1% gr § foew Rt #
1T g% wgaE < § 6 73 7T A
AT g WX THew g wediar @
fraz FoaT & 1 98 FrE qefas waar
T8 2 | za¥ gn 97 & § fF Sw v
¥ am AR 9T 5w @ A AT Tl
aifgd | wrafr 2 F1 T2 ZAT A7 AT q4Y
TE ArESTETiaFar F1 AR qwwY o9 | '
o gfagE #1 a1 &7 &Y 99 g9 I6<
Ry § frag g AN 1 q, IE
RT Q@ A 7g aw G @A
TE 4t 1 T WEd ¥ a7 I9C W_W &
ToaE @ ¢ afew wwew B fE
uis fee & 5 @ ag F g
g9 faaq ot gy agi o §, g fest
ot g & & Tl A faawe woaa w
e & f 9o 9w F W Ay W
7 g | g% witw s § 39T W
oar ¥ fF w8 atg & i w0 A
Cicl|

=t Tw ¥aw arew : saT W AT A
o §27 & A7 dog A w RS T=T-
frafs s af s a1 @ & =afea
gad farET ) &f ot gt sfema $&
AR |y MY R 83 1§ w1
w1 wrer frer ?

off yem oy o 99 FE G A
g gER TN AT FET E & &
¥ AT &7 a1 9g $aoq ¢ fr 9 faw
FrE@ A W @ g & far &
TR ®T @ A1 i GRS ATy
AN HgF P IGW X

F & wrew #§ oF sy g
grat I sg R & wawa W ¥
TF T fear o, vew g9 fewm &
agT 9 AT ARar § Wi I qaAw
WA AR  F ) S g W
ool ¥ ¥

“My country has been, since the
begnning of time, a melting pot of
cultures, a crucible of peoples. Sy-
nthesis has been the hall mark of our
national genius. India gave shelter to
many peoples and races, provided a
home to many ideas and culturers. |t
is not surpring, therefore, that Christia-
nity came to India before Rome became
Christian, and that there were Arab
settelments on the coasts of India even
in pre-Islamic days side by side with
flourishing Jewish and Zoaroastrian
communities. Islam added to this rich
tapestry of religions and cultures and
today, in the birth-place of the two
great religions of the world, Hinduism
and Budhism, we find Islam claiming
over sixty million followers which
makes India the home of third largest
Muslim Community in the world.”

78 #3 ¥a9 zafagaza & amy
wat fF ag gava waw & W) gw ey
& & ga Y 9 3 w1F w1 92 7 6
WA ¥ fag dar @A srfgm

MR. DEPUTY--SPEAKER : 1 will now
put ail the cut motions to the vote.

All the eut motions were put and negagived.

MR. DEPUTY-SPEAKER :
tion is :
“That the respective sums no: exce-
eding the amount shown in the fourth
column of the order paper, be granted
to the president, out of the Consoli-
dated Fund of the State of Uttar
Pradesh, fo complete the sums necessary
to defray the charges that will come in
course of payment during the year
endipg the 31st day of March, 1969, in

The gues-
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respect of the heads of demands
entered in the d column th f
against Demands Nos. 1 to 53.

The motion was adopted.

[The Motions for Demands for Grants

which were adopted by the Lok Sabha, are
reproduced below—Ed. |

1—+Tax on Large Land Holdings

“That a sum not exceeding
Rs. 2,51,500 be granted to the President
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum mnecessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, inrespect of ‘Tax on
Large Land Holdings™.”

2—Land Revenoe

“That a sum not exceeding
Rs. 8,11,93,900 be granted to the Presi-
dent, out of the Consolidated Fund of
the State of Uttar Pradesh to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of “Land
Revenue'.”

3—State Excise

“That a sum not exceeding
‘Rs. 34,34,300 be granted to the Presi-
dent, out of the Consolidated Fund of
the State of Uttar Pradesh to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of “State

v

Excise'.

4—Sales Tax

“That a sum not exceeding Rs.
63,07,200 be granted to the President
out of the Consolidated Fund of the
State of Uttar Pradesh to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Sales

Tax’,

S§.— Other Taxes asd Dalies

“That a sum not exceeding Rs.
20,39,400 be granted o ‘thl President,
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out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary 1o defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Other
Taxes and Duties’.”

6.—Stamps

“That a sum not exceeding Rs.
10,383,200 be granted to the President,
out of the Consolidated Pund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
March, 1969, in respect of ‘Stamps”.”

7.—Registration

“That a sum not exceeding Rs,
23,99,100 be granted to the President,
out of the Consclidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Registra-

LR

tion™.

8.—State Legistatare

“That a sum mnot exceeding Rs.
36,16,900 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come to course cf payment
during the year ending on the 31st day
of March, 1969, in respect of 'State

2o

Legislature’.

9.—Elections

“That a sum not exceeding Rs.
B,41,700 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Blections.™

10.—General Administration

“That a sum not exceeding Rs.
1,97,51,200 be granted to the Presidznt,
out of the Consolidated Fund of the
‘State of Uttar Pradesh to complete the

sum mecesspry to defray the chargey
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which will come In course of payment
during the year ending on the 31st day
of March, 1969, in respect of 'General
Administration’.”

11.—Commissioners and District
Administration

“That a sum not exceeding Ras.
7,74,28,900 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Commis-
sioners and District Administration”.”

12 —Gaon Sabhas and Panchyats

“That a sum not exceeding Rs.
1,21,41,200 be granted to the President,
out of the Consolidated Fund of the
State of the Uttar Pradesh to complete
the sum necessary to defray the chargss
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Gaon
Sabhas and Panchayats".”

13.—Administration of Justice

“That a sum not exceeding Rs.
1,98,03,700 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
duriog the year ending on the 3ist day
of March, 1969, in respect of ‘Adminis-
tration of Justice’.”

14.— Jails

“That a sum not exceeding Rs.
2,18,38,100 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum mnecessary to defray the charges
which will come ia course of pay.nent
during tbe year ending on the 3ist day
of March, 1969, in respect of ‘Jails’.”

15.— Police

“That a sum not exceeding Rs.
16,86,36,900 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the

Jum pecessary tg defray the chargey
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which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Police’.”

16.—Food and Civil Supplies and
other Orgauisations

“That a sum not exceeding Rs,
1,05,06,200 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘Food and
Civil Supplies and Other Organisa-

tions".**

17. - Scientific Research and
Cuitural Affairs i

“That a sum not exceeding Rs.
16,68,500 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st of
day March, 1969, in respect of ‘Scienti-
fic Research and Cultural Affairs”.”

18. —Education

“That a sum not exceeding Rs.
38,96,49,000 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Educa-

tion".

19 —Medical

“That a sum not exceeding Rs.
7,93,19,800 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum npecessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Medical'.”

20.—Public Health

“That a sum not exceeding Rs.
8,56,82,400 be granted to the President,
out of the Consolidated Fund of the

fitpte of Yutar Pradesh to complety the
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sum mnecessarv to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of *Public
Health'.”

21.—Agricultural Development

“That a sum mnot exceeding Rs.
8,97,42,600 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘Agricul-

tural Development”.

22.—Colonisation

“That a sum not exceeding Rs.
2,14,100 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘Colonisa-

)

tion®.

23.—Anima) Husbapdry and
Fisherles

“That a sum not exceeding: Rs.
3,52,75,900 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘Animal
Husbandry and Fisheries’.”

24.—Co-operation

“That a sum not exceeding Rs.
1,55,55,300 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
"during the year ending on the 3lst day
of March, 1969, in respect of ‘Co-opera-
tion™."

25.—Industries
“That a sum pot exceeding Rs.
6,72,95,700 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesb .to complete the
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sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘Indus-
tries’.”

" 26,—Planning and Co-ordination

. “That a sum not exceeding Rs.
14,2254 600 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of *Plannipg
and Co-ordination’.”

27.—Lobogr and Employment

“That a sum not exceeding Rs.
3,42,79,700 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Labour
and Employment’.”

28.—Information Directorate

“That a sum not exceeding Rs.
29,16,800 be granmted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘Informa-
tion Directorate®.”

29.—Schedujed and Backward Classes

,‘That a sum pot exceeding Rs.
2,91,40,600 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘Scheduled
and Backward Classes'.”

30.—Social Welfare
“That a sum npot exceeding Rs,
38,78,300 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges



1609 D.G: (Uttar Pradesh), .

which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Social
Welfare',”

31.—Irrigation Works met from
Revenue.

“That a sum not excesding Rs.
16,20,52,200 be granted to the President,
out of the Consolidated Fund of the
State of Utlar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘lrrigation
Works met from Revenue’.”

32.—Irrigation Establishment.

“That a sum npot exceeding Rs.
6,51,35,100 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year cnding on the 3lst day
of March, 1969 in respect of ‘Irrigation
Establishment".”

33.- Public Works met from
Revenue,

“That a sum not exceeding Rs.
8,26,56;000 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘Public
Works met from Revenue’.”

34 —Improvement of Commumications.

“That a sum not cxceeding Rs.
£3,75,400 be granted to the President,
out of the Consolidated Fond of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘Improve-

ment of Commuaications®.”

35.—Public Werks Establishment.

_*“That a sum not exceeding Rs.
2,83.38,400 be granted to the President,
out ot ihe Censolidated Fund of the

MAY. A, 1963
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State of Uttar Pradesh to complete the
sum. necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of *Public
Works Establishmept’.”

36.—Grants- in-ald of Public
Works.

“That a sum not exceeding Rs.
1,17,41,400 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, In respect of ‘Grants-
in-aid of Public Works'.”™

37.—Transport.

“That a sum not exceeding Rs.
23,43,29,800 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessarvy to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘Trans-
mo_u

38.—Famine Reliel.

“That a fom not exceeding Rs.
3444300 be granted to the President,
out of the Consolidated Fuod of the
Btate of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Famine
Relief*."”

39. —Superapmastion ANowances
and Pensions.

“That a sum not cuceedimg Rs.
2,42,26,900 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
‘which will come in course of payment
during the year ending on the 3st day
of March, 1969, in respect of ‘Superan-
nuation Allowaaces and Pensions’.”
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40 —Political Pensions and
Allowances,

“That a sum mnot exceeding Ra.
16,05,000 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘Political
Pensions and Allowances".”

41.—Stationery and Priating

“That a sum not exceeding Rs.
1,67,59,800 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of *Stationery
and Printing”.”

42 —Forest.

““That a sum mnot exceeding Rs.
4,83,74,100 be granted to the President,
out of the Consolidated Pund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March. 1969, in respect of ‘Forest’.”

43, —Miscellaneoas Charges.

“That a sum not exceeding Rs.
3,42,73,500 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to compleie the
sum necessary to defray the charges
which will come in course of paymeat
during the year ending on the 3Ist day
of March, 1969, inm respeet of ‘Miscel-
laneous Chasrges'."”

44, —Expenditure connected with
National Emergency.

“That a sum not exceeding Rs.
1,48,38,700 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
daring the year eading on the 3lst day
of March, 1969, in respect of ‘Expendi-
ture comnected with National Emer
gency”.”
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45— Capital Outlay on Agricultaral
Schemes.

“That a sum not exceeding Rs.
33,43,57,000 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum pecessary lo defray the charges
which will come in course of paymenpt
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on Agricultural Schemes'.”

46 - Capital Qutlay on Industrial and
Economic Development

“That a sum npot exceeding Rs.
8,40,10.500 be grantied to the President,
out of the Consclidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day of
March, 1969, in respect of ‘Capital
Outlay on Industrial and Economic
Development”.”

47.—Capital Outlay on Multi-
purpose River Schemes

“That a sum mnot exceeding Rs.
10,09,33,000 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending of the 31st day
of March, 1969, in respect of ‘Capital
Qutlay on Multi-purpose  River
Schemes’.”

48.—Capital Outlay on Irrigation
Works

“That a sum not excceding Rs.
6,61,02,400 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on Irrigation Works'.”

49.—Capital Outiay on Public Works

“That & sum Dot excesding Rs.
13,64,28,300 be d to the Pn ;
out of the Consolldated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defeay the charges
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which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on Public Works'.”

50. —Capital Outlay on Road
Transport and other Schemes

“That a sum mnot exceeding Rs.
2,71,64,000 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on Road Transport and Other
Schemes'.”

51 —Commuted Value of Pensions

“That a sum not exceeding Rs.
494,100 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum npecessary the defray the charges
which will come to course of payment
.during the year ending on the 31st day
of March, 1969, in respect of ‘Commuted

R

Value of Pensions’,
52.—~Schemes of State Trading

“That a sum mnot exceeding Rs.
58,19,92,400 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum to necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
March, 1969, in respect of ‘Schemes of
State Trading’."”

53.—Loans and Advapces Bearlng
Interest

“That a sum not exceeding Rs.
47,44,55,600 be granted to the President,
out of the Consolidated Fund of the
State of Uttar Pradesh to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘Loans
and Advances bearing Interest’.”
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is1d:
15.22 birs,

UTTAR PRADESH APPROPRIATION
(NO. 2.) BILL* 1968

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : 1 beg to move for l:ave to intro-
duce a Bill to authorise payment and apro-
priation of certain sums from and out of
the Consolidated Fund of the State of
Uttar Pradesh for the services of the fina-
ncial year 1968-69.

MR. DEPUTY-SPEAKER :
stion is :

“That leave be granted to introduce
a Bill to authorise payment and apro-
priation of certain sums from and out of
the Consolidated Fund of the State of
Uttar Pradesh for the services of the
financial year 1968-69.”

The motion was adopted

The que-

SHRIK. C. PANT: 1
the Bill.
1 beg to move T :
“That the Bill to authorise-payment
and appropriation of certain sums from
and out of the Consolidated Fund of
the State of Uttar Pradesh for the
services of the financial year 1968-69,
be taken into consideration.”

introduce 1

MR. DEPUTY-SPEAKER :
tion is :

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
the State of Uttar Pradesh for the
services of the financial year 1968-69,
be taken into consideration.”

The mution was adopted.

The ques-

MR. DEPUTY-SPEAKER We
will now take up clause-by-clause consi-
deration of the Bill. The question is :

“That clause 1 to 3, the Schedule,
the Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses | to 3, the Schedule, the Enacting
Formula and the Title were added to the Bill.

*pyblished in Gazette of India Extraordinary, Part 1I. section 2, dated 3-5-68,
t1ntroduced/moved with the ‘recommendation of the Presideat. .
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SHRIK.C. PANT: 1 begto move1
“That the Bill be passed.”

. MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the Bill be passed™.
The mption was adopted.

15.24 brs.

*DEMANDS FOR GRANTS
(WEST BENGAL), 1968-69

MR. DEPUTY-SPEAKER : The
House will now take up discussion and
voting of the demands for Grants in respect
of the Budget (West Bengal) for 1968-69.

- Demand No 1-4—Taxes on Income other than

Corporation Tax
MR. DEPUTY-SPEAKER : Motion
movead :
“That a sum not exceeding Rs.

6,10,000 be granted to the President,
out of the Comsolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in come in course
of payment during the year endmg on
the 3ist day of March, 1969, in respect
of “4—Taxes on Income other than
corporation Tax™."

Demand No. 2-9—Land Revenue.

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
3,91,44,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day

of March, 1969, in respect of ‘9—Land

ety

Revenue®.

Demand No. 2-76—Land Revenue—Other
Miscellaneous Compensation and Assign-
menls
MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
19,21,000 be granted to the President,

VAISAKHA 13, 1890 (SAK4)

*  sum necessary to defray
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out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969. in respect of ‘76—
Land Revenue — Other Miscellaneous
Compensation and Assignments”.”

1818

Demand No. 2-92— Land Revenue—Payment
of Compensation to Land-Holders, etc.
on the abolition of the Zamindari System

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.

1 2,33,34,000 be granted to the President,

out of the Consolidated Fund of the
State of West Bengal to complete the
the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘92 —Land
Revenue—Other Miscellaneous Compe-
nsation to Land-Holders. etc. on the
abolition of the Zamindari system’.”

Demand No, 3-10—State Excise Dutics

MR. DEPUTY-SPEAKER : Motion
moved,

“That a sum not exceeding Rs.
56,45,000 be granted to the President,
out of the Consolidatéd Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘10—
State Excise Duties.”

Demand No. 4-11—Taxes on Vehicles

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs.
11,43,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary (o defray the charges
which will come in course of payment
during the year ending on the 3ist day
of Marbh, 1969, in respect of *11-Taxes
on Vehicles'.”

\

*Moved with the recommendation of tllc President,

Vo
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Demiad No. 5-12—Sales Tax

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
37,78,000 be granmted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘12—Sales
Tax".”

Demand No. 6-13—Other Taxes And Duties

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs,
13,99,000 be granted to the President,
out of the Coaosolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘13 —Other
Taxes and Duties’.”

Demand No, 7-14—Stamps

M~Y 3, 1968
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‘Demand No. 9-16—Interest On Debt And

Other Obligations

MR. DEPUTY-SPEAKER : Motion

moved :

“That a suom not exceeding Rs.
4,00,00,000/- be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘16—
Interest on Debt and other Obligations™.”

Demand No. 11-18 -Parliament, State/Union

Territory Legislature

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
31,82,000,<be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the vear ending on the 31st day
of March, 1969, in respect of ‘18—
Parliament, State/Union  Territory
Logislature™.”

MR. DEPUTY-SPEAKER :
moved :

“That a sum not cxceeding Rs. MR. DEPUTY SPEAKER :
13,68,000 be granted to the President, ™MoVed :

Motion Demand No. 12-19 -General Administration

Motion

out of the Comsolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘14—
Stamps®."

Demand No. 8-15—Registration Fees

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
40,48/000 be granted to the President,
out of the Consolidated Fund of the
Statc of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘15—Rg¢~
gistration Fees’"

“That a sum mnot exceeding Rs.
3,92,86,000,-be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘19— Gene-
ral Administration’.”

Demand No. 13-21 —Administration of
Justice

MR. DEPUTY-SPEAKER: Motlon

moved :

“That a sum not exceeding Rs.
1,09,16,000/-be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in courseof payment
during the year cnding on the 31st day
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of March, 1969, in respect of 21-Admi-

nistration of Justice’.
Demand No. 14-22—Jalls

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
1,43,61,000/-be granted to the President,
out of the Consolidated Fund of the
Btate of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of ‘22-
Jails™.”

Demand No, 15-23—Police.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum mot exceeding Rs.
12,14,31,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum npecessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘23.

Police’.

Demand No. 16-26—Misceliancous Depart-

ments—Fire Services

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
50,53000 be granted to the President,
wut of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defruy the charges
which will come in course of payment
during the year ending on the 3ist day

of March, 1969, in respect of °26-
Micellaneous  Departments - Fire Ser-
vices."

L
Demand No. 17-26—Miscellaneous Depart-
ments — Excluding Fire Services

MR. DEPUTY-SPEAKER : Molion

moved :

“That a sum mnot exceeding Rs.
2,49,47,000 be granied to the President,
out of the Consclidated Fund of the
State ' of 'West Betifal to complete the
sum necessary to de¢fray the charges

D.G. (West Bemzal), VAISAKHA 13, 899 (SAKA)
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which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘26-
Miscellaneous Departments—Excluding

LR

Fire Services’.
Demand No. 18-27—Scienfific Departments

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
51,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of “27-

LRL

‘Scientific Departments®.
Demand No. 19-28 —Fducatidn

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
29,33,73,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of °28-
Education™.”

Demand No. 20-29 —Medical

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

11,32,59,000 be granted to the President,
out of the Consolidated Fund of the
Siate of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘29.
Medical’.”

Demand No. 21-30 - Public Health

MR. DEPUTY-SPPAKER : Motion

~moved :

“That a sum not exceeding Rs.
5,65,97,000 be granted to the President,
out of the Consolidated Fund of -the

" State of “West Bengal to-complete the

tum nevessary to defray the chargey
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which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘30-
Public Health'."

Demand No. 22-31—Agriculture—Agricaltare

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
10,12,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘3l-
Agriculture—Agriculture’.”

Demand No. 22-95—Agriculture — Capital Out-

lay on Schemes of Agricultural Improve-
ment and Research

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
2,45,05,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘95-
Agriculture—Capital Outlay on Schemes
of Agricultural lmprovement and Re-
search’.”

Demand No. 23-31—Agriculture—Fisheries

MR. DEPUTY-SPEAKER : Motion

moved 2

“That a sum not exceeding Rs.
§3,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘3l-
Agriculture - Fisheries".”

Demand No. 24-33—Animal Husbandry
MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs,
I '»pa.wq be ‘;mmd to the l'fl:siﬂvntI

MAY 3, 1968
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out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘13-
Animal Husbandry'.”

Demand No 24.124 —Animal Hugbandry- —

Capital Outlay on Schemes of Govern-
ment Trading—Greater Calcutta Milk
Supply Scheme.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
4,83,53,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will ceme in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘124-
Animal Hasbandry—Capital Outlay on .
Schemes of Government Trading—
Greater Calcutta Milk Supply Scheme'.”

Demand No. 25-34 —Co-operation

MR. DEPUTY-SPEAKER : Motion

moved @

“That a sum not exceeding Rs.
80,07,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of *34-
Co-operation'.”

Demand No. 26-35—Industries— Industries

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum mnot exceeding Rs.
2,08,31,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘35
Jpdystrige~Industries’.”
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Demand No. 26-96—Indostries—Capital Out-

lay on !ndustrial and Economic Develop-
ment.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
1.16,47,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of '96-
Industries—Capital Outlay on Indus-
trial and Economic Development'."”

Demand No. 27-35—Industries—Cotiage
Indusiries

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
1,32,72,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal “to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of '35
Industries—Cottage Industries’.”

Demand No. 27-96—Industries —Capital Qut-
lay on Industrial and Economic Develop-
ment —Cottage Industries

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
9,30,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of '96-
Industries-Capital Outlay on Industrial
and Economic Development-Cottage
Industries’.”

Demand No. 28-35—Indostries—Cinchona
MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum mnot exceeding Rs.
34,08,000 be granted to the President,
out of the Consolidated Fund of the

VAISARHA 13, 1890 (S4K4)
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State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘35.
Industries—Cinchona'.”

Demand No. 29-37—Community Develop-

ment Projects, National Extension Ser-
vice and Local Development Works

MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not exceeding Rs.
3,62,06,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal lo complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of *37-
Community Development  Projects,
National Extension Service and Local
Development Works'.”

Demand No. 27-109—Capital Outlay on other

Works —C ity Devel t Pro-
jects, National Eltenslon Serrlce apd
Local Development Works

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum pot exceeding Rs.
8,93,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in cource of payment
during the year endiog on the 3ist day
of March, 1969, in respect of ‘109-
Capital Outlay on other Works—Com-
munity Development Projects, National
Extension Service and Local Develop-
ment Works®.”

Dmnd No. 29—1mn| and Mvum lmlw

aninal E:teum Service ald Lou[
Development Works

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
21,08,000 be granted to the President, out
of the Consolidated Fund of the State
of West Bengal to complete the sum
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necessary to defray the charges which
will come in course of paymeat during
the year ending om the 3Ist day of
Magch, 1969, in respect of ‘Loams and
. Advances under Commuaity Develop-
" ment Projects, MNational Bxtemsion
Service and Local Development
Works™."

Demand No. 30-38—Labour and Empleyment
MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
3,02,53,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary lo defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘38—
Labour and Employment”."”

Demand No. 31.39—Miscellaneous —Social

and Developmental Organisations—Wel-
fare of Scheduled Tribes and Castes and
other Backward Classes

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
1,02,23,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘39—
Miscellaneous —Social and Dszvelop-
mental Organisations— Welfare of
Scheduled Tribes and Castes and other
Backward Classes”.”

Demand No. 32-39-—Miscellaneous— Social
and Developmental Onganisations—Ex-
cluding Welfare of Schedoled Tribes and
Castes and other Backward Classes

~ MR.. DEPUTY-SFEAKER
doved :

“That a sum not ecxceeding Rs.
98,63,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum Decessary to defray the charges
which will come in course of payment
during the year _en.d‘!m on the 3ist day

Motion
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of March, 1969, in rtespect of ‘39-
Miscellanepus —Social, and Develop-
mental Organisations—Excluding Wel-
fare of Scheduled Tribes and Castes and
other Backward Classes"."”

Demand No. 33.42 -~ Multipurpese River
Schemies

MR. DEPUTY-SPEAKER Motion

meoved :

“That a sum not exceeding Rs.
4,81,03,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘42—
Multipurpose River Schemes™."”

Demand No  33-43-Multipurpose River

Schemes— Irrigation, Navgiation, Embank-
ment and Drainage Works (Commercial)
MR. DEPUTY-SPEAKER : Motion

“That a sum not exceeding Rs.
54,34,000 be granted to the President,
out of the Consolidaled Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will comg in course of payment
during the year ending op the 31st day
of March, 1969, in respect of ‘43— Mul-
tipurpose River Schemes—Irrigation,
Navigation, Embankment and Drainage
‘Works (Commercial)'.”

Demand No. 33-44—Mulijporpose River

Schemes —Irrigation, Navigatiop, Em.
bankment and Works Non-Commercial)

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
2,56,89,000 be granted to.the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary lo defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘44—
Multipurpose River Schemes—Irriga-
tion, Navigation, Embaskmept and
Drainage Works (Non-Commercial)’.”
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Demand No. 33-98—Maltipurpese River Demand No 34-50—Public Works

Schemes-Capital Outlay on Mullipurpose
River Schemes

MR. DEPUTY-SPEAKER Metion

moved :

“That a sum not exceeding Rs.
1,69,34800 be granted to the President,
out of the Consolidated Fuud of the
State of West Bengal to. compleig the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘98 —
Multipurpose  River Scheme-Capital
Outlay on Multipurpose  River
Schemes'.”

Demand Ne. 33.99—Maultiparpose River

Schemes-Capital Ostlay on Irrigation,
MNavigation, Embankment and Drainage
Works ‘Commercial!

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
33,21,000 be granted to the President,
owl of the Consolidated Fund of the
State of West Besogal io complete the
sum necessary to. defray the charges
which will come in course of payment
during the vear ending on the 3ist day
of March, 1969, in respect of ‘99—
Maultipurpose River Schemes-Capital
Outlay on Irrigation, Navigation, Em-
bankment  amd Drainage Werks
(Commercial)'.”

Demaad Ne. 33-190—Mmitiparpose River

" Schemes-Capital Outlay on_ Irrigation,
Navigation, Embankment and Drainage
Works (Non-Commercial)

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not ecxceeding Rs.
23,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending op the 31st day
of March, 1969, in respect of ‘100-
Maultipurpose River Sehemes-Capital
Outlay on Irrigation, Navigation, Em-
bagkmens.and Diainage Wosks (Non-
Commereial)’.”

MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not exceeding Rs.
10,39,66,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bengal to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘50-
Public Works' "

Demand No. 35-5iA—Greater Calcutta Deve-

lopment Scheme.
MR. DEPUTY-SPEAKER : Motion

moved ;

“That a sum npol exceeding Rs.
39,55,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘S1A-
Greater Calcutta Development
Schemes’.”

Demand No. 35-106A—Capital Outlay on

Greater Calcytta Development Scheme.

MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not exceeding Rs
1,24,67,008 be granted to the Preaident,
out of the Consolidated Fund to the.
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of Macch, 1969, in respect of ‘I06A-
Capital Outlay on Greater Calcutta
Devglopment Scheme'.”*

Demand No. 36-53—Porls and Pilotage.

MR, DEPUTY-SPEAKER Motion

moved :

“That a sum mnot exceeding Rs.
16,32,000 be granted.to the . President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of. payment

during the year ending on the 31st day
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of March, 1969, in respect of *53-Ports
and Pilotage'.”

Demand No. 37.57—Road and Water Trans-

port Schemes.

MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not exceeding Rs.
39,29,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of '57-Road
and Water Transport Schemes'.”

Demand No 37-114—Capital Outlay on Road

and Water Transport Schemes.

MR. DEPUTY-SPEAKER Motion

moved

“That a sum not exceeding Rs.
7.00,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of “114-
Capital Outlay on Road and Water

LR

Transport Schemes’.

Demand No. 38-64 —Famine Relief.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceading Rs.
1,78,68,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘64-
Famipe Relief".”

Demapd No. 39-65—Pensions and other

Retirement Benefits.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a2 sum not exceeding Rs.
1,32,55,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
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sum necessary 1o defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of ‘65-
Pensions and other retirement bene-
fits".”

Demand No. 39-120—Payments of Commuted

valoe of Pensions.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
3,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum mnecessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘120-
Payments of Commuted value of
Pensions’.”

Demand No. 40-67—Privy Purses and
Allowances of Indian Rolers.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
99,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum mecessary to defray the charges
which will come in course of payment
during the year ending of the 31st day
of March, 1969, in respect of ‘67-
Privy Purses and Allowances of Indian

UK

Rulers’.

Demand No 41.68—Stationary and Printing.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
73,82,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal to complete the
sum pecessary 10 defray the cearges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘68-
Stationary and Printing"."”

Demand No. 42-70— Forest.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum mnot exceeding Rs.
1,79,89,000 be granted Lo the President,
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out of the Consolidate Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘70-
Forest®."”

‘Demand No. 43-T1—Miscellaneous-Contribu-
tions.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
2,51,60,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary 1o defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘7l-

LK1

Miscellaneous-Contributions’.
Demand No. 44.71—Miscealineons-Other
Miscellaneous Expenditure.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
3,65,43,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘7I-
Miscellaneous-Other Miscellaneous
Expenditure™.”

Demand No. 44-109-~Capjtal Outlay on
Other Works.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum mnot exceeding Rs.
3.85,87,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘109-
‘(;apital_ Qutiay on Qther Works”."
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Demand No. 45-71—Miscellaneots-Irre-

coverable Loans to displaced persons
wrilten off.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
1,00,00,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lIst day
of March, 1969, in respect of ‘7i-
Miscellaneous-Irrecoverable Loans to
displaced persons written ofi"."

Demand No. 45-T1-Miscellaneous-Expendi-

ture on displaced persons.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
2,48,03,000 be granted to the President,
out of the consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘7I-
Miscellanecous-Expenditure on  dis-
placed persons".”

Demand No. 45-109— Capijtal Qutlay on Other

Works—Expenditere on displaced per-
sons.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs.
43,34,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year endiog on the 3!st day
of March, 1969, in respect of *“109-
Capital Outlay on Other Works-Ex-
penditure on displaced persons’.”

Demand No. 45 —Loans and Advances to dis-

placed persons

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum pot exceeding Rs.
33,33,000 be granted to the Prga:ldgqt,
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out of the Condolidated Fund -of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending -on-the 31st day
of March, 1969, in respect of of ‘Loans
and Advances to displaced persons'.”

Demand No. 47-78A—Expenditore connected

with the Na tional Emergency.
MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs,

2,58,57,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the ‘charges
which will come in course of payment
during the vear ending on the 31st day
of March, 1969, in respect of ‘TBA-
Expenditure connected with the Natio-
nal Emergency'.”

Demand No. 48-98—Capital Outlay on
' Multiparpose River Schemes-Damodar
Valley Project.

MR.
moved :

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Rs.
2.89,25000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal “to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘98-
Capital Outlay on Multipurpose -River
Schemes-Damodar Valley Project’.”

Demand No. 49-103—Capital
Public Works.

Outlay on

MR. DEPUTY-SPEAKER :
moved :

“That a sum mnot ecxceeding Rs.
4,71,27,000 be granted to the President,
out of the Consoliddted Fund of the
State of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘103
Capital Outlay on Public Works',"

Motion
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Demand No. 50.124—Capital Outlay on
Schemes of Goversment Trading.
MR. DEPUTY-SPEAKER Motion
‘moved !

“That a sum not exceeding Rs.
3,61,27,000 be granted to the President,
out of the Consolidated Fund of the
Staie of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in réspect of ‘'124-
Capital Outlay on Schemes of Govern-
ment Trading’.”

‘Demand No. S2—Loems and Advances by
State/Unton Territery Gevernments,
MR. DEPUTY-SPEAKER Motion
moved : .

“That a sum not exceeding Rs.
10,62,91,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘Loans
and Advances by State/Union Terri-
tory Governments'.”

Is‘the hon. Member moving his cut
mo tiohs.

‘SHRI
Bouth) :

GANESH GHOSH (Calcutta
Yes, Sir.

MR. DEPUTY-SPEAKER
move them now.

He may

SHRI GANESH GHOSH : 1 beg to
‘move :

“That the Demand under the Head 19-

Genetal Administration be reduced to
Re. 1.”
[Feilure to take suitable measures

against police excesses committed during
November to February last, (1)]

“That the Demand under the Head 19-
General Administration be reduced 10
Re. 1"

[Failure o rake adeghate measures 1
prevent communal outbreaks (2)]
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“That the Demand under the Head 19-
General Administration be reduced to
Re. 1.”

[Vindictive policy towards the militant
peasants of Maxalbari area. (3)]

“That the Demand under the Head
General Administration
Re. 1"

[Failure to check rising prices of daily
necessities. (4)]

“That the Demand under the Head 19-
G 1 Administration be red d to
Re. 1.

[Undemocratic and anti-people adminis-
trative policy. (5)]

“That the demand under the head 19-
General Administration be reduced to
Re. 1.

[Detention of large number of political
workers without trial. (6)]

“That the demand under the head 19-

19-
be reduced to

General Administration be reduced to
Re. 1.

[Failure of the food procurement
policy. (7)]

“That the demand under the head 19-
General Administration be reduced to
Re. 1.

[Failure to fulfil the reasonable and
just demands of State Government erm-
ployees. (8)]

“That the demand under the head 19-
General Administrotion be reduced to
Re. 1"

[Failure to take suitable measures to
provide adequate G.R. and T.R. in the
scalcity areas of rural Bengal. (9)]

“That the demand under the head 23-
Police be reduced to Re. 1.”

[Police repression on peaceful
cratic movement. (10)]

“That the Demand under the Head
23-Police be reduced to Re. 1.”

demo-

[Police atrocities on students and
Teachers in the Uttarpara Peary Mohan
College in December, last. (11)]

“That the Demand under the Head 23-

Police be reduced to Re. 1."
[Faiture to ban police entry into edu-
cational institytions. (13)]
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“That the Demand under the Head 23
Police be reduced to Re. 1.”

[Failure to improwve police behaviour
towards the common man. (13)]

“That the Demand under the Head 38-
Labour and Employment be reduced to
Re. 1.7

[Failure to check rising unemployment.
(14)]

“That the Demand under the Head 38-

Labour and Employment be reduced to
Re. 1.”

[Failure to compel the employers to
stop whimsical retrenchments, lock-outs

and lay offs. (15)]

“That the Demand under the Head 71-
Miscel'aneous-Expenditure on Displaced
Persons be reduced to Re. 1.”

[Failure to rehabilitate the displaced
families now squatting on the Tollygunj
railway colony at Kalikapur in 24 Parganas,
(16)]

“That the Demand under the Head 71-
Miscellaneous Expenditure on Displaced
Persons be reduced to Re. 1.”

[Failure to take adequate measures to
rehabilitate the displaced persons from
East Bengal. (17)]

MR. DEPUTY-SPEAKER : The Cut
Motions are also now before the House.

SHRI GANESH GHOSH: Mr. Deputy-
Speaker, Sir, the West Bengal budget for
the year does not in the least reflect the
serious economic situation, the crisis,
through which we are now passing. Neither
does it reflect directly or indirectly, or even
remotely, the deep political crisis which
has overtaken, this unfortunate State which
manifested itself in November last when
the Central Congress Government troupled
under foot the Constitution of India and
also all democratic proprieties and dis-
missed the United Front Government. This
political crisis is now more clearly reflected
in the open, deep and bitter internecine
quarrels which are apparent within the
Bengal Congress which have up till now
baffled all attempts of the topmost of the
Central luminaries to patch up.

This Budget, as you will also find, has
been perfunctorily made by the State
Government officials under the guidance
of the Governor, Shri Dharma Vira, who
is also an ex-civil servant. Hence this

Budget could pof be anything other thag
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almost a topy of the earlier omes made by
the Congress Qovermments.

West Bengal is a State which has many
and varied types of industries employing a
few lakhs of people. The present slump
has terribly affected the ecomomy of the
State as a whole and of all the industries
the engincering industry has been very
‘much hard hit. A very large percentage
of the smaller engineering coacerns have
been compelled to close down; the com-
‘paratively bigger ones and the very big
ones’are trying to'solve the crisis by large-
scale retrenchroent, lay-offs and closures.
The wotking people are also trying to
resist this attempt of the industrinlists and
the monopolists to shift the burden of the
crisis on to the thoulders of the wage
earners by persistent, stubborn and uhited
struggles.

So also have taken the path of strug-
gle the kisans, the middle tlass employees,
the students and the people of small means
against the price rie, again®t hubger and
for food and life. But the Central Con-
greis leaders uader the direction of the
monopolists and the landlords are usiog
all the repressive measures of the State to
put down the hungry people fighting for
their lives.

There is a clear reflection of this
monstrous policy in the Budget in which a
provision of about Rs. 20,50,00,000 has
been made for pelice and jails fora pe-
pulation of only about four crores, thus
putting a compulsory levy of about Rs. 5
on every head—men and women, babies
and old peoplel—living in West Bengal to
feed and maintain the engines of repres-
sion.

How does it compare with those of
the British days ? When Bengal war uni-
ted, she had 28 districts with a total
population of more than six crores. But
the British usurpers speat ofily about Rs. 2
crores oa police. In 1941 the amount
wits raised 1o Ry. 4 crores, when all those
gentlemen and 1Adied sitting over thers and
their predecessors kicked up a hell of a
row all over the country on the allegation
that the Britishers had made Bengal into a
police state. Aad this when the British
frecbooters speat oaly about twelve annas
per hoead for ﬁ”ndiiqre under the head
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‘Police’ in Bengal ! And now the Congress
Government has made it to about Rs. 5
per head, an increase of about 700 per
cent. [ need not make any comment on
this. You can make vout own conclusion
and out counttymen will make theirs.

Taking advantage of Govéernor Dharma
Vira’s rule in West Bengal the employers
and owners of factories are playing havoc
with the lives and living of the workers
and the employees. They are whimsically
and onesidedly retrenching not hundreds
but thousands of workers and are declaring
lock-outs at will. The West Bengal Go-
Vernment either temains callously indifferent
or directly helps the eémployers by ruthles-
Iy repressing and suppressing peaceful strug-
gles of the workers and the employées to
resist the attacks of the employers.

I want to give here only one or two
examples. The Mining and Allied Ma-
chinery Industries of Durgapur employs a
few thousand workers. During the pen-
dency of an industrial dispute in the ¢oh-
ciliation a notice for lock-out has been
served on them to take effect from the 6th
May next. In the Rattibati and Kuardi
collieries in the Raniganj belt owned by
the notorious Nandlal Jalan determined
and persistent attempts are being made to
break up and suppress the geauine repre-
sentative trade unions.

A lock-out was declared in these col-
lieries some months back and goondas and
gangsters were recently employed by the
managentent to ecject and thtow out the
workers and their families from their

houses. What followed can easily be ima-
gined. Itisa very pathetic story. The
State Government and the local police

officials opealy and shamelessly cofnived
at this.

The Texmaco, aoother enginesring
concern, employing a few thousand workers
remains closed for many days. Sb also
the Bzogal Lamp and the Bengal (mmunity.
The workers of these concerns are also
fighting for their rights. There is a large-
scale unemploymeat in West Beagal which
is seriously affecting the economy eof thq
§tate which is almost cracking up,
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A recent survey conducted by the
Waeit Bengal Government has disclosed
that 38 per cent of the family units of
‘West Bengal are affected by unemployment.
Is there any reflaction of this terrible state
of affairs in this Budget ? Has the Go-
verament taken any effective steps to stop
this scourage and bring any relief to the
suffering people of this umhappy State 7
The Budget with scrupulous care has sup-
pressed all these facts.

The 8tate Government employess refuse
to po hungry any more for loag and are
taking the path of struggle. There is no
prevision in the Budget for their relief.
On the contrary, they have been issued
threats.

A large number of political werkers
from almost all parties opposed to the
Congress are still now kept detainsd in
jails without anv trial whatsosever and some
of them are uader most despicable con-
ditions. Terrible repression still continues
agsinst the militant peasants of the Maxal-

+ bari area and the leaders are being given
savage sentences. The Governor, on the
advice from the Centre, refuses either to
release them or to relent. This only shows
an unmistakable attitude of political vin-
dictiveness towards political opponents.

The food procurement has totally failed.
All big landowners, the jotedars, have
hidden away their paddy. The police and
the Government officials are oppressing the
poor peasants and snatching away their
foodgrains. Only about 2.5 lakh tonnes
have gope to the State godowns. And
these omly from distress sales and open
market purchases., Also the gratuitous
relief and other relief which used to go to
about 15 to 16 per cent of the distressed
people in the scarcity areas has mow come
down, under the dispensation of Shri
Dharma Vira, to about 1 per ¢ent only.

Having been driven to the last disch, |

the jute and cotton textile workers bave
taken to the path of struggle. The igachers
and the students bave started to fight ; the
kisans are fightipg ; a few lakh East Bengal
refugess are fighting ; the middle-class
employess arg fighting ; the small traders,
the small businessmen and the small ipdys-
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trialists are fighting. Al are fighting for a
right to live, fighting for more survival.

Who are happy in Weat Bangal ? Only
the profit-shark monopelists. And also
Shri Dharma Vira and few most fartunate
people living over there. Of course, the
police also.

To ensure free and fair elections, the
people of West Bengal are demanding the
immediate removal of the Governor Sheri
Dharma Vira. But the Central Govern-
ment seems to have paid very scant atten-
tion to this demand of the people. The
Contral Congress Government has tyrned
West Bengal pow intp a happy-hunting
ground for the profit-thirsty monapolists,
the black-marketeers and the food thigves.

They have made West Rengal into a
haven fer the hlood-thirsty and lathishappy
Palice and this Budget, Sir, trigs to copsali-
date this posilion and perpetuate this state
of affwirs. Hemce | stromgly reject this
Buydget and oppose it and appsal to all to
throw it out.

%6589

MR. CHAIRMAN : Mr. Bjmalkanti
Ghosh. :
SHRI D. N. PATODIA ros¢ —

MR. CHAIRMAN :
opportunity to everybady.

1 have te give

SHRI PILOO MODY (Godhra) : As
long as we speak first, we do not mind
opportunities being given to somebody else.

SHRI BIMALKANTI GHOSH (Seram-
pore) : [ rise to support the Demands for
Grants in respect of West Bengal Budget
for 1968-60. While supporting the Budget
proposals, I would like to draw the atten-
tiop of the Governmept to the serious foed
situatign in West Bengal. West Bengal is
a State which is heavily deficit in food,-
especially in rice. The price of rice is very
high. Of course, we must remember that
the present price of rice is lower than the
last year’s price. 1 think the Central
Government should supply adequate guan-
tity of rice to West Bengal.

Government should take proper steps
to check the rise of price of rice and other
essential commodities, especially, foug-
grains,
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In the rural areas adequate quantity of
rice should be supplied to the people at a
cheaper rate through the M. R. shops.
The distribution should be under the direct
control of the Anchalik Parishads or the
local Anchal Panchayat.

The Government should pay more
attention to make the State self-sufficient
in food. The work should be taken up on
a war footing. To achieve self-sufficiency
in food, I think, agriculture should be
given top priority.

“We are happy to note that in the field
of agriculture, great importance is being
given to the high-yiclding varities pro-
gramme.

55, 000 acres were brought under high-
yielding paddy last year. It is expected
that about 3. 5 lakh acres will be covered
this year. The next year’s target is 7.5
lakh acres. This is highly encouraging.

There are arrangements for irrigating
more thao one million acres of agricultural
land from the three major irrigation schem-

s in the State, ¥iz, Mayurakshi, Kangsa-
batl and the Damodar Valley Corporation.

Maximum emphasis should be laid on
minor itrigation schemes. Sinking of deep
and shallow tube wells is~ highly essential.
Special attention should be paid for
improvement of tanks in rural areas.

Fertilisers should be supplied in ade-
quate quantity and at a cheaper rate.

Generally the agriculturists feel great
difficulty in getting irrigation water in pro-
per time. They generally do not get the
fertiliser in proper time and in sufficient
quantity. This should be looked into
immediately.

Electricity should be supplied to rural
areas to energise tubewells for irrigation.
Electricity should be supplied at a cheaper-
rate by the State Electricity Board.

Our population is increasing at a very
fast rate. This increase in population is
making the already difficult food situation
more difficult. In West Bengal the popu-
lation has just been doubled during the
last 20 years. Therefore, while preparing
any plan for food self-sufficiency this should
be kept in view.

To safeguard the interest of the agri-
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culturists, crop insurance scheme should be
immediately introduced.

The npext burning problem of West
Bengal is unemployment. This is a very
difficult problem. I hope the Government
will do the needful for solving this problem.
This problem is now growing very rapidly
in the rural areas also. In the industrial
arcas the industries should be expanded
and in the matter of new recruitment the
unemployed people should be given the
first preference.

In rural areas the people areto live
mainly on agriculture. But the density of
population is maximum in West Bengal.
Therefore, the amount of agricultural land
per head is very small. Therefore, some
alternative jobs are to be created.

In rural areas the cottage industries and
small scals industries should be developed
to provide alternative jobs to the unemplo-
yed people. Cottage industries should be
subsidised by the Government.

Handloom industry is one of the most
important cottage industries in West
Bengal. This industry should be heavily
subsidised.

Rural electrification will be helpful for
these cottage industries. Therefore, the
electrification work in the rural areas
should be immediately taken up.

There are many health centres in the rural
area. We want more health centres. Each
panchayat should have a health centre. Each
development block should have a modern
hospital. Serampore should have a modern
sub-divisional hospital. The municipalities
should be given more financial assistance.
The zilla parishads should also be given
more financial assistance. Immediate steps
should be taken to rehabilitate the displaced
persons from East Pakistan. The deep-sea
fishing organisation should be reorganised.
The village roads should be developed as
soon as possible. With these words 1
support the Demands for Grants in respect

-of West Bengal Budget.

SHRI D. N. PATODIA (Jalore) : Mr.
Chairman, Sir, West Beogal, after the gene-
ral election of 1967 in the course of the past
15 months, is passing through a most diffi-
cult period—most difficult since indepen-
dence in any of the States. A state of
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insecurity, a state of instability and lawless-
ness had been prevailing throughout.
Whether it was Naxalbari or gheraos or it
was labour unrest in the coalmine fields,
everywhere, the administration of the State
had become tolally ineffective and the
Government was practically non-existent.
As a result the industrial activity in the
state came practically to a stand-still.
Millions of manhours were lost. Crores
of rupees worth of production was lost.
Crores of rupees worth of revenue due to
the Central and State Governments was also
lost. The situation got worsened due to
the ineffective attitude of the Central
Government, who deliberately delayed to
control the sitvation and at every step
depended upon the State Government which
was most ineffeciive and callous about the
entire situation.

There are so many problems with
regard to West Bengal, but West Bengal
has its own strategic importance. By the
time the Presidential Rule was imposed in
the State on 20th February. the damage
had been dope. West Bengal is now in un-
settled condition. The people had practically
lost confidence in the democratic process.
The agitated mood of the people has uot
subsided even today. We have read in the
newspapers even today that yesterday the
Vice-Chancellor of the Calcutta University
was gheraoed for 3 hours by the students.

This State is strategically important.
The Pakistani elements had been active.
The Chinese elements had been active, as
is evidenced in Naxalbari. Many of the
cvidences which the Central Government
and the State Government have in their
possession show that all these elements had
regularly been active in this part of the
country and even today these elements are
not sitting idle. We know from the news-
papers today that 2,600 armed persons from
Pakistan have attacked our border post as
a result of which women and children had
to be evacuated from that area. This is
the condition there.

Apart from strategic importance, the
State is the nucleus of industrial activity in
this country and a major contributor to the
Central Exchequer. Calcutta port is hand-
ling the foreign trade of the entire eastern
region. Any slightest disturbance in that
region and any slightest dislocation of peace-
ful condition in that State will adversely
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affect our industrial production, our econo-
my, our sirategic conditions and our social
advancement., The situation is not nor-
mal. We should understand the situation.
We should learn lessons from the past and
we should not allow the situation to repeat
itself in the manner we witnessed some
five months back. Those conditions should
not be repeated again. Let that State be
given a peaceful treatment. Let us revive
the conditions by which democracy may
function properly in that State, by which
the people of that State may revive their
confidence in democracy.

With these words, I now come to the
development of that State.

As the House is aware, although West
Bepgal is the nucleus of the industrial
activity, it is going to face an unpreceden-
ted crisis of power shorlage in the near
future.  Various assessments have been
made. The development of that State
both industrially and agriculturally is en-
tirely dependent upon the development of
power in that State. 1t has been estimated
and also confirmed by Dr. K. L Rao, the
Union Minister of Irrigation and Power
that the shortage of power in the eastern

region is expected to be as much as
200 M. W. by 1970-71, 500 M. W. by
1973-74 and 1300 M. W. by 1975-76. In

this respect, the Central Government had
appointed the Vij Commission to go into
the details and assess the power require-
ments of West Bengal. The Commission
has already submitted its report to the
Centre and this particular report also
reveals similar conditions that unless we
develop power in that State right from now
onwards, unless we ensure that within the
next two or three years there is ample
supply of power in that State, that State is
going to be confronted with a serious
situation of power crisis affecting not only
industry but agriculture, irrigation, tube-
wells and everything else.

In order to meet this demand, a scheme
was sanctioned as early as in January, 1963
according to which the Durgapur Projects
Ltd. were to start a new generator of their
own to supply 150 M. W, power. On this
generator, Rs. 29 lakhs were also spent on
civil job and consultation. At one stage,
that State was faced with a financial crisis,
it was suggested by the C. W. P. C, that
the State Government might apply to the
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Centre for a loan against PL-480 funds, but
some lime back we heard that the scheme
had been shelved, and they are no more
thinking of setting up this generator, God
knows why. These are very mysterious
circumstances. In spite of Rs. 29 lakhs
having been spent on it, in spite of the
fact that that State is in need of power very
badly, we find that this schemz has been
dropped or shelved.

Heavy Electricals Lid., Bhopal, had also
agreed to supply a unit to produce 120
M. W. of power, and even that has not
been given proper or adequate atlention.

I suggest, therefore, that if we want
to keep up the pace of devslopment in
that State, it is necessary for Government
to pay proper attention to the development
of power resources, and since the
administration has come into the hands of
the Centre for a very short time, the
Centre should give due attention to it and
see to it that proper funds are allocated for
development of power resources.

b.G. (West Bengal),

Coming to the budget proposals, I find
that they provide for an expenditure of Rs,
215 crores in 1968-69 which is Rs. 26 crores
more compared to that in 1966-67, that is,
two years back, which amount to a rise of
about 15 per cent. These expenses have
been earmarked without any consideration
whatsoever ¢ither of the sense of proportion
or of the sense of economy.

1 am convinced that there is a positive
scope for introducing a minimum economy
of Rs. 10 to 15 crores.

I shall illustrate my point with two or
three illustrations. These expenses, for the
sake of illustrations, could be divided into
two categories; ane consisting of those items
on which we spend to earn revenue, the
other consisting of items en which we
spend but where we do not earn any
revenue.

As an illustration of the first category,
namely items on which we spend and also
derive revenue, 1 would mention the case
of land revenue. It is a wonderful
illustration. Tn spite of having gone
through the budget papers for two hours,
1 have not been able to understand this.
Tn 1966-67, the total expenditure on land re-
venue was Rs. 4,73,48,000. In 1968-69, it has
been increased to Rs. 5,88,41,000, the total
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increase being Rs. 1,14,93,000 in a period of
Just two years. As against that, what is the
position of income? The income in 1966-67 on
account of land revenue was Rs. 5,99, 89,000,
and after two years it has bzen raised to
Rs. 6.36,20,000. The expenses have gone
up by Rs. 1.14 crores, while the income
has gone up only by Rs. 36 lakhs. But
this is not so serious. What is more
serious is that out of the total ingome of
Rs. 6,36,20,000, as much as Rs. §5,88,00,000
have been wiped out in expenses alone.
What kind of taxation and revenue collec-
tion is this? Total revenue collection we
make completely wiped off in our expen-
ses a'one. This is a peculiar way of earn-
ing and spending which [ have not been
able to understand.

Another illystration is with regard to
the State excise duties. This is also very

peculiar.  Expenditure in connection
with th: State excise duty which
was  Rs. 6996000 in 1966-67 has

gone up to Rs. 84,67,000, a rise of Rs.
1471000 in two years. As against that,
what is the position of income? It has
gone up from Rs. 134018000 to Rs,
13,41,05,000. As against a rise in expen-
diture ampunting to 14,71,000, the rise in
income is only Rs. 87,000. What is this
proporlion? What was the necessity of
increasing expenditure to such an extent?
It is beyond anybody's comprehension.

Similar is the case in many other
items, not only these two, where the rise
in expenditure is very much more than the.
rise in income. There is plenty of scope
for intreducing economy.

In respect of other ifems of expenditure,
where we spend on social purposes without
expeciation of return, one is Medical. On
Medical, there is a provision for spending
Rs. 14,4139000. I have no grudge or
grievance against spending on Medical.
But are we really spending for proper
purposes? A few days ago, there was a
call-attention notice, in the House to
which the Minister of Health replied. He
confessed there is corcuption, there is
wasloful expenditure of money in hospitals
in Calcutta and West Bengal. Are we
going to waste our fund from the npational
exchequer to feed this corruption, to feed
this mal-administration and to encourage
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these elemenis in our society? This is
where economy is desired.

Similarly, other items are Co-ope-
ration on which we are spending Rs.
1,20,00,000, Community Development Pro-
jects on which we spend Rs.4,53,09,000, on
expenses (opaected with national emer-
gency Rs. 2,11,57,000. Permit me to say
that in respect of these items, we have
made them a forum for distribution of
political favours. We hardly spend for
proper purposes. It is time we went
deeply into this matter, instituled a proper
inguiry and found out how much wasted
and how much really spent for the real
purposes.

Regarding expenses connected  with
the pational emergency, in 1967-68, the
total expenditure was Rs. 1,42,00,000.
What are the new factors accounting for
an increase to Rs. 2,11,57,000. It is be-
vond anybodv's comprehension. Why
should there be so much provision.

Lastly, I would emphasise again that
there should be n check on wasteful
expenditure and real economy should be
introduced, wherbaver possible.

SHR1 A. K. SEN (Calcatta-North-
West) : Though it is not very pleasant
for many of us that Bengal affairs should
really be decided on the floor of this
House, and we regret the breakdown
of the constitutional machinery thére, yet
1 welecome this opportunity, for it will
focus attention on many of the problems
of the State which, to say the least, has
not been treated very falrly in the past.

We had been in that part of India
subjected to manifold problems, many of
which have not been our own creation.
Partition brought in its wake so many
problems, Bnanclal, social and political,
that that State alone was not capable of
meeting the impact of such heavy problems.

To take one instance alone, there was
an influx of nearly 4 million refugees.
They came not oncs or twice out ina
continuous flow so that this problem of
rehabilitating displaced persons coming in
continuously was a coptinuous headache to
the State.

Finageially it was ruiaed. Thowsands
of teachers, small shopkeepers, agricul-
turists and ordinary workgry came aad gl]
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of them had their own problems. Yet,
there was little land Jeft in the State to
rehabilitate them. 1 find that in this year
a demand has been made for a provision
of Rs. 2 crores on account of the refugees.
So much money had been spent; yet,
more could possibly have been spent and
better spent. It is a sad commentary that
the problems still await complete solution.
There are thousands of people still to be
rehabilitated. Those who were taken out
of West Bengal bad not been treated so
well as they possibly deserved. In Anda-
mans, they have been fairly well settled
but when I went to Dandakaranya I was
rather astonished to find that the first
allotment given to these refugees were
more or less barren lands and there was
little water around. It was impossible for
them to make a living from the pittance
of rehabilitation which they get. This
vast human problem not only shook the
very fabric of the State as a whole but it
brought a train of misery and if I may
say so. many unsolved problems for the
city of Calcutta. Those who knew the
city before partition or before the war
really regret that since the war and since
partition, the city, far from developing as
other cities have done—Delhi for instance
to which the Central Government paid
much greater attention and spent much
more money and other cities also— has not
received fair treatment. This city has not
been treated well at all. Millions of
reflugees squat around ; the water works
programme needs thorough overhauling.
What was originally conceived for a
population of nearly one million in the
19th ceatury had been stretched to meet
the needs of a population which had by
this time grown to nearly six million.
Roads became derelict; drains were choked ;
sewage became a miserable service and in
fact the city of Calcutta presents today a
pisture of complete neglect. It is nobody’s
business to look after the city. I find
that for Greater Calcutta development
scheme there is a demand for Rs, 39.55
lakhs and there is capital outlay estimate
also. I do not know whether much of it
will be released for the city of Calcutta
as such. I am guite anxious that Greater
Calcutta should be developed because it
really is part of Calcutta. That pan of
the country is so hopelessly neglected that
there are mo roads, mo drains and po
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sewage. Mosquitoes and flies abound and
it is really remarkable how millions of
people have settled and have still survived
rigours of nature. Yet, they continue
to survive thanks to the remarkable strength
of the human system, they somehow
survive the worst of misfortunes. This
problem is so grave that it does not brook
a moment's delay any longer. Calcutta
and its suburbs have to be treated on a
special plane. We have been demanding
for a long time that the responsibility for
this work is not that of the State of West
Bengal alone because on that city and its
suburbs depend so many things which are
of an all-India character—for instance the
border problem, the refugees who have
come and so on. So many of the other
facts of this vast problem are of an
all-India character. Therefore, it will not
be fair to say that this problem must
be solved by that State with its own
resources. I think it will be a fair demand

and that it will be voiced by all sections -

of the House that the Central Government
must decide to bear responsibility for
solving this great human problem which is
Calcutta.

16.00 birs.

In one word, Calcutta. I remember
when Panditji was alive he did realise
the gravity of the problem and he did send
the Finance Minister once, [ remember, to
visit this area and to see what cam be
done, but that was nearly seven or eight
years ago and very little has been done
since then. And those of us who visit
from time to time the city and its suburbs
still feel so disappointed that mnotwith-
standing the lapse of so many years we
have not been able to make even a
beginning for the development of the
metropolis, the greater Calcutta area, and
also...

MR. CHAIRMAN :
up non-official business.

It is time to take

SHRI A. K. SEN:
only a few minutes. Then the problem
of development and ployment are so
vital today because T think in that State
we have a miserable pigture of thousandy

Sir, I shall take
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and thousands of well-educated middle
class and non-middle class people who
are really eager to employ the hands which
really can produce much better and also
to use their brains which possibly might
be fruitful, and yet, there is no scope for
employing their full energies and full vigour
and this is a problem which can only be
solved by a bold industrial regeneration
programme, and in that system of licensing
through which alone industrial develop-
ment in this country is possible.

16 02 hrs.
[Mr. Deputy-Speaker in the Chair]

I would impress on the Government
to devote a little bit more of sympathetic
consideration for that area of India which
possibly relatively has not received that
fair treatment which other parts of the
country might have received though they
are beset with much less problems. This
is not a parochial problem, nor a regional
problem but a problem which is of such a
vast buman significance.

. I‘therefore hope that not merely the
Interim government which is headed by
the President today through the Governor
but the future government to come, the
democratic government to come, and the
Government at the Centre—both—will rea-
lise the gravity of the problem of Calcutta

and West Bengal and do something really
concrete.

16.03 hrs,

COMMITTEE ON PRIVATE MEMBERS*
BILLS AND RESOLUTIONS

Thirtieth Report

SHRI K. M. KOUSHIK (Chanda) :
1 beg to move :

“That this House agrees with the
Th_irtimh Report of the Committee on
Private Members' Bills and Resolutions
presented to the Houss on the 30th
Aprl, 1968, e 4
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question is :

“That this Hounse agreés with the
Thirtieth Report of the Commiltee on
Private Members’ Bills and Resolutions
prescated Lo the House on the 30th
April, 1968,

The motion was adopted

The

ik
16.04 hrs.

RESOLUTION RE: DIPLOMATIC RE-
COGNITION OF GERMAN DEMO-
CRATIC REPUBLIC— Contd-

MR. DEPUTY-SPEAKER : Now,
we are taking up the discussion of the
resolution moved by Shri H. N. Mukerjee
on the 19th April. Two hours were al-
lotted and he has taken just ope minute.

SHRI BAKAR ALl MIRZA (Sccun-
derabad) : Sir, before the hon. Member
begins his speech, may I make a submis-
sion ? This is a question of major policy,
and the decision cannot be taken by the
Minister of State without the approval or
sanction of the Prime Minister and Minis-
ter of External Affairs. Do you think
that any useful purpose will be served,
becauss, even if he has come with an open
mind “on this issue, he cannot express
in this House any change in policy. So,
we may take it up some other time—

MR. DEPUTY-SPEAKER : Shri
Bhagat, the Minister of State, is here and
we must presume—and of course—he
know sthe Government's mind on the issue.

SHRI INDER J. MALHOTRA
(Jammu) : Mr. Bhagat may be here.
But what Shri Mirza has pointed out

is such an important issue that if the
Prime Minister could be here that would
have really helped us.

MR. DEPUTY-SPEAKER : That
would have béen far Better but, at the
present juncture, Mr. Bhagat is here,

SHRI H. N. MUKERJEE (Calcutta
Morth Bast) :  Sir, on this point, perhaps
you do not kpnéw, the Prime Minister
wrote to me¢ that she had jnformed the
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Speaker and she wrete to me to inforsa me
that she had to go to Bhutan and Sikkim,
otherwise she weuld have beem here. She
had the ceurtesy to do that which is why
1 mention it to you.

Last time, I read out my reselution,
which is to the effect that this House is
of opinion that the Government of India
should accord immediately full diplomatic
recognition to the German Democratic
Republic. 1hope to be able to secure
seme positive response from the Govera-
ment in regard to the proposition I am
putting forward and I expect that there
should be some positive response on point
of principle as well as for reasons of
practicality. On both these counts, there
is no reason why we should oot fully
recognise the German Democratic Re-
public without any further delay. In my
view, already delay has been uoconsciona-
ble and voweorthy of our country.

There is, as a matter of fact, some
kind of de facro recognition for quite some
time as far as India and GDR are con-
oerned and there is a large number of
friendly exchapges between our two count-
ries. We have had officials trade agree-
ments since 1954 and up to 1964, Lrade
increased tenfold to Rs 240 million. GDR,
as a friendly country, was the first among
the different countries to introduce rupee
payment in its trade with India, thus hel-
ping us in our foreign exc¢hange difficulties.
In November, 1963, we had a shipping
agreement. In February, 1964, we had a
cultural agreement.

The late Prime Minister of GDR
Otto Grotowohl visited India. The Presi-
dent of the GDR Parliament has been
to this country twice. Minister and other
personalities including the GDR Foreign
Minister Otto Winzer have visited this
country.

1 particularly wanted fo say, Sir, if you
donot mind, that you have been among
those dignitaries in our country who bave
been very hospitable to some of these
visitors, like the Foreign Minister, Otto
Winzer who was here only the other day,

As early as 22nd and 23rd August, 1961
Jawaharlal Nehru said in Parliament seme
very important things in relation to the
positien as between India and GDR. He
wanted the country to take pote of the
fact of the existgnce of the two Germanyy,
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He stressed that there should be a clear
acceptance of the post-war frontier, specia—
ly the Oder-Niesse frontier with Poland,
thereby demarcating this country away from
the attitude taken by the Federal Republic
of Germany. Jawaharlal Nehru also stres-
sed the danger of militarism and of nuclear
armament of West Germany and he spoke
in regard to the utmost importance of a
peaceful settlement through negotiations.
These ideas of Jawaharlal Nehru were
reiterated by Lal Bahadur Shastri at the
conclusion of his Soviet visit in May, 1965.
If the Prime Minister was here, she would
have recalled that at the conclusion of her
visit to the USSR in 1966, she had repeated
those same principles in regard to the two
Germanys.

In spite of this reiteration of this
policy and principle for more than 7 years
now, the negative stage of things persists.
The Government of India does mnot reco-
gnize th: GDR diplomatically. The
Government of India does not even have
consular relations with that country. The
Government of India has not even a trade
representative in  Berlin on a normal
governmental level.

There are no official government agree-
ments with GDR and the Government of
India confines itself to exchange of letters
only. Sir, very irritating things happen.
For instance, Government of India does
not recognise GDR passports but issues its
visas on special sheets of paper. Govern-
ment of India does not permit its Minis-
ters to go. My friend Shri Bhagat if he
-wants to go would not be able to go
in response to official invitations which
are always there. But GDR ministers
when they come they see the Prime
Minister, they see you, Sir, and other
dignitaries but everything is unofficial, they
are not official calls.

If we had a truly non-aligned indepen-
dent foreign policy it means that we treat
the Federal Republic of Germany and the
German Democratic Republic egqually and
recognise the reality of the two German
States. 1f we had a really independent
foreign policy it would have involved that
we do not give preferential treatment,
internationally speaking, to the Federal
Republic and discriminate against GDR.

}f wg had gn independent forsign policy it
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would have meant automatically that we
reject, what is called, the Hallstein
Doctrine, that scare-crow which frightens
nobody today but a doctrine which implies
interference in the internal affairs of other
States. If we had an independent foreign
policy we would not be bowing down to
West German blackmail which is being
practised with impunity for so many
years.

In common with GDR we have so
many things—the idea of anti-colonialism
and anti-imperialism, the idea of the peace-
ful scttlement of disputes, the idea of
co-operation with and support to all States.
On the contrary, with the Federal Republic
of Germany we have nothiog in common.
I an not asking for severance of diplomatic
relations with that country. It is on the
map, it is there and it has to be recognis-
ed. But if there is a question of affinity,
economic, moral or whatever else it might
be, with the Federal Republic of Germany,
we have nothing whatever in common. It
is a militarist and fascist State. President
Luebke has been accused of having been a
war criminal and even American experts
have come forward to give evidence in that
regard. [ was myself in Buchenwa!d Con-
centration Camp and I saw there material
relative to the involvement of Chancellor
Kiesinger in regard to action which dubbed
him as war criminal. There is no doubt
about it. That is why when I returned from
Germany last year in November. [ was
ashamed to se= the portrait of that man, that
unfamiliar protrait adorning the road from
Palam airport. I do not understand what
has happened to the country of Jawaharlal
Nehru who when the Nazis took over
Vienna could not even rest when he went
to the Himalayan resort tof Khali because
he heard ““the tread of barbarian feets” in
the lovely streets of Vienna. 1 wonder
what has happened to the country of
Jawaharlal Nehru where Kiesinger can be
acclaimed as a guest to be welcomed so
wondrfully,

There is an axis, Shri Bhagat ought to
know, of the West German State, with
Lisbon and Pretoria and Salisbury —of

_course, London and Washington need not

be mentioned. They are using it to in-
fluence our policy. That is why they are
makiong us djscriminate against thp GDR,
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Why are we afraid ? The GDR' has made
good. It had got a very difficult inheri-
tance but it has made a very big success of
its job so much so that the Guardian, the
liberal English newspaper wrote on the 26th
September, 1967.

“for a state which, as far as the
West is concerned, does not exist, the
GDR is doing right well. In fact it is
no exaggeration to characterise its
economic progress as the East German
economic mircale. East Germany is work-
ing and flourishing. It would be harmful
to us to overlook this market.”

This is what the British say. Why do we
treat this country, the fifth industrial state
in Europe and the eighth in the world, a
country which has a socialist constitution
only recently ratified by an overwhelming
popular vote, a country run by a national
front including different parties with which
you, Sir, are familiar, in this way 7 My
friend, Shri Madhu Limaye is here. He
has seen the working of how that coalition
performs its jobs. Itis a country where
there is some kind of co-existence also
between the private sector and the public
sector in a fashion which should be an
eye-opener to honest capitalist elements in
this country if there are any.

But with that country we do not seem
to bave any truck. We are afraid. Govern-
ment is in fear and trembling, because
Bonn would penalise them. My submis-
sion is that this fear is absolutely foolish ;
it is not only an injury to our pride, to
our self-respect as a country, but it isa
foolish and practically an utterly insane
idea that Bonn can penalise us.

1 will give you the example of Yugosla-
via, which establish full diplomatic relations
with GDR in 1957. The Bonn Republic
demonstratively broke off diplomatic rela-
tions with Yugoslavia, to punish Yugoslavia.
Bonn had to eat the humble pie when
the facts of life ruled out such impudence.
Let . us not imagine that they can do this
dirty trick on us because we happen to be
truckling down to them from time to time.
If Yugoslavia is too distant, let us take
the case of Burma. In 1960 Burma ex-
change Consulates-General with GDR.
. West Germany protested for the time being
‘but in Rangoon, in 1962, two years after-
wards, West Germany raised her representa-
ticn to the status of an Embassy in Burma.
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They had to eal the humble pie. In Feb-
ruary 1964 Cylon exchanged Consulates-
General with GDR. Bonn threatened for
the time being stoppage of all aid. Ceylon
stood firm. Ceylon showed that moral
calibre which we do not dare show. Ceylon
stood firm and rejected the Bonn demand
saying that this sort of thing shou'd not
be done at all. Threats did not work with
Ceylon. But, in our case, threats appear
still to be working, which is rather nhsrne—
ful. We should eliminate it.

All  the Socialist cuntries have fulls
scale embassies in GDR., A country like
UAR or Combodia have special representa-
tion with diplomatic status. In Cairo the
GDR has a Government Commissioner
who has got the powers of an Ambassador
Plenipotentiary. Consulates-General were
exchanged between GDR and Burma,
Ceylon, Indonesia, Iram, Syria, Tanzania
and Yemen. Official trade representations
are there in Algeria, Brazil, Finland,
GGuinea, Lebanon, Morocco, Sudan ‘and
Urugway. Mali has also joined it Jast year,
Then, there are Trade Missions and so on
and so forth from many other countries.
We do not have anything ; nothing at all
and perhaps they are thinking of some
footling little thing which might be more
of an irritant than anything else.

GDR has her trade representation in
New Delhi. We do not reciprocete even
that gesture. We do not have a trade
representation in Berlin. Even UK, France,
Sweden, Belgium and Netherlands have
found it necessary to have representation
of their chamber of foreign trade. But we
have, of course, nothing of that sort and
I do not know what the Government has
in mind.

Bonn is still trying its blackmail against
some countries like Switzerland, Sweden
and India. Against this we have got to
fight. Because, the idea is quite clear.
What they have in mind is quite clear
from what appeared in a Big Money paper
in the Federal Republic of Germany, one
of the Springer Trust papers. The Springer
Publication Unit have published dastardly
articles against which the students in
Berlin are demonstrating, led by a young-
man called Dutschki, and the whole of
Berlin is in flames. One of these papers,
Die Walt, rcported the ruling party’s ronis—ﬁ
policy idea in these words :
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“Bonn could not renounce the use
,0f diplomatic and ecnomic deterrents
in the future when countries of the
third world might try to use the
Belgrade example as an alibi for also
exchapging Ambassadors with East
Berlin.” )

Evyep Switzerland is sought to be port-
rayed as a Coromunist country, if it dares
to have diplomatic exchange with GDR.
A&aiu,st this, a newspaper of Zurich, Folks—
recht wrote something which 1 quote :

‘In recognizing foreign governments
Switgerland has always based itsell on
ibe question as lo whether they really
exercise tlerritorial rights over the
territory of their state. Furthermore,
it makes constant efforts, because of its
policy of neutrality, to extend its rela-
tiops universally. Nabody can dispute
that the goveroment of the GBR really
exercises governmeni power om s
territory, This means that the prere-
quisistes for recognition are present.”

But in spite of that they are being
threatened by Bonn as long as they are in
a position to threaten.

India is the biggest Afro-Asian country.
India is a country which professes non-
alignment as a matter of principle which,
she says, she cherishes. But our practice
as regards relations whih the GDR are at
1he lowesi level in the_group of non-aligned
Afro-Asian countries.

They talk about improving the image
pf India abroad. Where? In which
couniry, if in Afro-Asian countries there is
an impression that India is so beholden
to the mighty dollar ? God knows what
bas happened to the self-respect of India
that she treats a country in this dis-crimi-
nating fashion.

And the reason is quite obvious. Itis
fear of Bonn. Then, surely, all the brave
talk about national integration and appear-
iog before the world outside as an integrat-
éd country and all the rest of it woudd
make not much sence. That is why ome
bas to behave in foreign policy matters at
least, where India bad a betier tradition
in the past, differently. ln foreign policy
matters at least ledia shoyld behave
differently.
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Why must we act out of fear ? 1 have
said it often in this House that if Gandhiji
taught us anything, it was not non-violence
which nobody really and truly is able to
practise in real life but he taught us abhaya,
fearlessness of whoever might stand up
against us. If we have right om our
side, we need not be afraid. But this
Government is  afraid. They are pus-
illanimous ; they shake in their shoes and
appear as if in fear and trembling besause
the might dollar is there. Therefore with
the dollar-supported Mark doing some
damage, we behave as they us to behave.

The Federal Republic of Germany is
extracting a price from us. They are giving
“aid"™ to us and they make a lot of song
and dance about the Bomn “aid" to this
country, The annual trade turnover is
roughly of Rs. 1,000 million and involves
a heavy deficit for us, to the extent of
Rs. 700 million to Rs. 800 million a year.
They have collaboration agreements which
are so much liked by most members of the
Cabinet which lead to all sorts of things
like the Fakhruddin Ali Abmed incident
and that sort of absurdity., They have
these collaboration agreements and econo-
mic influence is deliberately - used to
obstruct normalising of relations with the
USSR. The correct attitude is shows by
Yugoslavia, Burma and Cevlon, who have
made the Bonm Republic capitulate and
swallow the Hallstein ponsense. But we
have not tried to do anything in that
regard.

In spite of our economic conmtact with
the two Germanies, we have a very adverse
balance of trade with the Federal Republic
of Germany. In 1961-62 the advame
balance amounted to Rs. 97,53,00000 ; im
1965-66 the adverse balance rose to Rs,
1,18,74,00000 and from June 1966 to
February 1967 the adverse balance was
Rs, 94,71,00,000,

On the contrary, the balance of trade
with the GDR is favourable as far as we
are concerned. In 1962-63 it was Rs. 57
lakhs in our favour ; in 1964-65 it was
Rs. 4 crores in our favour; in 1965-66 it
was Rs. 69 lakhs in our favour and from
June 1966 to February 1967 it was Rs. 7
lakhs in our favour.

India is a principal overseas tade part-
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ner of the GDR.
exhibitor at the Leipzing Fair. We have
had a pew long-term trade and pay-
ments agreement extended to 1968 as a
result of an agreement signed in Berlin in
MNovember 1967. The GDR, in spite of
being a highly advanced industrial country,
is ready and willing and is showing its
readiness by action to buy all sorts of
things and at the present momeni there is
a very good possibility of our exporiag
railway wagons to the GDR as we are
doing to the Soviet Union,

On account of all these things and so
mapy other points which 1 need not
expatiate, | feel that in all right mindsd
thinking it does not stand to reason that
we discriminate between the two Germanies.
As [ said earlier, 1 am not asking for us
t0 have no relations with West Germany,
much as 1 dislike it. I detest the ruling
group in that country which is reviviog
fascism in a manner which is becoming
patent in everyday mews. But that is no
tgason for me to suggest (o the Govern-

ment that we have no relatiogs at diplo-*

matic level with Boon. That reminds me
that sometime ago a leader of the Jana
Sangh, Mr. M. L. Sondhi—he does know
a thing or two about international rela-
tions and there was a dlscussion held in
this House on the 8th December, 1967 on
Dr. Kiesinger's flight over Pakistan—
occupied Kaushmir—was terribly annoyed
and very rightfully annoyed and he referred
to a book by Franz Josef Strauss, called
The Grand Design—A European Solution to
German Reunification, which he quoted in
regard to the Hallstein Doctrine, being what
it is, and then he said angrily to the Prime
Migisiar »

“May | ask whether it is not a fact
that the West Germans provide music
for the Government of India and for
the city of Delhi while military,
diplomatic and stralegic support is
being promised and proxided to
Pakistapi sevapchists and [ehadists 7
Does the Prime Minister nqw, consi-
der that the German action has
the real purpase of forcing India
to acquiesce in Pakistani aggression
by pressurising India to accept a cer-
tain international settlement which is
im the making amd' of which we are
gelling some straws in the wind 7 May
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1 ask pointedly why the External
Affairs Ministry did npot inquire as to
what are the guarantees of German
neutrakity on the Kashmir question 7
May 1 ask why is India tied down to
Hallstein doctrine 7 May 1 ask, finally
why was the Indian High Commissioner
in no hurry to lodge a protest 7

The German Democratic Republic was
the first foreign country to stand by Indian
when India bhad trouble with China in
October/November, 1962. The German
Democratic Republic is pursuing the really
creative traditions of Germany ; Germany,
the Ignd of Marx and Enpgels ; Germany,
the land of the great lndtﬁogiﬂs, and a
country which, after all the sufferings and
agencies of two World Wars is now trying
to build socialism.

I submit that my Resolutions should
be accepted by Government because I want
to ask : Wil India fence herself away from
contact with this superb new phenomenon,
the socialism being built with characteris-
tic thoroughness by the German .people, the
people to whom' belong Marx and Engels 7
Are we to make friends with a Germany
rebom, ready and able to build on the
foundations of peace and human happiness
or are we merely ‘0 hang on to the coat-
tails of the revaochists, neo-imperialists
and nec-MNazis of Boon 7 That is a ques-
tion which we have to answer.

Let Government come forward and say
that far too long we have dallied with this
question. What Jawaharlal Nehru said
in August, 1961 remains to be redeemed
—here in 1968. [ suggest that the House .
do accept this Resolution and Government
acts accordingly.

MR. BDEPUTY-SPEAKER :
moved :

“This House is of opinion that the
Government of India should accord
immediately full diplomatic recogniticn
to the German Democratic Republic.”™
Now, Shri Madbu Limaye has given

ap. amendment. | have gome through it.
For tbe benefit of the House, 1 read it :

“Aficr the word this House' delete
the rest and insert the following :

“This House beimg of the view that

all existing Tegimes throughout tbe

wotld, ne matter what their ideologi-

Motion
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cal complexion and the character of
their economic system be, should be
recognised and full diplomatic rela-
tions established with them all,
directs the Government of India to
accord full diplomatic recognition to
the German Democratic Republic
also.™
Apart from being time-barred, | must make
it very clear that this preamble completely
changes the character of the Resolution
itself. T1f we tag this to the Resolution
before the House, it means that, simul-
taneously, Government will have to make
up its mind not only with regard to Israel
— perhaps, that is in your mind—but also
to Taiwan or South Africa. This is the
most incongruous amendment. Therefore,
as it is drafted, it is out of order.

=t wy fowd (3%) : $7 a8 Wisw
W AET gromr ! ogww vy weEnfa
T

MR‘DEI"UW-SPEAKER : It widens
the scope of the Resolution. Completely,

it changes its context, It is completely
out of order.

ot vy fom © g From A gw
§ AT W gH amed fe wifex few
fraa & geadla w17 ¥Q WIS W WET
FUTI@WE?

MR. DEPUTY-SPEAKER :

pared te argue with you.
serious thought to it.

Iam pre-
I have given a

sit vy fomd : ag s Afa =0
gaTe § | ®1E FW AR A9 AL HLM
o gu% grq foer Y g2 @ afed am
¥l & |19 & foar &)

MR. DEPUTY-SPEAKER : 1 will
point out. Apart from it. I will read
the general rule relating to amendments :

“An amendment shall be relevant to,
and within the scope of, the motion to
which it is proposed.”™

What is the scope of the motion ? As
you have said in the preamble, whatever
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be the ideological thing or the economic
system or the political system, if you tag
this on as a preamble to ' the main resolu-
tion, then the purpose of the main resolu-
tion is completely last sight of. It is mnot
relevant at all.  This is my view.

ot ay few@ : 7g weaw W@ fagi
9T Wi 2, aAi qaw & dar g
gmar

MR. DEPUTY-SPEAKER :
question. He has made his position very
clear. He has pin-pointed the attention
of the Government so far as recognition
of GDR is concerned and he has confined
his argument to that. The resolution also
has that as the main purpose to serve, If
we tag this on, then it will certainly widen
the scope by ihe preamble. Therefore |
rule it out of order.

It is no

Mr. Amrit Nahata are you moving
your amendment 7
SHR1 AMRIT NAHATA (Barmer) :

Yes, Sir. [ beg to move :

“That is the resolution : —
add at the end—

‘disregarding the outmoded Halstein
doctrine’.” (1)

MR. DEPUTY-SPEAKER :
Indrajit Gupta.

Shri

SHRI INDRAJIT GUPTA (Alipore) :
Sir, 1 beg to move :

“That in the resolution,—
add at the end—

‘in consonance with the late Prime
Minister, Shri Jawaharlal Nehru's
admission of the existence of two
Germanies".” (2)

MR. DEPUTY-SPEAKER : So, the
two amendments and the Resolution are
before the House.

How much time will the hon. Minister
pneed for his reply. 7
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : Not more than
10 minutes.

SHRI PILOO MODY : You require
10 minutes to dispose this of ?

W ARSI AEed,
g% gew ¥ W IHT guer 9
w @ E & g w1 enA famEr Qg
g fr & adf wror oz Amerfes =
fewsrar & ar T &, AfFT &= @O fag
o W "EE T, faurw A ot
#1504 g wAr w@r § faaR WA
frame & ww wifer qaT &1, fraq awanm
f& 7 ¥aw wwfy afer wgeq qamer A
gg fafea froui & swar @, dfem
gam 2, S # ot oA weew  wwEAT §
f& 99 wgm wAd, qfas s faares
w1 W & wfd WOt sgiefe wiva
F€ |

ag ot & fF ot oF WA U
3 oz Wi T ¥ e UG R, Al
ag Wt af) & e i # fezex W da
g 1, for & @l A & g W
us w% 99 fzar av | q@lad @ gw
FEA &Y WAIAT F AT Q@ § A9 A
T8 q@ swa fF Wi qg aEAr @ 4
% fomfas &) &A1 weA-wE -
g §1 W Mg fET T A T AR
fis wa oF &4, AfFT 57 @ § T
@) frar o1 wwar 6 & SEAT W 5@
fosg %1 U©F ggidar §, O g &,
w ghwa g W1 gafag & W e
&1 sgrr feemar wng feq ST
JgE & 99 a%aen 1 A< forw SR
wg1 a1 fF & wem-sem wadr gfEm
N oF areafasar §, @R T TG
foqu o7 §war g \afs g9 W qa A
ge w0 § fir Qo g OF aurda
g qefewar § A7 whew @ g

VAISAKHA 13, 1890 (SAKA) East Germany (Res.! 1854

AT, §1 28 &1 qifes afanr ag feear
2 ¥ gm0 1 safagl & gia s gefas
g arfya &3, A1 wafl §oow
aa gw wwE w41 F AT g
T TE 2 |

7afy offmw ot § ¥t ag
& @ e o e e Al v,
¥fem Hag adf sgw f5 gw oftw
At ¥ w9d FEAifaw @rew dle o,
afer i agwasa sgm e q@ aeeT &
Wt g gEaitfow avw aarfim 3 01 ag
oF <t fazegmr & 5 9w aftws s
& @ ar gurt gedtfos avaw § ogr
aigg F I fex wifee amg fax
g1 @ &, fox ¥ g gF 9w ¥ amw
Y sraTaT AW &7 A1 @ E S wh-
F, qENHW F wa 2 o
wgT g FT giewTd oK ST § I
ufierd, fezax 1 ol & i fezae
F goust # andiaw ¥ & qadmEr
Tigar § R IR o a9 & owgay
g, IR fefa & a3 U fgeax
F aum gegrErd § AR ¥, faq &
WIS WAAAT & T FH1 gHI & | 9d O®
garg IE F WIXA1I'T FIC &7 97 a7
¢ qfewdt st # forr 8 worgdd ) Sy
wrag wtfammmar o, AR agag ¥
forear arom 7Y 713 4 | 39 g€ qEw &
g fefane arga 9, O gt agt
oy ¥, A F A fF osei &
aara I ag fggeana & sl wifveam
& @9 aeew & AfFT w7 77 aifeer
™ ot 9% 99 T 9 9 frw ax
qifFeEaE A ATFIA FoAT FT TERT
£ | I TAF 9% IT &7 gaArs wgror Iy
X FE 99 gAE # garg A fwary
w7 fefams argg & qor mar frag =qt
¥4 T @) IR FT 5 IAwT qrIee
A afferd g g sEw §)
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[#Y sy Arrer)
IUT YATY ¥, IR AT A A1 9q
FHT IH TER Y A9 gl § AR A
Fat yqur At g fr ag oifsam
a1 &4 gfaaR a= T @ &, wemer
¥ § aw g wga § fv g @ Ad,
gTeae weafagi § a1 sfem qwdr §,
W §F A8 FT A |

T & A2 afeew o ¥ deerst
# ofrc framel & 97 & qe § Srof
#1 FOEL WAL AT A AqNT
mar &, wrea w1 wfae W AE T
war 1 wew Nt & @ F avw AW
IR § AR A At dw AT SR
2oz A WY Aeaw ot afewst qdH
¥ e & Wk fom W srei Y ety
VT qACTET AT B ) UF AT AT A
g T fF RARA Y wWR
g agaft d froow g Yemw RN
sfire, W o Wi et & gt
&, forw & wrofi F1 el 79 AT
T @, ¥ 1063 % o 9T | AT
avx & 5 ag g &, afew gua awn
srafer o & gar @ o e v ol
#guar 2 ag W9 1067 &1 ¥ ¥
oF qIA gIAT 21 IEH At wTeiT A
@y waemar g ¥ gEd Ameht
1067 #f TR d, g Efww & G @
AT WA TZH &1 Y ¥ | 39 H e
Y T T JTATAT AT R | AR IAHA
g T AAT O § AR ST
a3 Yoo § | g0 B g o Rederd
¥ Aoy ww e a8 A T awdr 99
ez ¥ qrg AN Fred B @Ay A
&, wied w1 afw w01 7 A &, 9
# g9 &t gt gedifaw wraew §, dfew
qff sodft & are, famd &¥aT @ T
7 Jd fFar & A1 @@ A A e
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#t 2 s ST wid o7 ufieT 9T g,
fag ¥ Wr@-TE g ¥ awg g WA
m g7 & Tam aw T e fear g,
fea #1 = gAR @ F |y FMan
I qT @ %ﬂﬂ’ﬂﬂ*ﬁt‘ qm
Y gEARre qaee Adl E 4% @%
g Y AT A A

forer < 1 WX & Fadr &7 § WA
Festrat argar 2, st ot 3 oot giefrer
Aot @, v ¥ e ofy Jeeerem P &
sqer A gk 7% 5 w1 5w 3w A
At § i @0 WA wreqar AT
@t ag frfees & gar? st waa
% gwae ¥ 8w o O ¥ a5
Hifterr aramy wifra £3 o) fesr e
¥ & 7 efifed & gz AT Wo
aradr & g oy e a<fha A &
f gfvan &1 ¢ gau 2w ¥ ag feazem
Z W wy fF e e W AW & @
R enfra ®IT A oF g ¥ qEw
ary W gw gy aadr A gw
YT &1 wik fteafer wmAT # gead
T i wff 7% Feemrey wifea
A A ag A wey ae e
g §re G ARRT 37 W7 e oW
e % B aw#r fgaga §Y fpam
aTE F qOA g FOR N | 4R
T oAAdT AT vy
wrea ardh gfaar # oF dfas carr <o
¢, eafae o g2 gave Ak & f& wrea
gt ¢ff FdAY ¥ ovAr ey A AE
afer & snosY o frerre fearn g
g fe aft gw qff i & amg s
gegey ©qifaa HT0, &) ¥EET 9% AT
aft & fe dfeadt SN gw ¥ e
grgee g AT 1Az A@r v Aff o
w e

§ ow ok am wgm W § fe
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Te oF ag & o & e g T §9
T TG TG g TwiAw g 99 % W
TgeAifaTw TEew Y AR IR W™
fogic A gw v aw & AW R
1§ W U G ¥ A § AT T ¢,
7g W g §) §%aT gAR fefaw
wrae eaTles %< #7 1

qfemsft ot Y @ T " oA
e TE 21

ot vEEEE FEE (qrEer) o e
Sragig

sit v avgrer @ T A @fed

it gl I ;3491 gifed ?

st wqga AR Sarfs 8@ owEr
g fe ofeely add@t ft sy @9 w1
gran Tl @, T vEk @@ g}
seifas oy eaifea & | swfag ag
#f wotw A g fe e qff R
e @9 W §geq A R, gafad gw
39 ¥ a9 sefe avry enfa ad
T EHA |

ag W g qof § fe g worE
qar @, gEfg @ 9T aniRar ¥
femTT FAT 9907 | 9 wrf yredt
g

st qo0 o wnx : fFg 7 o =\
&g?

st wqa A gR e fear
W, ¥ AW 4@ AW AR A SEr
g1 w7 v ¢ B ag wmem A
oflar &, @ 9 aefar & 919 fauax
Fom q3m 1 & frdgw wwm R faw
g% ¥ g—ad w g fe afead
oA AT &Y AT | gEE qArEr
wr§ I 44 8 1 7g faegw At A
g g% gff 3449 ¥ g9 wedifw
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T ST O 31y R e
wIfRA ¥ 36 AT Tl

o Rl e & woar goreT 39
wAT

SHRI PILOO MODY (Godhra) : Mr.
Deputy-Speaker, Sir, | am indeed most
distressed at the fact that I bave to dis-
agree with my very dear friend Shri H. N.
Mukerjee. He is a loveable man, although

1 must admit that I connot get myself to
agree with almost anything that he says.

The recognition of the German Demo-
cratic Republic has been justified on many
ground, some of political expendiency and
other of trade, a smattering of history, a
statment made by a Jan Sangh Member,
namely Shri M. L. Sondhi, and indeed a
map that was produced somewhere. I
cannot find these argument for the justi-
fication of recognising a particular country.
1 would like to draw the attention of my
hon. friend to certain maps that have been
printed in this country. Would he, there-
fore, suggest that we should either put
out or not recognise ourselves?

Today, you are going to hear a spate of
arguments on why the Government of
German Democratic Republic should or
should pot be recognised, arguments which
will descend to the level of providing ana-
logies that do not apply or comparisons
that do mnot comform. You will hear
sooner or later Viet Nam being mentioned
or Korea and a host of other counries in-
cluding lsracl and Formosa.

But the real fact of the matter is that
the German problem is quile unique,
without parallel in contemporary history.
Therefore, I find that I should give a
certain  background of the history of
Germany. even though it will be wvery
sketchy, over the last fifty years. The
Germans more than any other race are a
united people, proud of their heritage and
culture, and even though they have been
misguided into two wars, they have pre-
served their identity and indeed their
sanity, with the minimum recrimination
for the fatal leadership that dragged them
through two devastating wars, because they
believed in the integrity of their nation
and the greater glory of their Fatherland.
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[Shri Piloo Mody]

After the disastrous treaty of Versa-
illes, parts of Germany were ceded to
neighbours, which ultimately provoked and
caused German national resurgence. Even
the areas, that were ceded to France opted
back for Germany, in spite of the superb
quality of French wives and women, not
to speak of thelr perfumes. Such a nation
was invaded on many sides at the fag end
of World War II, but the Allies were
wise on this occasion and did not repeat
the blunders of Versailles. At Potsdom
in 1945, they agreed “that during the
period of occupation, Germany shall be
treated as a single economic unit.”

Accordingly, in the joint administration
of Germany upto 1949, the Four Power
Agreements that Governed Germany
jolotly occupied and adminlstered the
country as one political unit, but the
Soviets violated these agreements and
created within the area under their juris-
diction a communist dictatorship. Fru-
strated that they could not bring about
the reunification of Germany, the Western
Powers terminated the occupation and
signed a peace treaty and created the
Federal Republic of Germany, which in
turn enacted a basic law, pending the
writing of a constitution, which clearly
stated that it was acling on behalf of even
those Germans to whom participation was
denied, and that the 17 million Germans
living under Soviet dictatorship against
their will shall also possess full civil
rights In the Federal Republic of Germany.

1If the nefarious Berlin Blockade falled,
it was not because of efficiency of American
airmen and the airlift, but because the
Germans would not allow a link with
the rest of their people in West Germany
to be lost for ever. Thereafier, Soviet
intentions began to unfold themselves, re-
vealing a drama of attitudes and methods.
The entire issue of German reunification
was mixed up with the question of Euro-
pean security, with the West on the one
hand maintaining that it was necessary to
reunify the country in order to preserve
European security and the Soviels om the
other, demandig a chunk of Germany for
the price of European security.

1 will oot take you into the tiresome
gnd frustrating detai's and negotiatigns
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that led up to the conferences in London
and Paris, finally culminating in the
Summit at Geneva in 1955 when a joint
directive was issued. I will quote to you
the Geneva directive which reads :

“The Heads of Govenment” ——

this is a directive in which the Soviets
also participated —

“recognising their common responsi-
bility for the seitlement of the German
question and the reunification of
Germany, have agreed that the settle-
ment of the German question and the
reunification of Germany by means of
free elections shall be carried out in
conformity with the pational interests
of the German people and the interests
of Buropeon security”,

What followed the Geneva directive
is common koowledge indeed. Soviets
interpreted the ‘reunification of Germany'
and the ‘national interests of of Germany'
and the “interests of European security’ as
being a formation of two German States. As
a matter of fact, Mr. Khrushchev, when he
visited Paris in 1956 admitted to the then
French Prime Minister, Mollet, that he .
would rather see 17 million Germans in the
Soviet block than 70 million Germans in a
neutral Germany, Well, 17 million Germans |
are still in Soviet bloc, but that does not
mean that we must connive at it,

During the years 1949 —61, 3} million
Germans from east moved to the west
and sought asylum in west Germany. This
truly represents the feelings of unity that
the German people have, and yet the same
people are supposed to be living in a
‘democratic republic’.  As long as the
Soviets keep using teese words, I supposed
that even in this Parliament, they will find
some currency. But here were people
who were leaving a ‘democratic republic’
oot in thousands, not in a million, but
3} millions of them left. While the
Western Powers through the Marshall
Plan pumped into the Gernmen economy
$ 1333 million, the Soviets plundered, under
the name of war reparations, $ 6,000 miilion
worth of machines, manufactures and
commodities.

Itis only the death of Stalin that pyt
a0 end to this plunder. '
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Fed up, tired, oppressed, the East
Germans revolted against this foreign
domination only to find that their puppet
German Government ‘popularly’ elected
with 99 per cent of the popular vote using
Soviet tanks manned by the Soviet Army
crushing the German people. Three years
later this pattern was to be repeated in
Poland and Hungary.

But the barbarities and the brutalities
of the ages pale into insignificance when,
in defiance of moral law and complete
disergard of civilised behaviour and total
contempt for human dignity, the Soviets
built that most monstrous of monuments
against the freedom of man—the Berlin

Wall. Free man build walls to protect
themselves against intruders, for shelter.
This type of wall is only built

for jails, to stop East Germans from
escaping to freedom. Even so, 24,000 of
them risked their lives to escape from the
prison that you want to be recognised.

If the Government of India believes
in the reunmification of Germany, to
recognise the German Democratic Republic
would merely compound felony. In any
case recognise whom ? Are we recognising
the separate identity of the Bast Germans
and give a separate identity to these people
who wish to reunite with their brethren
in the west 7 Or, are we recognising a
coterie of gangsters, German stooges of
Soviet masters, supported by Soviet tanks 7
Is it pecessary to recognise Moscow twice—
once in Moscow and another time in East
Germany ?

SHRI ONKARLAL BOHRA
(Chittorgarh) : Why not 7

SHRI PILOO MODY : In that case
we should do it three times. It is indeed

a great sorrow that a part of Germany is
under foreign domination ; it is a greats
sorrow that 17 million.

East Germans are under colonial rule
and do not enjoy the blessings of freedom.
But this is an internal problem and we
can extend what sympathy we can and
1 end our moral support. But we canmot
interfere. '

So, 1 warn you and the House that we
must develop the capacity to think
dispassionately of problems and resist the
temptation of submitting to ideological
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weaknesses and clever arguments and
irrelevant analogies. Otherwise, we shall
pever earn for ourselves the reputation
for responsible leadership or moral autho-
rity. Imagine for a moment that the
Chinese who occupy 47,000 sq. miles of
our territory set up a puppet Government
in that area and imagine for a while that
West Germany or for that matter any
other country were to recognise that
Government, what a prepostrous position
it would be. This is precisely the position
of Germany in the context of world history.
Let us not fish in the troubled waters of
European politics and let us not upset the
delicate equilibrium of European security.
More than any other races the Germans
believe in one nation and they have but
one dream and that dream reunification of
Germany. We have enough problems of
our own ; let us not create problems for

others,

SHRI BAKAR ALl MIRZA
(Secundrabad) : Mr. Deputy-Speaker, Sir,
we just heard a very eloguent speech on
the evils of communism. I would humbly
request the hon. Member to use the
very same arguments in the case of Viet
Nam or Korea. He talked about three
and a half million people going to West
Germany in spite of the Berlin wall that
has been created to stop them. What
about the millions who are infiltrating
from North Viet Nam to South Viet Nam
through the wall not of cement and brick
but a wall of steel created by the United
States with an expenditure of 30,000 million
dollars 7 Therefore, it is not a question
of what ideology that particular country
holds.

1 am not going to condemn West
Germany because of a particular type of
ideology it has. It is her affair. If she
wants Fascist rule or communist rule, it
is the people’s choice as long as that
choice is free. But the point with us is,
if you would recognise a country, why do
you do it 7 Are there certain set of rules
like the rules which Mr. Madhu Limaye
quotes every day, and if things come
within those rules, you would recognise
or you do not recognise ? If you recog-
nise, it is done in the best interests of
your country. | maintain, whalever the
reason for our not recognising it so far,
and I do oot agree with Mr. Mukerjee
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that it was due to fear. After the world
war, the conflict and the cold war between
cast and west were very, very acute and
any little step would have mode quite a
difference. And therefore, hoping that
one day the two Germanys will unite and
come to some agreement, we kept out so
that the trouble there should be at the
minimum, but later on in practice, we
acted in a different way.

16.58 hrs.
[Stri R. D. Btandare in the Chair)

We acted as far as possible to behave
with Fast Germany as if it is already a
recognised country ; It should mow be
formalised and that, I mnintain, would
be the correct step. What is the attitude
of Fast Germany towards us, and what is
the attitude of West Germany towards us ?
I am not thinking of the forms of Govern-
ments that exist there. West Germany
has been supplying arms openly and
secretly to Pakistan and every time when
our iaterest was involved, she took a stand
which was more or less hostile to us.
East Germany, on the other hand, has
always been friendly ; ber methods of
co-operation and aid are on the basis of
trade and however much the -amount that
comes from the¢ west in millions and
millions of dotlars, it is the quality of
the aid that is much more important. 1
believe that the aid we get through trade
with Soviet Union and East Germany,
which they are followlng, is in the best
interests of the country, and the aid which
consists of just throwing dollars so that
it could act as a pressure is really not in
our interest. The sooner this type of aid
is stopped, the better it is for our country.

Therefore, it seems rather strange that
a couniry that is friendly with us, we
hesitate to recognise, and the country that
is hostile to us, we ran and recognise it.
Some people think, we weére influenced by
the threat, that if East Germany is
recognised, the other Germany would break
off diplomatic relations. That is not true. In
fact, when we took that step long ago, this
threat was not there. ‘This threat of West
Germany came much fater. Many coun-
tries have defied that, and West Germany
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had to yield, as Prof. Mukerjee has pointed
out.

I' would not like to link up Formo#a,
l_srael and other countries with this ques-
tion. This hasto be dealt with on its
merits. I personally feel that the Govém-
ment of India should make its policy clear.
It is high time that we put ina formal
way what we are doing in practice. I
wanted prostponement of this debate in
the beginning, because it is such an
important matter that only the Prime
Minister can take a decision on this
question. I hope Mr. Bhagat will convey
to her the feeling of the House. 1 would
press the Government of India to revise
its views and accord formal recognition to
East Germany.

17.00 brs.
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SHRI K. R. GANESH (Andaman and
Nicobar Islands) : Mr. Chairman, Sir, I
rise to support the resolution moved by
Professor H. N. Mukerjee and I congratu-
late him for bringing this resolution at
this timely situation. I say timely because,
as one of the previous spsakers has men-
tioned, the world is celebrating the 150th
anniversary of Karl Marx ooe of the
greatest teachers of mankind and a philoso-
pher who had shown that the world can be
changed and man can create a new society
by his own efforts. [take the name of
this great teacher because his philosophy
and his economic ilnterpretation of history
is bcing creatively worked out in the
German Democratic Republic.

In the German Democratic Republic
today a situation has come into being
where the German Democratic HRepublic
has shown great indusirial growth, has
adopted a socialist constitution and has
been able io establish itself as a great
industrial power in Europe.

On the contrary, the Federal German
Republic, in spite of the initial economic
growth, is today facing an economic crisis.
The student upsurge in West Germany
shows the wvulnerability of the political
system of West Germany. The victory of
the exireme right wing neo-Nazi party in

! one of the regions of West Germany shows
that even after twenty years the soil of

} West Germany is still ready to take some

1 of the fascist theoris that Hitler preached.

We know that West Germany has been

b hostile to India whenever the interest of .

this pation was at stake. Whether it is
the question of supplying armaments to
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Pakistan, whether it is the question of pro-
ducing maps which show Kashmir as
and independent State, which affects the
national interest of this country, whether
it is the question of trade with China, West
Germany has been hostile to India. Also,
on international question, whether it is
Rhodesia or the Israeli aggresssion on the
Arab people, or the Pakistani aggression,
or the apartheid policy of South Africa,
West Germany has always taken a stand
in favour of colonialism, racialism, aggres-
sion and war.

The two German States are a reality
and a fact of history. There are two
political systems and two ideologies in the
two Grman States. Now if we base our
policy on this reasoning that the recogni-
tion of the German Democratic Republic
will retard the process of unification of
the German nation, I think we are living
in an illusory world because the two
German nations is a fact of history and a
reality and even the two power blocs are
not in a position to influence the bringing
of the two German States together.

As has been pointed out herc the
Hallstein doctrine is dead, is in shambles
and, there are countries like Burma,
Ceylon, Yugoslavia and Rumania which
have recognised both Germanys and the
West German Government has not been
able to do anything with these govern-
ments. We are a very vast and big country
and we do not want any interference in our
internal affairs. But the very concept of
the Hallstein doctrine means interference in
the internal affairs of another country.

GDR has been a friendlv nation and
we have cultural economic and friendly
ties with GLLR. GDR has supported this
country at every critical period of our
national history, whether it was the aggres-
sion of China or Pakistan. On inter-
national matters our policy correrponds to
the policy that is being pursued by GDR,
like peaceful co-existance, outlawing war,
achievement of world peace and nuclear
disarmament.

It was very interesting to hear a cold
war speech by one of the hon. Members of
this House at a time when cold war seems
to have become an obsolete Instrument in
international affairs, at a time when the two
power blocs are coming together. At such
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a time, in this hon. House in which Shri
Jawaharlal Nehru propounded his inter-
natiomal policies, to hear a cold war
speech from one of thc hon. Members in-
dicates that in this country there are
persons who want to live in the past, there
are persons who are more loyal than the
King.

It has bzen said that there are Soviet
tanks in Germany. 1 would like to men-
tion this : in Rumania, Czechoslovakia, in
Poland are there Soviet tanks that are
moving about ? The people of those
countries after having established a Socialist
State, want to liberalise Socialism that they
have built up want to democratise the
system they have built up so that they may
have a society in which the largest aumber
of people can particlpate.

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Chairman, T appreciate thz
passiopate plea that Professor Hiren
Mukerjee has made for the recognition of
GDR, but I fail to appreciate the strong
language that he has used against President
Leubke and Chancellor Keisinger of West
Germany. After all, we have friendly
relations with West Germany. If some-
body attacked in the same way even Ayub,

who is the head of our enemy country,

Professor Mukerjee would bhave protested.
He is a very senior and sober Member of
the House and, therefore, 1 did not expect
that kind of language from him for the
leaders of a country which is friendly and
who recently visited us.

The question is that we should recog-
nise the GDR. GDR is a fact of history;
it is a fact of life. It is a reality. It
does exist. How it came into existence,
that is past history—I need not go into
that. But it is a fact of life and we must
accept it. Therefore 1 do not see any
reason why any country, whether itisa
West Germany or anybody else, should
pressurise us that we should not recogaise
the GDR. We should recognise it so long
as it exists.

Today Germany stands divided. Today
Korea stands divided. Today Vietnam
stands divided. Today India stands divid-
ed. 1 do hope that a time will come
when Germany will become one, when
Korea will become one, when Vietnam will
becoms one and when India will become

VAISAKHA 13, 1890 (SAKA) Easxt Germany (Res.)

one ; but so long as they remain separate
let us recognise them. I do not see any
reason why we should not.

But then the question is of the policy
you want to pursue. Shri Hiren Mukerjee
talked of an independent foreign policy.
I fully endorse it. I stand for it. But I
do not understand his obsession with non-
aligoment. What is this non-alignment ?

AN HON. MEMBER :
dence.

SHRI BAL RAJ MADHOK : It is
pot independence. Every country has to
be aligned and non-aligned at the same
time. In life as it is, every individual has
certain friends, certain enemies and then
there are others about whose he is not
bothered. Similarly, every country has to
be friendly with some and inimical with
some, whether they like it or do not like
it, and it has to be indifferent or peutral
about others.

Take, for example, the classic example
of the UAR. UAR, you say, is a non-
aligned country ; but UAR has military
pacts with Irag and Syria and otherwise it
says that it is non-aligned. OFf course, I
do want that India should be non-aligned
as between the USA and the USSR, but I
cannoot understand how India can be non--
aligned in our dispute with Pakistan. How
can we be non-aligned when we are fighting
with China and Pakistan ? -China and
Pakistan are allies, As against China and
Pakistan we have to have allies : we have
to be aligned. But where our interests do
not directly come in, we must try to be
non-aligned.

Non-alignment is not a Veda vakya ; it
is not a principle, it is a policy. Just now
hon. Shri Ganesh was saying that we
should not talk of the past, that we should
not live in the past. Then why should we
go on harping on Pandit Nehru 7 Whether
Pandit Nehru was good or bad, I do not
want to say anything about him. But he has
gone and the situation in which he propo-
unded certain policies has also changed. The
whole country is suffering from the policies
that he propounded.

Therefore today

It is indepen-

the tim: has come
when we must rethink. We are a dynamic
people ; we are not a static people. We
have to develop and change policies accord.
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ing to the needs of the country and accord-
ing to the needs of the situation. There-
fore let us not harp on what Papdit Nehru
said or did not say. We bave tq fermulate
a policy which suits the country today.

Today I feel that there is no -reason
why we should not accept the GDR. But
it has been said that we should do it
because West Germany has dope this or
that, because West Germany has provided
arms to Pakistan or because West Germany
has published a map in which Kashmir
has been shown as an independent country.
May I ask: If you can have full diplo-
matic relations with Pakistan wkhich wants
to grab Kashmir and which is using arms
from Germany, America or China to beat
us, why not have diplomatic relations with
those countries which at least are not fight-
ing with us ? We have diplomatic relations
even with Communist China which has
been attacking and maligoing us everyday.
...[Interruption)

SHRI AMRIT NAHATA : Nobody
gaid that diplomatic relations with West
Germany should be broken off.

SHRI BAL RAJ MADHOK : That is
no argumeat then. You argue why should
we have relations with G. D. R. Why argue
whether West Germany has done this or
that 7 We should not bother about the poli-
tical system that a country has. The people
have a right to have their own political
system. So far as political system in Bast
Germany is concerned—I1 have not been
to Bast Germany—I had an opportunity
to go to East Berlin for a day and [ could
gee the difference batwzen the socialist
system and the free system. It was just
like going from a marriage ceremony iato
a condolence meeting. There is a contrast
between West Berlin and East Berlin. They
present the best exumples of what a free
system of economy and a regimented econo-
my can be to a people. Therefore, don't go
jnte whether it is regimented system or
not. I want that we should have full
relations with G. D. R, becauss it is a f‘p,ct

of history and it is a fact of life. Jtisa
separate country and so long as it exists,
we must recogaise it.

Once yeu accept this principle, I ask 1
How can you deny fyl] diplomatic recognir
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tien to Fsrael or ta Taiwan ? Israel is as
much a fact of life as East Germany and
Taiwan is as much a fact of life as East
Germany. Now, about Israel, we say that
U. A. R. or the Arab countries will get
angry. If we are epposed to West Ger-
many dictating to us not to have relations
with East Germany, if we are opposed to
Hallstein doctrise, we have to be equally
hestile, egually critical of Arab dictation,
and we must casdemn pressure taclics
of U. A. R. or the Arab countries.

So far as the question of recognition is
concerned, it has been argued that a num-
ber of countries recognise both East Ger-
many and West Germany—there are 5 or
10 such countries. But there are more than
fifty countries which have full diplomatic
relation with both, larael and U. A. R.
1f s0 many coumtries can have full relation
with both, why can’t we have full diplo-
matic relations with both these countries 7
Yon cannot have double standards. We
should see whether our interests demand
it or not. Even if our interests do not
demand it and if the country is there, we
must recognise it. We should not treat
apy eountry as untouchable unless basic
moral issues are involved as in the case
of South Africa,

So far as Isragl is concerped,
interests do very much demand it. Jtis a
very important country. It is the most
advanced cauntry jn West Asia. It has
developed in so many ways. Its progress
will be very much helpful to us. [Io this
Waest Asia, Pan Islamic bigotry and fana-
ticism, is takimg the better of people’s
sanity. Anything can happen there because
they are playing the game of Pakistan. We
should have dependable friends in West
Asia and the only depeadable friead that
India can have for many years to come is
Israsl. Therefore, I suggest that we have
full relations with 3. D. R, so also with
Israel and so also with Taiwan. Taiwan is a
big couatry with 13 million pepulation and
it occupies a very strategic position. It can
provide a better window on Communist
Chipa than any other place. Therefore,
even if you want to have information
about Communist China, even ithen the
relations with Teiwan will help us. From

there, we gap get the mogt seligble infor,
mation,

our
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So, my submission is that in internatio-
nal relations, in the matter of foreign policy,
let us give up obsession with ideologies.
Let us not be whimsical; let us get rid of
whims and fancies of Pandit Jawaharlal
Nehru which formulated the foreign policy.
Let us have a foreign policy which is ratio-
nal and at the same time, national. It should
be both rational and national. It should care
for the country's interests. 1a international
relations, let us not allow our ideological
obsessions or ideological predilections to
take the better of us : let us act as
patriots,

SHRI S. KANDAPPAN (Mettur) :
Mr. Chairmap, Sir, | welcome the Reso-
lution moved by my hon, friend Shri H. N.
Mukerjee and 1 fully support it.

The one dissenting voice that we have
heard today, in this House, is the voice of
Mr. Piloo Mody. It is a lonely voice. It
sounded very pathetic also. 1 have never
seen him so illogical and inconsistent in
his arguments as I have seen him today.

Sir, he started by sayiog, *Are we guided
by political expediency or trade considera-
tions 7 He ruled out both. But as he
went on sayiog things, though be did not
spell out on what considerations he was
talking about, he sounded as if he is basing
all his arguments on ethical grounds. But,
Sir, the arguments that he advanced, are
solely guided by the obsession he has for
Communism and nothing else.

SHRI PILOO MODY : I have no use
for it.

SHRI S. KANDAPPAN : If that is
taken away from his mind, I am sure he
will agree with the resolution as moved
by Shri Mukerjee. For example, he referr-
ed to the Geneva directive. [ can remind
him about the Geneva accord with regard
to Viet Nam. He condemned Russia and
othsr countries that they did not come
forward with the Elections and all that, but,
in th: Geneva Accord of the same year-
I think it was in 1954 —it was specifically
mentioned that under international super-
vision there should be an election in 1956,
But the Diem regime in South Viet Nam did
not accept it, and the Americans also suppor=
ted them. If that question is posed to hon,
Shri Piloo Mody, 1 do pet kpow what apswer

VAISAKHA 13, 1890 (SAKA) East Germany (Res )

he is going to give. So, he is solgly guided by
his obsession with Communism and not a
sort of objective approach to the problem.

SHRI PILOO MODY : I have armed
myself against irrelevance.
SHRI S. KANDAPPAN : Again he is

being illogical.

SHRI J. B. KRIPALANI (Guna) : The
answer will be given by the Minister and
not by the hon. Member.

SHRIS. KANDAPPAN : If ethical
standards or moral standards are to be the
guiding principles in our international
relations, [ have no hesitation in saying
that we should have snapped our ties with
USA long ago.  Sir, that is a country—
I am just quoting it for argument’s sake,
not that I demand it and it will be an
impossible thing to demand it—

SHRI PILOO MODY : Demand it.

SHRI 5. KANDAPPAN : Just for
argument’s sake I guote it. I am gquoting
from the speech of Dr. Linus Pauling in the
Azad Memorial Lectures only last year—
Page 29 :

“Last year I was shocked to read that
Mr. Henry Kuss, Jr. Assistant Secretary of
Defence in the United States, had received
the United States Department of Defence.
Meritorious Civilian Service Medal for his
imaginative leadership in the Military
export sales programme. He was given this
medal because he had succeeded in selling
to the developing countries of the world
1500 million dollars worth of sophisticated
weapons, just b tanks, machine
guns, and other equipment, in one year. In
bis speech of acceptance he said that ‘with
the proper amount of emergy, imagination,
and vigour', we should by 1971 be selling
15,000 million dollars worth of sophisticated
military equipment to the developing
countries.”

Can anything be more degrading and
more appalling to the sense of human dig-
nity than a country which is afuent by all
means depending on jts trade promotion of
selling armaments to developing countries,
bringing devastation and bringing war into
the world without any humgn comsidere

h,
TS,
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ation, without any decency, without any
dignity and decorum ? If these kinds of
things cannot be condemned and if you
still talk of moral relations in the world,
that is hypocrisy.

SHRI PILOO MODY : Is the hon.

Member aware that we have ourselves
asked for it ?
SHRI S. KANDAPPAN : That is im-

material. I am sure if these people ask
for some atom bombs or hydrogen bombs,
probably they may be prepared even to sell
them. They do not care a jot and do not
have the moral courage to work for the
survival of humanity. So, whether some-
body asks for weapons is not material,
that is not relevant here at all.

So, there is no logic in his argument.
Neither he has given any kind of yardstick
or criterion with which we have to be gui-
ded in our international relations. [ agree
with Prof. Madhok when he says that we
have to see the facts of the situation and
we have got to recognise them as they are
without going into the merits of the case.
Last year I had been to Nepal with a dele-
gation headed by our hon. Speaker. In a re-
ception given to us, he supported the Nepal
Government and he spoke of the goodwill
and the good relations that exist between
the two countries, Then, Sir, one night at
a dinner, we came across some radical
people there -- 1 do not want to give names
—but one of them told us, *“Why are you
giving your support to this feudalistic, to
this out-moded Government headed by a
monarch 7

Then we said, ‘'This is not our concern
at all. Itisthe concern of your people
and your couniry'..

If the radicals get the upper hand, if
they over-throw the monarchy and if
another Government is established there,
when we go there we have to say that we
are their friends. Giving some sort of an
example, 1 will say this. In Madras from
about 1930 onwards till today there is a
reformist who talks very vehemently about
Hinduism. He is a Hindu. He condemns
the superstitious beliefs of our religion and
mythological stories. If a  Mussalman
were to do it, I do mot think anybody
would tolerate it It is because he s 3
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Hindu himself that he talks about it in
this way. So, in our own country people
may criticise our country, they are wel-
come to doit. It is oot for a foreigner
to say whether our system is good or cor-
rect.

Therefore, I do not agree with the
arguments advanced by Shri Piloo Mody
that it is under Russian occupation. T have
never been there myself but from a com-
monsense point of view and from what [
have heard and read I can say that the
East German people also are equally in-
telligent and clever as their West German
brethren. The 17 million Germans who
are living in the G. D. R. today are not
in any way illiterate or less educated than
the Germans living elsewhere. They are
equally educated and they are equally
industrious and self-respecting. If there
were any kind of oppression and repression
they would have raised in revolt by now.
Even the all-powerful America were
not able to suppress the Vietnamese.
How could Russia suppress the Germans
who are well-advanced? Shri Piloo
Mody has made out a poor case. It is
impossible to agree with such arguments.
Whatever the circumstances, it is a sovere-
ign government. It has been recognised
by many nations. So it is high time, as
the Mover of the Resolution has said that
we have got to accord diplomatic recogni-
tion to this country.

MR. CHAIRMAN :
ber's time is up.

The hon. Mem-

SHRI S. KANDAPPAN : There are
many countriés with whom we have dip-
lomatic relations, but our trade with them
is not developed to the extent as it is deve-
loped with the German Democratic Re-
public. I have seen in one small town in
my State, in the Sivakasi municipal town,
the GDR has set up 70 printing machines
today. There are such good trade relations
and whatever possibilities are there Tor
improving the trade relalions we should
try to strengthen them. There is scope
for rapid development of trade between
our two countries. What harm is there
in further developing the existing trade
relations aud according diplomatic re.
cognition to GDR ? With these words |
support the Resolution.
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SHRI INDER J. MALHOTRA
(Jammu) : The Resolution moved by Shri
Hiren Mukerjee has received support
practically from all sides of the House.
The only hon. Member who has objected
to or opposed the Resolution is Shri Piloo
Mody. A number of points has already
been raised in favour of the resolution for
recognition of the GDR. 1 would like to
say one or two things in favour. From
the interruptions made by the hon.
Minister and his facial expression I can
visualise that he is not going to accept the
Resolution. Shri Bal Raj Madhok has very
rightly stressed the need for giving a new look
to the basic aspects of our foreign policy.
I would have felt very happy if the hon.
Prime Minister could have been here and
sensing the attitude takem by practically
all sides of the House Government could
have taken a decision for the recognition
of the German Democratic Republic. |
cannot by any stretch of imagination or
reason understand what reasons could
now be put forward by the hon. Minister
for not accepting the resolution.

On the Kashmir issue, the German
Democratic Republic has always supported
us. [ do mot say that this can be the
only argument for recognising the German
Democratic  Republic. As my hon.
friend Shri Bal Raj Madhok has very
rightly pointed out, in the world of today
certain facts do exist, and we cannot close
our eyes to them and say that they do not
exist. Here are two Germanys and nobody
can about it. These two Germanys are
going to exist. Whatever tvpe of admini-
stration or political system is there in the
two Germanys is to be treated as their own
internal problem. When we say that no
foreign country has got any right to inter-
fere in our political system or in the type
of administration that we want in this
country, we have also got no right to say
that the BEast Germans should not have
this kind of administration or that type of
political system. As has been pointed out
already, when we are still giviog full
diplomatic recognition to China, how on
earth are we going to explain to the peo-
ple of this country that on such and such
grounds we did not tecognise the German
Democratic Republic and we are still not
going to recognise it 7
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I give my full support to the resolution
moved by Shri H. N. Mukerjee. I would
very strongly plead with the hon. Minister
that in case he has g ot instructions not to
accept this resolution, he should at least
advance such arguments in his speech as
would leave the matter open so that in the
very near future Government could take
a decision keeping in view the sense of the
House and the attitude of hon. Members
and the need of the hour to recognise the
German Democratic Republic.

SHRI P. GOPALAN (Tellicherry) : I
wholeheartedly support the resolution
moved by my hon. friend Shri H. N.
Mukerjee, which demands the recognition
of the German Democratic Republic. For
various reasons which involve political,
economic as well as moral issues, I sup-
port this resolution, which, if accepted,
would mean a very wise step on the part of
Government to undo an injustice that had
been meted out to a democratic State,

It is a historically established fact that
two German States are existing at present,
the Federal Republic of Germany and the
German Democratic  Republic. One
stands as a symbol of the culmination of
the fight against Nazism and another
namely the Federal Republic of Germany
reflects the existence of the vestiges of
Nazism on the face of this earth. This is
the clear distinction which we can see.
When 1 say that Federal Republic of
Germany reflects the existence of the ves-
tiges of Nazism, I can advance certain
argumenis to prove my allegation or con-
tention. 1§ can refer in this connection to
the President of West Germany, Mr.
Leubke against whom Shri H. N. Mukerjee
had used certain strong words, at which
Shri Bal Raj Madhok was very much
annoyed.

It has been clearly proved that the
President, Mr. Luebke was the man who
was instrumental in ordering the con-
siruction of the Nazi Concentration
camps. In Newsweek of March 11,
there is & write-up in which it has been
clearly stated that Mr, Luebke has admitted
toa certain extent that he does not
remmeber whether he had signed a docu-
ment ordering the copstruction of the MNazi
concentration camps.

Shri Piloo Mody was arguing that for
the sake of the unification of these two
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German States, India should not extend
diplomatic recogmition to East Germany,
and he waats the unification of Germany
to take place under the ex-Nazis. Who
are the rulers of West Germaay at present?
They were the criminals of Nazi crimes.

I will give an example. The American
weekly, Saturday Eveming Post, writing in
its issue on 26 October, 1966 said ‘To be
precise, of the 361 top excecutives who were
members of the Nazi Party, only 33 have
been arrested. All the others are still
free’.

This is the picture of West Germany
as at present existing to whom our country
has extended diplomatic recognition, while
it refuses to do so with regard to East
Germany.

As for the ecomomic reasons, Prof.
Mukerjee has made it very clear that our
trade relations with East Germany are
improving day by day. Ia 1957-58, our
trade with that country was to the tune of
Rs. 63 lakhs only ; in 1966-67, our imports
from East Germany rose to Rs. 13.03
crores. Our exports in 1957-58 were of
the value of Rs. 1.5 crores ; in 1966-67,
they were to the tune of Rs. 13.40 crores.
That means we have no balance of pay-
ments difficulty with them.

With regard to the trade with West
Germany, im 1957-58, our imports from
that country were to the tune of Rs. 127
crores ; in 1966-67, from June to February,
they were to the tune of Rs. 114 crores.
We exported in 1957-58 goods worth Rs. 16
crores ; in 1966-67, our export is Rs. 20
crores. This means we are having an
adverse balance of trade with them,

Despite ail these facis, we ar¢ not
still prepared to extend diplomatic regog-
nition to a State with which we are having
improved trade relations at present.

Lastly a few more points. I know
why Government have mot given recogni-
tion to Past Germany. It is the Holstein
doctrine which is troubling the minds of
our rulers. | would give you certain facts
concerming _the experience of certam
countries when they recognised East
Germany. In February 1954, when Ceylon
agreed to raise the trade delegation to the
status of a Comsulate Geoeral, the Federal
Government declared in a press release
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‘it has been made particularly impossible
for the Federal Government to continwe
economic aid to Ceylon in 8 manper wished
by both sides and to justify it before the
German people’. This was the case with
UAR also. When UAR invited Presidest
Ulbricht to their country, the Foderal
Chancellor, Dr. Erhard, announced on Tth
March 1965 ‘the decision of the Govern-
ment that the decision of UAR to invite
Herr Ulbricht has been answered by the
Federal Republic by stopping economic
aid. This meant that the Federal Govern-
ment would not participate in the Second
Egyptian Five Year Plan.

Our Government fears that if it extends
diplomatic recognition to East Germany,
the economic aid that we get from West
Germany will come to a stop. We succumb
thus to the pressure of the Halstein
doctrine. I whole-heartedly support the
resolution moved by Shri Mukerjee as it is
high time that the injustice meted out to
that State was undone.

SHRI SAMAR GUHA (Contai) : The
United Nations, I should say, has set the
pattern how a State should be given diplo-
matic recognition. Whether a State has
come inte being by the evolutionary pro-
cess of history or whether it pursues a
certain political ideology —these are not
considerations for giving recognition to a
State. The point for comsideration in the
post-war world is : whether a state exists as
a reality. It is om that basis recogaition is
given. It is a tragedy of the Second World
‘War as also the post-war world that many
new States have emerged artificially ; many
States had also been divided. States have
emerged as a result of conquest by army
as in the case of East Germany or West
Germany ; other States have emerged as a
result of intra-chamber imperialist conspi-
racy as the division of Paltstine into {wo
States or the division of Bgypt and Sudan
and also the monumental example of the
division of our motherland. States bave
also emerged due to insurrectienary stizure
of power over partof a country as the
two Viet-Nams, iwo Koreas and two Chinas
and also as a result of annexation by ope
State by other asin the case of Tibet.
These States exist today not by the Will of
the people who inherit the part of the lands
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which comprise these States but due to
extraneous considerations. Whatever may
be the origin, the world does pot brother
about the political ideology of a State in
giving diplomatic recognition to it,

In the case of India, we have diffe-
rences in the type of relations with
difiernt types of States but we do
not bother about the political ideology of
any State, while giving recognition to the
State ; the only consideration guiding us is
whether it exists as a State in reality.

SHRI PILOO MODY : [Irrespective
of who the mother vas.
SHRI SAMAR GUHA : That is the

fact of 1oday. Therefore, my party thinks
that the question whether East Germany
should be recognised should not be decid-
ed on any political considerations. India
should follow a uniform standard of giving
recognition to a new State. In that light,
we want to say that our party will be will-
ing to give recognition to East Gerfnany.

SHRI J. B. KRIPALANI : Your parly
cannot give recognition ; Government has
to give recognition.

SHRI SAMAR GUHA : We support
the move for according recognition. At
the same time we must make it clear that
there is no reason why India should mnot
recognise Israel and the two Chinas. Then
again, though physically Tibet does mot
exist as a sovereign State, it exists as a
State, morally.

Therefore, why should we not accord
diplomatic recognition to the government
headed by the Dalai Lama? [ want to
conclude with only one observation : that
no extraneous considerations should be
brought in, and therefore, in deciding our
policy of giving recognition to a State, we
must not allow our vision to be blurred by
any ideological considerations. The only
consideration is whether a State exists as a
reality, and on the basis of that the reco-
gnition should be given to all nsw States,
and if East Germanmy is diplomatically
recognised, then we become morally bound
to accerd recognition to Israel amd Taiwan
and to give moral recognition to the
Tibetan Government.
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SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Mr. Chairman, Sir, the
question of recognition of a country should
not and has never depended on what type
of government is there. Whether it isa
fuscist government or a socialist govern-
ment is absolutely of no relevance when
the problem of recognition is concerned.
Nor is it relevant for the purpose of reco-
gnition whether a country is hostile to us
or is very friendly to us. Therefore, these
two considerations which have weighed
very heavily in the debate today are, I
think, not very relevant for the purpose of
the debate. Nor is it necessary to ask the
question whetber a particular country is a
fact of life or not. Because many of our
friends, when confronted with the question
whether Taiwan would get recognition at
the same time as the People’s Republic of
China gets recognition and whether both
of them are facts of life, would at once
say that only the People's Republic of
China is a fact of life and not Taiwan.

The main consideration of according
recognition to a particular country is also
not a question to be determined with any
legalistic acumen. The question is one of
political principle, or rather, not so much
a question of principle as of policy.
Therefore. the main question that should
weigh with this Government today is
whether at this period of time we should
accord recognition to GDR. The learned
mover, Prof. Mukerjee, while opening the
debate, said that Pandit Nehru during his
lifetime maintained very friendly relations
with both the Federal Republic of Germany
and the German Democratic Republic al-
though, during his long period of premier-
ship, recognition was not accorded to the
German Democratic Republic in spite of
our great and intimate friendship with the
GDR. Now, the most question today is
whether after the death of Pandit Nehru
things have changed in such a manner that
there is an essential necessity or urgenmcy
for revising that policy. 1 think that the
main consideration which weighed with us
at least during the lifetime of Pandit
Nehru was that there was at least some
hope that some day or other the two
Germanys will ngite and then it will not
be necessary to make a choice, whether
we should recognise both the comntries,
Although the possibility of the two
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Germanys uniting is rather remote, it
cannot be ruled out altogether.

Having regard to all these considera-
tions, 1 think there is no necessity of
India’s revising the policy which it has
adhered to for more than 20 yvears at pre-
sent and giving recognition to GDR.

SHRI J. B. KRIPALANI (Guna) : Sir,
I am afraid that the arguments advanced
have nothing to do with the real facts.
Some people have argued that the Govern-
ment of India must recognise facts. I
would ask Prof. Mukerjee whether he
would plead for the recognition of Formosa
and Israel ? He will hesitate and say that
those are not States ; they do not exist.
But so far as East Germany is concerned,
it is a fact of history, as he put it. Others
have argued that we have a growing trade
with East Germany, that we have a favour-
able balance of trade with East Germany
while with West Germany we have an adverse
balance of trade, as if recognition and non-
recognition depend upon favourable or un-
favourable balance of trade. If we were
to think in these terms, we have an adverse
balance of trade with every couniry in
Europe, with Japan, America, Canada and
Australia. Shall we therefore break off
connections with those countries ? I am
only answering their arguments.

Some have said that we must follow in
the foot-steps of Jawaharlal Nehru so far
as foreign policy is concerned. [ am
afraid Jawaharlal MNehru had no fixed
foreign policy. As a matter of fact, he
had no foreign policy. He did what he
thought proper at a particular time. On
one occasion he said, taking arms from
America or Russia would be joining that
bloc. Afterwards, when we were invaded
by China, he had mo hesitation to take
arms from America and Enpgland. Not
only that, as one Congressman pointed out
a year back, he had no hesitation to ask
President Kenoedy te send a portion of
his fleet to the Bay ol Bengal.

So far as Mr. Piloo Mody's idea that
Germany wishes to unite is concerned, if
it wishes to unite, 1 do mot suppose our
recognition or non-recognition would stop
it from uniting. Germany will umite ;
there is no doubt aboutit. But that bas
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nothing to do with the problem before
us. :

SHRI PILOO MODY : It will help in
the process.

SHRI J. B. KRIPALANI : 1 do not
think so. There are other forces which
will decide it. Whether somebody reco-
gnises Pakistan or not, do you think there
will be union between India and Pakistan 7
These depend upon so many inter-
national and internal circumstances. If
the people have the will to unite they will
unite if not today tomorrow and nobody
can stop them. 1 suppose nobody can
stop Germany from uniting. This is a
fact of life.

18.00 hrs.

[Mr. Deputy-Speaker in the Chair]

SHRI AMRIT NAHATA : Then it
will be a socialist Germany.
SHRI J. B. KRIPALANI : | did not

talk about socialism.
about it. 1 am sure that America is more
socialist than India. In spite of the
Congress boasting that they are going to
establish socialism here, the people are
starving. They have not two square meals
a day. They do not want radios, refrigera-
tors and other such things, do you think
they are bothering about your ideology of
socialism ? Your socialism cannot give
them bread, it only gives them words, it is
not worth the name. So far as socialism
you are talking of is concerned, Europe is
more socialist ? There was revolt in
Hungary. There was revolt in Poland.

There was revolt in eastern Germany.
There is revolt in Rumania now. Are
these free governments 7 Have they been
chosen by the people ? Do the people
want them 7 You say that America is
sittiog on South Vietnam. But you do
oot see that Russia is sittipg on these
nations. It was Russian army that put
down the revolt in all these countries. So
it is mot a question of socialism. I have
no doubt that these eastern European
countries are not free today. Revolution is
§oing on even in Czechoslovakia. There-

It is no use talking
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fore, that is not the question. The balance
of payment is not the question.

Bot it must be admitted that generally
the de facto governments should be reco-
gnised. But in that the Communist
friends would not admit the recognition
of Taiwan though Taiwan has developed
more than other Asiatic  countries.
Chiang-Kai-shek was the only man during
the war who said that India must be
granted freedom. He was at that time
our greatest friend, the greatest friend of
Nehru. People have got to be consistent.
I would like Shri Mukerjee to tell me
here and now whether he would like the re-
cognition of Formosa.

This question must bo left to the
Government, what policy it has followed
in the past, what policy it wants to follow in
the future and what is in our interest.
I think this whole discussion has be=n
futile. There is no basis at all. It is based
on false premises. We have said many
things that are inconsistent. My Congress
friends said that America and Russia are
coming together and there is no cold war.
If there is no cold war why is our Gove-
rnment still swearing by non-alignment?
Non-alignment means that we do not align
ourselves with one bloc or the other. But
when both the blocheads have come to-
gether where is the pecessity of non-align-
ment. Non-alignpment has no basis today
as it originated. So all these arguments’
are beside the point. If we want to re-
cognise governments that exist whether they
are people's governments or not we have
10 recognise them all or some as
it suits our patiomal ioterest. Our
Minister asked me “whom are we afraid
of when we do not recognise Israel?”’
1 cannot answer it in this House because
‘the press reporters are sitting bere, they
will simply report it and our ecoemies will
take advantage of it. If he wants to
know, 1 will
we afraid of in recognising Israel.

MR. DEPUTY-SPEAKER : When
Shri Nahata said both Germanys will unite
he meant they will live in peace together,
as you and Suchetaji are united, tlmugl_:
differing in views. That was his impli-
cation,

SHRI INDRAJIT GUPTA (Alipore) :
M. Deputy—Smker_. I would oot have

inform him about whom are -
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asked even for one minute but I was pro-
voked by Shri Piloo Medy, my dear friend,
whose record in school is not known to me,
unfortunately, but 1 may say that he must
have got very poor marks in history. I
only want to put the record straight. In
the first place, it is not a fact that the
German Democratic Republic was set up
as a State first and then only the Federal
Republic was set up. The actual facts
are just the opposite. It was in September
1949 that the American, British and French
zones were consolidated into one and set
up as a Federal Republic and it was only
after that, as a re=action to that, that the
G. D. R. was set up. That is point No. 1

Secondly, the Potsdam Agreement, to
which he referred several times, consists of
some political principles and 9-point eco-
nomic principles, The essence of both the
sets of principles is that Nazism must be
eradicated from the post-war Germany.
They have spelt it out in detail. The
whole point which I would like to know
from Shri Bhagat is why the Government
of India is so much enamoured of that
Government in Germaiay which is consi-
stently violating those basic tenets of the Po-
tsdam Agreement that Nazism must be era-
dicated when they were allowing all the
political leaders and military leaders who
beleave in Nazism (o remain in power in
West Germany when they are assis!'ng the
armament producers of Hitler like Krupps
and Thysen to produce more such arma-
ments.

Then, in terms of my amendment, I
would like the hon. Minister to make it clear
as to what is their latest stand regarding
the statements of Pandit Nehru and Prime
Minister Shrimati Indira Gandhi regarding
the existence of two Germanys. Why do
they admit it only in @ shame-faced way
by the backdoor ? Why are they not
prepared to say openly whether they stand
by it or they do not stand by it ? Let
them say something once for all. This
kind of behaviour before the world is only
making us a laughing stock.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): Mr. Deputy-
Speaker, Sir, 1 very much appreciate the
sentiments and the arguments expressed
on this Resolution by the Mover of the
Resolution, He bas put his case in g
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cogent manner, in a restrained manner and
he bas kept the perspective. But, I am
sorry, some of the other hoo. friends, who
intervened have introduced slements which
are irrelevant and extraneous. Probably,
the hon. Member who provoked them was
Shri Piloo Mody who unnecessarily brought
in those considerations which do not exist
and thus provoked the last hon. Member,
Shri Indrajit Gupta, to make a speech.
He is perfectly right in what he said. But
1 do not know what he expects me to say
by expressing an opinion on the political
situation of West Germany.

SHRI PILOO MODY : That hon.
Member has used me only to accuse you.
A simple strategy you do not understand
after 20 years of government.

SHRI B. R. BHAGAT: [ thank
Shri Piloo Mody for enlightening me.

Similarly, we heard here doctrines on
which a country should be recognised
although Shri Bal Raj Madhok said in
a simple way that any nation which exists
has to be recognised ; therefore, for that
matter the GDR should be recognised,
Israel should be recognised and Taiwan
should be recognised. He forgets that we
recognise Israel and so there is no ques-
tion of recognising Israel. Also, the
question of Formosa is not a question of
recognition ; the dispute is as to who
represents China in the United Nations. [
think, aoy man with commonsense will
know that...(Interruption). That is why I
say that these are irrelevant issues and
som ¢ of them are not issues at all.

SHRI SAMAR GUHA (Contai) : You
are making confusion worse confounded.

SHRI B.R. BHAGAT : Where is
confusion 7 Do we not recognise Israel 7
We have recognised Israel. Where is the
confusion 7 We recognise Israel but we
do not have diplomatic relations with
Israel. That may be a different thing.
We may or may not have diplomatic
relations with any country we choose. But
this does not mean that GDR and Israel
arcon the same footing. Therefore, the
confusion is not on this side ; the confu-
piop is on the other side, Naturally, in
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a matter like this if you bring other issues
and larger issues—1I do oot say that they
are not important issues ; each one of
them may be very important issues—but
if you bring them to bear on this question,
the difficulty comes in.

I would deal with the basic questions
that the hon. Member, Shri Hiren Mukerijee,
has raised. I would like to recapitulate the
basis of the attitude and the policy that
we followed. The name of the revered
leader, Pandit Jawaharlal Nehru, has been
brought in wvery rightly by the hon.
Member. [ do not kmow why Shri Bal
Raj Madhok should be provoked to say

some not wvery complimentary remarks
about him.

SHRI BAL RAJ MADHOK : 1 did
not say anything uncomplimentary.

SHRI B. R. BHAGAT: You arein
a minority of one in the House. He or

the party he belongs to may have promi-
pence today, but the whole country before
independence, during the ethos of indepen-
dence and after, and the society that we
are building up will be grateful and owe a
debt of gratitude to him.

SHRI BAL RAJ MADHOK : Do not
bind us then . (Interruption)
SHRI PILOO MODY : After saying

that extraneous issues have been brought
in, he says this. I cannot see what is
more extraneous than what he says,

MR. DEPUTY.SPEAKER : 1 hope,
Shri Piloo Mody is serious.
SHRI PILOO MODY : Iam. 1 hope,

the Minister withdraws his remarks.

SHRI B. R. BHAGAT : It is not
extraneous. The policy of Pandit
Jawaharlal Nehru on this question is being
yuestioned. That is very relevant.

Therefore I only say that people of our
generation, people who have fought for
the independence of the country and
people who have worked for bringing in
a new society that we want, have been
brought up in the tradition of Nehru,
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SHRI SAMAR GUHA : At the same
time people will not forget that he was
the main architect of dividing the
motherland .. (Iarerruption)

SHRI B. R. BHAGAT : Many things
may have happened which we may not
like... (Interruption)

SHRI BAL RAJ MADHOK : Go by
what the couniry's interest demands. I
said, forget Nehru and remember the
country.

MR. DEPUTY-SPEAKER :
ments you cannot alter his speech.

By argu-

SHRI PILOO MODY : Let me make
it clear that whatever the Minister may
feel about this, he must accept the fact
that there are a great many people in the
House who do not feel that way and he
has no reason to impose his opinion on all
of us.

SHRI B. R. BHAGAT :
he is in the minority of one.

I said that

MR. DEPUTY-SPEAKER : Itis his
viewpoint ; they are in the minority.

SHRI PILOO MODY :
that it is viewpoint,

But he says

SHRI BAL RAJ] MADHOK :
got only 39 per cent of the votes.
in a minority, not we...(Interruption)

He has
He is

SHRI B. R. BHAGAT : It will be a
bad day when it happens. [ can assure the
hon. Member that it is not going to
happen. A very large majority of this
country will continue to follow the tradi-
tions of Pandit Nehru.

SHRI BAL RAJ MADHOK : Seein
a few years...(Interruption)
SHRI B. R. BHAGAT: After all,

millions of people have suffered for shaping
and building this country and their suffe-
rings are not to go in vain.

SHRI BAL RAJ MADHOK : 1 resent.
We have respect for all. Nehru was not
the only man, Don't single him out ; don’t
do injustice to that man... (Interruptian)

VAISAKHA 13, 1890 (SAKA)

Easi Germany (Res.) 1900

MR. DEPUTY-SPEAKER : Order,
order. You must understand. What he
says has nothing to do with the Congress.
There may be people in the Congress who
may not follow the Nehru traditions. That
is not the question.

SHRI B.R. BHAGAT: 1[I never
brought in the Congress here.

SHRIMATI TARKESHWARI SINHA
(Barh) : May I submit that the foreign
policy enunciated by Nehru was uanimously
carried by this House 7 Therefore, there
has been an approval of this entire House.
Unfortunately, Shri Piloo Mody was not
there at that time. Whatever foreign
policy we had enunciated was the foreign
policy approved by this House.

SHRI PILOO MODY : Let me make
my position clear. Sh: has made an
allegation that I did not approve of the
foreign policy. Jawaharlal Nehru was the
Foreign Minister of this country and it was
his right to enunciate whatever foreign
policy he wanted to enunciate and it had
the saoction of this House. I have no
arg hatsoever. I want

t t it wk
to make it quite clear, whether it was right
or wrong, that it is a matter of policy on
which there can be a difference of opinion
and it so happens that we have differences
of opinion between the Minister and us.

SHRI B. R. BHAGAT : I would like
to quote Jawaharlal Nehru, The foreign
policy of this country was laid down by
him. My hon. friend also referred to it.
This remains basically our policy today
in this matter. Thisis what he said on
17th August, 1961 in this very House. I
quote :

“The fact of the matter is that we
have been continuing to recognise the
West German Government even before
it became the West German Govern-
ment. Itis a war-time continuation,
$0 it has continued. Of course, other-
wise too we might have to recognise
it, but it is a continuing thing. Now,
since the East German Government
came in, there has been talk of con-
flict, talk of two Germanys uniting or
something else happening, and we
have felt, therefore, that if w. tok
that step it may rather come in othe
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way of this developing situation rather
than help it.”

Then, he goes ou to say :

“De facto, we recognise it. They have
now a Trade Representation here and
we are dealing with them in many
ways.""

So, this is the basic policy that has
been laid down and this comtinues today.
This governs the attitude that we took
with regard to the German question.

SHRI UMANATH (Pudukkottai) :
That was at the time when certain anti-
cipations were there.

SHRI B. R. BHAGAT :
you hear me fully ?
those things.
them.

Why don't
Tam aware of all
[ am going to deal with
Please have a little patience.

Sir, repeatedly, the spokesmen of the
Government, various Poreign Ministers,
have underlined this foreign policy. What
is the situation today 7 The policy under-
line is that we have good relations with
West Germany. We are also expanding
relations with German Democratic Re-
public which the hon. Member has rightly
emphasized. We have cultural relations,
we have trade relations and we are ex-
panding trade relations. There are various
other relations. With the passage of
time, it has demonstrated unmistakably
that the attitude our leader Jawaharlal
Nehru had taken in this respect was the
correct attitude. The hon. Member
refers to the situation at that time. Today,
Vietnam has become a very focal point
on which the issue of war and peace
hinges. At that time, Berlin was there;
Germany was there, Therefore, as the
situation prevailed at that time, we took a
line that we would try to take an attitnde
by which a peaceful solution is helped
and that we would not try (o create more
tensions in our attitude, whether it is uni-
fication of Germany, whether there is ex-
istence of two Germanys as following
their own traditions and that, about the
question of European security, firstly, the
European countries themselves, the two
super powers, the Soviet Union and the
USA, shoyld bg persuaded to follow a line
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so that this solution is arrived at peacefully,
1t should not be that it should become
a focal point in a world war. So, basic-
ally, our approach at that time was this,
and we have followed that policy of friend-
ship. The hon. Mover himself has pointed
out how our friendship has grown...

SHRI INDER J. MALHOTRA : The
hon. Minister was talking of the situation
in 1961. What about the situation in
1968 7 Let him say something about that
also.

MR. DEPUTY-SPEAKER : 1 had
aliotted to the hon. Minister only 10
minutes. Already, 12 minutes have elapsed.
MNow, let him try to conclude.

SHRI B. R. BHAGAT : T would not
take more than five to seven minutes, if T
am allowed to continue without inter-
ruptions.

We have 1o recognise this fact that
thisis a very complicated question, and
we have to pursue a policy by which we
must try to attain our objectives. I agres
with the sentiments expressed here; there
is similariiy in our objectives. But the
question is what policy we should follow
and what postures we should adopt.

I assure the House that we shall cer-
tainly take into consideration the views
expressed by the different hon. Members,
and also the new situation that has arisen,
name'y the fact that West Germany itselfl
is trying to build up closer relationship
with the countries of Eastern Europe.
They have themselves taken the ini-
tiative.

SHRI INDRAJIT GUPTA: So, he
is depending on West Germany's attitude.

SHRI B. R, BHAGAT: It is not
that; it is wrong always to emphasise that
inour aititude we are depending upon
someone else; in this world, everybody is
dependent on everybody else. We have
to take note of the situation that is deve-
loping. A pew situation is emsrging. We
ghall take into consideration all thy;s Fi35
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and we are actually taking them into con-
sideration.

Our present position is like this.
India’s relations with the GDR have been
developing favourably on a d¢facte basis.
We have good trading relations with each
other which are mutually beneficial. We
are both interested in the further expansion
and the process has already commenced.
We have participated in their trade fairs
and exhibitions as they do so in ours.
Other contacts are also progressing.
Recently, the Foreign Minister of the GDR
spent a few days in our couniry and we
had an opportunity of meeting him and
having useful talks with him.

The question raised in the hon.
Member's resolution is a very delicate
one. This is a matter of great international
importance, and it would pot be advisable
to take a hasty course of action which
might add to the existing tensions and up-
set the balance. We keep our relatiems
with the GDR constantly onder review in
the light of the developing European
political situation and also with a view to
expanding the scope of our mutually bene-
ficial contacts and exchanges which take a
variety of forms.

We have taken careful note of the
views expressed in the House on this issue
and we shaH keep them in mind in the
further— | would emphasise this very
much—development of our relations with
the G. D. R. 1 give this assurance, and [
would request that since this is a matter
on which most of the people are agresd
and there is a consemsms, the hon. Member
may not press this resolution.

SHRI H. N. MUKERIJEE ; I am very
geateful to the House for having given
such very wide support to the resolution
which 1 had brought forward. I wish I
could say that I do genuinely appreciate
whatever difficulties hinder the hon. Minis-
ter from coming forward more openly, as
1 think he ought to, to associate himself
with the fairly well expressed opinion of
the House, but he says he has his difficulties
and | have to take him at that.

| am sorry that the seriousness of the
discuasion was to a certain extent vitiated
by the intervention of s Member who is
popular with us all and who, wheaever he
speaks, reminds me of what was said in
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Sanskrit, namely : ‘' Amvritam bealabhahitam’,
because I had an idea that we did not
usually take his observations too seriously.

MR. DEPUTY-SPEAKER : The hon.
Member may better transiate the Samskrit
quotation.

SHRI H. N. MUKERIJEE : It means
that whatever is said by a child is mectar.
I do not know why he chose to deliver
himself of his pet views, the result being
that a monse came out of a mountain. In
the radiant light of a world where Viet
Nam has shown how the most powerful
and prosperous coumtry in the world cannot
defeat the forces of liberty ; the mouse of
anti-communism which bides its head in
a hole came out omly in order to disturb
the proecedings of this debate.

T was asked also by some vencrable
members like Acharya Kripalani : ‘Do you
do this ? What do you say in regard to the
recognition of Taiwan T Of course, [ say,
‘Mo, it is not necessary for us, it is not in
conformity with principle for us to reco-
gnise Taiwan’. But in so far as the G.D.R.
is concernéd, T have no time to repeat
what I have said earlier that on principte
as well as for practical reasons we should
do it. The omly reason which used to
hinder Jawaharlal Nehru, as far as we
conld understand him, was that recogaition
of G. D. R. at jphat particular point of
time-which was 1961 might bedevil the
waters of European politics and, therefore,
wo should not do aaything hastily. But
seven years have passed. Do we coatri-
bute to the idea of Buropean security by
recognising the Bonn Republic and not
recognising G. D. R.? Hew do we help
it ? It does mot help it.

That is why I say it is mnecessary that
we do something in this regard. Besides,
in view of the growing cultural, commer-
cial and othe relations between our two
countries which are beneficial to us, it is
most important that we do not humiliate
G. b. R. virtually by refusing to reco-
gmise it,

For instance, their Ministers who ¢ome
here cannot travel on the kind of passport
which you carry with you when you go
abroad. This is a sort of thing which
should be put an end to. Thereis no
reason why we should not recogaise G.D.R,
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and, therefore, 1 feel the
should shed its hesitations.

But my purpose in bringing this Reso-
lution was to bring this matter under the
scrutiny of the House. It is extremely
gratifying that members of the House from
different parts of the House have expressed
themselves in favour of the Resolution for
one reason or for another. Even the
Minister has suggested, even though in a
halting way, that he has sympathy with
the idea of the Resolution, and he cannot
go any farther.

1 am sorry the Prime Minister is dis-
abled, by her having gone to Bhutan or
Sikkim or somewhere up in the Himalayas
to be present here. If she had been here,
we possibly might have got her to make a
more definitive pronouncement in regard
to some tentative steps which they can
take. At least they cam open a State
Trading Corporation office in a very diffe-
rent way than they are doing at the present
moment. He has not suggested one single
concrete step which would be a step in
the direction of recognition in the near
future.

That is why while I am disappointed
with his speech, I do not propose to press
this Resolution, because I do not wish to
let idea abroad that the House does not
support it. The House .does support it
and that is why 1 do not press it.

MR. DEPUTY-SPEAKER : There are
two amendments. Does Shri Nahata wish
to press his amendment 7

Government

SHRI AMRIT NAHATA : While I
would seek the leave of the House to with-
draw my amendment, I would point out to
the hon. Minister that when I said that
the argument advanced against recognition
of GDR is a complicated matter, the hon.

Minister interrupted ‘Who says it 7 He
himself has said it.
MR. DEPUTY-SPEAKER : Has he

the leave of the House to withdraw his
amendment ?

Amendment No. I was, by leave, withdrawn.

MR. DEPUTY-SPEAKER : Shri Indra-
jit Gupta is not here. 1 will put his
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SHRI UMANATH : when the amend-

ment is not pressed, wl:y should it be put
to vote 7

MR. DEPUTY-SPEAKER : The pro-
cedure is clear. What can Tdo ? He is
not here. That is the trouble. Otherwise,
he would have sought leave of the house to
withdraw it.

I shall put it to the vote of the House.

The Amendment No. 2 was put and negatived.

MR. DEPUTY-SPEAKER : Has the
hon. Member leave of the House to with-
draw his resolution ?

The Resolution was, bv leave, withdrawn,

RESOLUTION RE : POSTS IN CIVIL
AND MILITARY DEPARTMENTS

SHRIMATI TARKESHWARI SINHA
(Barh) : 1 move:

“This House is of opinion that with
a view to ensure efficiency and econo-
my, a high-powered committee be ap-
pointed to examine the question of
creation of highly paid posts and
selection of personnel in the Civil and
Military Departments, including the
existing procedure obtaining in regard
thereto.”

SHRI D. N. TIWARY (Gopalganj) :
The next Resolution also should be allowed
to be moved.

MR. DEPUTY-SPEAKER : No ; there
is nmo provision. We shall new tatc up
half an hour discussion.

18.31 hrs.
*PRICES OF IMPORTED NEWSPRINT

SHRI K. M. KOUSHIK (Chanda) :
It cannot be denied that the newsprint
produced in our country is scanty and we
have been importing it from foreign
countries every year.

#Half-An-Hour discussion.
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The State Trading Corporation has
been authorised to enter into negotiations
with foreign countries for importing and
fixing the price of newsprint that we get
every year. In the years 1962, 1963 and
1964 it has struck bargain with foreign
countries for importing newsprint. We
have the MNewsprint Control order ; 1962
to control the distribution of newsprint
so that there will not be any blackmarket-
ing or unequal distribution. Licences have
been given looking to the requirements of
persons asking for newsprint. When big
importers get a licence, they have their own
importing agency, and so, they have no
trouble in getting their quota given in the
licence. Trouble arise; in the case of
smaller and medium sized importers because
they do not have their own agency to
import newsprint and they have to take
recourse to the importing agents. It is
well known that these importing ageats are
licensed and recognised by the Commerce
Ministry and it is only through these
importing persons, the smaller and medium
sized importers can get newsprint quota
allowed to them. Taking advantage of
the ignorance of these people, these agents
charge more for the paper than what the
STC has contracted for and levy excessive
amounts as incidental charges.

There are no means by which a small
or a medium sized licencee can veriefy
whether the charges he has paid are correct
or not ; original documents are denied to
them even for verification. Even true
copies are not given to them with the
result that those persons who take recourse
to -the import agents have no material
whatsoever to verify whether the amount
charged as price or Incidental charges are
correct or not.

These are the circumstances in which
these importing agents actually hit these
people, harassing them and making money.
Complaints in these regards have been
several times made to the Controller of
Imports and Exports the Commerce Minis-
try and various other authorities and in
fact, the Home Minister was also apprised
of this matter, and a request was made to
make an enquiry into this through the
CBI. But even then, nothing was done
and no pains were taken to enquire into
these complaints. Taking the matter as it
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is, it appears to me absolutely clear —as I
shall presently show from a specific inos-
tance—that there is collusion between the
officials of the Chief Controller of Imports
and Exporls, the Commerce Ministry and
the importing agents forming a racket to
to squeeze the licences who take recourse
to them. Great anxiety is shown by these
officials to shield these importing agents.
In spite of the fact it has definiteiy been
shown that the agent has charged for the
paper Rs. 8 more for a metric ton than the
one the STC has already stipulated for—
the contractual price —action is takem by
the authorities which will clearly show that
there is something fishy about the whole
thing, and it needs a thorough enquiry. And
if the Government were really honest and
keen—it is necessary that an enquiry must
be held in this connection.

I will now take up a case in which I
have got from the Government all the
documents which 1 can place on the Table
of the House. These documents show that
these importing agents have been charging
Rs. 809 for metric tonne of newsprint.

There is one newspaper called Sudarshan
a Marathi daily. This Marathi daily applied
for an import quota of mewsprint. Five
metric tons of paper were allotied, and of
course, being a small licencee he could not
directly import it, and had to resort to
importing agents who have been licensed
and registered with the Commerce Ministry.
He could not get it otherwise. So, they
are supposed to be very good Persons be-
cause the Ministry itself accepts and holds
them out as honest persons. He had to
accept one of them. So, he took recourse
to one Fida Ali of Bombay, he got the
paper. First he geve a consolidated bill
without disclosing the details. Then the
editor asked for the details, and he then
gave a detailed bill. The first and the
second bill showed a difference of Rs. 250,
and actually, he had charged Rs. 4,250 for
the paper in the first bill. In the second
bill, he had raised it to Rs. 4,280 ; about
Rs. 50 or 60 more in regard to incidental
charges also, were charged.

This gives rise to suspicion that there
is something fishy. Therefore, original
documents to verify whether the details
given by him were correct or not were
asked for. But the fellow would not give
me the original document. True copies

s



1909 Prices of MAY 3, 1968 Imported Newsprint (Res) 1916
[Shri K. M. Koushik]
under his signature were asked for. He Unless a thorough enquiry is made into

would not give it. This again, increased
my suspicions that this agent was playing
some fraud. I went to the STC and asked
them to scrutinise the bill, but they said,
“he charged very much more,” [ again
approached that fellow and he reduced it
by Rs.250. [ do not know how he could
do that unless he has been playiag fraud.
How he could change from time to time
the details of the bill given, is a matter
which is very difficult for me to understand.
Not bzing satisfied with it, T agiin moved
the Chief Controller of Imports and Ex-
poris.

MR. CHAIRMAN : Your time is up.
You have already taken 10 minutes. There
are some questions to be put.

SHRI K. M. KOUSHIK :
just another three or four minutes.

MR. CHAIRMAN : There are four

questioners. Kindly finish in two minutes.
SHRI K. M. KOUSHIK : T will take
only four minutes more.
1 moved the CCl's office. They said,

he has cbarged you only Rs.829. The
price of paper is Rs. 825. He has
charged you less and you have no cause
for grievance. After that, I approached
the STC and they said, the price is only
Rs. 801 ; he has charged you more. What
am | do? When I wentto them and
pressed them agaim, they tried to wriggle
out of it. Again I pressed them further
and they said, “Rs. 825 which we have
charged includes packing charges.” Again,
it was found that , that was not the correct
position, because Rs. 80I, which is the
contractual price of the STC includes pack-
ing, charges and everythiog. A starred
question was asked in this House by Mr.
Kamath. Those questions aod answers
will show that the Commscrce Ministry has
been giving evasive replies ooly to shield
the importing agent, for what reason, it
is for ope to infer. Actually, the officials
of the commerce Ministry, the officials
of the office of the Chief Controfler of
Imports and cxports and the importing
agents have formed a racket, fleecing the
people with a view to divide the speil.

I will take

this matter through the CBI, the facts will
not come to light. [ hope the minister
will take this matter a little more seriously
and get an enquiry done so that the real
state of affairs may be known.

MR. CHAIRMAN :
the minister to reply. Then I will call
upon the members whose names have
come in the ballot to put questions.

1 will call upon

SHRI ANANTRAQO PATIL (Ahmed
Nagar) : That means he will have to
reply twice. It is better you allow the
members to put their guestions also and
than he can reply at the end.

MR. CHAIRMAN : Rule 55 (5) is
very clear. It says :

“There shall be no formal motion

before the House nor voting. The

member who has given notice may
make a short statement and the Minister
concermed shall reply shortly. Any
member who has previously intimated
to the Speaker may be permitted to
ask -a question for the purpose of
further elucidating any matter of fact.”

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani}) : Rules do npot say that
only 4 members shall ask questions. Afl
these are conventions which have been
developed.

MR. CHAIRMAN : The hon. mem-
ber is an authority on the rutes and he
himself quotes them frequently. The words
“further elucidating” show that first the
minister should reply and then if members
want further elucidation, those who have
given previous Intimation msay seek further
elucidation by asking a question. T would
give opportumity to those whose names
have come in the ballot. Unfortunately,
the hon. member's name is not there this
time. [ wish him better Lock next time.

SHR1 SONAVANE (Pandbarpur) : On
one occasion, the Deputy-Speaker did make
some concession. That precedent may be
followed by the Chairman.

MR. CHAIRMAN : Let us try this
now. Next time, we shall see.
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : 1 am oae
with the hon. member who has raised
this discussion that newsprint shounld
be supplied to . the newspapers at the
best possible price without anyome
making any oprofits as middlemen.
1 am very happy the hon. member feels
in this regard import by STC has been
better than import by private people. That
should give us more coafidence in imports
through STC. If more and more people
import through the STC we could avoid
tbe difficulties that the hon. member has
experienced.

So far as the position about import of
newsprint is concerned I do not think the
house expects me to go into the details of
it because the position is very well koown,
The ‘specific question to which the hon,
Member has made a reference is the case.
of Sudarshan a Marathi Daily. This matter
has been brought to our notice. We did
look into this case. | would say to the
hon. Member that it is not fair that he
feels that there is any collusion between
the officials of the Ministry of Commerce
and the CCI.

SHRI K.M. KOUSHIK : I have got
the original bills. He has charged Rs. 809.
At that time the STC. had entered into a
contract directly at a price of Rs. 801. this
matter was brought to the notice of the

Mingistry and the Chief Coatroller of Imports.

Why was no action taken in the matter?
The Minister gave a categroical answer in
reply to a Starred Question that he canoot
charge anything more aod the price must
be the same as the price . agreed to
by STC. My question is, why was no
action taken in this matter and why an
attempt was made to shield the importing
agent.

SHRI DINESH SINGH : As I was say-
ing, it is not fair to say that there is any
collusion. Even if action had been delayed
according to the hon. Member, it does
not imply that there is any collusion.
There may be difficulties ({nferruption)
Unless and until the hon. Member hears
me it is not fair to say that there is any
collusion in this matter.

The hon. Member meationed a briel
history of this case. I do not think 1t is
pecessary for me to go into it. Onj an
gramipation of the copplaint it was
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revealed that the bill included customs
duty, storage and clearance charges etc.
and the total charges were almost identical
with those levied by the STC oa similar
consignments and that there was no
unreasonable over-charging These are
all matters of opinion and in the judgment
of the people who cxamined this wmatier
they found that there was no over-charging
because the rate included storage clearance
charges and other things.

SHRI K.M, KOUSHIK : | am asking
you only with regard to the price of paper
which has been separately mentioned. I

am not asking you about incidental
charges.

SHRI DINESH SINGH As this
Ministry was conccraed we took legal

advice as to whether there was anything
that we could do in this matter and the
advice we received was that this was a
contract beiween 1he supplier and the
party and that it would not be desirable for
us to go into it at that stage (fmferruprion).
But may I say, before the hon. Member
makes another interruption, that Govern-
ment has poweres to scrutinise the accounts
of the ageats. The Ministry of Information
and Broadcasting which is concerned with
this matter is making provisions to check
the accounts. They are evolving u machi-
nery that would be necessary to scrulinise
these accounts carefully. 1 think very
sooa they will be able to formulate the
proposals they have under consideration
and then it will be possible for them to
scrutinise these cases perhaps more
speedliy.

Again, in this matter the hon. Member
had writlen to the Commerce Ministry in
the past and they had gone into this matter
and we have given to him the details as they
are available to us, Now, it is a dispute
about wiich there can be really no end.
He feels that there has been cheating.
The people who have examined it found
that the total charges —I am not talking
of the contract charges but the total
charges —tbat were charged by them were
not very much more than what the STC
has been charging.  Therefore, 1 have been
proceediag on that basis.. If the hon.
Member gives me any new information in
this regard, I shall be very happy to have
it pamined again, '
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SHRI SRADHAKAR SUPAKAR (Sa-
mbalpur) : When a particular importing
agenl contracts to import a certain qua-
nlity of goods at a particular price and he
over-charges, as is alleged to have been
done in the present case, when ths party
defrauds not merely the customer but also
tries to defraud the customs department, as
was alleged when the question was put on
the 23rd April 1968, what is the remedy for
the Government in that matter? In this
particular case which was referred to by
the hon. Member, the party not only
charged extra from the customer but also
tried to manipulate the invoices so as to
cheat the customs department. What
action will the government take in such a
case?
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SHRI ANANTRAO PATIL : Our anon-
ual newsprint import at present is to the
tune of 1,20,000 tonpes out of which 60 per
cent is imported by private parties and 40
per cent by the STC. The big papers can
import their newsprint quota directly from
the foreign countries, but the small and
medium-sized newspapars have to depend
on private traders like Fida Ali Fida
Hussain and other ~ agencies. When a
newspaperman like me wants to imports
his newsprint quota, he has to hand over his
livence to Fida Ali Fida Hussain or some
other fellow who imports the 200 or 250
tonnes which has been allotted to him but
the whole quota is not given to him be-
cause he i¥ not in a position to pay the
full amount.

The import by the STC is mainly for
makieg buffer stock. Those nowspapers
which not in position to open letters of
credit are to be supplied by the STC. As
Shri Koushik has said, there is difference
between the price of newsprint imported
by the §TC and of the newsprigt imported
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by private traders. Mainly we import our
newsprint from Canada, the United States
and the Scandinavian countries.

MR. CHAIRMAN: He is only to
ask a question.

SHRI ANANTRAO PATIL : If I do
not say this, there will not be any meaning
i 10 my question.
There are also the eastern bloc
, countries, like Russia, Czechoslovakia,
Poland etc. from where we import news-
print, Now, I would like to know from
the Minister whether it is possible or not
to evolve anew' mechanism by which we can
exclude the private traders or private parties
from importing newsprint and hand it
over to such an agency which will be usful
to big as well as small and medium-sized
DEWspLpers.

SHRI1 SHIVAJIRAO S. DESHMUKH :
1 want io ask one quesiion

MR. CHAIRMAN : Under the rules
only four people are allowed to ask ques-
tions. There names are balloted. Hon.
Member's name was there but he was un-
lucky in the baliot

SHRI DINESH SINGH : So for as the
eaestion of defrauding is concerned, I did
mention that the Registrar of Newspapers
is evolving a machinery that will scrutinise
all these matters and we hope that it will be
ready soon. There is no question of de-
frauding of the customs so far as it has
been brought 10 our notice in this conne-
ction.

This also answers the question of
machinary that was raised by my hon. friend
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from Maharashtra, namely, whether we were

thinking of manhinery. That machinery as

being contemplated:; in fact, it is the process

of being now put together.

19 hrs.

Also about the inguiry Shri Patil
had asked me whether we would make an
inquiry through an independant agency. I
might mention that we have gone into this
case and my predecessor had given the in-
formation to the House.

SHRI K. M. KOUSHIK : Ingquiry by

the same person against whom it was
meant.
SHRI DINESH SINGH: But I am

never afraid of aoy inquiry as such and if
Shri Patil would give me any papers that
would warrant an inquiry by an independ-
ent agency, 1 shall certainly have it done.

Regarding the question of import of pa-
pr through S. T. C. alone which means can-
alisation of the import of the paper, I shall
have to go into this question before I make
a commitment before the House. I shall
certainly go into the question whether we
can at least evolve some more cfficient
system of import at least for the smaller
newspapers. | shall took datodt.

MR. CHAIRMAN : "Haat is -all.
Now, the House stands adjourned to meet
again on Monday, the 6th May, 1968.

1901 hrs.

The Lok Sabha then adjourned till Eleven
of the Ciock on Monday, the May Gth, 1968/
Vaisskha 16, 1890 (Saka)
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